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[MRr. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

Arrest of a Pakistani Spy at
Allahabad, U.P.

*141. SHRI N. K. SANGHI:
SHRI S. M. BANERJEE:

Will the Minister of HOME AF-
FAIRS be pleased to state:

“(a) whether S. R. Hasan was ar-
rested in Allahabad on the 20th Octo-
ber, 1873 on suspicion of being a
Pakistani Spy;

(b) whether in his confession, he
is reported to have stated vide news-
item appearing in the Indian Express
dated the 27th October, 1873 that he
was working on instructions from a
Delhi Industrialist and passed on
valuable defence secrets to Pakistan,

(c) whether he is also reported to
have confessed his links with Paki-
stan through the Delhi Industrialist
that he received large sums of money
and that he has a rented flat in Defence
Colony, New Delhi; and

(d) if so, the action taken against
the persons concerned and the Indus-
trialist?

THE MINISTER OF HOME AFFAIRS
(SHRI UMA SHANKAR DIKSHIT):
{a) to (d). According tc information

received from the Government of
Uttar Pradesh, one person in army
uniform and calling himself as S.R
Hassan was arrested on 10th October,
1973 in .Allahabad. A case u/s 140/
147 IPC and rule 7/56/50 of D.LR.
1971 has been registered against him.
He bas not made any confession, as
stated in the press report. Investi-
gation of the case is in progress,

SHRI N. K. SANGHI: In view of the
increased espionage activity in  this
country and the growing trouble that
is going on in Kashmir supported by
Pakistani subversive agents, may I
know how much of the information
that the papers have given in this case
that the man is having high contacts
and relations with senior Army and
Police officers in Pakistan, that he is
a son of the retired Superiniendent of
Police of U.P. and that he has got
connections with some industrialist in
Delhi, is true and what information
the Government has got about him.

SHRI UMA SHAKAR DIKSHIT:
This person whose real name is Shri
Wasimuzzafar Hassan is a common
cheat. He has himseif admitted that
he was in jail for 12 years. Abhout
eight convictions have already taken
place. There are two other cases still
pending, one at Bombay and the other
at Allahabad. He is the son of a
former Deputy Superintendent of
Police, In the house where he was
living, there were two Army officers
occupying another part of the house.
He, subsequently, got in bad ccmpany.
He has been using this metho¢ of
either accusing other people of espio-
nage or calling himself a spy in order
to get out of trouble. Upto the time
of speaking, the information recieved
by us shows that he is not connected
with any espionage activity.
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At one stage of investigation In
which an officer of ‘he Intelligence
Bureau was also associated, he did say
these things. Subsequently, he resiled
from that. His method seems to be
that whenever he thinks he has got
into serious trouble, he says, “I have
an important information about Paki-
stan” and, then, the Police are some-
what taken in, for the time being, and
he gets out of it. That is how he has
managed to cheat so many people. He
is a notorious trickster.

So far as the espionage aspect rf
the matter is concerned, in this case,
on the basis of the preseut informa-
tion, I can assure the House that there
is nothing to feel concerned about it.

SHRI N. K. SANGHI: Pakistan is
raising a “Sucide Squad” like the
“Black September” one in the Middle-
East. May I know whether this person
has got any connection with such a
Squad?

SHRI UMA SHANKAR DIKSHIT:
Not to our knowledge.

SHRI S. M. BANERJEE: From the
press statement in the Indian Express
on the basis of which we tabled the
Question, it was clearly reporied that
this gentleman who according to the
hon, Minister is a common cheat, not
a proper cheat, was staying in a house
in the Defence Colony which house
was used for passing information to
Pakistan through an industrialist in
Delhi. In view of the revelation made
in the papers, whether he has confess-
ed or not, I would like to know if the
case will be given to the C.B.I. for
a proper probe because one of the
jndustrial houses of Delln is involved

in it

SHRI UMA SHANKAR DIKSHIT:
According to his own statement and
information otherwise available, in
consequence of the investigation car-
ried on upto now, he is alleged to
bhave cheated the so-called indusirial-
ist in Delhi of Rs. 5000.
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SHRI S. M. BANERJEE: Who is the
industrialist?

SHRI UMA SHANKAR DIKSHIT:
We cannot disclose the name at this
stage. He is a small industrialist who
is carrying on some small business.
There is nothing sensational about
either the size or the name or the
operations of the person in question.
There is an investigation going on. The
House may take it fromn me that there
is no such suspicion justified at pre-
sent.

SHRI S. M. BANERJEE: Sir, 1 want
your protection. In this case, the hon.
Minister has admitted that g particu--
lar industrialist has been cheated of
Rs. 5000. Our information is that this

particular industrialist was using Mr.
Hasgan for his purpcse, for his busi-
ness, Yor the nurnose of passing certain
information to Pakistan. That is why
he paid Rs. 5000 to him. I want to
know whether- this particular indus-
trialist has been arresteq or not. He
is a party to the whole thing.

AN HON. MEMBER: Has he been
questioped? .

SHRI UMA SHANKAR DIKSHIT:
He has been questioned. According
to present information, he was also a
victim of his method of operations.

SHRI SHANKERRAO SAVANT: The
word ‘confession’ unaer the Criminal
Procedure Code means, confession
made to a Magistrate. The man may
not have made a confession to the
Magistrate. But he must have made
some admissions to the police. I want
to know whether he has made some
admissions to the police and. if so,
what are those admissions.

SHRI TUMA SHANKAR DIKSHIT:
He made such a large number of self-
contradictory statemenis that I think
it may entertain the House, but no
truth will become available.

MR, SPEAKER: I think
enough.

it is
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Proposal to Establish T.V. Station
at Rajkot, Gujarat

*142, SHRI ARVIND M. PATEL:
SHRI D. P. JADEJA:

Will the Minister of INFORMATION
AND BROADCASTING be pleased 1o
slate:

(a) whether there is any proposal
1o establish a TV Station at Rajkot in
Gujarat State; and

(b) if so, when it is likely to be
established?

Fuar Wi Jaren Harwa  § I9-
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THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI I K.
‘GUJRAL): The quastion is not that of
Saurashtra being neglectedd. The gues-
tion is of our setting up new TV
stations in a good number. Unafortu-
nately, the situation as it seems from
the Fifth Plan projection is that we
may not be able to set up TV stations
in many places.

SHRI P. G. MAVALANKAR; Is it
because of the fact that the Govern-
ment are going ahead with regard to
setting up of TV stations at some
other places in Gujarat.

SHAI 1. K. GUJRAL: The Depart-
ment of space is setting up a low-
power station near Nadiad. Some
part of Gujarat will be covered by
the Satellite programme later om.
Gujarat will be on the map.

sft gew w wowm : A agRT
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Setting up of Tiny Sector within the
Small Scale Sector

*143. SHRI R. V. SWAMINATHAN:
SHRI P. M. MEHTA:

Will the Minister of INDUSTR.AL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether Government are con-
sidering to create new sector within
the small scale sector called the tiny
sector consisting of industries whose
installed plant and machinery is worth
less than Rs. 1 lakh;

(b) if so, by which time the final

.decision in this regard is likely to be

taken; and
(c) to what extent this will be help-
ful?

THE DEPUTY MINISTER IN THL
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI ZLAUR RAHMAN
ANSARI): (a) No, Sir.

(b) and (c¢). Do not arise.

SHRI R. V. SWAMINATHAN: Mav
I know to what extent the Govern-
ment propose to help these tiny indus-
tries?

SHRI ZIAUR RAHMAN ANSARI:
These tiny industries come under
small scale sector and all those provi-
sions which are there to help these
small scale industries are available for
the tiny industries also.
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MR. SPEAKER: Shri Prasannabhal
Mehta—not here. Shri H. M. Patel.

Action for Failure to prevent
Communa] Incidents

.

*144. SHRI H. M. PATEL.
SHRI BISHWANATH JHUN-
JHUNWALA .

Will the .Minister of HOME AF-
FAIRS be pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to a report
in the “Hindustan Times” dated the
20th September, 1873 that no State
Government has so far taken disci-
plinary action against any senior
Official like Magistrate, Superinten-
dents of Police for his failure to pre-
vent communal incidents in the various
parts of the country;

(b) if so, the report, if any, received
by Government on the subject from
the State Governments; and

(c) the
thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
AND IN THE DEPARTMENT OF

reaction of Government
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(by and (c). A statement is laig on
the Table of the Houge.

Statement

The National Integration Council had
recommended that the District Mag-
istrate and Superintendent of Police
should be made personally responsible
for prompt action to prevent or stop
communal disturbances and that
failure to take prompt and effective
action should be considered as de-
reliction of duty ang the officers con-
cerned should be dealt with according-
ly. The recommendation had been
suitably conveyeq to the State Govern-
ments for taking appropriate action.

2 The State Governments were re-
quested from time to time to furnish.
Information regarding the action taken
against various officials in connection
with handling of communal disturb-
ances. Complete information for the
period January, 1967 to June, 1973 has
Yeen received from; some States and
Union Territory Administrations and

the action taken against senior officials
in these States is given in annexure-I.

PERSONNEL (SHR! RAM NIWAS
MIRDHA): (a) Yes, Sir.
ANNEXURE 1
Neme of State Rank of official T

Action taken

++ Andhra Pradesh

2. MadhyaPradesh

3. Maharashtra

4. Kerala ,

. (1) Sub-divisional Magistrate
2) Dcruty Superintendent of
¢ Police.

. (1) Depurty Inspector General
(2) Sub-Divisional Magistrate

(3) Superintendent of Police
. (1) Sub-Divisional Police
Officer.

. . (1) Deputy Superintendent of
Police.

@<

Warned
Warned.

(1)
(1)

(1)
(1)

Explanation of these officers
has been obtained and the
matter is under the con-
sideration -of the State
(2* [ Government.

(1) Warned to be more careful

in future.
(1) Matter is under enauiry.

(1) Placed under suspension.

NB (1) No action has been taken against any official in the States of Assam, Haryana, Hima-

chal Pradesh, Manipur, Nagaland,

@)

of the other States indicates t

rissa, Punjab, Tripura and the Union territories.

The available information reﬁarding action taken against senior officials in respect
at Government of Bihar were considering the cases of”

six Magistrates and the Government of Gujarat have asked one District Magistrate

to be more

careful in future, admonished one Deputy Inspector General of Police and

reprimanded one Superintendent of Police.
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SHRI H. M. PATEL: The statement
shows clearly that the senior officers
have not been taken to task with any
degree of seriousness whereas the
junior people have in fact been
punished and quite often a large
number of their appointments and
also their increments have been stop-
ped. Moreover, the statement does
not indicate when some of those who
have been warned, were warned and
when the explanations were called
from those for whose explanations
were called for and when the trouble
took place and how long has it taken
to arrive at this stage of explanations
being asked; the whole statement is
incomplete. For instance, against
Madhya Pradesh it is said againat
the Deputy Inspector General of
Police, the Sub-Divisional Magistrate
and so on, explanations have been
called for and the matter is pending
with the State Government. When
did the trouble take place in Madhya
Pradesh, to be specific and when were
the explanations called for and how
long have the State Government been
studying these papers for action?

SHRI RAM NIWAS MIRDHA: The
recommendation of the National Inte-
gration Council was that the District
authorities which means District
Magistrates and Superintendents of
Police, who are in-charge of the law
and order situation, should be made
personally responsible for prompt
action to prevent communa] distur-
bances and, after they have started, to
deal with them with a firm hand.

Affer these instructions were com-
municated to the State Governments,
they have started taking action in the
spirit of the recommendations of the
Natlonal Integration Council and, as
is clear from {he Annexure to the
statement that I have laid, the senior
officers are being dealt with from time
to time. It is not only the smaller
officers but in many cases the Sub-
Divisional Magistrates or even the
District Magistrates, the Deputy In-
spector General of Police are also

KARTIKA 30, 18656 (SAKA)
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being houled up for dereliction of

duty.

As regards the delay that takes
place In these cases, the information
regarding delay is not available with
me. Regarding Madhya Pradesh
about which the hon. Member speci-
fically asked, I would say that in
Madhya Pradesh, in regard to the
communal disturbances at Bhilai on
26th January, 1970, the State Govern-
ment obtained the explanation of the
then Superintendent of Police and the
matter was under consideration.
Further, in regard to the disturbances
at Siyuni in November, 1871, the
State Government obtained the expla-
nation of one D.I.G.. one Superinten-
dent of Police, one Sub-Divisional
Magistrate, and the matter was under
consideration.

SHRI H. M. PATEL: The hon. Minis-
ter first read out the recommenda-
tion of the National Integrated Coun-
cil. The words which have to be
noled are:

“....recommended that the Dis-
trict Magistrate and the Superin-
tendent of Police should be made
personally ‘ responsible flor prompt
action to prevent or stop commu-
nal disturbances and that failure to
take prompt and effective action
should be considered as dereliction
of duty and should be dealt with
accordingly.”

In regard to Madhya Pradesh, he said
that the explanations having been
called for in respect of troubles
which took place in 1970 and in 1971
could clearly be called a kind of
prompt action which would prevent
or stop communal disturbances, Sec-
ondly, he said that the .Annexure
shows clearly that action is being
taken in all the States.

May I read out from the statement
which says:
.- L —
“No action has been taken
against any official in the States of
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Assam, Haryana, Himachal Pra-
desh, Manipur, Nagaland, Orissa,
Punjab, Tripura and the Union
Territories.”

Then, it goes on to say:

“The available information re-
garding action taken against senior
officials in respect of other States in-
dicates that the Government of
Bihar were considering the cases of
s1x Magistrates and the Government
of Gujarat have asked one District
Magistrate to be more careful about
future, admonished one Deputy ln-
spector (ieneral of Police and re-

primanded one Superintendent of
Police.”

The statement, certainly, does not
show that the kind of effective action
that the National Integration Council
expected to be taken is being taken.

I put it to the hon. Minister whether
he can really say that it represents
effective and speedy activn and the
type of action that would act so as to
have a deterrent effect in regard to
similar situations in the future.

SHRI RAM NIWAS MIRDHA: In
my statement I have stated that no
action is being taken against any
officials in the State of Assam,
Haryana H.P., Manipur, Nagaland,
QOrissa, Punjab, Tripura and Union
Territories. But, Sir, to say that the
State Government has been lax, one
has to point out that there was some
serious disfurbance in which officials
did not take preventive action in these
States but no such informatjon is
available, The mere fact that no ac-
tion was taken against them does
not show that.

SHRI H M. PATEL: Is he in a
position to say that enquirles were
held and they were not found to be
responsible for dereliction of duty.
That categorical statement would
satisfy us. The term ‘no action has
DLeen taken' has quite different mean-
ing.

NOVEMBER 21, 1973
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SHRI RAM NIWAS MIRDHA:
These Stfate Governments have in-
formed us that not taking any action
does not mean that they did not take
any action in spite of any grave dere-
liction of duty. As regards Gujarat
and Bihar which I also mentioned in
my statement, in respect of Gujarat,
the Government of Gujarat have
asked one District Magistrate to be
more careful in future, admonished
one Deputy Inspector General of
Police apd reprimanded one Superin-
tendent of Police. With regard to the
disturbances the Reddy Commission
was gppoibted to enquire into them and
they found that in regard to the im-
position of the curfew the distriet
magistrate had made some delay. But
the Commission went on to say:
“There has been some hesitancy on
the part of the District Magistrae
which can well be understood as be-
ing due to her inexperience and to
what she may have thought was the
correct procedure namely to await
orders from higher authorities. In
the absence of experience this cannot
be said to be deliberate. We would
let the matter rest here.” Every case
has to be taken up on merits and the
State Governments, after proper en-
quiries, do take action when it is
called for.

SHRI H. M. PATEL: In regard to
other States, there is no such infor-
mation. The statement merely says,
no action was taken.

SHRI PILOO MODY: The Minister
said that no action was taken does
not mean that no action was taken.

MR. SPEAKER: Please sit down. I
have not allowed you........

SHRI PILOO MODY: I am not ask-
ing a question, Sir. I am asking for
a clarification of the Minister’s state-
ment,

MR. SPEAKER: Please sit down.
There is another Member whose name
is clubbed. Shri Jhunjhunwala.
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SHRI ATAL BIHARI VAJPAYEE:
He is absent.
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THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
‘TER OF ELECTRONICS AND MINI-
STER OF SPACE (SHRIMATI
INDIRA GANDHI): I am in agree-
ment with the hon. Member Shri Patel,
I am not at all satisfleq with the way
these things are dealt with at State
level, The question that comes up is
how much can we interfere in the
functioning of a State Government,
We have given instructions that strict
action should be taken, more
prompt and preventive action should
be taken and so on, But when all this
is not done what is the next step to
be taken? We can perhaps discuss
this with Opposition leaders, as I
have suggested on a Drevious occa-
sion, and come to some understand-
ing so that our actlon is not taken
:as interference.

KARTIKA 30, 1895 (SAKA)
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SHRI H. M. PATEL: 1 welcome
the statement of the Prime Minister,
and I feel that this kind of statement
publicity made and that whenever
questions are raised, this will be the
attitude of the Central Government
will enable the Opposition people
and the Member of the Legis-
lative Assemblies of the States to
press this matter upon them, and I
think that it can only have a salutary
effect. But if on the other hand,
attempts are made to say that ‘nu
action has been taken' means tha.
everything is satisfactory in the

States, that will have a totally reverse
effect.

SHRI PILOO MODY: May I also
make a suggestion, in view of what
the Prime Minister has said?

MR. SPEAKER: The Prime Minis-
ter's statement js quite clear. We
should now pass on to the next
question.

SHRI SAMAR GUHA: I have been
trying to invite your attention......

SHRI PILOO MODY: I would
merely like to make a suggestion that
the difficulty that the Government of
India may experience wvis-a-vis the
Stdte Government in this sort of
thing can to a large extent be over-
come by the party in power here at
least exercising their influence on the
party in power in the States where
they have a Government, and where
they do not have a Government the
people from the Opposition, I am sure,
would exercise the same influence on
their parties in those States. I think
that this is a matter of sufficient na-
tional importance 'where there may be
a national consensus, and everybody
should work towards a very salutary
end. That was the suggestion that I
had to make.

SHRI SAMAR GUHA: I have been
trying to invite your attention. Only
one supplementary question has been
permitted by you on this question. I
draw your attention first to this....



MR. SPEAKER: In that case, he
should catch my eye.

SHRI SAMAR GUHA: The statis-
tics provided to the Home Ministry
about communal riots since 1970
show that in 1970, the number of
communal riots was 521, in 1871, it
was 321 in 1972, it was 240, and in
1973 up to June it was 104. This is
the information given by the Home
Ministry......

MR. SPEAKER: But what is he
‘giving now?

SHRI SAMAR GUHA: If that be
s0, may I know the number of per-
sons killed and injured, the amount
of property lost and the number of
persons arrested and punished in
connection with the communal riots
in the States and the steps taken by
the authorities in the different States

MR. SPEAKER: This question is
not relevant to the main question.

SHRI PILOO MODY: His question
is this. In view of all this having
taken place, how many people were
brought to book for dereliction of
duty?

MR. SPEAKER: I do not think that
Shri Samar Guha means what Shri

Piloo Mody is adding.

SHRI PILOO MODY: Since you
were also talking at the same time,
I submit, Sir, that you did not hear
the last part of his question.

MR. SPEAKER: Does Shri Guha
accept Shri Piloo Mody's explanation?

SHRI SAMAR GUHA: Why should
[ accept his expalantion? I have said
that in view of the figures provided
by the Home Ministry that in 197.0,
there were 521 communal riuts: in
1071, there were 321 communal riots....

MR. SPEAKER: He need not repeat
all those figures,

SHRI SAMAR GUHA: In view of
al] this, 1 want to know from Gov-
ernment whether steps have been.
taken to arrest and punish the ecul-
prits by the State Governments and
if so, the number of persons arrested
and punished.

SHRI PILOO MODY: 1 apologise
to you, Sir. He was right, and I was
wrong. You can now move on to
the next question,

SHRI SAMAR GUHA: You did not
allow me to complete my question.
I wanted to know the steps taken by
the States to see that the different
officers there do their duty well and
in accordance with the pringiple
enunciated by the National Integra-
tion Council?

MR. SPEAKER: That is quite cor-
rect, not the first one.

SHRI RAM NIWAS MIRDHA:
This is actually a separate question.
If the hon. member tables it separate-
ly, 1 shall answer.

MR. SPEAKER: He has given up
that question now and he came to
the National Integration Council later
on. You have already replied to that.

SHRI RAM NIWAS MIRDHA: Yes.
Sir.
has

SHRI SAMAR GUHA: What

happened, Sir?

MR. SPEAKER: Kindly sit down.
This question was about disciplinary
action against officers. It was not
against the culprits. Then you
changed your question and came to
the recommendation of the National
Integration Council for disciplinary
action against officers. I said this was
exactly the same question which
Shri Patel had asked.
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SHRI VASANT SATHE: to which
renly was already given.

SHRI SAMAR GUHA: Data in re-
gard to what? In regard to certain
steps. I wanted to know about those
steps. Dereliction of duty does not
mean an ethereal subject; it is a
theoretical subject on the basis of
certain happenings. Only on the basis
of certain happenings if data and
statistics are provided, can we ascer-
tain whether there was dereliction of
duty or not. That is the reason why
1 wanted the data connected with
that.

MR. SPEAKER: I am not going to
involve myself in arguments with you.
Let him answer,

SHRI RAM NIWAS MIRDHA: My
answer would still be the same that
this guestion concerns itself specifi-
vally with senior officers being dealt
with for any possible dereliction of
duty. As regards the number of cases
of riots that took place and what
action was taken against any officers,
it a separate question is tabled, I will
answer.

Tagaar JArfaat w avy q@ AT

*146. oY wreoy wif ;. #4T qg
wdY ag F@TA Y T wr fE

(%) Tagaar &1 254F awwEs
& faafay # wa a5 g7 freaw A1 fewr
fra & ®1 afe1 aa feg a1 9% &)

(|@) a1 agFTe F71 4 fEgiw
30 wATE F ‘Famw' ¥ gwfoa z@
oV & |ETETT F 71 feanar g
f& 9% & 25 ufoma aafsq amr =
qF & #fawrdr 72 &)

(w) Far fawhr gfad Y souy
S WTET AT 9 917 19 36 Al
¥ ez wta st @ g O

(w) afe gr, @t FwEEdR T
Tar g ?
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Tr-saeg § go-wat (o gwo
qwe Afgfew ) : () waaw suas
A1 F WA, 31 WA, 1973 TF
33529 arT 9@ ¥TT fRg 07 &1 ¥
wvit sfiral & a7 T @vE AE
fex o, e sTd FW @t
§ AW qar weg fawor & sEqAEOr
& gHg, T GCEHII[AY ST g9
wrEAl @ # T w9 fearamar )

(&) < e, =mrq

(7) iz (0): g fewrra & graer
¥ forg® w10T wmar T & s fast
¥ 36 afwal ®Y, St qF @Y 3,
dwa n9ar anqgre fro od 2, faeddy
afrm & araw & et wwrEw g
A qgaTa €Y a1 WY § || 9w g¥ATe
9 7@Y g€ g 1 i foivé & mmar e
TAF ATAR ¥ IUgH FTATET FT AL

sft wew fagrdt oo : ST
aga ®r aga wed fedr & fag amd s
34 FY T IgA qATH &1

oft mreat Wk ;58 SoEY & |
9T 31 MFAT, 19737F 33529 ATI-
9@ 5z few g, 99 fF AR & 35,
wfawa o7 98 ¥ wfawrd 7@ &, qHr
T aEigE ?

g Wt (st swreiw Aferer): A
&g wow # wgr aar & f5 35 wfema o
¥ St 5w A1 O Fatd A ¢ AfeA
ga & Gar 44 w1 € f& 35 wfawd awq
s¥t &1 fear qar &) foam @i F ag
¥ fogras sy A, g F AL H I &Y
@Y &, o = Q& g1 A, a7 gw
WA ® guAT T ;R

st wew fagdt oy gAd
mara F1 ward afac—F waEr &
stk 97 fear war ?
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_ ot wrwat wi§ . {5 36 =fE)
¥ fagz ww 1 @ 21 o ¥ fey
wiad & wiC frax gex wie 7
U AH— Wiaeq ¥ Tav A Y, @
fou s & #9174 s ard £y &)

st gamiws fma ;. a9 a5 99
6 AT F X H I A WY, TF a9
A fow a@ #1 § —ag Famar g
mfag a7 @ R

ot o Ao mrwAwT: fom Tl
g fag M &, A A Fav @@ §
T A T F FT (g 7
SHRI F. H. MOHSIN:. We have got
a list of eight persons who have so far

declined to accept the award of Tam-
rapafra.

st Yo Wro AEANWT: Wy w1 q@rE
feg amx & arz 1 ot fgrlt & o= Forr
T IuE ¥ ff oy gl & g &1
w1 e fglr & & %)

st Q%o q®o wHighew : MWW
ferdt & gam =g & Y iy & v
gk qm ¥ 8 mefwal £ fawe
faeg™ 3% 33 & z7e fomam a7 Wi
A T AT =0¢ Y ATH W F@Er
aFATE. ..

st Gte Wro HTEAWT : FIAT AW
. AT |

st Qo quo wiyfan
1. o W (o)
2. AwAt werar Ay Aadr
3. it JTHG FEEE
4. o Framw foew
-8 off dro Fo Fy
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6. ®T WSqT A=A
7. gfearom wantHe & AT Y faan
¢, fww o wraT 7 =g o
g\ fear &1
8 WX AWIF wWgHa

=t Yo Yo wrAR®T: TR FAT
FIOT q@ATT §1

Y T%o THo Rghad : i F1T0
TATHT AT qGT FAA AT | AT
wwg fear wmg At a@Er qw g )

st e W # me & wvemw ¥
fafreet amga & ST wmgaT g-U
foaw @rr & fagia amr-ow & fag
v wf A, 37 F ofegey fag
wu &, Afe_fwe Wt 37 w7y A e
& s =rgar g fr fomr & 7 afam
ot & qF ¥, fez ot g e s
& feg o ?

st Q%o Qo wighew : W1 wrew
wrsed § S forr w dewr frer Y 2
g7 gt ® arr-gw faaar smgft)
T & wamar fom £ =7 5 g A
STTaT g1, 39 &1 WY fammn =fgg | m o
fom Y fem mr @, 97 A |Rang
faee T € & | T arorvw Ty FEIRT
g fag wmd &, dge wdde & A feg
s &
SHRI PILOO MODY: Prime Min-

ister, Shrimati Indira Gandhi, has dis-
tributed so many.

ot g®o Two Wiglew : gget wiar
15 Sarer , 1972 F1 F+% MY #Y T2
qI NG Heft A g arer-ave fad -
IH & arz agr Ta1 w1 SwwT T@ g
R e qew f ¥ v Ao
G ...
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ot g WA BF BT BT G
iz, g% 1 mwad TfEgg

st Q%o Quo Wigfew @ W9 q@
#t waqra @ &7 qifad | o &2
¥ ar-aq faq< 1 #F 5% A@ &
#F) g1 &, I WAl TIT HSHET FTEH
friazeT mga 7 ama-aa fagwor i
wiavasar & a1 7 faay ¢

PROF. MADHU DANDAVATE: May
1 konw whether any members of the
Royal Indian Navy who participated
in the mutiny in 1946 have been
awarded Tamrapatra? To the lasting
ghame of the nation, not a single man
from the Royal Indian Navy has been
given the Tamrapatra. Flease let the
Minister clarify this. (Interruption)
It is a very important question. Let
the Minister reply to that. (Interrup-
tion)

SHRI S. M. BANBRJEE. I wanted
to put the same question. It is with
1eference to those people who revolted
here at the time of the Britishers.
The British called it the mutiny. I
would like to know whether it is a
fact that none of those people who
revolted agaeinst the British Empire—
they were in the Royal Indian Navy—
bave been given the Tamrapatra. I
woulg like to know whether it is true
or not.

SHRI UMA SHANKAR DIKSHIT:
May I give a little information on that
subject? Because it was not possible
for us to ascertain the exact merits of
each case, a Committee has been ap-
pointed with Mr. Shahnawaz Khan as
the Chairman to go into these cases,
and there the INA personnel civilian..
(Interruption)

SHRI S. M. BANERJEE: I am talk-
ing of R.IN.

SHRI UMA SHANKAR DIKSHIT:
T am sorry.

SHRI F. H. MOHSIN:. We have got
a total list of persons who have been
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awarded. We have no separate list of
those people...(Interruptions)

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
ELECTRONICS AND MINISTRER OF
SPACE (SHRIMATI INDIRA GAN-
DHI): Both the INA personnel and
the unit of the Royal Navy are in-
cludeq in the pension scheme and,
therefore, they should also be eligible
tor Tamrapatra. Whether they have
been given or not, we shall have to
enguire from the State Governments.

Pending Applications for Industrial
Lieences

*149. SHRI K. §. CHAVDA: Will
the Minister of INDUSTRIAL DEVE-
LOPMENT AND SCIENCE AND TE-
CHNOLOGY be pleased to state:

(a) the present position of pending
applications foy Industrial Licences to:
be categorised as under:

(i) pending for over three months
but less than six monthe;

(ii) pending for six months
over but less than 12 months;

(iii) pending for tweleve months
and over; and

and

(b) when the applications pending
for over twelve months are expected
to be disposed of?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI PRANAB KUMAR
MUKHERJEE): (a) As on 1st Nov-
ember 1973, 724 applications were pen-
ding for over 3 months but less than
8 months, 881 applications were pend-
ing for over 8 months but less than
12 months and 1472 applications were
pending for over 12 months.

(b) Every effort is being made to
dispose of these apphcetions as expe-
ditiously as possible,

SHEBI K. S. CHAVDA: Government
hag since laid down a revised proce-
dure for the disposal of applications
received on or after 1st November
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1973. Would the Minister set up a
specia] machinery for the disposa] of
appeals and applications received be-
fore 1st November 19737 My second
Jjuestion is; would the Minister con-
sider the desirability of issuing Press
Notes periodically, say once in a
month, giving information about the
disposal of pending applications for
industrial licencesy

SHRI PRANAB KUMAR MUKH-
ERJEE: So far as the new procedure
is concerned, already the machinery
has been started, Secretariat for in-
dustrial approval and project appro-
val Board, both from 1st November
1973. They will deal with composite
applications, and the time limit has
already been fixed; it has already been
notified in the Press how much time
will be taken for cleararice of com-
posite applicatons with MRTP clear-
ance and without MRTP clearance.

Regarding pending cases, as the
time has already been fixed—it will
be 90 days in the case of clearance
for capital goods, etc, 120 days in
non-MRTP-approval cases and 150
days for MRTP-approval cases—it may
not be advisable to issue monthly
Press Notes indicating the position of
pending applications.

SHRI VIKRAM MAHAJAN: If the
sapplications are not disposed of ae-
cording to the time fixed by the Gov-
ernment, what action do Government
propose to take against the officers
concerned? In other words, what are
the penalties provided?

SHRI PRANAB KUMAR MUKH-
ERJEE: In fact when the time has
been fixed for disposing of each ap-
plication, it is the desire, by this new
system, to identify the responsibility
for any delay, and due action will be
taken in the case of failure,

DR. H. P. SHARMA: Is it correct
4that it is 1’ the Ministry of Petroleum
and Chemicals that the maximum
number of pending applications lie,
still awaiting decision?
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SHRI PRANAB KUMAR MUKH-
ERJEE: No, Sir. The Department of
Chemicals comes, I think, third in the
list. The Ministry of Commerce and
our own Ministry Wave a large num-
ber of pending applications.

SHRI SOMNATH CHATTERJEE:
May I know from the hon. Minister,
out of these pending applications, how
may have been for setting up indus-
tries in West Bengal and how many
licences have been grantd during this
period for West Bengal?

SHRI PRANAB KUMAR MUKH-
ERJEE: In fact, only last week, we
answered a similar Question ke this.
This Question is regarding pending
applications department-wise. It is
not possible for me to give the figures
State-wise.

SHRI BHAGWAT JHA AZAD: In
view of the fact that out of the total
number of licences granted during the
last year, 54 per cent of the total num-
ber of licences granted went to Maha-
rashtra, that 1s, Bombay, 5 per cent
to West Bengal, 10 per cent to Punjab
and Haryana, 1 per cent to U.P,, Bihar
—nil, Assam—nil and other States—
nil, could the Government consider in
respect of pending licences, to eradi-
cate the imbalance? In granting lic-
ences, would they think of this thing
also?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHRI C. SUBRA-
MANIAM): 1 am pot quite sure about
the percentages which the hon, Mem-
ber gave. It will not be 54 per cent
as far 4s Maharashtra is concerned.
But, certainly, Maharashtra gets a
lion’s share out of the licences and
letters of intent that we are granting.
We are now trying to see that all the
States get their due share:

SHRI BHAGWAT JHA AZAD:'I
would like to be corrected whether it
is a fact or not that so far as U.P, is
concerned, it 15 1 per cent, Bihar—nil,
Orissa—nil, Assam—nil, West Bengal
—5 per cent, Punjab and Haryana—10
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per cent and more than lion's share,
that is, 54 per cent has gone to Maha-
rashtra. Let the Minister give correct
figures,

SHRI C. SUBRAMANIAM: I do not
think the figures are correct. Any-
how, if the hon. Member puts a sepa-
rate Question, I can give that infor-
mation.

SHRI BHAGWAT JHA AZAD: 1
am putting the question now; let him
answer it now, Why a separate
‘Question?

MR. SPEAKER: This is only about
‘pending applications.

SHRI C. SUBRAMANIAM: This is
with reference to pending applica-
tions. He wants information with re-
gard to sanctioned applications. That
is completely different, Therefore, he
-should put a separate Question,

SHRI BHAGWAT JHA AZAD: 1
-am saying that there is imbalance in
the matter of granting licences to dif-
ferent States. In view of the last
year's performance of the Govern-
ment, I ask, could the Government
consider to remove the imbalance?
Let him say ‘yes’ or ‘no’.

MR. SPEAKER: The Question is
about pending applications. It is not
about licences issued State-wise. I
think, if the Minister is to give the
answer, he must verify it before gives
the answer. You can put a separate
‘Question for that. -

ot g2 fagrdy awqd : wAT gETT A
&L T FrT = rfRw

SHRI K. S. CHAVDA: He can col-
lect the information and lay it on' the
‘Table of the House,

MR. SPEAKER: Why are you not
reasonable? The Question is about
pending applications. He has quoted
‘certain percentages about licences al-
ready issued. The Minister wants
time to wverify those percentages.

KARTIKA 30, 1895 (SAKA)

Oral Answers 26

Those percentages can be given by
him. He will come before the House
later on.

Next Question.

Dyeing, Printing and Stitching Werk
in Khadi Gramodyog Bhavan, New
Delhi

*150. SHRI PHOOL CHAND VER-
MA: Will the Minister of INDUS-
TRIAL DEVELOPMENT AND SCI-
ENCE AND TECHNOLOGY be pleas-
ed to state:

(a) whether Khadi Gramodyog
Bhavan, New Delhi get their work of
dyeing, printing and stitching and
the outside contractors;

(b) if so, the procedure followed by
the Bhavan in releasing goods for
dyeing, printing and stitching and
methods of payment; and

(¢) whether the Khadi Commission
has received some complaints in this
regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI ZIAUR RAHMAN
ANSARI): (a) to (c). A statement is

- laid on the Table of the House.

STATEMENT
(a) Yes, Sir.

(b) On the basis of the require-
ments indicated by different sections
of the Khadi Bhavan, the Manager
issues orders for releasing goods to
the contractors for printing, dyeing
and stitching. As regards payment,
they are made by cheque to the con-
tractor after the goods received have
been checked and their bills verified
by thc Accounts Section,

(e) A complaint has been received,
which is under examination by the
K.V.I. Commission.

ot wwer ®xqt: meaw  WEET,
# et wgew & AT AEAT g
IR AT THF W () F w@mar
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% qw freme srer g€ & o oy Ferwraa
i oy gE & o I qraey ¥ gefias
IR TER P ;ragaagfF 1073
% Gl arfiT F AR T 74 g
o gar wor St faan & fag Fear
war, a8 ¥h= § 7 aft o7 frwrma @
q 37 9T 4T FroATE gk ¢ ?

MRB. SPEAKER: You are going
much beyond the guestion. You have
asked a gquestion. You must get a
reply to that question.

ot famsigere wa 0 wee
w1, 7 feeelt @y waw SR gfvaa ¥
RET X 11 99, 1973 %Y qg fowmw
A F @ el vas & g39s 1
iﬁd’rf‘mﬁwwrmfﬁwﬁm,
w8 faedlt @ @ & 40 9T T W
#eT & ngifear & § fag w1 s
faar w1 a1, 2 fag 9w fs @t &5
arpet zad g Adf fad s &) W
g fosma 1 2 &Y fF 202 9
IF IS A weR WeI1TF
fasaa ag WY € fF 87,000 ®o FY
mifega w1 Ww 6@ ©F #1 2 faar
T | 99 a4 TTNE Gy FHA FY qreg
g @ 3gm s &1, fom & foad
st 7Y fae w4 & s 99 & w7 Jams
farer & 1 9fwq @y i Fdtad
THAT AT FT W R

oft foweT wAT ;. F9 aF gaw T

%) foave s ooy | FATag W A & fw
Wy wae gra st Tn€, eng M faarf
% fo s, ae fag o § £& & wer
S faar & geamor g1 §, AfesT ST
wAIg &1 7 AAH T AN AW &
T AT § ag W9 AN qaOF & oo
Fararal &1 2 37 & forw sTOOr ATEY
®o F JFET7 Sfaad aAvA R ?

sfy forqratga derdt : ag I

agr 7Y & fr w1 A wIX HaT I

NIFTAME I WA aOwT ag &
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o fafrest o s & fg Zeee & famr
we ) # difew feg a3 o ow g
®o FI AWMITE ¥ gra @ex &g
THLL AT B &y T § 37 AGEF
arw & faegla &da foag § i fom &
T warhaw vl & W 99 Wy
RNFARTAATATE TAH FT3RT
a5 faar s @ s Forat wrer <,
o1t ¥ fT frereran § ag Ao v o
T * famr wmar §)

sit qurn® aAt: 9 g fawrr &
T § 97 ¥ gog & adT e
FAL AT Y 2 &, ag W owrw )
T T goT 31 ag & wreT wwEAr
E?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND BCIENCE AND
TECHNOLOGY (SHRI C, SUBRA-
MANIAM): An allegation has been
made that some partiality has been
shown to a particular firm., This is:
under investigation. Perhaps this in-
vestigation will bring out the charge
which the hon. Member is mentioning,
namely, that the rules have also been
by-passed. I shall see that a whole-
sale investigation is made to find out
whether there is any basis for this
allegation. T ¥

off QTSI AT TN F4T 9 TE &

& &Y 71 fammn fire §, Fr9a =1 fear-
T 8 98 IT0 #Y A v ¥ A
wsrg A, R afr e Iivw dfE
Iq *t Tt Faw gra & gy F qrAAv
w1gat § for w4t ag a1q @ @ @ e g

WEIR RER - W) at I 98 @
& forg &7 Jara welt ot A frar e sg &Y
wiAa aAt & arefrEed ¥ 99T |
g @ A wa e @ &

off SRTETY AT [%?rfwf’mr'
#t g1q &t & fe o a8 ¥ Savafa
§ 99 % g fafrer s oy €14
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WETH WERT : 947 F1E A% arq
A AT, ¥4 qA A THW A Ty ATy
Y 7€ ara s qraar gy § )

SHRI C. SUBRAMANIAM: Certain
types of printing could not be done
by hand. Perhaps that is done by the
machine, But I do not know whether
big industries are being used for this

purpose.

it ST T4 fgg - waay, ¥ oo
% WTAW ¥ WA WGIIA | ATAAT ATZAT
fe ey T mrd e F ard  age ar
T T FA H I AFT @ ARG T
feem At gy am™iT w7 9 ¥
Y aga wEgadr g€ & 39 avew & ==t
gt 2 | N A1 3@ 31 A Wiy
F1E T FAET FAET FY AET ATH T
a7 7 g€ A g 3T FY A= F
oz 3faa wew g7 ?

SHRI C. SUBRAMANIAM: We are
periodically looking into the working
of organizations like Khadi Gram
Udyog Bhavan and if there is any-
thing wrong and if it calls for the
appointment of a commission of in-
quiry, certainly it can be done.

Eligibility for Pemsions to freedom
Fighters

*151. SHRI SHANKERRAO
+
SAVANT:
SHRI Y. ESWARA REDDY:

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether any decision has been
taken regarding the eligibility for
pensions to freedom-fighters (1) who
have undergone imprisonment for
more than six months as under-trial
prisoners but were acquitted after-
wards and (ii) who were sentenced to
six months or more but were released
earlier on account of the Gandhi-Irwin
Pact; and

(b) if 80, the main points of the
decision and how meny applicants
will be affected by the deci¥ion?
2231 LsS—-2
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THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a) No, Sir.

(b) Does not arise,

SHRI SHANKERRAO SAVANT: On
an earlier occasion during a discus-
sion on the same subject here in this
House, the hon. Minister has said, has
rather assured the House that a deci-
sion in respect of these categories will
be taken shortly. I do not wunder-
stand why no decision has been tak-
en =o far. Will he at least now say
as to within which time a decision
will be taken.

THE MINISTER OF HOME AF-
FAIRS (SHRI UMA SHANKAR DIK-
SHIT): There are two categories of
freedom fighters referred to in the
qustion, Ome relates to those who did
undergo imprisonment for more than
six months as under-irial prisoners
but were acquitted afterwards and the
second category relates to those who
were sentenced to six months impris-
onment or more but were released
earlier on account of the Gandhi-Irwin
Pact,

So far as the second category is
concerned, the Government is favour-
ably inclined for the inclusion of this
category although a final decision has
not been taken. As regards the first
one, it is not considered desirable to
include that category amongst the
freedom fighters to be given pensions
and Tamra Patras. It would be ex-
cedingly difficult to ascertain under
which seclions of law he remained as
under-trial or for what reason subse-
quently he was released, whether he
gave any assurance or apology or whe-
ther there were other reasons. It will
be very difficult. Therefore, on ac-
count of ‘this, it is not considred desi-
rable ‘to accept the suggestion made.

SHRI SHANKERRAQ SAVANT:
From the judgments of the couris, it
should be possible .to know whether
the man was acquitted gr released on
his 'giving undertaking. Therefore,
there should be no reason why those
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persons who remained under-trial for
more than six months and who were
charged with heinous offences and
tried by the Sessions Court should
also not be included in the category of
freedom fighters. They have re-
mained undertrial for more than six
months and have suffered hardships.

SHRI UMA SHANKAR DIKSHIT:
The first thing is: what were the
heinous offences for which they were
charged and so on. Let me make one
point clear, It should not be assumed
that every one who did any service or
suffered any discomfort or imprison-
ment will be included in this category.
A certain limit has been placed and
that limit 1s six months imprisonment
for a person to become eligible. The
State Governments have their own
schemes where they have covered
other categories, Even the present
scheme is taking such a long time
and we are receiving complaints of
wrong action being taken under
unsatisfactory certification. Thercfora,
I wou'd plead that we should not
enlarge the scheme beyond limits.

MR. SPEAKER: Shri Y. Eswara
Reddy—not here,

Now, the Question Hour is over.

WRITTEN ANSWERS TO
QUESTIONS

Clash between Planning Commission
and Minjsiries over Fifth Plan
Targels

*145. SHRI R, R. SINGH DEO: Will
the Minister of PLANNING be pleased
to state:

(a) whether attentton of Govern-
ment has been invited te a news-item
in the Eeonomic Times of the 22nd
Beptember, 1073 stating that a major
clash has broken out between the
Planning Commission and the Centul
Ministries over the Fifth Plan Tar-
gets and Policies;

(b) whether Government have stu-
died the report; and

(e) if s0, the reaction of the Gov-
erpment therefor

NOVEMBER 21, 1973

Written Answers 32

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA): (a) and (b). The
Planning Commission is aware of the
news-item appearing in the Economie
Times issue of 22nd September, 1973.

(¢) The Planning Commission has
been having a series' of discussions
with the Central Ministries regarding
the policies and targets for the Fifth
Five Year Plan, In these discussions
there is bound to be some differences
of opinion, The Draft Plan is being
finalised on the basis of the consensus
arrived at in these discussions and in
the light of the available financial and
physical resources and capabilities.

Package Consultancy Service in States

*147. SHRI RAMAVATAR
SHASTRI:
SHRI K. M. MADHUKAR:

Will the Minister of INDUSTRIAL
DEVLELOI'MENT AND SCIENCE
AND TECHNOLOGY be pleased to
state:

(a) whether the Planning Commis=
sion has suggested the setting up of an
agency in every State for providing
a ‘Package Consultancy Bervice’; and

(b) if so, the broad outlines thereof?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHRI C. SUBRA-
MANIAM): (a) Yes, Bir.

(b) The services to be provided un-
der the package of consultancy ser-
vices include:

Pre-invesitmr .t Services:

(i) Undertaking market surveys for

identifying investment opportunities

gnd conpumption patterns for the
prospective enterpreneurs; .

(i) developing data bank for pro-
widing information to them in respect
of (u) evailable data/estimates about
the number of production capacitiss of
the indugtiries already established in
the ¢punity and in the States concerp-
ed, (h) present and likely svailability
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of the infra-structure facilities requiar-
ed for industrial development in the
growth centres of the States, (¢) In-
vestment opportunities and financial
Tesources required, (d) various types
of facilities ang assistance like pur-
chase of equiment, raw materials,
marketing opportunities, sales pro-
motion from various Central and State
levels organisations and agencies in-
cluding public sector undertakings, fin-
ancial and credit institutions, non-
Government institutions and associa-
tions;

(iii) undertaking techno-economic
feasibility studies for preparation of
detailed project report;

Investment Services:

(iv) assisting the entrepreneurs in
negotiations for securing loans on the
basis of detailed project reports;

(v) assisting them in recruitment
and training of workers in specific
trades supervisory and managerial
personnel in techno-managerial sub-
jects;

\vi) providing counselling services
for negotiations with the financial and
credit institutions and also for pur-
chase of land;

{vii) providing technical advice for
selection/choice of processes/techno-
logy of manufacture, selection of the
plant and equipment and main raw
materials and location of their sup-
pliers along with particulars of prices
import policy, ete.;

(vili) supervising construction of
building and installation and commis-
gioning of plant, ete.;

Post-Investment Services:

(ix) rendering advice regarding fix-
atlon of prices of finished products;

(x) giving advice regarding keep-
ing accounts, payment of excise dutles
and sales tax, stocking of raw mate-
tials, ete.;

(xi) assisting in market studies and
wales premetion iwehading internal
mufketing snd exports of produets

through Government Departments,
public sector projects, emporia, State

Trading Corporation and others;

(xii) assisting in payment of loans
in minimum possible time by helping
in improving the enterprise level pro-
ductivity through periodical visits and
guidance; and

(xift) undertaking periodical visits
to selected existing units with a view
to assisting them in (a) overcoming
their problems of production and
management so as to improve the
quality of products and bring down
cost of production, and (b) to prepare
detailed project reports for expansion,
modernisation and diversification and
generally mothering the entrepreneur
for the first two or three years till he
is well on his feet.

et W ® fedt o wa

*148. ® WIATAT XATR 18T :
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ek werd T T were )
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WRAT 1972 &, |4t et/
fawrit ®t wRw o g @ § B
gl wr e ¥ 5 ¥ uw
et Wt FATd WY 3% afcs wfawfai
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ST aTed 1
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#rf W FHATA HYAT FEF gy
ar g § 7 * fog @aa B
RAXWI § HLEO |, AfuHw Faraq
qR fawimsagl | AR wd w7
faa &1

Participation of Foreign Companies in
Development of Tyre and Tube
Industry

*152. SHRI SAT PAL KAPUR: Will
the Minister of INDUSTRIAL DEVE-
LOPMENT AND SCIENCE AND TE-
CHNOLOGY be pleased to state:

(a) whether Government have ap-
proached the foreign tyre and tube
firms like Dunlop, Ceat and Firestone
to hand over their technology to the
Indian Manufacturers, if so, their res-
ponse to this; and

(b) what is the extent of participa-
tion of foreign companies in the deve-
lopment of tyre and tube industry in
India and what is the view of Gov-
ernment with regard to their future
participation in the Industry?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHRI C. SUBRAMA-
NIAM): (a) and (b). While the Gov-
ernment has not made any specific ap-
proach In the matter, approval to the

NOVEMBER 21, 1978
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renewal of their foreign collaboration
in the case of Dunlop, Ceat and Good-
year is subject to the agreement speci-
fically permitting Indian Companies to
sub-licence/transfer technical knuw-
how/production  design/engineering
design under the agreement to another
Indian Party or to any National Re-
search Laboratory operated by the
C.S.LR, on terms to be mutually agre-
ed to including the foreign colla-
borator. Renewal of foreign collabo-
ration in the case of Firestone has not
been agreed to. Prima facie it ap-
pears that the response is favourable.

The share of these foreign managed
companies in the total production of
tyre and tubes is of the order of 80
per cent. Their continued collabora-
tion will help the Indian Tyre and
tube industry, to get latest techniques
and modern designs, but Government
are anxious to promote additional
manufacturing capacity in the State
sector and in the joint sector. Their
present participation In equity is as
under:— .

Nam: of Company Extent of
foreign
equity
participa-
tion
1. M/s.Dunlop India Ltd. 52547
2. M’'s Firestone , 100,
3. M’'s. Ceat India 50-34%
4. M's.Goodyear . 63-08°,

News item ‘U.S, Financed Research
Unit—A Security Hazard’

*153 SHRI VAYALAR RAVI: Will
the Minister of HOME AFFAIRS be
pleased. to state:

' (a) whether the attention of Gov-
ernment has been drawn’ to the news-
item appearing .in the ‘Patriot’ dated
the 28th October, 1978 under the cap-
tion “U.S. Financed Research Unit—a
Security Hazard"; and
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(o} if so, the reaction of Govern-
ment thereto and the steps taken
thereon?

THFE. MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
AND IN THE DEPARTMENT OF
PERSONNEL (SHRI RAM NIWAS
MIRDHA): (a) Yes, Sir.

(b) Government do not have any
information to substantiate the alle-
gaticns contained in the news-item.

sifuafedt &0 wreow qfe w1
wideH
*154. »ft gRaTg WA ¥ A
A g2 IITT B E9T #1497 05

(%) #ar  qiwdY GuEsig @oET
# g W amarege siEErfat
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gt FraAr # qiwde Tar S
afret fr & wpgfer arfedt qar
wrgfea srfew snfrdt & avr affo
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qAqT T T AT & | SwAE By
=T a% wf=m =7 757 e mr

() e AGY FBAT
Import of Tyres from Foreign
Countries
*155. SHRI G. Y. KRISHNAN:
SHRI VIKRAM MAHAJAN:

Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state:
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(a) whether India has decided to
import tyres from foreign countries:
and

(b)Y if so, the main features there-
of?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHRI C. SUBRA-
MANIAM): (a) and (b). According
to the current policy, import of tyres
aud tubes in sizes which are not n
curr-rp range of indigenous produc-
ticn, is allowed,

2. Production of tyres and tubes
has suffered a set back during the cur-
rent year as a result of power cut,
labour strikes, etc. With the improve-
ment in power supply and normali-
sation of labour relations, the supply
position is expected to improve con-
siderably.

3. To overcome the difficult supply
position, as a result of loss of produec-
tion, an import of about 50.000 Nos.
was suggested by the Industrv. Gov-
ernment decided to permit the im-
port of limited quantity of tyres
particularly for Buses/Trucks and

State Road Transport
Undertakings have also been allowed
to import a limited guantity against
their motor vehicle spare part licence.
It is also proposed to make a bulk
import of tyres through the State
Trading Corporation from Sri Lanka
and Japan for distribution to the State
Road Transport Undertakings and
other consumers.

Conversion of U.N.I. and National
News Agencies into Public Corpora-
tiona

*156. SHRI K. LAKKAPPA:
SHRI PURUSHOTTAM
KAKODKAR:

Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) whether U.N.L Employees’
Federation had urged Union Govern-
ment to convert U.N.I. and other Nat-
ional News Agencies into Public Cor-
porations; and
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(b) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI I. K
GUJRAL): (a) Yes, Sir.

(b) The issue has been under ex-
amination.

¥ O awigaTe QfRIZ W
&s5%
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*15¢. SMRl PRABHUDAS PATEL:
SHRI SHRIKISHAN MODI:

Will the Minisler of COMMUNI-
CATIONS be pleased to state:

(a) whether several recommend-
ations io improve the working of the
Postal and RMS Departments have
been made by the recently established
Postal Procedures Cell in the Com-
runications Ministry; and

(b) if so, what are the main recom-
mendations made and to what extent
they have been implemented?

THE MINISTER OF COMMUNI-
CATIONS AND TOURISM AND
CIVIL AVIATION (SHRI RAJ
BAHADUR): (a) Yes, Sir.

(b) The Postal Procedure Cell re-
commended ag many as 95 changes in
the procedures on the working of the
post offices and the RMS. Out of these
thirty recommendations have already
bbeh accepted and orders thereon
issued. Twenty-three items have
been dropped after examination. The
main recommendations are;:—

(i) To discontinue taking of re-
celpts of registered articles
on small pieces of paper in the
towns in which the delivety
slip system is in vogue as it
involves duplication of work.

(ii) To open multi-purpose coun-
ters in medium sized post
offices to enable a customers
desiring to avail of several
services at a time, at the
same counter.

(iii) To simplify procedure for re-
gistration of Newspapers by
abolishing the procedure of
verification of bonafide sub-
scribers and delegating powers
to Divisional Superinten-
dents of Post Offices.

(iv) To introduce a new service
called ‘Recorded Delivery Ser-
vice' in order to give proof of
delivery of unregistered arti-
cles! and
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(v) To abolish stamping of re-
gistered articles in the deli-
very offices as complete re-

cord of their receipt is al-
ready available,
The above recommendations have

been accepted and orders issued ex-
cept in the case of ‘Recorded Delivery
Service' which is under examination.

On the RMS side the Postal Pro-
cedure cell recommended (i) with-
drawal of such registration work from
the running sections as was receiving
no advantage in the matter of deli-
very but on the other hand was creat-
ing congestion, (ii) abolition of second
check of work papers in the Sub-Re-
cord Offices, and (iii) discontinuance
of such air mail bags the contents of
which were not receiving any ad-
vantage in the matter of their delivery
at the destinations. These recom-
mendations have been acceoted and
orders issued.

Shifting of Industries from Backward
Areas after avalling Hire Purchase
Facilities

#159, SHRI SARJOO PANDEY: Will
the Minister of INDUSTRIAL DE-
VELOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether Government are aware
that some entrepreneurs having avail-
ed the hire purchase facilities and
located in backward areas, had shift-
ed the units to more profitable areas;

(b) if so, the outline thereof; and
(c) the measures taken for the
solution of this problem?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNULOGY (SHRI C. BUBRA-
MANIAM): (a) No, Sir.

(b) and (c). Do not arise.
Satellite Carrier Vehicle

#160. SHRI C. JANARDHANAN:
SHRI C. K. CHANDRAPPAN:
Will the Minister of SPACE be
pleased to state

NOVEMBER 21, 1878
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(a) whether a satellite carrier
vehicle is now under preparation in
the Thumba Rocket I.aunching Station
in Kerala;

(b) if so, the progress so far made;

(¢) when India made vehicle it
likely to be used for launching satel-
lites from Thumba; and

(d) whether any foreign collabof-
ation is there in its preparation?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
ELECTRONICS AND MINISTER OF
SPACE (SHRIMATI INDIRA
GANDHI): (a) Yes. Sir.

(b) The design phase of the Satellite
TL.aunch Vehicle Project has been com-
pleted and the development work of
sub-svstems has been initiated.

(¢) The first “all live test” is ex-
pected to be held some time in1878
from Sriharikota.

(d) No. Sir
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Telephone connections in various
Colonies on Rohtak Road, Delhi

1404. SHRI HARI SINGH: Will the
Minister of COMMUNICATIONS be
pleased to state.

(a) the number of applications re-
gistered under Special Category for
Telephone connections in Madan Park,
Chunna Mal Park, Manohar Park,
Jaidev Park, Phool Bagh, Ashoka Park
(Main and Extension) and Punjab
Garden Colonies on Rohtak Road,
Delhi in respect of which Telephone
connections have not so far been pro-
vided; and

(b) the reasons for not providing
Telephone connections in respect there-
of so far and the time by which the
Government proposes to do so?

THE MINISTER OF COMMUNI-
CATIONS AND TOURISM AND
CIVIL AVIATION (SHRI RAJ
BAHADUR): (a) 705.

(b) 30 demands. out of pending 705,
have already matured, but the con-
nections in these 30 cases could not be
provided for want of spare under-
ground cable-pairs. The work of pro-
viding additional cables in these areas
is expected to be completed by March
1974, when these 30 connections will
be offered. DNue to lmited Exchange
Capacity it would not be possible to
make further release of connections

46

till additional Exch e ¢ i

comes available inatlnﬁs a::.mysmb:‘e
this will take a Very considerable
p_eriud of time, it is proposed to pro
vide sufficient number of public tele.
phone booths in these areas.

Scheme for Development of Backward
Districts of Kerals

thu?\?: SHRI VAYALAR RAVI:; will
€ Minister of INDUSTRIAL DEVE-
LOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether the Government 6l
Kerala have submitted any scheme for
the approval of the .Central Govern-
ment for the industrial development of

the industrially backward districts of
the State; and

(b) if so, the outlines of the
posals
Kerala?

pro-
submitted by the State of

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI ZIAUR RAHMAN
ANSARI): (a) No, Sir.

(b) Does not arise.

Telephone connections in Kerala Circle

1406. SHRI VAYALAR RAVI: Wil
the Minister of COMMUNICATIONS
be pleased to state:

(a) the total number of applications
received for Telephone connections in
the Kerala Circle during the vear
1872-73;

(b) the number out of them which
have since been given connections and
the number of pending applications;
and )

(c) the reasons for the continued de-
lay in getting Telephone connections
to applicants in that circle and the
steps taken to speed up the process?

THE MINISTER OF COMMUNI-
CATIONS AND TOURISM AND
CIVIL AVIATIONS (SHRI RAJ
BAHADUR): (a) 6032.
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(b) Connections given 2448.

Pending applications.—3584.

(c) Delay has been due to shortage
of exchange equipment, cable and line
stores. Efforts are being made to
arrange for additional equipment and
stores in keeping with the overall
requirements of the ceuntry.

Sanction of Pehsions to Freedom
Fighters on basis of Newspapers
Reports

1407, SHRI Y. ESWARA REDDY:
Will the Miister of HOME AF-
FAIRS be pleased to state:

(a) whether In many of the for-
mer Princely States freedom fighters
were kept behind bars in solitary con-
finement for more thap six months
and the old records are not found;

(b) if so, whether Government have
considered them and sanctioned pen-
sion to such freedom fighters on the
basis of newspaper reports of those
periods; and

(b) Does not arise

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F, H. MOHSIN): (a) to (c). It
has been decided to extend the bene-
fits of the scheme to freedom fighters
who were kept in jails in former pri-
ncely States for periods exceeding
six months but were never actually
tried. Their eligibility will be con-
sidered by a Committee set up or to
be set up by the State Governments
concerned for each of the princely
States. State: Governments/Union
Territory Administrations have ac-
cordingly been addressed in the mat-
ter. It will be open to the freedom
fighters to produce Newspaper Re-
ports of those periods to substantiate
their cleims of political suffering. The
recommendations of such Committee
will be duly considered in finalisation
of such cases,
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Threat of Strike by Staft Artistes of
ALR.

1408. SHRI BISHWANATH JHUN-
JHUNWALA: Will the Minister of
INFORMATION AND BROADCAST-
ING be pleased to state:

(a) whether the Staff Artistes of
the AIR. have threatened to go on
strike to press their demands; and

(b) if so, what are the demands of
the Artistes and the reaction’ of Gov-
ernment thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA): (a) No, Sir.

(b) Does not arise,

Financia] assistance for Unemployed
Engineers and Technicians in Rajas-
than

1409. SHRIMATI KRISHNA KU-
MARI: Will the Minister of PLAN-
NING be pleased to state:

(a) the financial assistance given to
the unemployed engineers and tech-
nicians in the State of Rajasthan for
the period from January 1872 to
September, 1873;

(b) the year-wise allocation for the
purpose; and

(¢) what further steps are proposed
to be taken by the Government to re-
move unemployment among the emn-
gineers during the emsuing plan?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA): (a) and (b). Fig-
ures of financial assistance are not
available separately for unemployed
Engineers and technicians in the State
of Rajasthan for the period cited in the
question, However, according to the
information available in the Planning
Commission, the year-wise flgures of
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financial allocation given to the States
under the various special employment
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schemes which include engineers and
technicians are as under: —

(Rs. in lakhs)
Year Progremme for Edu- Special Employ- Half-a-Million Jobs
cated Unemployed ment  Progremme Progremme (Sterted
including engineers for Stawe & Union ir 1973-74).
&technicians (started  Territorjcs  (Startcc
in 1971-72) in 1972-73)**
1971-72 8o0-00
197T2-73 135*81 126+00
1973-74 129-85 10733 274 62%

*Qut of the total allocation of Rs . 274.62 lakhs , an amount of Rs. 93 52 lakhs is likely to be
spent on schemes which will give employment to engincers ar d techniciars (i.e. ITI cenificate-

holders & Technical Diploma Holders.)

*#*Special employment programme initiated in 1972-73 is expected to bencfit ccucarcd as

well as uneducated in rurel & urbar areas,

(¢) The Fifth Five Year Plan (1074-
79) 1s under preparation. However,
al]l necessary steps are proposed to be
taken by the Government to provide
jobs to the unemployed engineers,

Purchase of Space Rocket Equipment
trom UK,

1411. SHRI BHAGIRATH
BHANWAR:
SHRI VIRBHADRA SINGH:

Will the Minister of SPACE be
pleased to state:

(a) whether India proposes to buy
space rocket equipment from the
UXK,; if so, the outlines of the pro-
posal;

(b) the estimated price to be paid
for the eguipment; and

(e¢) the benefits Iikely to accrue
therefromy

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF ELECTRONICS AND MIN-
ISTER OF SPACE (SHRIMATI IN-
DIRA GANDHI): (a) and (b). The
Indian Space Research Organisation
proposes to buy two computer confl-
gurations and instrumentation for the
Static Test and. Evaluation Complex

from European Space Vehicle Laun-
cher Development Organisation in
Spadeadam in UK, at an approxi-
mate cost of £ 33,000 excluding pack-
ing and freight charges.

(¢) The computer configurations
are custom-built for the purposes of
rocket testing and are extremely use-
ful for carrying out Static Test and
simulated high altitude tests of rocket
motors and pyro-techniques. Besides,
they are items in good operation con-
dition' available at bargain prices,

Permanent and Temporary Posts of
Telephone Mechanies im Deldhi Tele-
pheme District

1412, DR. GOVIND DAS RICH-
HARIYA: Will the Mimster of COM-
MUNICATIONS be pleased to state:

(a) the tota] strength of Telephone
Mechanics in Delhi Telephone District
and the number of permanent and
temporary posts among them separa-
tely;

(b) the number of such Mechanics
who have put in more then five years
of service, but are still temporary;
and b

(c) the steps taken ar proposed to
be taken to confirm at least those
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Technicians who have put in more
than three years of service?

THE MINISTER OF COMMUNICA-
TIONS AND TOURISM AND CIVIL
AVIATION (SHRI RAJ BAHADUR):

{a) Sanctioned strength
Permanent . . . 945
Temporary . . . 91
Total sanctioned strength 1036
? Working strength ||
Perminent Officials . 668
Temporary . . 212
Total ; ., 880

(b) 146

(¢) All the technicans who have
completed three years of service are
being considered for comfirmation.
Their cases are under process with
the D.P.C. These technicians have
already been declared as quasi-
permanent except 13 whose cases are
also being processed by the D.P.C,

Vacant Posts Telephone Mechanics
in Delhi Telephone District

1413. DR. GOVIND DAS
RICHHARIYA:
SHRI PRABODH CHAN-
DRA:

Wwill the Minister of COMMUNICA-
TIONS be pleased to state:

(a) the total strength of Telephone
Mechanics (Technicians) in the Delhi
Telephone District and the number of
those actually working, the pumber
of vacant posts ncluding number of
those who have been deputed to other
Telephone Circle, Exchange-wise; and

(b) the steps taken or proposed to
be taken te fill up the vacant posts
at the earliest?

NOVEMBER 21, 1973
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THE MINISTER OF COMMUNICA-
TIONS AND TOURISM AND CIVIL
AVIATION (SHRI RAJ BAHADUR):
(a) Sanctioned Strength

Permanent 945
Temporary 91
Total sanctioned

strength 1038
Total working

strength o 880
Vacant . 156

4 Technicians on deputation to
Kuwait,

5 Technicians on deputation tc
T&D Circle, Japalpur.

5 Technicians on deputation to
other departments,

(b) 124 candidates are under train-
ing. 386 outsiders have already been
recruited as technicians covering
anticipated vacancies till December,
1974, 220 departmental candidates
also are under process of recruit-
ment, Two batches totalling 64
have been ordered for training with
effect from 26th November, 1973.

Commitiee to review the functioning
of Hindi Teaching Scheme

1414 SHRI BIRENDER SINGH
RAO: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether a Committee has been
constituted by the Government of
India to review the funectioning of
the Hindi teaching scheme of the
Home Ministry;

(b) the names of the Members of
the Committee and what other aspects
of the subjects, the Commitee is ex-
pected to review; and

(¢) when the Committee is likely
to submit its reports?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
AND IN THE DEPARTMENT OF
PERSONNEL (SHRI RAM NIWAS
MIRDHA): (a) to (c). Yes, Sir. A
copy of the Resolution dated 24th
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September, 1873 under which a Com-
mittee has been constituted for un-
dertaking a review of the functioning
of the Hindi Teaching Scheme of this
Ministry s placed on the Table of the
the House. [Placed in Library. See
No. LT-5735/73].

The Resolution contains the names
of the members of the Committee and
its terms of reference, The Committee
has been required to submit its report
within six months of its constitution.

Environmental Safeguards

1415. SHRI BIRENDER SINGH
RAO: Will the Minister of PLAN-
NING be pleased to state:

(a) whether the attention' of the
Planning Commission has been drawn
to a study conducted by the Maha-
rashtra State Government on Indus-
trial Location, regional planning,
Urban congestion and other environ-
mental factors;

(b) whether the Planning Commis-
sion has breught to the potice of other
State Governments the need to rati-
onalise and gptimise the development
process and for adequate emphasis on
cnvironmental safeguards; and

(¢) if so, the main features there-
of?

THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING

(SHRI MOHAN DHARIA): (a) Yes,
Sir.
(b) and (c). It has been stressed

upon the States that they should take
timely and concerted action including
strict enforcement of rules against
environment pollution of air and
water. In recognition of the fact that
in the absence of safeguards, indus-
tries can bring about environmental
pollution, the Planning Commisaion,
with the help of the National Com-
mittee on Environmental Planning
and Coordination, is currently eng-
aged on developing a set of guidelines
for industria] sitting in order to mini-
mise the harmful effects of pollution.
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Further, the Nationa] Committee on
Environmental Planning and Coordi-
nation is compiling a Directory of the
sources of information op Pollution
Control, including consultancy ser-
vices and manufacturers of equip-
ment for environmental control,

Radio Sets in the Country

1416. SHRI BIRENDER SINGH
RAO:
SHRI RAJDEO SINGH:

Will the Minister of COMMUNI-
CATOIONS be pleased to state:

(a) the number of radio sets per
100 population in India, and the num-
ber of radio sets that should normally
be per 100 population in a develop-
ing country;

(b) whether the number of new
radio licences in India during 1972
has shown only a nominal increase as
compared to the previous year while
the gross income from licence fees
and surcharges has shown a decreas-
ing trend;

(c) whether the number of radio
licences have shown a distinct de-
crease in some States; their names and
the reasons therefor; and

(d) whether the Ministry has ana-
lysed the reasons for this downtrend
on the radio front?

THE MINISTER OF COMMUNI-
CATIONS AND TOURISM AND
CIVIL. AVIATION (SHRI RAJ BA-
HADUR): (a) There are 23 radio
sets per 100 population in India.
There should be approximately five
radio sets per 100 population in a
developing country according to
UNESCO standards.

(b) Yes, Sir.

(c) The number of radio licences
have shown a distinet decrease in
1972 in J&K, Rajasthan, UP. and
West Bengal and a nominal decrease
in Delhi, Orissa and Army Postal
Service. The decline has been attri-
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buted to the following general causes
8= ascertained on enquiries:—

(i) Non-inclusion of figures of
some Sub-Post Offices by the Head
Post Offices while submitting the
consolidated data to their Circle
Offices.

(i1) Acute slump in radio trade
in J&K due to Indo-Pak War in
1871 carrying its effect to 1972 and
people taking advantage of the
destruction of records in Srinagar
Head Post Office by not-renewing
their licences.

(1ii) Decline in radio licence fi=-
gures due to movements of a large
numebr of refugees back to Bangla
Desh and migratory labour having
left for their homes in villages dur-
ing the conflict without renewing
their licences and leaving their re-
vised addresses.

(iv) Analysis of increased or
decrease in yearly figures is a con-
tinued progress and wherever loop-
holes are discovered steps are taken
to plug them. Instructions have
been issued to all Circles to ensure
accuracy in preparation of the
statements of licence flgures. Spe-
cial arti-piracy drives are being
organised in the circles which have
shown shortfall in revenues,

Development of Infra-Structure in
Sackward Areas dering Fifth Plan

1417. SHRI BIRENDER SINGH
RAO: Will the Minister of PLANNING
m pleased to stafe:

(a) whether any scheme for the de-
velopment of Infra-structure facilities
in the backward greas of the country
during the Fifth Five Year Plan has
been prepared;

b) whether any special monetacy
allatment -has baen earmarked for the

purpase; and
+¢) if 90, the broad feetures theye
of?

NOVEMBER 21, 1973

Written Answers 56

THE M'NISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA): (a) to (c). The
approach to the development of back-
ward areas including the provision of
the infra-structure has been spelt
out in the *“Approach to the Fifth
Pian" which emphasises the creation
and expansion of basic economic and
social infra-structure covering irriga-
tion, communications, credit, market-
ing, power, education, health and ad-
ministrative improvements for the
development of backward areas.

‘The National Programme of Mini-
mum Needs, which aims to extend
rural roads and rural electrification in
vackward areas on a priority basis will
also result in considerable progress in
building up of infra-structure in such
dareas.

The States have been asked to pre-
pare supplements to their Fifth Five
Year Plans which will give district-wise
outlays for the five year period. It
has been stressed that in the alloca-
tion of these, the special needs of
backward districts should be keot in
view.

Decision on the Recommendations of
Committee on Unemployment

1418. SHRI 5. N. MISRA:
SHRI MUKHTIAR SINGH
MALIK:

Wil the Minister of PLANNING be
pleased to state:

(a) whether any decision has since
been taken by Government on the
recammendatiens af the Committee on
Unemployment; and

(b) it so, the broad outlines there-
orn

THE MINISTER OF STATE IN THE
MINISTRY ©OF PLANNING (SHRI
MQHAN DEARIA): (a) No, Sir. The
recommaendations are under wxamina-
tion hy (Government.

W) Dees not arise.
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Allotment of Cement States

1419 SHRI MUKHTIAR SINGH
MALIK: Will the Minister of INDUS-
TRIAL DEVELOPMENT ANL
SCIENCE AND TECHNOLOGY be
pleased to state:

(a) the allotment of cement 10
different States for the year 1872-73,
1973-74; and

(b) the production of cement during
the last three years and produection
ltkely to be increased during the nexi
3 years?

THE DEPUTY MIN!STER IN THE
MINISTRY OF INDUSTRIAL DE-
VELOPMENT (SHRI PRANAB KU-
MAR MUKHERJEE): (a) Prior to 1st
July, 1973, no specific alloiments of
cement were made to different Statex
The quetas have, however, been fixed
for each Siate for the period from 1st
July, 1973 to 30th June, 1974. The
despatches made to wvarious Stales
daring 1972 and 1973 (January-June)
are given in the Statement-I, laid on
the Table of the House. [Placed in
Library. See No. LT-5756/73].

The quotas fixed for State Govern-
ments for the period from the 1st July,
1973 to the 30th June, 1974 are indi-
cated in Statement-II, laid on the
Table of the House. [Placed in
Library. See No. LT-5756/73]. These
are exclusive of requirements of Cen-
tral Government Departments which
will be met by the Centre separately.

(b) The production of cement auring
the last three years is as under:---
1870-71 — 14,30 million tonnes
1871-72 — 15.60 million tonnes
1972-73 — 15.50 million tonneg

The estimated production of cement
during the next three years is given
below: —

1#f73-7¢ — 168 million tonnes
{eurreat year).

1174-75 —- 17.35 miilion tonmes

1476-76 ~ 1828 million tonnes.

18%6-77 — 18.98 millien tomnes,
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Imcrease in Income from Crop Produc-
tion

1420, SHRI P. GANGADEB:
SHRI RAGUNANDAN LAL
BHATIA:

Will the Minister of PLANNING be
pleased to state:

ne country’s income

(a) whether
production

has increased from crop
during the last decade;

(b) if so, the percentage ihereof;

(c) the rate of increase in income in
the States of Rajasthan, Mysore and
QOrissa; and

(d) which of the States have re-
corded the highest rate of increase
and the sleps taken or proposed to be
taken to get the highest rate of in-
crease in other States also?

"1k MINISTER OF STATE IN

raE MINISTRY OF PLANNING
(SHRI MOHAN DHARIA): (a) Yes,
Sir.

(b) the net domestic product from
agriculture at constant (1960-61)
prices has registered 20.9 per cent in-
crease over the decade 1860-61 to
1970-71.

(c) Measured at constant prices the
average annual increase Iin the in-
come from agriculture ig 2.31 per cent
for Rajasthan, 4.40 per cent for Orissa
and 1.97 per cent for Mysore.

{d) The states of Harvana und
Punjab have recorded the highest
rate of increase in the agricultural
income over the decade, For accele-

rating the development of other
States, particularly backward areas
(and getting higher growth rates),

the plan envisages special méasures
like expansion of credit (facilities,
development of dry and arid zones
under the pregrammes of EBmall Far-
mer Development Agency (SFDA) and
Marginal Farmer and Agricultural
Labourers (MFAL) Schemes reassn-
able prices for agricultural produce,
rura] electrification and other infras-
tructure, acceleration of irrigetion
programmes, integrated development
of selected commend areas efc.
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Loss of production in Engineering

Units in Delhi, Punjab and Uttar Pra-

desh during September and October,
1973

1421. SHR1 P. G. MAVALANKAR:
Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to gtate the
wss of production in engineering in-
dustries caused by power failures in-
ciuding strikes by power plant engine-
ers in Delhi, Punjab and Uttar Pra-
desh during the months of September
and October, 1973?

THE MINISTER OF INDUSTRIAL
NEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHRI C. SUBRA-
MANIAM): No specific data on luss
of production solely on account of
power shortage is available in view of
this it is not possible to uscertain the
loss of production in Engineering in-
dustries caused by power failures in-
cluding strikes by power plant en-
gineers in Delhi, Punjab and Uttar
Pradesh during the months of Sep-
tember and October, 1973.
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Legislation om jobs for “Scns of the
Soll”

1423. SHRI NARENDRA  SINGH:
Will the PRIME MINISTER be pleas-
ed to state:

(a) whether a proposal to bring for-
ward a legislation on the theory of
ensuring joba to the sons of the soil is
under the consideration of Govern-
ment, and if so, the reasons therefor;
and

(b) its likely impact on the national
integration and Government's reaction
thereto?.

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND IN THE DEPARTMENT OF
PERSONNEL (SHRI RAM NIWAS
MIRDHA): (a) No, Sir.

(b) Does not arise.

Survey by C.S.LR. on unemployment
among educated persons

1424. SHRI BANAMALI PATNAIK:
Will the Minister of SCIENCE AND
TECHNOLOGY be pleased to state

(a) whether according to a survey
econducted by the Council of Scienti-
fic and T'ndustrial Research, every
fifth educated person in Jndia 18 un-
employed;

tb) if so, the factors responsible
for the same; and

(c) the steps being taken to pro-
vide employment to the estimatea
#00,000 unemployed in India?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHRI (.. SUBRAMA-
NIAM): (a) The Division for Scienti-
fic and Technical Personnel of the
Council of Scientific and 1lndustrial Re-
search (CSIR) did not undertake any
purvey of unemployment situation in
the country, but carried out a study
of unemployment amongst technical
personnel and other graduates in the
country ‘on the basis of the data col-
lected in’the 1971 Census. It has been
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egtimated that 600.000 persons of the
categopies—Engineering, Medicinal,
Arts ah@ Commerce were unemployed
in April, 1971 amongst the estimated
stock of 3,000.000 such gualified per-
sonnel at that time.

(b) The following appear to be some
of the factors:

(i) Increase in educational faci-
lities has resulted {n consi-
derable increase in the eut-
turn from educational institu-
tions. Employment opportu

.. mities do not sppear to have
increased proportionately.

{ii) Most of our educaied persons
prefer white-coller jobs, md
want to work in u.rban areas.
Rural employment and deve
lopment programmes are yet
to gather momentum.

wiif) Low rate of economic growth
has affected employment.

{iv) Foreign collaboration in non-
priority sectors ‘or where indi-
genous technology are avail-
able. reduces employment pu-

- tential. o

“i¢e) The Government -are coneerned
dbodit the unemployment ‘amongst edu-
ecated persons and are continuously
considering measures by imoroving
employment opportunities. Some -of
the measures already taken in this
diredtion ' are given in the statsment
1aid on the Table of the House. [Plac-
ed in Library. See No. LT-5757/73].

Expansion of Indian Telephone
Industries

1#25. SHRI C. JANARDHANAN:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

{a) whether there is any plan for the
expansion of the giant public sector
project of the Indian Telephone In-
dulltnes. and

(b) it so, the main points tbereof
and how far it will improve the ex-
port?

m 1S3

THE HI‘N’IS‘IM 0!' OGNI'MIMCAF
TIONS AND TOURISM AND CIVIL
AVIATION' (BHRI RAJ BAHADUR):
ta) and «b). 'Yed, Sir:;" Besides ex-
pansion of the Indian Telephone Indus-
tries factory at Bangalore and Trans-
massion factory at Naini, a new tele-
phone ‘switching factory'is alréeady bes
ing set up at  Rae Buareli and '=n ip
strument Iactory st Naini. H s alse
proposed : te set up new-factories -fer
the manufacture of telephohe switehs
ing and transmission equipment = and
telephone insttuments etc.. during ¢ha
fitth Five Year Plan. It is: expected
that by the -end’ of ‘the. Fifth ~Plan,
the rannuil -sales-and exports of the
Indian Telephone Industries, would
almost be doubled.

Violation of territory by Pakistan
after Delhi Agreement

1436 SHRIJ EHYAM SUNDER

MOHAPATRA: Will the Minister of

HOME AFFAIRS be pleased to state

whether there has been sny violation

of territory by Pakistan after the re-

cent Indo-Pak Agreement siged af
Delhj”?

THE DEPUTY MINISTER IN THRE
MIN'STRY OF HOME AFFAIRS
(SHR1 F. H. MOHSIN): Yes, Sir. #§
incidents of border . violalions by
Pakistanis occurred since fhe signing
of the Indo-Pak Agreement in Delhi.

Plans to double watch production In
the country

1427. SHRI P. GANGADEB:
SHRI SHRIKISHAN MODI:

Wil the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY be pleased in slate:

(a) whether plans have been finalis-
ed to double the country's watch pro-
du_cuop by 1078; and .

(b) Iif so0, the salient features these-
of?



63 Wrilten Answers NOVEMBER 21, 1973 Written Answers 64
THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-

LOPMENT (SHRI PRANAB KUMAR

qrfsamT mfzﬁ [ qT 'm.a: aqr
wn ¥ fear-feay sofem o9 v

MUKHERJEE): (a) and (b). The
current level of production of Watches
in near about 6 lakhs pieces per annum.
Government have approved schemes
for the manufacture of Walches in the
organised sector for a total capacity of
over 30 lakhs pieces per annum. A
few .proposals for the manufacture of
Watches in the organised sector with
Foreign Collaborations for a total cupa-
city of about 19 lakhs per annum are
u;nder consideration.  Besides, there
are nine units which have been ap-
proved in the Small Scale Sector.
With these schemes, the production of
Watcheg is expected to double by 1978.
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Shortage of Raw Matcrial for Mangn-
facture of Paper

1430. SHRI JAGANNATH MISHRA:
Will the Minister of INDUSTRIAL
DNVELOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether there has been an acute
shortage of raw material used for the
manufacture of paper affecting the
indigenous production of paper; and

(b) if so, the remedial steps taken
hy Government to overcome the short-
age?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE
LOPMENT (SHRI PRANAB KUMAR
MUKHERJEE): (a) No, Sir.

(b) Does not arise.
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Report of garksy Commission regard-
mwwhuumnmmmw

- 1432. SHRI SAT PAL KAPUR: W'll]
the Minister of INDUSTRIAL DELVE-
LOPMENT AND SCIENCE ' AND
TECHNOLOGY be pleased to state:

(a) the present stage of the work of
the Sarkar Commission enquiring into
working of Birla firms and other large
industrial houses;

{b) how long the Commission would
take tn complete the enquiry; and

{¢) whether the Commission have
issued rfotites to:some former Ministers
and genlor Officers sceking their com-

mdents on certain licensing irregulari-

ties during the period they were in
office?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHRI C. SUBRAMA-
NIAM): (a) lnvestigations into alleged
trregularities, lapses or improprieties
in the cases of Birla firms and other
Large Houses referrsd {o in the Report
of the Industrial Licensing Policy In-
quiry Commiitee are at various stages
of progress.

(b) It is not possible to indicate at
this stage as to when the Report will
be completzd. The tenure of the Com-
mission, however, stands extended up-
to 17-2-74 for the present.

‘(¢) The Commission has issued
letters/potices to Commercinl concernsy
fnencial institutions and individuals

NOVEMEER 21, 1978
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calling for information/elarifications/
explanations relating to the Irregulari-
ties referred to in the Report of the
Industrial Licensing Policy Inquiry
Committee.

Arrest of Wemen at Prime Minister's
residence in connection with Price
rise agitation

1433. SHRI G. Y. KRISHNAN: Wwill
the Minister of HOME AFFAIRS be
pleaseq to state;

(a) whether the wives cf the Central
Government Employces were arrested
1h front of the Prime Minister's resid-
ence on the 21st October, 1973, while
they were agitating against the price
rise; and

(b) it so, the number of such wo-
men?

! 'THE DEPUTY MINISTER .N THE
MINISTRY OF HOME AFFAIRS (SHRI
F. H. MOHSIN): (a) and (b). Yes,
8ir. 35 persons were arrested under
séction 188 I. P. C. for deflance of a
prohibitory order wunder section. 144
Cr. P. C

Fere saw vt whw AT A wg
wtx wreafee Sovat w
e o faerew

. 1434, st wEw fagrht wmedadn
w1 shaifine fawre 5ot 72 Tar o
T LT fiw :

(%) w1 997 93w AR afveray
& &% Wil & 7 ow av & fagy @we
@A B FT WAF T 7 HY 7w
I AT TAGAT K HINT 0F ag
FegfT e G fammm frmar g
o (w) wr aE sar & fod fawme
37 7 (Fawade faaz) #r gioar A
wafg #1 ot T FITET I AR
FIHT &7 577 foemmr mar @ WX

(w) afe g, ar T 9T goETC A
w7 wfafwar § W1 T e ¥ wr wid-
T wr g g ?
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whtfre fewte  war famea oix
srefoet walt ( sft WY gwgreaw )
(%) g 3% &% wgm wfer §
Fuw mfaq F3 § fraw et #
forerrar ¥y foreqy dwe F wFTowr fr gen

L

() vt Frsgg #t it wfieer frfor
v #0 & wefEi aun
qaai % sqoa ¥ faw=w wowE @,
7% wfsreyt =9 537 w1 gfee & wiw
TE wTw e 7 faww §g = oA
urlry agry & frd svqraar g &

(7) w@FIT § AWTIRAT 9T §TA-
agEs faax feur & aar @egAs
AT 1 FAA & wEAGar I6e F#Y )
e oft diefr i e aalt Y ad 1973-
74 ¥ w57 wrawr § wiaor €1 ff, fasme
% qg% a9l # grafaa i ¥ (&Y
wtaf e et # &raear w37 ¥ gfee
¥ 97 g2 vawi ¥ fa¥ 31 w§, 1974
F quary welrrdy B Wam 8 wre ¥
20 shva Sfows qeugre & fad
T dvaw (Faraw) faawsw, 1973
& wreuw & wras wfafawn § syaear
Y &= o

Expenditure on T. A./D. A. of Cential
Ministers

1435. SHRI BIRENDRA SINGH
RAO: Will the Minister of HOME
ATFAIRS be pleased: {o. state the: {otal
amggunt.of T. A./D. A. drawn by each
Central ‘Government Minister - during
the year 1972-73?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHR! F. H MOHSEN): The informa-
tion: is being collected -and will be laid
or: the Table 'of the House,

3 LIPS 1%

Violation of Forelgn Exchange Regula-
tions by Shaw Wallace and Co. -

-1436. SHRI S. N. MISRA:
SHRI MUKHTIAR SINGH
MALIK:

Will the PRIME MINISTER be pleas-
ed to state;

(a) whether the investigations
against -M/s. Shaw Wallace and Co.
tor violation of the provisions of -the
Foreign FExchange Regulations Aot
hive been completed; and

(b) if so, the action taken against
the Company and its Directors for
these violations?

THE MINISTER OF STATE IN THE
MINTS*TRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSON-r
NEL (SHRI RAM NIWAS MIRDHA):
(a) No, Sir.

(b) Does not arise.

Release of Forelgn Exchange for Books
and Equipments

|1437. SHRI C. JANARDHANAN:
Will the Minister of SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether a scheme for the ax-
pansion and reorgamsation of the In-
dustrial Testing and Research Lsabora-
lary epstiog Bs. 63.75 lakhs of - which
Re..33.75. Jakhs to be apportioped from
the assistance.of U. N,  Special fupd
has been gent to Government of India
by Kersla. Government; -, .

('bi ‘wheéther the proforma for the
release of foreign ‘2xchange for equip-
ﬁntr and books has also been received;

{c) M 8o, what action has been
taken thereon?

e d

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECANOLOGY (SHRI C. SUBRAMA-
NIAM): (&) to (c). The Kerala Gov-
erhmeéni submitteq a proposal In 1872
to the Government of India regarding
reorganisation of the Kerala Industiial
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Testing and Research Laburatory in-
volving foreign exchange compcnent of
0.25 million dollarg for inclusion in
UNDP Country Programme. The pro-
posal was considered with a large num-
ber of other projects from other Minis-
tries and Departments for UNDP sssist-
ance. Unfortunately it has not been
able to find a place in the UNDP Coun-
try Programme which has been drawn
up. However, the Departrient of Sci-
ence and Technology has agreed to help
in arranging for trainiag of one officer
connected with the Project ahroad and
in getting foreign exchange for bouks
and eguipment needed for the project
and has requested the Government of
Kerala to send formal proposals in this
regard. No such proposal has been
received yet from the Slate Govern-
ment.

Bteps taken to Bridge the gap between
the Rich and The Poor

1
1438. SHRI P. VENKATASUBBA-
IAH: Will the Minister of PLANNING
be pleased to state:

(a) the steps so far taken by ‘Gov-
ernment to bridge the gap between th2
rich and the poor;

(b) the results achizved so iar, and

(¢) the further steps envisaged in
this direction and to make the Garibi
Hatao Programme a success?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING  (SHRI
MOHAN DHARIA): (a) To hridge the
gap between the rich and the poor,
development of agriculture. village
and small industries and activities
like animal husbandry, dairying, fisher-
fes etc. to benefit the poorer sections
have been given priority attention.
Programme for small farmers, margi-
nal farmers, landless labourers, dry
farming and drought jrone areas have
been adopted. Besides, special pro-
grammes have been introduced for the
benefit of backward classes and areas.

Steps have been taken to expedite im-

plementation of land reforrn measures.
Apart from dispersal and development
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of industries in backward areas, rnes
sures through Monopolles and Restric-
tive Trade Practices Act and industrial
licensing policy, etc., have been taken
to check concentration of incomes and
wealth, The public sector has been
playing an increasingly important role
in industrial investment. Fiscal and
taxation policies have teen directed to
restrict the accrual of large and un-
earned incomes, Public procurement
and distribution system has been 1m-
proved. An extensive programme of
social services and welfare has been
undertaken. Special scheme:z for crea-
tion of employment opportunities for
the rural and the educated unemploy-
ed have also been adopted,

(b) Comparable data on size distri-
bution of incomes over time are not
available. It is, therefore, noi possible
to indicate the precise impact of these
steps on reduction in disparities.

(¢) The further steps proposed to he
taken in the Fifth Plan period in-
clude:—

(i) Expansion of productive em-
ployment opportunities, spe-
cially in the agricultural and
village and small industries
sectors.

(ii) Strengthening and expansion
of the programme for small
tarmers, marginal farmers and
agricultural labourers with
partitular emphasis on' deve-
lopment of dry farming and
drought prone areas.

Speedy implementation of

land reforms.

(iv) Effective programmes for the
uplift of backward classes' and
areas,

(v) Emphasis on increased produc-
tion of goods for mass con-
sumption.

(vi) Building of an ndequate pu‘b-
lic procurement and distribu-
tion system for the assured
supply of esgential consump-
tion goods at reasonably stable
prices.

(iii)
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{vii) Adoption of a Nalional Pro-
gramme for Minimum Needs
covering elementary educalion.
drinking waler, medical care
in rural areas, nuirition, home
sites for these landless laLour,
rural roads, rural eclectrifica-
tion and slum improvement
and clearance.

(viii) Expansion of other pro-
grammes of social services end

welfare.
(ix) Use of fiscal, institutional and
other mersaces for reducing

inequalitics in  incoms and.
tven more o, in consumjydion.

Raid on the Residence of the Collec-
tor of West Godavari District AP,

1439, SHRI DINEN BHATTA-
CHARYA: Will the PRIME MINIS-
TER ‘be pleased to state:

(a) whether the Anti-Corruption
Bureau in a raid on the residence of

Collector of West Godavari District
(Andhra  Pradesh) seized large
quaptities of gold, silver —.and some

important documents; and

(b) whether any action at depart-
mental level has been taken against
the official?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND IN THE DEPARTMENT OF
PERSONNEL: (SHRI RAM NIWAS
MIRDHA): (a) and (b). The infor-
mation is being collected from the
Government of Andhra Pradesh
and will be laid on the Table of the
Housge. -

Promotion of Export Oriented Indus-
tries with the help of Japan

1440. SHR1I RAGHUNANDAN LAL
BHATIA: Will the Minister of IN-
DUSTRIAL DEVELOPMENT AND
SCIENCE AND TECHNOLOGY be
pleased to state:

(a) whether
promised to consider

the Japanese have
investing ad-
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equately in India to promote expcrt-
oriented industries; and

(b) :.f so0, the salient features thereof?

THE MINISTER OF INDUSTRIAL
DEVELOFMENT AND SCIENCE
AND TECHNOLOGY (SHRI C. SUB-
RAMANIAM): (a)and(b). In the
Sixth Joint meeting of Japan-
India Business Cooperation Com-
mittees which was held in KYOTO
(Japan) in September, 1973, the
Japanese side expressed their willing-
ness to cooperate with India in pro-
moting export-oriented industries in
this country.

ghondl W qfv ®1 w@za aa
i & 37 & weaw & AR
% gfearon & qaqd agqen
wat grO aEEsy

1441. st waemq wa war
¥q1 Wg wAY AZ qA@W FN P TEX
fF :

(F) war gewre &7 suE gheamm
& wagd I9-qed HAT A AT W&
™ a%aey & are #, fr gfooat y qf
¥ WHeT & 1966 ¥ 94 ¥ WiEFT Y
T Fwret ¥ wrAw ¥y ity w1 aww

fegr mar B, 20 feamae, 1973 &
‘g wTE (e’ i g&rfre gare
®T 1< femrrr mar §;

(1) ove & qw wr § ; W

() ¥® 9T g W w® T0E-
forr & WO @ A § W wae @Y
w ¥ 7

ng savera § gowet (o gue qwo
wgfem ) - (%) & (7). uw
FORTT & g1 Ofera %7 ar G g W
W& & wyrad gufy /AT 9T 97 ™ 0
SAY |
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Structural Engineering Research

Centre, Roorkee
1442, SHRI D. D. DESAIL: Wil
the Minister of SCIENCE AND

TECHNOGY be pleased to state:

(a) whether Government have
seen the news-item published in The
Times of India dated the 19th Septem-
ber, 1973 that the Structural Engine-
ering Research Centre, Roorkee has
evolved methods of. construction that
can save 50 per cent in steel and 15
per cent in cement;

"(b) if so, ' whether Government
have taken any steps to incorporate
these new methods of construction in
construction programme; and

(e¢) if so, the success so far achiev-
ed?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY (SHRI C. SUB-
RAMANIAM): (a) Government have
seen the news-item and are aware of
the methods evolved by the structural
Engineering Research Centre, Roor-
kee. '

(b) and (c). The techniques evolv-
ved and the uses to which they have
beea put are as follows:—

(l)H.t;h Strength  Deformed
used in conjunction
w:thultimat.ﬂreuthw
methods, can save upto 49 per
cent of steel compared to
conventional methods, These
methods are now being used
by various construction agen+
cies.

(ii) The Waffle shell system of
roofs and floors can save up-
to 30 per cent of steel com-
pared to conventional xe-
inforced concrete slabs. Over
a thousand houses in the
public and private sector
haye already been bu.llt u.slng
this method

P.redrengd concrete trussés
and prestressed hyperboloid
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shells can save upto 50 per
cent of steel compared to
conventional steel trusses. A
few buildings have been
constructed using this tech-
nigque.

(iv) Prestressed concrete through
units for roofs and floors can
save upto 50 per cent of steel.
This has been tried in a two
storeyed building in CSIR
campus,

(v) Open web joists with concrete
flange in reinforced concrete
can save upto 35 per cent of
steel.

(vi) Use of fly ash in conjunction
with cement can save upto
20 per cent in concrete, 10 per
cent in high strength concrete
and about 30 per -cent of
cement in mortar and plaster.
A two storeyed building
using this technique has also
been constructed in the CSIR
cumpus, Madras.

The National Buildings Organisa-
tion and the Housing and Urban
Development Corporation are awsre
of these new techniques developed
by the Structural Engineering Re-
search Centre.

Incidence of Untouchability

1444. SHRI P. VENEATASUB-
BAlAH: Will the Minister of HOMB
AFFAIRS be pleased to state: .

(a) whether ‘untouchability sHIL
persists in many parts of the country;

(b) if so, the number of inddgntp
reported during the last three years,
and

(c) ‘the action taken in the matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F.. H. MOHSIN):: (a)_to (e}
Acootrding to . information avallaile
unteuchability is repdrted to be pre
valent in some parts of the countrm .
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number of cases registered

under the Untouchability (Offences)
Act, 1053, in various States during the
years 1969, 1970 and 1071 is ag in the
statement enclosed.
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Action is taken by the State Govern
ments in all cases of
offenees. in accordance with the prog-
sions .contained in the Utﬂmalahnﬂg-
(Offences) Act, . 1956. :

Statement

Untouchability

Statement showing mumber of cases vegistared muhr Untouchakility Offences Act, 1955

in varirus States during the years 1969, 1970 and

1971

State Number of cases registered
1969 1970 1971
1 Andhra Pradesh 11 24 b ¢ §
2 A;qqm Nil Nil Nil~
3 Bihar | 1 H 3
4 Gujarat 107 12§ 169
s Haryama . . . 3 3 4
6 Jammu and Kashmir . . 8 Nil 1
7 Kenla . . . . . 11 24 1§
8 Himachal Pradesh . . . - — 4
9 “Madhya Pradesh 71 —_ 108
10 Maharashtra . ’ . N . 30 45 43
11 Mysore e . 36 38 45
12 NMagaland . . f M . Nil Ni 'N'B_
13 Orissa, . . . . . 5 él ' u
14 Punjab, . . . . . 4 5 4
18 Rejasthan . . ., o s 6o
:? Tamil Nadu ; A s 30 37
17 UuuPruienh . . . . 18 13 13
18 West Bengal .. 1 3 NIl
19 Andaman & Nicober Islands . Nil Nt N
20 Chandigarh , R . . . | Nﬂ . Jr
a1 Dadra & Nagar Haveli , ., . Nil nn Nil
n Dethi , . . . 3 3 3
23 Gos,DsmanandDhn . . . Nil Nil :
24 Laccadive, Minicoy, Amindivi Islands Nil Nil Ni
26 Arunachal Pradesh . . Nix Nil Ni
a7 Pondicherry e e . ml Nil 4
B Trpun ., ., . . N Nil Ni
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Report of Commitiee %0 Review
working of National Institute of
Design, Ahmedabad

1445. SHRI P. M. MEHTA: Will the
Minister of INDUSTRIAL DEVELOP-
MENT AND SCIENCE AND TECH-
NOLOGY be pleased to state :

(a) whether a three member sub-
committee of the Review Committee
appointed by the Centre to look into
the working of the Ahmedabad
National Institute of Designs has
submitted its report to Government;

(b) if so, the main findings of the
Committee; and

(c) if not, the reasons for the delay
and when it is likely to submit its re-
port?

THE DEPUTY MINISTER IN THE.
MINISTRY OF INDUSTRIAL DE-
VELOPMENT (SHRI PRANAB XU-
MAR MUKHERJEE): (a) to (c). The.
Committee in its first meeting set up

a sub-committee to prepare a working’

document. The report of this sub-
committee has not yet been finalised.

Setting up of a National Commisgien-

for comstruction material

1448. SHRI P. M. MEHTA:
. SHRI V. MAYAVAN:

Will the Minister of SCIENCE AND

'IECI-NOI.DGY be plcued to state:
(a) whether a Planning Gmu.r.- of

National Committee on Science and.

Technology has recommended the set-

ting up of a national agency or com- .

mission for construction meterials;,
and
(b) if so, Government's relacﬂoa'

thereto? -

THE MINISTER OF INDUSTRIAL®

DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHRI C. BUBRA-
MANIAM): (a) Yes,
ning Group of Materials of Construc-
tion under the NCST Panel on Hous-
Urbanisation and Construction Tech-
nology has recommended setting up of
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a national agency/commission for con-
struction materials to coordinate
national efforts and to advise the Gov-
ernment in formulation of policv de-
cisions in the area of materials of con-
struction.

(b) The metter is under considera-
tion.

gfemdl ot wagfea afa &
waegt & ferq 2 fata dvea

1447, ot vigx xa= fag @ wr
78 WY ag T FY pIr w4

(%) afwdi ate sagfaa sifagi
¥ faq wrva w77 @07 99 TS 3
frator AT F7 qo a19 Far § T4T
€A Aot & wafa wifadi & fae
gERGt &1 WA aF W GEA1E
C(|) wuzE A T qed 99-
affa draar & TR W ga FTAFE
wfas faar e & A

(w) afz g A1 994 HET AW
wr g !

nE Aama §  geqAr (s gwo
qwe wgfan):(F)wga<i aqr qre avdt
¥ sTiFaqr eA-agt wr fegfa #
gae s ¥ o ¥ qro wmadfaw
FTFGT & WeT WTCT W HY TF
dqF dsAT & 1 T ANAT ®
v (i) & g@ A
aqr ST ITHTT WX AT &K qTE
Thex & fay Todl/de Uw qat
wreqn & A< qifastst qqr e
frwrat  ®Y wga agraar € sl @,
o (i) gt Wy et wdwrdt
wqr waEr sArA. At wife ® oy
qmq‘a’ﬁtﬂ?ﬁﬂhamfﬂﬁw
W weres w1 w0 § waAr qfad
woige & # fora wwr # serg fearr
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¥ {93 agraar &7 swrer i wefi &
wgfea it & aw 3t & fad o
st o sraeqr # ST @

fogdi wifa & &a & weada
ATAE: & 17 T &7 o gfq ga
1200/~ ¥ W4T SNdT §, FAA!
fagdt ¥ Gai, vgrd &at aqr g3 A0
N 1600/- wOF wiwr wrar g, fewred
F droadl A41 § wal 9% 6gdv &,
&Y 2000/- 77 TET LHATE | HETA
& famior & &7a &1 75 SiA0T @F
TEH-REAT & ®7 F {70 stram g 9
g WFEA K A IS I qfed F
T, AW, T GiwdT gty ¥ w9
g7 TR QTATE |

w2 g TG FTAFEL T F 17
Ffaa =q@a agaar & W F)
2 Q0T FTE F oA T WAL AG
fami a1

g4 A0 F w7 1 A9 F AgaQ
qGIATY AHT AT ATHT 4317 HEHA
AAT 782 HF(A & A IIAH FUL
T

(@) #tT (7). wfras aiw
adt grer %1 wfaw w1 A fear o
L

Use of Hindi in Offices

1448.'SHRI R. N. BARMAN:
' BHRI SHIV KUMAR SHAS-
TRI:

Will the Minister of HOME AF-
FATRS be pleased to state:

(a) the achievement so far reach-
ed In the use of Hindi in Govern-
ment offices; and

(b) the steps Government propose
to take to accelerate the use of Hindl
in official Correspondence during Fifth
Five Year Plan?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSON-
NEL (SHRI RAM NIWAS MIRDHA):
(a) and (b). In accordance with the
Government 'Resolution on language
policy of the Union, the Government
prepares and implements annual pro-
gramme every year for accelerating
the use of Hindi for official purposes
and its spread and development, Con-
siderable progress has been made in
the use of Hindi for wvarious official
purposes of the Union, including offi-
cial correspondence, as well as its
spread and development. The pro-
gress achieved and the measures.
adopted for the implementation of the
various items of the annual program-
me is given in the Annua] Assessment
Reports which are laid before both
Houses of Parliament.

I rareat F sl et
¥ from

1449, St H¥ 47 YOW : ¥ TY
wal ag qaT #Y PO F40 6 :

(%) wr fafow oowi & w0
arrarea wad fadta gad sy s
¥ A gem § ; A

(@) afz g, & 37 Tt ¥ AW
I § A I AR T HT TH
WO T A Wi # ower
ey §; oqr T TSI AW R X
fargfr faokr s sTefle wramst &
fer & aur 0% froiaf #7 "wqr fradt -
27

g Wwrea wqt e A #
v vt (ot vt forwre frwt) @ (%)
Troramer wiafras, 1963 %Y aTT 7 &
wTe ofsy dfearT & w[e3% 348(2)
¥ ware agafa 81 of agafa ¥ frdt
TG FT TR I ~qrarerq, foraa
qerr Iw 9w ¥ f Y, T ek
ofggt & ouar I WG AT
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President’s Assent to Mysore Land
Reforms Bill, 1973

1451. SHRI B. V. NAIK:
SHRI 8. B. PATIL:

Will the Minister of
AFFAIRS be pleased to state:

(a) whether the Mysore 1and Re-
torms Bill, 1973 has been assented to
by the President; and

{b) it not, the reasons therefor?

HOME

THE DEPUTY MINISTER IN THE
MINISTRY OF IIOME AFFAIRS
(SHRI F. H. MOHSIN): (a) No, Sir.

(b) The provisions of the Bill are
under examination.

Provision of procedural safeguards e
make Film Censorship

1452. SHRI N. K. SANGHI: Will the
Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether the Central Government
gave an assurance to the Supreme
Court in September, 1970 in the suit of
Shri K. A. Abbas that Government
would vrovide certain procedural
safeguards to make film censorship in
accordance with our fundamentsd
laws; n

(b) whether till date the above
assurance has not been fulfilled and
that the Bombay High Court hes re-
cently struck down Section (6) of the
Cinematograph Act as being uncon-
stitutional mainly because of non-ful-
filment of the assurance;

(c) if so, whether ‘Gdvernment have
Inquired to find out why the assurance
has not been fulfilled . s0, far .and. the
respanaibility. ixed for the same; and

(d) the steps being taken ‘to create
an -independent body with necessary
procedural safeguards for review:. af
censored films and fo appeal against
lhe det!aldn of the Censor Botml? fi

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
ADGASTING (SHRI DHARAM
QINHAJ\ (a) Yﬂ, 31' et e
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(b): Yes, Sir. The assurances have
been kept.in ‘view while 'drafting the
Cinematograph (Second Amendment)
Bill, 1973 which has already been
umd by 'the RHajya Sabha in the last
séssion ‘and fiow transmitted to the
Lok Sabha. The Bombay High Court
had recently struck down Section.6 of
the Cinematograph Act, 1952 only in
®0 far as the power was exercised on
the grounds of decency or morality.

{c) Does not arise

(d) The Cinematograph (Second
Amendment) Bill 1973, inter alia, aims
4" providing necetsnry procedural
walegnards’ for ' review of certified

films and disposal of appeals against
the declslnm o! the Oenmr Board

kaenﬂng wna m-un Colla-
beration in Technology

1453. SHRI N. K. SANGHI Will the
Minister of SCIENCE AND TECHNO-
LOGY be pleased to state:

«fa) whether the National Committee
on . Sciencs ‘and Technology has in a
Report suggested that in view ol the
improved technology available in the
coppriry, .all. foreign collaboration be
ended forthwith;

« {b) whether the Committee hag not
tavoured the policy of the Government
of allowing further foreign collabora-
tion; and *

(c) it so, whether Government have
taken anv decision on the recommend-
ations of the Committee and whether
the Report of the Committee will be
laid on the Table of the House?

THE M'NISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND

TECHNOLOGY (SHRI C. SUBRA-
MANIAM): (a) No, Sir.
*‘{b): and (c)., The ‘Report of the

Committee emphasising great selecti-
ity in the matter of allowing. foreign
pelipboration and investmert In our
industrial ventures, is currently under
examination. The main recommenda-
tions tozether with Government deci-
sions thereon will be reported to Par-
liament,
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Restrictions on deficit Flmciu and
Public Borrowings

1454. SHRI N. K. SANGHI: Will the
Minister of PLANNING be Dl.enud to
gtate:

(a) whether the Planning Cdmmis-
sion. has suggested te the ‘Government
not to resort:to further deficit financ-
ing for atleast during the next two
years and, if so, whether Government
bave accepted its suggestion; and

e

{(b) whether any limit in' the public
borrowing from within or outside the
ocountry ‘is- also. being. - contemplated
slong ‘with the above measure and if
90, the nature of the decision taken,
if any, in thig connection?

. THE MINISTER OF STATE IN THE

MINISTRY OF PLANNING (SHRI
MOHAN DHAR'A): (a) In view of
the-large increase in money supply
aver the last two years. the resvlting
excess liquidity in the economy and
abnormal price rise, the Planning Com-
mission feels .that there is little scope
for deficit financinng in the next two
years. Necessary recommendation in
this regard will be included in the
Draft Fifth Plan, which s under
finalisation.

(b) Estimate have been preoared in
respect of public borrowings during
the Fifth Plan period from within the
country as also of gross foreign aid
required to meet the balance of nay-
‘ments gap, taking into account al]
relevant factors. The estimates 'ps
finalised will be included in the Nrafi
Fifth Plan which will be laid on the
Table of the House.

Assessment of Resources Position for
Fifth Plan w

1455. SHRI R. V. SMAMINATHAN:
SHRI MNUHAMMED SHERIFF:

- 'Will the Minister of PLANNING. h
pleased to state:

" (a) whether Planning Gom:mi.lllu
and Finance Ministry have taken a
fresh look at the resources position
In the light of growing inflation and
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price rise and, if so, what {8 their
assesgment;

(b) whether after taking all thess
tactors into consideration, Government
propose to discuss the draft Fifth Plan
with the economists and other impor
tant agencies before its final ap-
proval;

(c) whether some changes are pro-
posed to be made in the Plan; if so,
what are these changes; and

(d) whether these changes are be-
ing made after consulting the Chief
Ministers?

THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING
(SHRI MOHAN DHARIA): (a). The
reconstituted  Resources Working
Group, which included, among others,
representatives of the Planning Com-
mission and the Finance Ministry,
has prepared a reassessment of re-
sources for the Fifth Plan at 1872-73
prices. This reassesment has been
considered by the Planning Commis-
slon and the estimates as finalised
will be included in the Draft Fifth
Plan.

(b) The Reserve Bank, Life ‘nsur
ance, Employees’ Provident Fund Com-
missioner and other authorities have
been consulted in preparing the reas-
_sessment of resources for the Fifth
Plan. It is, however, not proposed to
discuss the draft Fifth Plan, before its
finalisatiun, either with the economists
or other non-government agencies.
All comnients on the Draft Plan, after
it is published. will be taken into
account before the Fifth Plan is fina-
lised.

(c) Necessary changes in the Plan
.are being made in the light of various
developments and the draft Plan, after
incorporating these changes, will be
laid on ‘he Table of the House.

(d) The State Chief Ministers/Gov-
ernors have been consulted in regard
to the State Plans. Further, the
Draft Plan will be discussed in the
Nationa] Development Council before
it is finalised.
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New National Policy on Films

1457, SHRI R. V. SWAMINATHAN:
SHRI PRABHUDAS PATEL:

Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) whether Government proposte
to announce soon a new national po-
licy on films; and

(b) if 8o, the
thereof?

main

features

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA): (a) and (b). Govern-
ment have spelt out from time to time
the salient features of film policy aim-
ed at promoting the use of the film
medium as a significant input into our
social and cultural milieuw.

Several initiatives like setting up
the Filin Council; amplifying the aco-
pe of various schemes of incentives
and establishing a multi-purpose
National Film Corporstion; improw-
ing training etc. are in hand

New Telephone Lines during Fifth
FPlan

1458, SHRI R. V. SWAMINATHAN:
SHRI V. MAYAVAN:

Will the Minister of COMMUMNICA-
TIONS be pleased to state:

(a) whether his Ministry is propos-
ing to have Seven Lakh Telephone
lines during the Fifth Five Year Plan;

(b) if so, the main features of the
proposed new lines; and

(¢) to what extent the new Tela-

phone lines will be set up in Tamil
Nadu in Fifth Five Year Plan?

THE MINISTER OF COMMUNICA-
TIONS AND TOURISM AND CIVIL
AVIATION (SHRI RAJ BAHADUR):
(a) and (b). As per the Draft Fifth
Plan, it is proposed to increase direct
exchange lines by about 7 lakhs dur-
ing the plan period.
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With the increase in direct exchange
lines it is hoped that the average
waiting period for telephone connec-
tions will reduce considerably.

(¢) In Tamil Nadu the total
exchange capacities are likely to
increase by another 70,000 lines and
the number of Direct Exchange Lines
by about 58,000 lines during the Fifth
Plan period.
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Disposal of Applications for Licences
tlr Imwn of Capital lqﬂmt

-
1484 SH:RIK. S. CHAVDA: Will the
Miniser of INDUSTRIAL DEVELOP-
MENT AND SCIENCE AND TECHNO-
LOGY he pleased to state: s T

: (m) whether any study: hai béin
mada of 'the timelag in the dispesal
of applications for the import of
capital equipment;
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(b) if so, what are the conclusions
reached; and

(¢) if not, whether Government
would arrange for such a study and
take appropriate measures to expedite
-disposal of these applications and issue
-of import licences?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
“TECHNOLOGY (SHRI C. SUBRA-
MANIAM): (a) Yes, Sir.

(b) The Study revealed that
different steps in the processing of
import applications involved delay in
‘the disposal of the capital goods
.applications. In order to minimise
‘procedural delays, the entire system
‘has since been simplified and it has
been decided that efforts should be
made to accord approval (or Govern-
‘ment views on the application) for the
import of capital goods within 80 days
from the date of the receipt of the
import application. A major siep
‘taken in this connection is that wix_er‘e
applications are to be processed
‘through the C. G. Committee, the
DGTD are required to submit their
comments directly,: with a copy to the
concerned administrative Ministry,
thus minimising the number of steps
in the considerationn of gpplications,
For small scale units, the Small Scale
«Clearance Committee and the C.G.
Ad hoc-Committee have been combin-
ed, and DGTD are required to accord
«learance on the spot, in thé meeting
.of the C, G. Ad hoc Committee.

(c) Doea_ not arise,

Delay in Scrutiny of Applteitions for
Licences by D. G. T. D

1465. SHRI K. S. CHAVDA: Wil the
Minister of INDUSTRIAL DEVELOP-
MENT AND SCIENCE AND TECHNO-
LOGY be pleased to state:

‘(a) whether there is a general com-
plaint that the Directorate-General of
"Technical Development takes unduly
fong time to scrutinise applications for
industrial licences and make unneces-

2231 LS—4

NIAM): (a) and (b).
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sary back references to the applica-
tions; and

(b) what measures Government have
taken to improve the efficiency of the
Directorate-General of Technical Deve-
lopment?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHRI C. SUBRAMA-
NIAM): (a) and (b). Case studies
recently made have revealed that by
and large DGTD have adhered to time
limits in scrutinising industrial licence
applications. With a view io improve
the position further, a new system for
processing industrial approvals have
been introduced with effect from 1st
November, 1973

2. Under the new system, time tar-
gets have been prescribad for issue of:
various clearances and it is proposed
to effectively monitor the time taken
at each stage of processing.

Delay in Issuing Minutes of meetihg
of Licensing Committee

1466. SHRI K. §. CHAVDA: Wil ithe
Minister of INDUSTRIAL DEVELOP-
MENT AND SCIENCE AND TECHNO-
LOGY be pleased to state:

(a) the normal time-lag between the
date on which a meeting of the Licen-
sing Coramittee is held and the date
on which the minutes of that meeting
are issued;

(b) whether any study has been
made of the time-lag In respect of the
meetings held during the last six
months and if so. the position in res-
pect of each meeting; and

(c) the steps taken to expedite the
issue of minutes and therebv eliminate
delays in the disposal of applicalions
for licences?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHRI C. SUBRAMA-
A statement
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showing the dates of Licensing Com-
mittee meeting, the dates of issue
of minutes and the time taken in the
issue of minutes in respect of meet-
ings held during the last six menths,
is laid on the Table of the House.
[Placed in Library. See No. LT-5758/
73].

(c) Government have introduced a
new system for the grant of industrial
approvals with effect from lst Novem-
ber, 1973: The basic feature of the
new system is that pre-investment ap-
provals should be communicatsd to the
applicants within certain time targets.
It is hoped that with the introduction
of the new system, delays in the dis-
posal ef applications for the grant of
the industrial licenges will be eli-
minated,

Unauthorised Produgtion by Foreign
Firms and Large Industrial Houses

1467. SHRI K. S. CHAVDA:
SHRI S. N. MISRA:

Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE AND

- TECHNOLOGY be pleased fo state:

(a) whether some of the {foreign
firms and larger industrial houses have
indulged in unauthorised production
in excess of the permissible limits;

(b) if so, what are the names of
these firms, what are the items of prc-
duction and what is the extent of ex-
cess production;

(c) for how long these firms have in-
dulged in unauthorised production in
contravention of the terms and condi-
tions of the industrial licences; and

(d) what action ‘Government has
taken agalnst the firms concerned for
unauthorised production?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHRI C SUBRAMA-
NIAM): (a) to (d). Cases of unautho-
rised production over licensed capacity
pave come to Government's nutice

NOVEMBER 21, 1973

Written Answers 96

from time to time. Earlier, 45 cases
of unauthorised production over the
licensed capacity were reported by the
Industrial Licensing Policy Inquiry
Committee and referred to the Sarkar
Commission for investigation. In re-
gard to the period from 1970-71, other
individual cases of unauthorised pro-
duction in excess of licensed capacity
have also been reported from time t{o
time,

It is not the intentian of Government
to discourage production in the coun--
try. At the same time, it is not Gov-
ernment’s policy to permit production:
in contravention of existing rules and:
regulations, particularly of articles for
luxury and elite consumption.
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Telephone Advisory Committee for
Bombay

1469. SHRI SHANKERRAO
SAVANT:
SHRI P. G- MAVALANKAR:

Will the Minister of COMMUNIZA-
TIONS be pleased L) state:

.a) whether the Telephone Advisor)
Committee has not stiil been cunstitut-
ed for the city of Bombay; and

(b) if so, the reasons for the delay
in constituting the Committee and
when will the Committece be comnstitu-
ted?

THE MINISTERX OF COMMUNICA-
TIONS AND TOURISM AND C1VIL
AVIATION (SHRI RAJ BAHADUR):
(a) and (b). The questivn of organisa-
tion and functioning of Telephone Ad-
visory Committees in general has r.ow
been taken up for review and revision
to the extent found necessary and ce-
sirable. Pending the aforesaid review.
the life of the Bombay TAC has been
extended till March 31, 1974 or the
date upto which the propcsed review
is completed and a decision taken in
the light thereof, whichever is earlier.

Telcp“wm connections in Bombay

1470. SHRI SHANKERRAO
SAVANT: Will the Minister of COM-
MUNICATIONS be pleased to state:

(a) whether public has to wait for
years before they get Telephone con-
nections in Bombay, if so, the reasons
for this situation and the steps taken
to meet it;

(b) whether Government are awure
that this situation has led to corrup-
tion among the officials and to the
installation of the unauthorised con-
nections: and

(¢) if go, what steps are being taken
ttu meet this contingency?

THE MINISTER OF COMMUNICA-
‘TIONS AND TOURISM AND CIVIL
AVIATION (SHRI RAJ BAHADUR):
(a) Yes, mainly due to non-availability
of adequute exchange capacity and un-

derground cables. Additional equip-
ment is being provided from time to
time within the limited available re-
sources to meet the growing demand.

(b) and (c). No such cases have
come to the notice of Government. If
any specific cases of corruption are
brought to the notice of Government,
they will be promptly investigated.

Educated Unemployed in the Country
1471. SHRI VAYALAR RAVI: Wil

the Minister of PLANNING be
pleased to state:
(a) the total aumber of educated

unemployed people in the country as
per the latest estimates and its State-
wise break-up;

(b) how far the various measures
taken up by the Government have
been able to solve the poblem; and

(¢) the various measures proposed
to be unlertaken by Government to
bring about a permanent solution of
this problem?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA): (a) to (¢c). A
statement is laid on the Table of the
House. [Placed in Library. See No.
LT-5759/73].
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Expaiiblon of Calcutts umit by J.-Stone
and Compauny

1474. SHR! SAMAR GUHA: Wil
the Minister of INDUSTHIAL DEVE-
LOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to refer to
the reply given to Unstarred Question
No. 8159 on the 25th April, 1973 re-
garding Opening new units by M/s. J.
Stone and Company (India) Private
Limited, Calcutta and state:

(a) whether J. Stone and Company
made any expansion of its Calcutta
Unit or opened any mnew industrial
unit in West Bengal; and

(b) if so, facts thereof?

THE DEPUTY MINIS’]:ER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI PRANAB KUMAR
MUKHERJEE): (a) and (b). The

NOVEMEER 21, 1078
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Company have taken on hand for im-
plementation an Industrial licence
issued on 19th June, 1973 for substan-
tial expansion of their existing capa-
city for air brake eyuipment, required
by the Railways, by 6000 nos. They
have also sought for permission for
fuller ulilisation of the installed
capacities at Calcutta for air brake
regulations and empty load boxes,
train lighting dynamos and train
lighting switchgear, which is under
consideration of the Government.

Setting up of a Research Development
Centre for Tyres and Tubes

1475. SHRI G. Y. KRISHNAN:
SHRI VIKRAM MAHAJAN:

Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether the Central Govern-
ment have decided to set up a Research
Development Centre for tyres and
tubes; and

(b) it so, the outlines regarding ils
location and cost?

THE DEPUTY MINISTER IN TUE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI PRANAB KUMAR
MUKHERJEE): (a) and (b). A task
force on tyre and tube industry and a
National Committee on Science and
Technology working group have recom-
mended the establishment of an R & D
Centre for tyres and tubes. This rc-
commendation is under consideration
of! the Government. The preliminery
cost estimates are of the order of about
Rs. 2 crores during the Fifth Plan.
The actual details are yet to be work
ed out.

Activities of Naga Hostiles in Mani-
pur Area
1478. SHRI K. LAKKAFPA:
SHRI PURUSHOTTAM
KAKODKAR:
‘Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether underground Nagas
have stepped up their hostile activities,
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particularly in Hill Areas and Mani-
pur:

(b) if so, the steps taken by his
Ministry in this regard;

(c) whether any Security Forces
have been sent to Manipur to curb
their activities. and

(d) if oot, the reasons therefor?

THE DEPUTY MINISTER IN THF
MINISTRY OF HOME AFFAIRg (SHR]
F. H. MOHSIN): (a) Yes. Sir.

(b) Counter insurgency operations
have since been intensified by the
Security Forces after the monsoon.

(c) Yes. Sir.
(d) Does not arise,
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Invosiment in Elecironics Industry
during Fifth Plan

1479. SHRI PRABHUDAS PATEL:
Will the Minister of ELE(CTRONICS be
pleased tn state:

(a) whether Electronics Commission
has proposed a significant investment
in Electronics industry in the Fifth
Plan to accelerate the country's econo-
mic development to reduce unemplov:
ment and remove regional imbalances
in the industrial development;

(b) if so. the main outlines cf the
proposal: and

(c¢) whether the Planning Commis-
sion has accepted the proposal?
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THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, M:NISTER OF

ELECTRONICS AND MINISTER OF
SPACE (SHRIMATI INDIRA GAN-
DHI): (a) to (c). The Electronics

Commission has formulated a plan for
the development of electronics industry
in the fifth plan period. The plan en-
visages a total investment of Rs. 253
crores, which js expected tp generate
production of 2,300 crores and also
provide an additional employment to
3.6 lakhs persons (largely educated and
gkilled). Out of Rs. 253 crores, an
amount of Rs. 52 crores will be spenl
on research and development both by
the Department of Electronics and
other ministries concerned with this
area, such as Ministry of Communica-
tions, Ministry of Information and
Broadcasting ete. The private sector
investment is expected to be Rs. 67
crores while investment in the publie
sector will be of the order of Rs. 134
<rores. The location of the new indus-
tries to be set up in the fifth plan
period both in the public and private
sectors has not yet been finalised, but
will be based on techno-economic con-
siderations, and also with a view to
ensuring to the extent possible, re-
dressal of regional imbalances in the
industrial growth in the country. The
plan has been approved in principle,
by the Planning Commission.

Regiona]l Offices for development of
small rural areas in Gujarat

1481. SHRI PRABHUDAS PATEL:
SHRI P. M. MEHTA:

Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether Union Government have
:pet up a Regional Office In Gujarat to
intensity efforts to develop small rural
areas;

‘(b) if so, whether in any other State
such offices will be set up; and

(¢) to what extent it will kelp the
Gujarat State?
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THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE
LOPMENT (SHRI ZIAUR RAHMAN
ANSARI): (a) to (¢). In order to in-
tensify and supplement the activities
of Small Industries Service Institutes
in the rural and backward areas, Small
Scale Industries Development Organisa-
tion has set up 4 Regional Offices in
the Northern, Eastern, Western and
Southern Regions with their Head
Quarters at Ludhiana, Patna, Jaipur
and Hyderabad respectively. The
Regional office in the Western Region
with head-quarters at Jaipur, among
others, look after the interests of
Gujarat State. Those regional offices
are responsible for coordinating the
work of Small Industries Service Ins-
titutes and maintaining liason with
State Directors of Industries and
other concerned agencies, They have
to ensure completion of industrial
potentially surveys of areas and
mainienance of district dossiers. In
addition they will carry out special
studies or any other assignment for
the successful working of the pro-
gramme of development of rural and
backward areas.

-Allotment of Newsprint to Gujarat

State

1482, SHRI PRABHUDAS PATEL:
SHRI P. M. MEHTA:

Will the Minister of INFORMA-
TION AND BROADCASTING be ple-
ased to state:

(a) whether the Newsprint shortage
is still continuing in the country and,
it so, the allotment of newsprint made
to the Gujarat State;

(b) whether the Gujarat State is
the only State which has been affec-
ted much due to this shortage of
newsprint; and

(¢) whether most of the important
Gujarat dailies have failed to come
out due to this and if so, the steps be-
ing taken in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM-
BIR SINHA): (a) Newsprint which
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‘«continues to be in short supply is not
allocated State-wise, nor is any portion
of available quantity reserved for dis-
tribution in any particular State.
Newsprint is allotted to individual
newspapers, on application, on the
basis of their entitlement as admis-
sible under the Newsprint Allocation
Policy formulated from time to time.

(b) No, Sir. The newsprint short-
age is being experienced all over the
country.

() Government are not aware of
any newspaper in Gujarat or else-
where in the country, which is in re-
_ceipt of newsprint quota, closing down
because of shortage of newsprint.
‘Some newspapers are, however, volu-
ntarily regulating publication in' order
4o balance newsprint consumption and
availability. In Gujarat, ‘Nutan Sau-
rashtra’, a daily published from Raj-
kot, missed publication for a short
duration. The shortage of newsprint
experienced by some newspapers is
due either to consumption in excess of
their entitlement or non-availability
of newsprint because of interruption
of imports. Newsprint being in the
sellers’ market now and in the face of
acute shortage all over the world, ef-
forts are being made to prevail upon
‘the suppliers to expedite shipments.

New Approach to Fifth Plan

1483, SHRI C. JANARDHANAN:
Will the Minister of PLANNING be
Ppleased to state:

(a) whether Government have tried
1o give a new approach to the Fifth
Plan; angd

(b) whether the Kerala Government
has tried to bring a new approach to
Fifth Plan; if so, the main features
thereof?

"THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA): (a) Yes, Sir. The
approach to the Fifth Plan has been
§pelt_ out in the ‘Approach Document’
issued by the Planning Commission in
January 1973, copies of which have
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already been laid on the Table of the
House. It may, however, be mention-
ed that the main distinguishing fea-
ture of the Fifth Plan would be attain-
ment of self reliance and frontal at-
tack on poverty through the National
Programme of Minimum Needs, by

- increasing consumption leve] of lower

strats of Soclety and by increasing
employment opportunities,

(b) The Government of Kerala has
formulated its Draft Fifth Plan pro-
posals on the basis of a gpecific ana-
lysis of the problems, needs and poten-
tialities. According to the State Gov-
ernment, the main problems faced by
the economy of Kerala are lower per
capita income, growing unemploy-
ment, food deficits, absence of a strong
industrial structure and low Jlevel
technology of traditional industries
like coir, cashewnut etc. There is also
considerable disparity in the levels of
development of different regions with-
in the State. Keeping these problems
in view, the Government of Kerala
has spelt out the following broad ob-
jectives in its Draft Fifth Plan:

(i) Achievement of an annual
overall growth rate of 60 per cent
per annum;

(i1) Maximising foodgrains pro-
duction through intensive cultiva-
tion and institutional changes;

(iii) Speeding up ]Jind reform
measures;

(iv) Achievement of more rapid
industrialisation by npew ventures
and modermisation of the existing
traditiona] industrial sector;

(v) Bringing about improvement
in the levels of living of the poorer
strata of society by making available
to them an increasing share in the
fruits of planned development;

(vi) Reducing the wide disparity
in development among the reglons
within the State; and

(vii) Maximising employment op-
portunities giving emphasis on em-
ployment-intensive programmes in
the various development sectors.
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News Report captioned “The Farce
that is DLR”

1484, SHRI C. JANARDHANAN:
SHRI Y, ESWARA REDDY:

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to a report
which appeared in Blitz dated 1st
September, 1973 captioned “The farce
that is DIR"; and

(b) if so, the reaction of Govern-
ment thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a) Yes, Sir.

(b) According to information re-
ceived from the State Governments,
they sre making use of the provisions
of the D.LR. wherever necessary.

Telephone connections in Rajkot

1485. SHRI ARVIND M. PATEL:

Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) the number of applications re-
ceived for new Telephone connections
upto 31st March, 1973 in' Rajkot in
Gujarat State;

(h) the number of applications re-
jected; and

(¢) the number of applications still
pending; and the reasons therefor?

THE MINISTER OF COMMUNICA-
TIONS AND TOURISM AND CIVIL
AVIATION (SHRI RAJ BAHADUR):
(a) 2226.

(b) Nil.

{e) 1800—Rajkot exchange which
has recently been expanded by 300
lines is now working at full load.
Work of expansion' by another 900
lines is in progress. Further addition
of 600 lines has been sanctioned but
equipment Is gwaited. A satellite ex-
change at Bhaktinagar is also likely
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to be commissioned by March 1874. A
proposa: for setting up satellite ex-
change at' Ajl 1s also under considera-
tion.

Shortage of Polythene Powder In
Small Scale Industries

1486. SHRI ARVIND M. PATEL:
SHRI VEKARIA:

Will the Minister of INDUSTRIAL.
DEVELOPMENT AND SCIENCE AND*
TECHNOLOGY be pleased to state:

(a) whether Government are aware
that there is an acute shortage of
polythene powder for manufacturing
polythene tubes and due to the short-
age, many small scale industries have
closed down; and

(b) if so, the measures Government
are taking for the increase of produc-
tion of polythene powder?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI ZIAUR RAHMAN
ANSARI): (a) There is a general
shortage of indigenously manufactured
plastic raw materials such as Low
Density Polyethelene, High Density
Polyethelene and Poly Vinyl Chloride.
Government are not aware of closure
of any units on account of shortage of
these raw materials,

(h) A unit in the large scale sector
has been licensed for manufacture of
80,000 tonnes per annum of Low Den-
sity Polyethelene. Production of High
Density Polyethelene is also expected
to improve with the expansion of the
existing unit.

Shortage of Postal Stationery in

1487. SHRI K. MALLANNA: Will
the Minister of COMMUNICATIONS
be pleased to state:

(a) whether the scarcity of inland
letiers in the post offices seems to have

become permanent in Bangalore; and:
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(b) what steps Government hl._ve
taken in this regard to make 1t easily
available in the villages also?

THE MINISTER OF COMMUNICA-
TIONS AND TOURISM AND CIVIL
AVIATION (SHRI RAJ BAHADUR):
(a) There was a temporary shortage
of inland letter cards at Bangalore due
to non-receipt of the supplies from
Security Press, Nasik. The wagon
carrying inland letter cards which was
held up has since arrived at Bangalore
and the supphes have since been
made. The position is now satisfac-
tory.

{b) The inland cards have since
been supplied to all Post Offices in-
cluding those in the villages and the
concerned officers have been asked to
keep spectal watch on stock/supply
position to ensure availability in all
Post Offices. The supply position has
also been reviewed on an All India
basis end certain steps like crealing
buffer stocks in Head Post Offices have
been taken to improve the position.

Meusures for Economy in the Ministry

1488, SHRI JHARKHANDE RAIL
Will the Minister of HOME AFFAIRS
be pleased to state;

(a) whether the Ministry has taken
any economy measures recently;

(b) if so, the main points thereof;
and

(c) the saving estimated?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a) Yes, Sir.

(b) With a view to achieve economy
in expenditure, the following measuies
have been taken:

(i) The existing budget provision
regarding contingencies and travel-
ling allowances has been subjected
to 10 per cent reduction.

(il) A 10 per cent reduction in the
budgetary support for the Central

Plan (including Centrally Sponsored
Schemes) has been made,

(iii) Instructions have been issued'
to all the authorities to stop all
expenditure on construction of non-
functional buildings which are yet to-
be taken up or have pot proceeded
beyond the plinth level for the cur-
rent financial year,

(iv) Reduction has been made in
the budget for modernisation cf
police force and I.R. Battalions,

(c) A suving of Rs. 673.44 lakhs be-
cause of those measures is estimated.

DBroadcast of Special News Bulletin
from A.LR., Ranchi

1489, KUMARI KAMLA KUMARI:
Will the Minister of INFORMATIGN
AND BROADCASTING be pleased to
state:

(a) whether any special news bulle-
tin will be annuonced from A.LR.,
Ranchi specially for Chhotanagpur
Region; gnd

(b) if not, the reasons therefor?

THE CEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM-
BIR SINHA): (a) and (b). Govern-
ment have under consideration a pro-
posal tc set up 3 News Unit at Ranchi.
A final decision has not yet been taken.
in the matter.

Setling up of Electronics Industiriea
during Fifth Plan

1490. KUMARI KAMLA KUMAKI:
Will the Minister of ELECTRONICS
b? pleased to state:

(a) the number of Electronics In-
dustries to be established in the Fifth
Five Year Plan and the names of the
places where these are proposd to be
set up; and

(b) the number out of them which
are to produce television sets? -

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
FLECTRONICS AND MINISTER OF
SPACE (SHRIMATI INDIRA GAN-
DHI): (a) The Electronics Industries.
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‘proposed to be set up in the Fifth Five
Year Plan, both in the public and
-private sectors, have not yet been
‘finalised. The location for these in-
dustries will be based on techno-
economic consideration and also with
2 view to ensuring, as far as possible,
-equitable distribution of industries
-through the country.

(b) At present, a capacity for
"2,94,900 TV sets per annum has been
created both in the large as well as
smal] scale sectors. 64 units In the
small scale sector gnd 11 units in the
medium and large scale sector have
‘been approved for this purpose. The
‘production of TV sets in the country
in 1872 was 29,965, but is expected to
significantly increase in the current
year. A review of the progress made
“by the units already approved has
been undertaken recently; based on
this review and the demand likely to
be generated in the Fifth Plan period
(which will be dependent on the ap-
proved plen of All India Radio for the
-expansion of TV services in the coun-
.4ry) new units or expansion of exist-
ing units will be approved at a later
_stage,

‘Modernisation of TAFCO in Kanpur

1491. SHRI S. M. BANERJEE: Wil
the Minister of INDUSTRIAL DEVE-
LOPMENT AND SCIENCE AND TE-
‘CHNOLOGY be pleased to state:

(a) what further steps have been
taken to modernise TAFCO in Kan-

mrr’

(b) the total amount sanctioned for
-ach modernization; and

(¢) whether production has increas-
.ed 1n the factory and, if so, to what
extent?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI PRANAB KUMAR
MUKERJEE): (a) and (b). The
-modernization of the TAFCO is pro-
posed to be completed in three phases
.over a period of time. The present
-phase under implementation is exp-
ectd to be completed by March, 1974,
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Two import licences for import of
capital goods for a value of Rs. 10.78
lakhs have already been issued. Fur-
ther import of Capital Goods of the
value of Rs. 7.28 lakhs has also been
approved. Out of an expenditure of
Rs, 58 lakhs to be incurred on the
First Phase of modernisation an
amount of Rs. 28.85 lakhs have already
been spent and the balance is expect-
ed to be spent by the end of 1973-74,
when the First Phase is also due for
completion.

(e) As the process of modernisation
is to be completed over a period of
time, 3t is early yet to estimate its
effects on production. On the basis of
results for quarter ending June, 1973,
the production shows an upward
trend.

Production in Hindustan Teleprinters

1492, SHRI RAJDEO SINGH: Will
the Minister of COMMUNICATIONS
be pleased to state:

(a; whether the Hindustan Tele-
printers turn-over for 1972-73 reflects
an increase over the previous year;

(b) if so, whether this trend of in-
crease will be maintained in coming
years; and

(e) whether the Hindustan Tele-
printers production has reached the
leve]l of domestic requirements?

THE MINISTER OF COMMUNICA-
TIONS AND TOURISM AND CIVIL
AVIATION (SHRI RAJ BAHADUR):
(a) Yes, Sir.

(b) Attempts are being
maintain the trend.

Tc) Yes, Sir,

Trade Enquiries and Business Propo-
sals from American Manufacturers

made to

1493, SHRI RAJDEO SINGH: Will
the Minister for INDUSTRIAL DEVE-
LOPMENT AND SCIENCE AND TE-
CHNOLOGY be pleased to state:

(a) whether a number of trade en-
quiries and business proposals from
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the American manufacturers have re-
cently been received by the Govern-
ment of India;

(b) if so, whether these trade en-
quiries and business proposals pertain
to licensing and investment proposals;
and

(c) whether there is some shift in
the policy of foreign capital invita-
tion?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHRI C. SUBRAMA-
NIAM): (a) and (b). General enqui-
ries from foreign manufacturers in-
cluding those from U.S.A. relating to
prospects for foreign investment and
collaborations are received from time
to iime. The proposals for foreign
collaboration are however considered
by Government in accordance with its
existing policy.

(¢) Government's approach to the
import of technology continues to be
highly selective and foreign invest-
ment is only permitted in those flelds
of indusiry where indigenous know-
how is not available. There has been
no shift recently in Government's
policy towards foreign collaboration
and foreign investment policy,

People living below Subsistence
Level

1494, SHRI ATAL BIHARI
VAJPAYEE:

SHRI JAGANNATH RAO
JOSHI:

Will the Minister of PLANNING
be pleased to state the number of
persons in the country living below
subsistence leve] in each year during
the last three years and also in the
first year of each of the Four Five
Year Plans?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA): In the Fourth
Plan Document, private comsumption
of Rs. 20 per capita per month at
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1960-61 prices was deemed a minimum
desirable consumption standard. The
number of persons below this standard
in the first year of the First, Second
and Third Five Year Plans is roughly
estimated as follows:

(in crores)
1951-52 (First Plan) 21
1856-57 (Second Plan). 21
1061-62 (Third Plan). 23

The latest year for which the Nat-
ional Sample Survey data om con-
sumption are available is only 1068-
69. Hence similar information for the
first year of the Fourth Five Year
Plan, viz,, 1969-70, as well as for the
last three years is not available.

Change in Bureaucratic System in the
Country

1405. SHRI NAWAL KISHQRE
SHARMA: Will the PRIME MINIS-
TER be pleased to state:

(a) whether there is a persistent
demand from all quarters in  the
country for reforms or change in the
bureaucratic system in the country;
and

(b) if so, what concrete steps Gov-
ernment contemplate to take in this
regard?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND IN THE DEPARTMENT OF
PERSONNEL (SHRI RAM NIWAS
MIRDHA): (a) and (b). Suggestions
are made off and on in various gquar-
ters for reform or change in the ad-
ministrative structure of the country.
The Government also have been and
are making continuous efforts to
maintain administrative capability at
the optimal level. Arrangements do
exist centrally as well as in the minis-
tries and their various organisations
for this purpose and the efficacy of
these arrangements also receives close
and constant attention. In addition,
special measures to supplement these
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efforts are undertaken from time to
time like the appointment of the
Administrative Reforms Commission
in the year 1966 which has since com-
pleted its work. The changes re-
quired to improve administrative per-
formance in relation to the require-
ments of the Fifth Plan are also under
constant examination.

Collaboration between India and
German Democratic Republic in

1496. SHRI NAWAL KISHORE
SHARMA.
SHRIMATI BHARGAVI
THANKAPPAN:

Will the Minister of PLANNING be
pleased to state:

(a) whether G.D.R. Government
have offered to collaborate with India
in labour intensive technological in-
dustries, increase in export of techni-
cal. equipment and advanced techno-
logy;

(b) if so, whether some groups of
experts will be sent to G.D.R. to dis-
cuss various subjects; and

(c) if so, the subjects selected {for
discussion between the experts of the
two countries and the time by which
the work is expected to be taken in
hand?

THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING
(SHRI MOHAN DHARIA): (a) to
(c). Discussions were held with the
German Democratic Republic dele-
gation led by Mr. Gerhard Schuerer,
Deputy Chairman of the Council of
Ministers and Chairman of the State
Planning Commission of the German
Democratic Republic between Tth and
17th October, 1973. The main flelds
of cooperation envisaged are
Machine Tools, Machines and Equip-

ment for food processing, Textile
Machinery, Agricultural Machinery,
Hand tools, Enamelware, Sanitary

fittings, Electronic Data Processing,
Peripherals Magnetic tapes, Electrical
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Equipment, Instruments and Electrical
fittings, Technology for the Mining and
Processing of Lignite; Pesticides,
Drugs and Pharmaceuticals, selected
Petrochgmicals Products; Films, Che-
raical Plants, Veterinary Medicines,
Cattle breeding and Production of Baby
foods. Further steps on the areas of
co-operation agreed upon during the
discussions, will be taken by the con-
cerned administrative Ministries.
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Proposal for opening an Indian Film
Centre in London

1498. SHRI DEVINDER SINGH
GARCHA: Will the Minister of IN-
FORMATION AND BROADCASTING
be pleased to state:

(a) whether the Film Finance Cor-
poration has submitted a scheme to
Government for opening and Indian
Film Centre in London to conduct
film festivals and explore marketing
possibilities in Western Europe; and

(b) if so, the decision taken in this
regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (8HRI DHARAM
BIR SINHA): (a) No, Sir,

(b) Doks not arise.

Industrial Policy for production during
Fifth Plan

1409, SHRI PURUSHOTTAM
KAKODKAR:
SHRI SHRIKISHAN MODI:

Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TE?H:NOLOGY be pleased to state:

(a) whether the Industrial policy
during the Fifth Plan would have a
new orientation based on composition
of grewth in production; and

(b) if so, whether production would
be planned to meet the people’s needs?

THE' MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHRI C, SUBRA-
MANIAM): (a) and (b). The Indus-
trial Policy Resolution, 1956 confinues
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to provide the framework to govern
Government’s policies for achieving
the objectives of growth, social justice
and self-reliance in the  industrial
sphere. To facilitate the achievement
of these objectives in the context of
the Fifth Plan, certain modifications
in the Industrial Licensing Policy
were announced in the Press Note
dated the 2nd February, 1973 (copies
of which were placed on the Table of
the House as an annexure to the Lok
Sdbha Unstarred Question No. 281
answered on 21st February 1873). The
Industrial Licensing Policy places
emphasis, inter alia, on the need to
increase production of mass consump-

tion goods.

Defictt Financing during Four Five
Year Plans

1500. PROF. MADHU DANDA-
VATE: Will the Minister of PLAN-
NING be pleased to state:

(a) the figures of deficit financing
during the period of the First, Second,
Third and Fourth Five Year Plans;
and

(b) the concrete steps proposed to
be taken by Government to reduce the
deficit financing in the Fifth Plan to
a bare minimum?

THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING
(SHRI MOHAN DHARIA): (a) The
deficit financing in the First, Second
and Third Plans was Rs. 260 crores,
Rs. 1,177 crores and Rs. 1,133 crores
respectively. During the first four
years of the Fourth Plan (1968-70 to
1872-73), deficit financing amounted
to Rs. 1,975 crores. The Central
Budget for 1973-74 included deficit
financing of Rs. 85 crores. The actual
amount of deficit financing in this year
would be known at the close of the
year,

(b) The concrete steps proposed in-
clude consideraable additional resource
mobilisation by the public sector,
rigorous restraints on inessential pri-
vate and public consumption, provis-
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ion of adequate facilities and incen-
tives for increasing private savings,
canalisation of savings in socially pro-
ductive uses in accordance with Plan
priorities, better fiscal and monetary
disciplines, etc.

Anti-Bureaucracy March, organised
by representatives of Central and
State Government Officials

1501. PROF. MADHU DANDA-
VATE: Will the PRIME MINISTER
pleased to state:

(a) whether a silent ‘Anti-Bure-
aucracy March' was organised in Delhi
on September 21, 1973 by representa-
tives of 29 categories of Central and
State Government officials including
engineers, doctors, scientific workers,
aviation workers, economists and
planners to present to her a memoran-
dum on their demands including
demand for implementation of some
of the recommendations of the Admi-
nistrative Reforms Commission;

(b) if so0, the salient features of the
Memorandum; and

(c) whether she had given any
assurance during discussions with the
representatives of the Marchers?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND IN THE DEPARTMENT OF
PERSONNEL: (SHRI RAM NIWAS
MIRDHA): (a) Yes, Sir.

(b) A copy of the memorandum is
laid on the Table of the House.
[Placed in the Library. See No. LT-
5760/73].

(c). No, Sir,

Accumulation of Parcels and Mail
Bags in G.P.0. Calcutta

1502. DR. RANEN SEN: Will the
Minister of COMMUNICATIONS be
pleased to state:

(a) whether a huge accumulation of
parcels and other mail bags at the
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General Post Office in Calcutta re-

cently threatened the dislocation of the
entire mail services; and

(b) if so, the facts thereof and the
reasons therefor?

THE MINISTER OF COMMUNICA-
TIONS AND TOURISM AND CIVIL
AVIATION (SHRI RAJ BAHADUR):
(a) There was some accumulation of

Parcel bags only on the 4th and 5th
October, 1973,

(b) On 4th and 5th October, 1973
due to difficulty in loading mails in
the mail carrying trains at Howrah
Railway Station which were placed on
the un-scheduled platforms without
due notice to the RMS staff and due
to huge Puja passenger rush on the
Howrah platforms, closed mails could
not be despatched to destinations and
these were brought back to Calcutta
GPO and were kept under safe
custody till their clearance on the 6th
and 7th October, 1973.

‘West Bengal Industrial Malaise

1503. DR. RANEN SEN: Will the
Minister of INDUSTRIAL DEVELOP-
MENT AND SCIENCE AND TECHNO.
LOGY be pleased to state:

(a) whether the attention of
Government has been drawn to the
write-up appearing in the Hindustan
Standard dated the 5th October, 1973
under the heading ‘West Bengal
industrial malaigse”; and

(b) if so, the reaction of Govern-
ment of India thereon?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHRI C. SUBRA-
MANIAM): (a) Yes, Sir.

(b) The Government of India and
the West Bengal Government are both
trying their best to encourage further
industrialisation in the State of West
Bengal.
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Setting up of Industries in West
the West Bengal Government are both

1504. DR, RANEN SEN: Will the
Minister of PLANNING be pleased to
state:

(a) whether Government have de-
cided to set up industria] wunits on
priority basis;

(b) if so, the outlines thereof and
the names of industries which would
come up on priority basis during
Fifth Plan period; and

(c) which industries will come up
in West Bengal during Fifth Plan
period?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING SHRI
MOHAN DHARIA): (a) to (c).poli-
ctes and programmes in respect of
the Fifth Plan are at present in the
formulation stage. The Central in-
dustrial projects to be taken up in
the State of West Bengal during
the Vth Plan will be finalised after
the draft Plan proposals are approved
by the Government.

Setting up of Indusiries in West
Bengal during Fourth Plan and
Growth Rate

1505. DR, RANEN SEN: Will the
Minister of INDUSTRIAL DEVELOP-
MENT AND SCIENCE AND TECHNO-
LOGY be pleased to state:

(a) how many new industries came
up in West Bengal during the Fourth
Plan period and how many engineer-
ing units and factories closed during
the Fourth Plan period; and

(b) the rate of industrial produc-
tion during the Fourth Plan period in
West Bengal?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHRI C. SUBRA-
MANIAM): (a) According to thein-
formation available in the Ministry, 43
new industries were established in the
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Organised Sector in West Bengal dur-
ing the Fourth Plan period and 23-
units were closed during this period.

In the Small Scale Sector, 28,920:
units were registered during the period.
(upto 31-8-1873).

(b) Statewise rate of Industrial
production is not maintained. The
official Index of Industrial Production.
is compiled in on all India Basis.

Invitation to American Invesiment

1506. SHRI BHOGENDRA JHA:
SHRI K. M, MADHUKAR:

Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY be pleased to.
state:

(a) whether the Indian Ambassa-.
dor, Shri T. N. Kaul, has glven a call,
to the American investors to collabo-
rate in Industrial ventures in India;.
and

(b) if so, the facts thereof?

THE MINISTER OF INDUSTRIAL-
DEVELOPMENT AND SCIENCE.
AND TECHNOLOGY (SHRI C. SU-
BRAMANIAM): (a) and (b). The-
Indian Ambassador to the USA, Shri
T. N, Kaul, told members of the Den-
ver Committee on Foreign Relations.
on October 30, 1873 in Denver, Cole-
rado, that possibilities for joint col-
laboration between India and the-
USA existed and US investment was
welcome in respect of items that were-
export oriented or import substitu-
tion, oriented or required a high deg-
ree of technological skills, He depre-
cated attempts by some US investors
to demand majority foreign equty
participation,

Earlier addressing a session of the-
International Development Confer-
ence at Washington on October 24,
1973 Shri T. N. Kaul had stated that
the foreign' investor should come im
a spirit of partnership and not as a.
secker of quick and easy profit.
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Penalising Hoarders

1607. SHRI RAMSHEKHAR PRA-
SAD SINGH:
SHRI V. MAYAVAN:

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether the attention of the
Union Government has been drawn
1o the press report appearing in the
“Times of India (Ahmedabad Edition)
dated the 21st October, 1973 stating
1hat very little has been done by the
States to penalise hoarders; and

(b) it so, the reaction of Govern-
‘ment thereto?

THE DEPUTY MINISTER IN THE
‘MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a) Yes, Sir.

(b) The State Governments have
‘been requested to make fnll use of
‘the provisions of the MISA and the
‘DIR to deal with hoarders and black-
marketeers, According to informa-
tion received from State Govern-
ents, they are making use of the
mpowers under law wherever possible.

Draft Science Plan

' 1508. SHRI RAMSHEKHAR FRA-
SAD SINGH:
SHRI P. A. SAMINATHAN:

‘Wil the Minister of SCIENCE AND
“TECHNOLOGY be pleased to state:

" la) whether outlines of draft Sci-
«<nci Plan have been prepared for in-
clusion in the Fifth Five Year Plan;
+nd

(b) if so, the main points of the
plan?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHRI C. SUBRA-
MANIAM): (a) A comprehensive
Draft S & T Plan for inclusion in
the Fifth Five Year Plan has been
prepared by the NCST.

(b) The draft S & T Plan has, as
4t's basic objective, the development
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of technological competence to direct-
ly reinforce our programmes for meet-
ing the minimum needs, and maxi-
mising the returns from our existing
and future investments. The pro-
grammes included in the plan cover
all the important sectors of economy
such as natural resources agriculture,
fuel and power, transportation, hous-
ing, industry and information base
etc.

Ralds by Police in Delhi to Round Up
Call Girls and Prostitutes

1509, SHRI CHANDRA SHEKHAR
SINGH:
SHRIMATI SAVITRI
SHYAM:

WiIl the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether a number of raids
where made by the Delhi Police in
the posh area of Delhi in the month
ol October, 1873 to round of ill-re-
ported call girls, prostitutes;

(b) whether a number of persons
sncluding ‘CABARET' dancers and
others were arrested during the above
ruids; and

(¢) it so, the action taken in the
inatter?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a) Yes, Sir.
In this period, 18 such raids were
conducted in various parts of Delhi.

{b) Yes, Sir. In these raids 55 per-
sons, including 5 cabaret dancers,
were arrested.

(¢) Three cases were sent to court
for trlal. Others are pending investi-
gation.

Changes in Structure of Planning

1510. SHRI H. N. MUKERJEE: Will
the Minister of PLANNING be pleas-

ed to state:

., (a) whether he had recently said in

Bomhay - that Government would
change the structure of planning in



125 Written Answers KARTIKA 30, 1805 (SAKA) Written Answers

the Fifth Plan so that deficit financ-
ing is completely wiped out in the
next two years; and

(b) if so, the broad outlines of the
changes proposed to be made?

THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING
(SHRI MOHAN DHARIA): (a) The
Minister of Planning said that plan-
rning had to follow a non-inflationary
path and, consequently, there appear-
ed to be hardly any scope for deficit
financing in the next two years.

(b) Greater reliance will be placed
on public saving and generation and
mobilisation of voluntary private sav-
ing. Deficit-financing in the Fifth
Plan period will be kept down to a
level at which it is not expected to
exert any autonomous inflationary
pressure on the economy,

Demand for more Powers to States

1511. SHRI S. C. SAMANTA: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) the reaction of Government
upon the clarification of Shri Karu-
nanidhi upon the issue of autonomy to
the effect that he wants some more
powers to the States and not autono-
my; and

(b) what are the more powers be-
ing demanded?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS:
(SHRI F. H. MOHSIN): (a) and (b).
The question probably refers to the
statement made by Shri Karunanidhi
in Allahabad on the 14th October,
1973. Government have seen news-
paper reports, Thé matter has been
referred to the State Government,
Their reply is awaited in the matter.

Memorandum submitted by Paschim
Banga Yuba Sangh

1512. SHRI ISHAQUE SAMBHALI:
Will the Minister of HOME AF-
FAIRS be pleage? *. siate:

(a) whether Government have re-
ceived any memorandum from the

2231 LS—§
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Paschim Banga Yuba Sangh, Cal-
cutta; if so, the main points thereof;
and

(b) whether Government have con-
sidered the issues raised in the me-
morandym and if so, the decision
taken? -

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a) Govern-
ment received on 27th October a me-
morandum from the Paschim Banga
Yuba Sangh, Calcutta, about adop-
tion by the police of method of re-
prisals and persecution in controlling
Naxalite violence in West Bengal and
also about bad living conditions in
the jails of the State.

(b) The Government of West Ben-
gal have been requested to furnish
the relevant factual data and their
comments,

Effect of shortage of Raw Materials
on Engineering and Chemical
Industries

1513. SHRI Y. ESWARA REDDY:
SHRI JYOTIRMOY BOSU:

Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY be pleased to
state;

(a) whether due to the shortage of
raw materials, the production in the
Engineering industries and chemical
industries were reduced;

(b) if so, the names of industries
and products;

(c) whether the State Trading Cor-
poration is responsible for the short-
age of raw material;

(d) how State Tradirz Corporation
agegravat~: lie shortage of raw mate-
rials; and

(e) the steps Government have
taken to avert the crisis?
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THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY (SHRI C, SU-
BRAMANIAM): (a) and (b). It is
difficult to determine loss in produc-
tion on account of shortage of raw
materisls alone, since production is
affected by a number of other factors
as well A list of major Engineering

Organised Sector
_——

(1) Lathe Tools (Tools Bit)
(z) O.P. Stoves

(3) Dry Batteries

(4) Mopeds & Scooteretter

(5) Welding Electrodes

(6) Black & Glav. Pipes & Tubes,
¢
(8)
(s

Steel Structurals
Bright Bars

Cranes
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and Chemical industries in the Orga-
niseq Sector where there has been re-
duced production for the period Ja-
nuary 1978—June 1973 as compared to
the production for the period Janu-
ary 1972—June 1972, largely due to
raw material shortage, is given be-
low:

Chemicals

(1) Formaldehyde
(2) U.F. Moulding Powd.r
(3) U.F. Synthetic Resins
(4) Leather Cloth

(5) Teachest Plywood

(6) Safety Matches

(7) Cork Stoppers

(8) Plasticisers

In the smell Scale Sector, units engaged in the foi]uwmg in fustries have compliined of

raw material ahansge
Engineering
(1) Foundry

()
(3) Tin Containers

Fabrication

(4) Hospital Equipment
)

Wire drawing unit and wire based
industrics

Non-ferrous castings and wire drawing

()

(',r) Cutting tools.

(c) and (d), State Trading Corpo-
ration do not aggravate the shortage
of raw materials, Even as it is, only
52 chemica]l items are canalised for
import through State Trading Corpo-
ration and there is indigenous produc-
tion for most of these items, The
problem has arisen as there is, at pre-
sent, a world-wide shortage of all
chemicals, particularly petro-chemi-

Chemicals
(1) Matches
(2) Washing Soap

3)
(4) Dyesruffs

Plastic based industries

(s) Paints

(6) Paper product

cals, which has pushed up the ptice
by as much as 100 per cent to 300 per
cent in certain cases.

(e) The import policy has been li-
beralised to a considerable extent and
for items canalised through S.T.C,
the State Trading Corporation are
now trying to arrange for supplying
as many raw materials as possible on
a long term basis.
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Need of Technological Improvement
in Industrial output

1514. SHRI K, M. MADHUKAR:
SHRI D. K. PANDA;

Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY be pleased to
state:

(a) whether the Union Minister for
Industrial Development made a state-
ment recently that technologica] im-
provement is needed to raise output;

(b) if so, the steps being taken in
this direction; and

(c) its effect on the industrial pro-
duction during the last two years?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY (SHRI C. SU-
BRAMANIAM): (a) to (c¢). Yes Sir.
Government are of the view that con-
stant technological improvement is an
essential requirement for raising out-
put. Research and Development de-
signed to improve technological capa-
bilities is being fostered through a
chain of National Laboratories. In-
centives for privaté industrial units
1o undertake similar research and de-
velopment work are also being pro-
vided. This aspect is also included
as a condition of approval for crea-
tion of production capacity in wvari-
ous industries as well as for obtaining
foreign collaboration. The National
Committee on Science and Techno-
logy is currently giving final shape to
the Science and Technology Plan for
ithe Fifth Plan period. The impact of
research and development on' techno-
logical performance is a comtinuous
process and its precise impaet on pro-
duction cannot be quantified at any
particular stage.

‘Special Programme for Generation of
more Income per Family for Lowest
Income Group

1515, SHRI NARENDRA SINGH:
Will the Minister of PLANNING be
pleased to state:

(a) whether a special programme
is being devised by the Planning Com-
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misgion for the generation of an in-
come of Rs. 600 per year per family
at the 1972-73 prices for the lowest
income group of the society;

(b) if so, the main features there-
of; and

(c) the expected time by which it
is to be launched?

THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING
(SHRI MOHAN DHARIA): (a) The
development programmes and poli-
cies for the Fifth Plan are being de-
signed to generate for the lowest in-
come group of the society incomes
considerably higher than Rs. 600 per
year per family.

(b) The main features of the deve-
lopment programmes and policies are
as follows:

(i) Achievement of an annual
average rate of growth of 5.5
per cent in gross domestic

product,

Expansion of productive em-
ployment opporfunities, spe-
cially in the agricultural and
village and small industries
sectors.

(ii)

(iii) Strengthening and expansion
of programme for small far-
mers, marginal farmers and
agricultural labourers with
particular emphasis on deve-
lopment of dry farming and
drought prone areas.

Early implementation of land
reform measures.

(iv)

Emphasis on- increased pro-
duction of goods for mass
consumption,

(vi) Building of an adequate pub-
lic procurement and distribu-
tion system for the assured
supply of essential consump-
tion goods at reasonably sta-
ble prices.

(v)

Effective programmes for the
uplift of backward classes

and regions,

(vii)
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(¢) The programmes under refer-
ence will be included in the Fifth
Plan, which will be launched from
April 1, 1974,
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Self-reliance in Technology

1517. SHRI ARJUN SETHI: Will
the Minister of INDUSTRIAL DEVE-
LOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether due to large-scale dep-
endence on the imported technology
for design engineering and commis-
eioning of new plants and even for
the expansion of existing plants has
clearly brought out a hiatus between
the promotion of R & D and Indus-
trial Development; and
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(b) what steps have been taken to
launch a multi-pronged drive i
achieving maximum possible self-reli-
ance on the one hand and building up:
indigenous design and engineering
capability necessary for meeting the
needs of large scale operations on the
other?

THE MINISTER OF INDUSTRIAL.
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY (SHRI C, SU-
BRAMANIAM): (a) and (b). Gov-
ernment’s policy towards the import
of foreign know-how for design do-
cumentation and technical knowhow
continues to be selective so as to en-
sure that what is within indigenous
capability is not allowed to be import-
ed. The need for import of designs
in sophisticated fields, however, arises
with the diversification of the require-
ments of, as well as the capacity for
machine building in the country. The
alternative to the import of design
would obviously be the import of
machinery itself which would be far
more expensive to the economy in
terms of foreign exchange.

Government are however consist-
ently striving to utilise as well as up-
grade indigenous design capability.
Major public sector undertakings have
set uptheir own design organisations
and a condition is i¥mposed while ap-
proving foreign collaboration agree-
ments that within the duration of the
agreement, the Indian Company should
develop and set up its own design and
research facilities so that continued
dependence upon the foreign collabo-
rator beyond the period of g collabo-
ration agreement is not necessary. Si-
milarly, a condition is being laid down
in letters of intent that for the exe-
cution of the project, approved/regis-
tered Indian engineering design and
consultancy organisations must be the
prime consultants and Government
will consider permitting the purchase
of only those design and consultancy
services from abroad which are not
available indigenously. In all appro-
priate cases a condition is being im-
posed in the letter of intent that the
applicant should establish an adequate
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design organisation as part of the ma-
nufacturing facilities of thy industrial
undertaking and that for this pur-
pose he should submit an appropriate
scheme to the concerned technical au-
thorities before conversion of the let-
ter of intent into a licence. In order
to examine certain problems relating
to machinery industries, Government
‘have set up an Export Group which
would, inter-alia;

(i) review the existing design fa-
cilities and the state of de-
sign knowledge and make re-
commendations on the steps
to be taken to upgrade them;

[ii) examine the question of con-
stityting a Central Bureau of
Design Data and make appro-
priate recommendations to set
1t up; alsq consider in this
connection the possibility of
having copies of imported de-
signs and drawings being
lodged with a Central Orga-
nisation which can store the
information and also make it

~ available to other parties;

(iil) work out a comprehensive
list of gaps in our designs and
drawings facilities and sug-
gest methods for getting the
st constantly updated
through additions and dele-
tions,

-Ordinance on Nationalisation of
‘Foreign owned Plantations in Kerala

1518. SHRI C. K, CHANDRAPPAN :
‘Will the Minister of HOME AFFAIRS
be pleased to refer to the reply given
to Unstarred Question No. 468 on the
25th July, 1973, regarding Qrdinance
of Nationalisation of foreign owned
plantations in Kerala and state:

(a) whether the comprehensive ex-
amination of the different aspects of
the Ordinance for the nationalisation
of the foreign owned plantations in
Kerala is over and a final decision
about this ordinan~e has been taken;
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(b) the main features of the ex-
port study made by the Kerala Gov-
ernment on this question of nation-
alisation of foreign owned plan-
tations; and

(c) what are the main hurdless or
problems that stand in the way of the
Centre in taking a decision on this
matter

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H, MOHSIN): (a) The final
decision is likely to be taken early.

(b) The Government of Kergla has
desired that the report should be
kept secret. Hence it is not possible
to disclose the recommendations.

(e) The proposal required examin-
ation in consultation with several
concerned Ministries of Government
of India from the point of view of
policy implications and wider re-
pPercussions. A comprehensive examin-
ation of these aspects has been com-
pleted and is being processed for final
decision of Government.

Allocations to Kerala for various pro-
grammes during Fifth Plan

1519. SHRI C. K, CHANDRAPPAN;
Will the Minister of PLANNING be
pleased to state:

(a) whether any special scheme has
been accepted and money allotted to
Kerala over and above what has been
granted to her as the plan allotment
for the Fifth Plan, with a view to
increase the food production, stabilis-
ation of traditional industries, ex-
pansion of forestry and fisheries and
welfare . programmes for Scheduled
Castes and Tribes; and

(b) whether the State Government
has proposed any such scheme?

THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING
(SHRI MOHAN DHARIA): (a) A
final view in regard to the overall
size of Plans of ndividual States for
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the Fifth Plan period will be taken
after decisions on the Report of the
Sixth Finance Commission have been
taken by Government. Information
regarding individual programmes to
be taken up in Kerala will be avail-
able only after a final decision has
been taken in this regard.

(b) The Government of Kerala has
proposed the following schemes under
the Central sector of the Plan;

(Rs. crores)

1. Revitalisation of coir
industry.

2. Development of fishing
harbours.

3. Welfare of Scheduled
Tribes.

44.08
22.00

1.24

Report of NLD.C. in seiting up Tyre
factories in Kerala

1520. SHRI C. K. CHANDRAPPAN:
Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to refer to
the reply given to Unstarred Ques-
iion No. 467 on the 25th July, 1873,
regarding  Precision Instrument,
Paper and Tyre factories in Kerala
and state:

(a) whether the Nationgl Industrial
Development Corporation has sub-
mitted the feasibility report about the
proposed tyre facory in he PubMc
Sector to be set up in Kerala;

(b) whether they have also ex-
plored the possibility of obtaining
technical know-how;

(c) if so, the broad outlines there.
of; and

{(d) whether Government have
finally taken a decision to set up the
factory in Kerala?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DE-
VELOFPMENT (SHRI PRANAB
KUMAR MUKHERJEE): (a) Nat-
jonal Industrial Development Cor-
poration has not yet submitted the
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feasibility report for the
tyre factory in the central
sector,

(b) The possibilities of obtaining

proposed
public

technical know-how are being  ex-
plored.
(c) No final arrangements have

been made.

(d) No final decision has yet been
taken for the location of the pro-
posed factory in the Central Public
sector,

Development of Hill] Areas

1521. SHRI C. K. CHANDRAPPAN:
Will the Minister of PLANNING be
pleased to state:

(a) whether Government have for-
mulated a plan for the development
of hill areas;

(b) the names of the schemes de-
cided to be taken up as part of this
project; and

(c) whether the Government pro-
pose to include in this scheme the
proposed scheme of “Hill Highway*
which had been taken up in the
Cannanore District  Development
Council in 19857

THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING
(SHRI MOHAN DHARIA): (a) and
(b). State Governmmmats have been
requested to formulate integrated area
plans for their hill areas with a view
to accelerating their development
during the Fifth Five Year Plan,

(c) The question of taking up the
“Hill Highway” will be decided when
the State plans are finalised,
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Stoppage of payment of royalties by

firms which had bought know-how

from NRDC for manufacture of T.V.
sets

1524, SHR M. SUDARSANAM: Will
the Mjnister of SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether some firms which had
bought know-how from N.R.D.C. for
the manufacture of T.V. Sets, have
stopped paying the agreed royalties;
and

(b) if so, the reasons therefor and
the gction taken against these firms?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHRI C, SUBRA-
MANIAM): (a) Yes, Sir,

(b) The licensees claim that they
are not using the designs developed
by Central Electronics Engineering
Research Institute, Pilani and that
they have changed the ecircuitry.
Legal notices have been issued to the
four defaulting licensees. Meanwhile,
efforts are being made to arrive at a
negotiated settlement.

Rape of Harijan Girls of Calicut,
Kerala by Police

1525, SHRI JYOTIRMOY BOSU:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to the news-
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item appearing in ‘Blitz’, Jlated the
6th October, 1973 that three Harijan
Girls of Calicut, Kerala, were rzped

by the Police inside the Police
Station;

(b) whether two of the rape victims
committed suicide as they did not
want to live in shame; and

(c) it so, the facts of the incident

and the action if any, taken by Gov-
ernment in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a) to (c).
Government have seen the relevant
news-item published in the ‘Blitz’,
dated the 8th October, 1973. Facts

zre being ascertained from the State
Covernment.

Distinction beiween Employees of

P. & T. Department for Medical
Treatment

1526. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
COMMUNICATIONS be pleased to
state:

(a) whether the Public Accounts
CTommittee has suggested the exami-
nation cf the distinclion made by the
P, & T. Department between em-
oloyees drawing a salary of more
than Rs. 500 P.M,, on the one hand
znd those drawing less than Rs. 500
P.M., on the other, because of which
tha former have the option to go
either to the Dispensaries or to the
Authorised Medical Attendants ap-
proved by the State Governments; and

fb) if so, the action taken by Gov-
srnment on this suggestion?

THE MINISTER OF COMMUNI-

CATIONS AND TOURISM AND

CIVIL AVIATION
BAHADUR): (a) Yes.

(b) Necessary orders were issued
in July, 1873 whereby all P. & T.
employees irrespective of their pay
would obtain medical attendance and

(SHRI RAJ

NOVEMBER 21, 1978

Written Answers 140
treatment from P. & T. Dispensaries
in stations where such dispensaries are
located and no employees would have
any option to consult the Authorised
Medical Attendance approved by the
State Government for purpose of
claiming re-imbursement of medical
expenses.

Indigenous production of Cables

1527. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
COMMUNICATIONS be pleased to
state:

(a) the Cable requirements in
standard kilometres in the Fifth Five
Year Plan;

{b) the estimated indigenous pro-
duction during this year; and

(c) whether the requirement would
meet the increasing demand in the
Telephone connections in the country
and wipe out the waiting lists?

THE MINISTER OF COMMUNI-
CATIONS AND TOURISM AND
CIVIL AVIATION (SHRI RAJ
BAHADUR): (a) Cable requirements
in the Fifth Five Year Plan are esti-
mated at 55,000 Skms. approximately.

(b) It is estimated that the total in-
digenous production from the H.C
Roopnarainpur during 1973-74 is li
1y to be of the order of 3,500 Skms."

(¢) Telephone cable is not the only
factor affecting the provision of téle-
phione connections. For wiping out
the waiting lists, exchange equipments
and other stores are also required for
which the indigenous production al
present is less than the actual de-
mand. Due to the limitation of ex-
change equipment, the average wait-
ing period for the whole country is
expected to be reduced to about 15
yegrs at the end-of the Fifth Plan,
Complete wiping out of the waiti
lists in the near future is evidently
very difficult. ' '
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Study of percentage of Reserve in
Telephone Exchanges

1528, PROF. NARAIN CHAND
PARASHAR: Will the Minister of
COMMUNICATIONS be pleased to
state:

(a) whether the Public Accounts
Committee, in its Second Report
(¥Fifth Lok Sabha), recommended the
study of percentage of reserve in the
Telephone Exchanges in other coun-
{ries, considering the figure of 8 per
vent as rather high in view of large
unfulfilled demands for Telephone
connections; and

(b) if so, whether such g study has
‘been made and the result obtained
thereof?

THE MINISTER OF COMMUNI-
CATIONS AND TOURISM AND
CIVIL AVIATION (SHRI RAJ
BAHADUR): (a) Yes, Sir.

(b) A study was made which has
revealed that it is not considered ad-
visable to reduce the engineering re-
serve to less than 6 per cent.

Production of Children’'s Films by
Film Finance Corporation

1529. SHRI SHRIK'SHAN MODI:
SHRI RAGHUNANDANLAL
BHATIA:

Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) whether the Film Finance Cor-
poration is considering proposals to
produce Children's films:

(b)_ whether there ig any scheme to
associate itself with the State Trading
Corporation in the distribution of

raw stock and import and export of
films; and

(c) if so, the main features thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATTON AND
BROADCASTING (SHRI DHARAM
BIR SINHA): (a) Yes, Sir.
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(b) and (c¢). The Gouvernment have
recently declared the Film Finance
Corporation as the canalising agency
for import and distribution of raw
cine-film and import and export of
films, pending the setting up of the
National Film Corporation. Details are
being worked out.

Proposal to set up a Film Dubbing
Laboratory

1530. SHRI SHRIKISHAN MODI:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) whether Government propose to’
set up a Film Dubbing Laboratory for
boosting the sale of Indian Mflms
abroad;

(b) if so, the names of foreign
languages and also the Indian langu-
ages in which the films would be dub-
bed;

(c) the countries where there is
great demand for Indian films?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCABTING (SHRI DHARAM
BIR SINHA). (a) No, Sir.

(b) Does not arise.

(¢) Afghanistan, Cevlon, East Afri-
ca, Fiji, Hong Kong, Iran, Indonesia,
Malaysia, Mauritius, Singapore, Thai-
land, Trinidad, UK., and West Ssia.

Purchase of Space Equipments from
other Countries

1531. SHRI R. N. BARMAN: Will
the Minister of SPACE be pleased to
state:

(a) whether Indian Government
have decided to purchase space equip-
ments from other countries; and

(b) if so, the names of such coun-
tries and the equipments likely tn: be
purchased, country-wise?
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THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
ELECTRONICS AND MINISTER OF
SPACE (SHRIMATI INDIRA GAN-
DHD: (a) and (b). The space pro-
grumme of the Government of India
lays great emphasis on the indi-
genous development of rockets, satel-
Iites. launch vehicles and other major
space equipment. Only certain ilems
of equipment, components and mate-
rials not currently available in the
country are imported from foreign
ccuntries taking into account the avail-
ability of items, quality, prices and
other relevent factors.
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Investment in Export-oriented Electro-
nic Industries during Fifth Plan

1532. SHRI R. N. BARMAN: Wwill
the Minister of ELECTHRONICS be
pleased to state:

(a) what will be the percentage of
‘Export-oriented Electronic Industries’
during the Fifth Plan; and

(b) the total investment proposed to
be made in public and private sectors
in these industries during Fifth Plan?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
ELECTRONICS AND MINISTER OF
SPACE (SHRIMATI INDIRA GAN-
DHI): (a) The total production of
clectronics industries during the Fifth
Plan period is expected to be around
Re. 2300 crores, out of which expcris
are likely to be Rs. 210 crores. (8.1
per cent).

(b) Since exports form an integral
part of the total production on which
new investments are likely to be made
both in the public and private sector,
it wil] be difficult to separate precise-
ly investments for exports alone.
During the Fifth Plan period. invest-
ments of Rs. 134 crores in the public
sector and Rs. 67 crores in the private
cector are expected to be made in
clectronics for production, a part of
which will be ‘exported. This includes
an investment of Rs. 18 crores to be
made both by the Government as well
as private entrepreneurs in the Export
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Processing Zone being set up at Santa
Cruz near Bombay which is devoted

exclusively to exports of electronic
products.

Proposal for Selection of Clusters for
Satel'ite Television in the Under De-
veloped Areas.

1533. SHRI NARSINGH NARAIN
PANDEY: Will the Minister of INFOR-
MATION AND BROADCASTING be
pleaseqd to state;

(a) whether the proposals for selec-
tion of clusters for Satellite Television
in the under-developed areas are
afoot and if so, the basis for selectior
and the regions undertaken in the
Fifth Plan;

(b) whether the Eastern Districts of
U.P., like Gorakhpur, Deoria, Ballia,
Azamgarh and Ghazipur which are
adjacent to the proposed clusters of
north Bihar along the Kosi Project
have also been included; and

(¢) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA): (a) to (¢). The pro-
posals for the selection of clusters for
Satellite Instructional Television Ex-
periment in the under-developed areas
are still under consideration and have
not so far heen finalised.

Narora Atomic Power Station

1534. SHRI NARSINGH NARAIN
PANDEY: Will the Minister of ATO-
MIC ENERGY be pleased to refer to
the reply, given to Unstarred Question
No, 4753 on 29th August, 1973 re-
garding delay in work on Narora
Atomic Power Project in U.P. and
state:

(a) whether a report of visiting
group has been received by Govern-

ment; and

(b) if so, the salient features there-
of? .
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THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF ELECTRONICS AND MINISTER
OF SPACE (SHRIMATI INDIRA
GANDHI): (a) and (b). It is not clear
as to which visiting group the Hon’ble
Member is referring to. However, a
team of Engineers from the Depart-
ment visited Narora in August, 1972
with a view to making recommenda-
tions regarding the =xact location of
the power station and the housing
colonies for the construction and
operation and maintenance staff. Based
on these recommendations, the exact
location of the power station and the
housing colonies has now been finalis-
ed.

Microwave Station at Gorakhpur

1535. SHRI NARSINGH NARAIN
PANDEY: Will the Minister of COM-
MUNICATIONS be pleased to state:

(a) whether Government have any
proposal to open microwave Station at
Gorakhpur for the efficient and proper
functioning of telephones; and

(b) if so, the outlines of the propo-
sals?

THE MINISTER OF COMMUNICA-
TIONS AND TOURISM AND CIVIL
AVIATION (SHR! RAJ BAHADUR):
(a) Yes, Sir. P and T Department
has planned a Microwave Station at
Gorakhpur on New Delhi-Calculta
Wideband Microwave route.

(b) An 1800-Channel capacity Wide-
band Microwave Scheme is under
execution on Delhi-Calcutta route,
covering the towns of Agra, Kanpur,
Lucknow, Gorakhpur, Patna, Asansol,
‘Khayagpur and Calcutta. The Radio
<quipment have already been ordered
on M/s. Raytheon of Canada and the
c-nﬂl works on Lucknow-Calcutta sec-
tion of the route are in an advanced
stage. Delhi-Lucknow-Patna-Calcutta

route via Gorakhpur is expected to be
«in operation by 1976-77.
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Posts of Producers lying vacant in
All Tndia Radio

1536. SHRI B. S. BHAURA: Will the
Minister of INFORMATION AND-
BROADCASTING be pleased to stale:

(a) whether 85 posts of Producers.
are lying vacant in All India Radio;

(b) if so, the reasons for not filling.
up these posts;

(¢) whether the Staff Artistes’ Union
has demanded that these posts be filled
up from amongst the staff Artistes; and

(d) if so, the decision taken there-
on?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA): (a) and (b): Like all
categories of staff artistes, posts of
Producers are not formally created as
civil posts and the question of vacen-
cies, therefore, tloes not arise. How-
ever, the need for additivnal Producers
in various units of ALR. in terms of
programme requirements is reviewed
and assessed periodically and steps are
taken to recruit them.

(c) and (d). No, Sir. The Slaff
Artistes’ Union has asked for filling
posts of Producers wherever necessary
in accordance with the recruitment
rules.
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Allegations Against SDO (Phones) in
Kerala Circle

1540. SHRI M. K. KRISHNAN. Will
the Minister of COMMUNICATIONS
be pleased tg state:

{ay whether the departmenlal
enquiries against SDO (Phones)
Trichur, Kerala regarding the alleged
production of false cwinmunity certi-
ficate have been completed;

(b) if so, what are the findings; and

action has been
if not,

(c) whether any
taken against the SDO; and
the reasons therefor?

THE MINISTER OF COMMUNICA-
TIONS AND TOURISM AND CIVIL
AVIATION (SHRI RAJ BAHADUR):
(a) Yes,

(b) The allegations were not sub-
stantiated.

(c) Does not arise.

Marketing of Idli and Gulabjamun
Food mixes by Hindustan Lever
without Licence

1541, SHRI JAGANNATHRAOQO
JOSHI: Will the Minister of INDUS-
TRIAL DEVELOPMENT AND
SCIENCE AND TECHNOLOGY be
pleased to state:

(a) whether the Hindustan Lever, *
some years ago, began marketing idli
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and Gulabjamun food-mixes without
securing any licence for it;

(b) if so, the facts thereof; and

(c) the reaction of Government
thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL
DEVELOPMENT (SHRI PRANAB
KUMAR MUKHERJEE): (a) to
(c). Messrs Hindustan Lever Ltd. were
marketing Idli and Gulabjamun food-
mixes since the last few years. As
these items were considered as not
covered under the First Schedule to
the Industries (Development and
Regulation) Act, 1951, no licence was
required to be obtained under Act.

Rale of Growth of National Income

1542, SHRI JAGANNATHRAQ
JOSHI: Will the Minister of PLAN-
NING be pleased to state the rate of
growth of national income in each year
in the last three years and also at the
beginning of each of the Five Years
Plans?

THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING
(SHRI MOHAN DHARIA): The rate
of growth of national income gt con-
stant (1960-81) prices during the last
three years 1968-69, 1969-70 and
1970-71* are 2.2, 53 and 4.7 per cent
respectively. The rate of growth
for the first years of the four Five
Year Plans at constant (1960-61)
prices works out to 0.3, 3.4, 8.7 and 5.3
per cent respectively.
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Use of Foreign Name in manufaciure-
of Safety Razor Blades by M/s.
Sharpedge

1544. SHRI JAGANNATH MISHRA:
SHRI HARI KISHORE
SINGH:

Will the Minister of INDUSTRIAL.
DEVELOPMENT AND SCIENCE AND-
TECHNOLOGY be pleased to state:

(a) whether Government have
decided not to allow firms manufac-
turing consumer items such as, safety
razor blades in collaboration with
foreign firms and the use of forsign
brand names;

(b) if so, whether Government are-
aware of the fact that M/s. Sharpedge-
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are using a foreign name and have
sought the permission of Government
for the use of same name for thelr
&oew products also; ard

(e) if so, the reasons for waiving
the condition?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI PRANAB KUMAR
MUKHERJEE): (a) Under the existing
guidelines for foreign collaboration,
1echnleal collaboration can bz consider-
ed for the manufacture of safety razor
blades. Some of the units in the field
have already been permitted to manu-
facture safety razor blades in technical
collaboration with foreign firms., As
regards the use of foreign brand names
©n Internal sales, Government's present
policy is not to allow the use of foreign
drand names on products for internal
sales but there is no objection to their
use on the produets for exports.

(b) Messrs Sharpedge had been re-
gistered as Registered TUsers of the
Trade Mark “ERASMIC"” in July, 19867
which is valid till February, 1978. This
wnit is registered with the DGTD for
the manufacture of razor blade since
January, 1870. They have becen using
¢his name on the blades manufactured
indigenously without foreign collabo-
ration at that time.

They have since been approved
forelgn technical collaboration with
Messrs. Thibaud Gibbs, France, in
June, 1973, for the manufacture of
-stainlesg steel razor blades. In the
-approval letter, it has been stipulated
that foreign brand names will not or-
-dinarily be allowed for use on the pro-
-ducts for internal saie although there
is no objection for their use on the
products to be exported. Even when
‘they applied for the foreign collabora-
tion, they had stated that they had
been using the foreign brand name
“ERASMIC" for their then existing
product. As this name is not that of
the collaborators, Goverament cannot
iake any objection.

(c) Does not arise.
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Demand from Indian and Eastern

Newspaper Society for increase in
Sale Price of Newspaper

1545. SHRI JAGANNATH MISHRA:
SHRI K. KODANDA RAMI
REDDY:

Will the Minister of INFORMATION
AND BROADCASTINSG be pleased to
state:

(a) whether the lndian and Easiern
Newspaper Society have sought in-

crease in the selling oprice of News-
papers;
(b) if so, the extent of increase

proposed and the reasons therefor; and

(c) the reaction of Government
thereto?
THE DEPUTY MINISTER IN TIIE

MINISTRY OF INFORMATION AND
BROADCASTING (SHR1 DHARAM
BIR SINHA): (a) Yes, Sir.

(b) The Societv has not indicated
the extent of inciease which, it is
stated, is being sought to augment
their revenues to meet the extra ex-
penditure involved in the increased
cost of newsprint and rise in prices of
other essential materials, services and
wages.

(¢) Government are in  sympalhy
with the difficulties faced by news-
papers and hope that while increasing
the price, publishers will also keep in
view the interest of the readers.

Wrong Bifling for Telephone Calls in
Delhi

1546. SHRI JAGANNATE MISHRA:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether there have been large
complaints about the wrong hilling
about telephone calls in the Union
Territory of Delhi;

(b) if so, the number of such cases
during the last three years:
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(c) whether Government propose to
place a complaint register at each Post
‘Office where complaints about wrong
billing could be registered; and

(d) if so, the facts thereof?

THE MINISTER OF COMMUNICA-
TIONS AND TOURISM sND CIVIL
AVIATION (SHRI RAJ BAHADUR).
{a) and (b). A number of complaint
alleging excess billing have been re-
weived but number of complaints have
steadily come down from the heginning
wof 1972. Whereas, a total of 8715 com-
plaints were received during 1971, the
qumber during 1972 was 7979 and dur-
dng the first ten months of 1973 the
amumber wag only 4269,

A very large percentage of com-
plaints is due to the subscribers not
realising the effect of STD calls on
their local bills, Numerous subscri-
bers are not even aware of the rates
in terms of local calls units per minute
charged on STD call on various groups.
With better realisation of this on the
part of the subscriber, complaints have
steadily come down. In the small
percentage of cases where the nieter
reading of the subscribers appears to
be really out of tune with the calling
rate, detailed investigation is made
and bill is revised where found justi-
fled.

(¢) and (d). As the complaints per-
tain to Tele-Communication wing cf
the P & T Department it will not be
worth while to place a regisler at
Post Offices.

Formation of Mwnrd Region Deve-
lopment Authority

1547. SHRI JAGANNATH MISHRA:
Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether any decislons has since
been taken for the formation of Back-
ward Region Development Authority;

(b) if so, the outlines thereof; and

(c) if not, the reasons for the delay”
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THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI ZIAUR RAHMAN
ANSARI): (a) to (¢). A Commille
has been set up in ‘he Planning (‘om-
mission to go into the guestion of
evolving a strategy for development of
Backward Areas wilh a view to reduce
finter-State disparities The proposal
to set up an Area Development Agency
has also been referred to it for consi-
deration. The Commtfce has not yet
finalised its recommenrlations

Compensation to Citizens aflected by
Strikeq of Employees

1548. SHRI B. R. SHUKLA: Will the
Minister of HOME AFFAIRS be pleas-
ed to state whether Government have
any scheme to provide cumpensation
to citizens who are adversely allecled
by and suffer heavy losses due to
illegal strikes resorted to by Govern-
ment employees especially in essential
services?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
F. H. MOHSIN): No such scheme is
under consideration of the Minstry of
Home Affalrs.
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Cutting dowp targeis of Fifth Plan

1550. SHRI PILOO MODY: Will the
MINISTER OF PLANNING be pleased
{o state:

(a) whether there are proposals to
cut down various largets of the Fifth
Five Year Plan;

(b) if so, the reasons therefor; and

(¢) the sectors in which the plan
targets are proposed to be cut down?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA): (a) to (¢). The
Planning Commission is engaged in
finalising the Draft Fifth Five Year
Plan. In fixing the targets for the
various sectors, the overall priorities,
financial and physical constraints, etc.
have been taken into considersticn.
The Draft Plan will be placed on the
Table of the House in the current
sescsion,

Scheme 1o provide employment to

Indian Scientists, Technologists, Engi-

neering and Doctors returning from
abroad

1551. SHRI JAGDISH BHATTA-
CHARYYA: Will the Minister of
SCIENCE AND TECHNOLOGY be
pleased to state:

(a) whether Government  have
finalised any scheme for providing
employment to Indian Scientists, Tech-
nologists, Engineers anJd Doctors serv-
ing abroad and now desirous of return-
ing to India;

(b) if so, the present position; and
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(¢) whether Goverument have
been able to absorb all those who have
so far returned from abroad?

THE MINISTER OF INDUSTRIAL.
DEVELOPMENT AND SCIENCE AND:-
TECHNOLOGY (SHRI C. §''BRAMA--
NIAM): (a) and (h). Some of the
meagures taken to provide employ--
ment opportunities to Indian Scien--
tists who are abroad and desirous to
return India are (i) Scientist Pool
Scheme (ii) creation of supernumeary
posts in scientifie ingtitutions and in-
dustrial organisations and (iii) con-
ducing interviews abroad for appoint-
ment to regular vacancies and grant
of travel expenses performed by the
selected candidates and their families.
provided they given an undertaking to
serve for a period of 3 years.

Besides, a package scheme is being
formulated to attract Indian Scientists,
Technologists and Engineers working
in production Units abroai, to come
back and start their own industries in
this country, particularly in spheres
where they may have acquired skills.
in production technolcgy.

(¢) The Scientists' Ponl has helned
5,098 Scientists, Engireers, Dnoctors
abroad to return to India and ultimste-
ly settle down in the couniry. Wei
qualified Overseas trained personmel
secure regular employment otherwise
also within a reasonable short period
of their return.

Change in Trunk Call System of Chin-
surah, Chander Nagre and Tribeni
Exchange

1552. SHRI DINEN BHATTA-
CHARYYA: Will the Minister of COM-
MUNICATIONS be pleased to state:

(a) whether any represenlation was:
received by the Ministry to change
Trunk call system of Chinsurah, Chan-
der Nagre and Tribeni Exchange to a.
local call of Calcutta and other suber-
ban areas; and

(b) if so, the reaction of Govern—
ment thereon?
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THE MINISTER OF COMMUNICA-
TIONS AND TOURISM AND CIVIL
AVIATION (SHRI RAJ BAHADUR):
(a) Yes, Sir.

(b) Call charges belween Calcutta
and Chinsurah groups of exchanges
have been fixed in accordance with the
uniform policy adopted throughout the
country for charging long distance
calls. Since the two areas arc not
contiguous and do not havz uniform
density of telephone distribution, any
scheme for merging the two areas into
a single local area for charging pur-
poses will not be financially viable or
justified.

Mailing System in Calcutta and other
Metropolitan Cities '

1553. SHRI  DINEN  BHATTA-
CHARYYA: Will the Mipister of COM-
MUNICATIONS be pleased fo state:

(aj whether the mailing syslem to
and from Calcutta and other riaetropo-
litan cities has deteriorated sericusly
during the last one year; and

(b) the steps Government propose
tu take for the improvement in the
prevailing situation?

THE MINISTER OF COMMUNICA-
TIONS AND TOURISM AND CIVIL
AVIATION (SHRI RAJ BAHADUR):
(a) No. However, recently there has
been dislocation of mails to some ex-
tent due to cancellation of air services
#s a result of grounding of Ayros by
the Indian Airlines, '

{b) Whereas day air services have
resumed operation, Night Airmail
Service remains cancelled. Muiis are
being routed through day air services
83 per destinations or through rail/
road transport where it iz not advan-
tageous to airlift them.
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Assistance to Re-organise Kerala's Colr
Industry

1555. SHRI A. K. GOPALAN:
SHRIMATI BHARGAVI
THANKAPPAN:

Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether the Central Government
have promised an assistance of Rs, 44
crores, spread-over a period of three
years to reorganise Kerala's Coeir lndus-
try; and

(b) if so, the main features thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
[LOPMENT (SHRI ZIAUR RAHMAN
ANSARI): (a) and (b). A scheme
for the rehabilitation of coir coopera-
Uves in Kerala has been formulated
on the basis of the recommendation:
made by the Study Group set up by
the Planning Commission, sometime
back. The scheme aims at bringing
into the cooperative fold progressively
larger number of workers engaged in
spinning coir yarn in Kerala. To
achieve this, it has been envisuged
that the existing cooperatives would
be revieweq and classified into (i) viable
societies which could draw workirg
capital funds from institutional sour-
ces (il) socleties not viable at present
but potentially viable which cuuid be-
come viable so that they could also
draw working capital fund from insti-
tutional sources therveafter; and (iii)
societies which have not potentially
viable and therefore either to be ligui-
dated or merged with neighbour viable
or potentially viable societies. In this
rehabilitation scheme, it has been en-
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visaged that a potentially viable unit
may be assisted in the interim period
which may not generally exceec 3
years. The pattern of assistance in-
cludes contribution to the equity capi-
tal of these societies, working cupital
in the transitiona] period, mnanagerial
assistance for these sucieties, interest
subsidy, godown loans, wherever ap-
propriate, etc.

The scheme has been formulatcd in
consultation with the Planning Com-
mission, the Reserve Bank of India
and the State Governmuent. The quan-
tum of assistance required for imple-
menting the scheme has not yet been
assessed.

In the State Plan for the develop-
ment of coir industry, the State Gov-
ernment provided for an outlay of
Rs. 44.08 crores for inclusion in the
Fifth Five Year Plan. The (inal outlay
on the State's Fifth Plan hus not yet
been finalised.

Talks between representative of India
and Japan for developmcnt of Tita-
nlum Factory in Kerala

1556. SHRI A. K. GOPALAN: Wil
the Minister of ATOMIC ENERGY be
pleased to state:

(a) whether talks are going on bet-
ween the representatives of India and
some Japanese industrialists for the
development of the proposed titanium
factory in Kerala;

(b) if so, the progress so far made.

(c) how much financial assistance
has been asked for by Kerala Govern-
ment to set up a Titanium complex in
public sector jn Kerala State;, and

(d) the action taken thereon?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
ELECTRONICS AND MINISTER OF
SPACE (SHRIMATI INDIRA
GANDHI): (a) to (d). It is understo.ad
that some preliminary discussions have
been held between the representatives
of Travancore Titanlum Products
Limited, Kerala, a Stote public sectur
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undertaking, and some Japanese indus-
trialists regarding tne manufacture of
Titanium dloxide pigment The Depart-
ment of Atomic Energy is not aware
of any further details in this regard.

Land for expansion of Vikram Sara-
bhal Space Centre, Kerala

1557. SHRI A. K. GOPALAN: will
the Minister of SPACE be pleased to
state:

(a) whether Governmeat of Kerala
has been requested by Central Govern-
ment to give more land for sume of the
expansion programmes of Vikram
Sarabhai Space Centre; and

(b) if so, the date on which the re-
quest was made and Kerala Govern-
ment's reply thereto?

-

THE PRIME MINISTPR, MINISTER
OF ATOMIC ENERGY, MINISTER 'OF
ELECTRONICS AND MINISTER OF
BPACE (SHRIMATI INDIRA
GANDHI); (a) Yes, Sir.

(b) The Kerala Government was
approached from time o time for the
land requirements of Vikram Sarabhai
Space Centre. That Government’s res-
Ponse was very positive. The Govern-
ment of Kerala have informed that
35 acres of land at Vattiyoorkavu
would be handed over shcr:ly and that
active steps are being taken to expedite
the acquisition of the remaining land.

Use of Machine in Coir Industry,
Kerala

1558. SHRL A, K. GOPALAN:- will
the Minister of INDUSTRIAL DEVE-
LOPMENT AND SCIENCE .AND
TECHNOLOGY be pleaseg to state:

(a) the number of machines being
used in the husking sector (making
fibre out of husk) in the coir industry
at presant in Kerala;

(b) the number nf persons who have
been thrown out from their employ-
ment due to the introduction of these
machines;
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(c) whether Government propcse to
prohibit the use of husking machines;
and

(d) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI ZIAUR RAHMAN
ANSARI): (a) The exact number of
de-husking machines is not known;
however, according to the information
available with the Coir Board, about
283 machines may be in operation.

(b) The exact number of workers so
far rendered surplus is not known.

(c) and (d). The Government of
Kerala banned the use of de-husking
machines in three districts of the State.
This Order has been challanged in the
Kerala High Court.

Effect of Mechanisation iy Colr Indus-
try on Employment

1550. SHRI A. K. GOPALAN: Will
the Minister of INDUSTRIAL DEVE-
LOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether Government are aware
that mechanisation s ecausing large
scale unemployment in the coir indus-
try; )
(b) i bo, the steps being taken to
prevent mechanisation of various kinds
in coir industry; and

‘(¢) the number of porsons rendered
unemployed due to the Introductiop of
mechanisation in mat making in coir
industry?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI ZIAUR RAHMAN
ANSARI): (a) The use of locally fabri-
cated husking machines in some areas
of Kerala have caused uncmployment
to a certain extent.

(b) The Government of Kerala have
prohibited the use of fibre extracting
husking machines in three Districts of
the State. This has however becn
challenged now in the Kerala High

Court.
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(c) There is no mechanisation in th2
Mat Section of the Coir Industry and
hence the question of unemployment
does not arise.

Effect of Shortage of Coal on Cement
Industry

1560. SHRI S. A.
THAM:
SHRI C. JANARDHANAN:

IURUGANAN-

Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether shortage of coal has
affected the cement industry in South;
and

(b) it so, to what extent?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI PRANAB KUMAR
MUKHERJEE): (a) Yes, Sir.

(b) The loss of production due to
short supply of Coal to factories in
the south is estimated at about 75.000
tonnes per month.

Proposal for baving an Independent
Unit of Film Instituie at Calcutta

1561. SHRI PRIYA RANJAN DAS
MUNSI: Will the Minister of INFOR-
MATION AND BROADCASTING be
pleased to state:

(a) whether he is aware of the fact
that fresh inspirations have heen found
in the Film Industry to take the ad-
vantage of the talents of Poona Film
Institute in the extremely classical and
nation's best modern films;

(b) it so, whether opportunities are
not given for good number of talents
to enter into the Poona Film Institute
due fo its location; and

(¢) whether additional unit or in
dependent unit of Film Institute can
be instituted at Calcuita to utilize the
talents and open the scope for the ex-
treme eastern regional people?
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THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA): (a) Yes, Sir.

(b) Admissions to the Institute are
made on all India basis and the loca-
tion of the Institute at Poona does not
come in the way of attracting students
to it.

(c) Since the Imstitute adequately
caters to the needs of all regions of the
country, it is not considaied necessary,
at present, to set up another unit at
Caleutta.

Postage Stamp on White Tiger

1562, SHRI RANA BAHADUR
SINGH: Will the Minister of COMMU-
NICATIONS be pleased to state-

(a) whether a dscision has since
been taken to bring out a Postapge
stamp to portray a white tiger to high-
light the necessity for protecting the
tigers; and

f

(b) if not, the reasons therefor?

THE MINISTER OF COMMUNICA-
TIONS AND TOUR!SM AND CIVIL
AVIATION (SHRI RAJ BAHADUR):
(a) and (b). The proposal to bring
out & Stamp portraying the white tiger
will be kept in view when proposals
for multicabour stamps on wild life
are taken up for consideration next
year.

Resolution passed at Southern States
Conference of Bcheduled Castes/Tribes

1564. SHRIMATI SAVITRI SHYAM:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether some Resolutions were
passed at the Southern States Confer-
ence held very recently of Scheduled
Castes, Scheduled Tribes, Backward
Classeg and Kabile people in which the
demand was made to form a separate
Ministry in the Centre as well as the
State;
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(b) it so, the main points of the
resolutiong passed; and

(c) the reaction of Government
thereto and the steps tuken by the
Government thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHR1
F. H. MOHSIN): (a) and (b). A
South Zone Conference of Backward
Classes, Scheduled Castes, Scheduled
Tribes and Religious Minorities was
held at Bangalore on the 28th October,
1973, and the Resolutions passed by
the Conference are listed in the atta-
ched statement.

(¢) The concerned authorities are
being consulted and Government will
take a view after the comments of
these authorities are received.

Statement

Resolutions passed at the South Zone
Conference of Backward Classes,
Scheduled Castes, Scheduled Tribes
and religious minorities held at Banga-
lore on 28th October, 1973

(i) The administration of all religi-
ous institutions should be nativnalised
to remove the religious disabilities of
certain communities,

(i) Social reform in al] aspects
could be achieved only by abolishing
the Hindu Caste system. Practising
the caste system in any form should
be made a cognizable cffence as has
been done in the case of untouchability.

(iii) The Conference views wilh
great concern the omission of Caste
enumeration in the census, as such
omission had resulted in grave injus-
tice to the Backward Classes amongst
Hindus. The Union Government
should, therefore, immediately under-
take Census operations lo obtain full
information about castes.

(iv) If the Union Government was
not prepared for secularising the religi-
ous institutions end abolishing the
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caste system, the Government should,
enact a law providing for adequate
reservation for all the castes and com-
munities in all educational institutions,
and public services, proportionate to
their respective population,

(v) A separate Ministry called the
Ministry for the Weltare of Backwaid
Classes, Scheduled Castes and Tribes
and Minorities be constituted at the
Central and State levels.

(vi) In view of the national policy
of creating casteless society, inter-caste
marriages should be encouraged on an
universal scale by grant of incentives
and preference in appointments, and
other opportunities t; the parties to
intercaste marriages and their pro-
geny.

Repaming of Andamans as Subhbash
Dwip

1565. SHRIMATI SAVITR] SHYAM:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether demands have been
made from many quarters of the coun-
try about the renaming the Andamans
as Subhash Dwip; and

(b) it so, the facts thereof and the
reaction of Governent thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
F. H. MOHSIN): (a) and (b). There
have been no recent demands for re-
naming of the Andaman Islands. How.
ever, demands have been raised on
various occasions on the fcor of this
House to change the name of the islande
as ‘Subhash Dwip’, ‘Shahid Dwip’,
‘Bharat Dwip’ etc. The issue has also
figured sometime in the Meetings of
the Advisory Committee associated
with the Ministry for Home Afairs.
The Advisory Committee has been un-
animously of the view that any change
in the name of the Islands would hurt
the sentiments of the local people and
therefore the present name should not
be changed. In view of this, Govern-
ment do not propuse to make any
changes in the name of the Islands.
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Appointment of a new Administrative
Reforms Commission

1566. SHRI P. M. MEHTA: Will the
PRIME MINISTER be vleased to state:

(a) whether the Central Government
propose to appoint a new Administra-
tive Reforms Commission for the coun-
try in view of the demands imade by
the Engineerg and Doctors and other
public functionaries, if so, when;

(b) whether all the recommenda-
tions of the earlier Administrative Re-
forms Commission have been accepted
and implemented; and

(c) the number of recommend:tions
still under consideration of 'Govern-
ment?

THE MINISTER OF STATE'IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSON-
NEL (SHRI RAM NIWAS MIRDHA):
(a) No, Sir.

(b) and (e). In 20 reports present-
ed to the Government the Administra-
tive Reforms Commission have made
578 recommendations, out of which
527 (including 5 partly) recommenda-
tions concern the Centre and on the
remaining 56 (including 5 partly),
decisions are to be taken by ihe Siale
Governments.

Out of 527 (including 5 partly) re-
commendations concerning the Centre,
decisions have been taken on 396 (in-
cluding 27 partly) and of {hese--

(1) 343 (including 51 partly) re-
commendations have been ac-
cepted with or without modi-
. fications; and

(i1) 85 (including 37 partly) re-
commendations have not been

accepted,

The remaining 153 (including 22 partly)
recommendations are still’ under the
consideration of the Government.

Of the 343 (including 51 partly) re-
commendations which have been ac-
cepted, 274 (including 50 partly) ie-
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commendations have already been im-
plemented and the remaining recom-
mendations are in various stages of
implementation.

Instructions to States on use of D.LR.
against Hoarders and Black

1567. SHRI P. M. MEHTA: Will the
Minister of HOME AFFAIRS be pleas-
ed to state:

(a) whether the Home Ministry
issued formal instructions in the
month of August and September,
1973 to the State Governments to use
the Defence of India Rules in deal-
ing with hoarders and black-mar-
keteers;

(b) if so, to what extent the State
Governments have acted on this ad-
vice; and

(c) what other measures were
supgested by the Centre to the
States in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRJ
F. H. MOHSIN): (a) The State Gov-
ernments and Union Territory Admi-
nistrations were requested in August,
1973 to make full use of the provisions
of DIR. 1971 to deal with hoarders
and black-marketeers.

(b) Many State Governments and
Union Territory Administrations have
issued orders under the D.LR. fixing
prices of essential commodities, regu-
lating movement and  distribu-
tion of such commodities, prohibit-
ing the with-holding for sale any
article ordinarily kept for sale etc.

(¢c) The State Governments and
Union Territory Administrations have
been advised to keep g careful watch
over the activities of hoarders and
blackmarketeers and take effective
action to discover hoarded stocks and
to prosecute the offenders for com-
mission of offences under law.
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Nagaland Education and Forest Min-
ister ambushed by Naga hostiles

1568, SHRI R, K. SINHA:
SHRI BHAGIRATH BHAN.
WAR:

Wil] the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether the Nagaland Minister
for Education and Forests was am-
bushed by Naga hostiles on the 28th
October, 1973, and

(b) if so, the action taken in this
regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a) Yes, Sir.

(b) Police have undertaken investi-
gations, which are still in progress.
Some suspects have been arrested.

The State Government are main-
taining utmost vigilance against any
attempt to disturb peace,

D.T.C. Man allegedly shot by Narela
S.H.O,

1569. SHRI D. K. PANDA:
SHRI B. S, BHAURA:

Will the Minister of HOME
FAIRS be pleased to state:

(a) whether Government have re-
ceived any complaint from Narela
that D.T.C. man was allegedly shot
by Narela SH.O.;

(b) if so, the facts thereof; and

(c) the steps taken agsinst the con-
cerned person?

AF-

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H, MOHSIN): (a) Yes, Sir.

(b) and (c). A statement is attach-
ced.

Statement

According to the report received
from the Delhi Police, o 9th Sep-
tember, 1973, a police party headed
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by Inspector Amir Singh, Station
House Officer, went to the village
Shahpur Gahri ostensibly to main-
tain law and order. It is reported
that the police had received informa-
tion that there was an apprehension
of breach of the peace in the village
on account of a dispute over land bet-
ween two parties of the village. The
villagers, however, suspected that the
police party had gone there to give
possession of the disputed land to one
of the parties. It is further reported
that when the police party tried to
hand over by force the possession of
the disputed land to one of the par-
ties; there was resistance from the
other party (of the deseased). In
course of the ensuing melee, Shri
Ishwar Singh was shot dead by Ins-
pector Amir Singh. According to the
latter, he fired i self defence, when
he was attacked by the deceased, A
daughter (about one year old) of Shri
Ishwar Singh was also killed alleged-
ly by a lathi blow. Inspector Amir
Singh and some other members of the
police party received injuries in the
incident.

2. A case under section 147/148/
149/447/323/302-1PC  was registered
against Inspector Amir Singh and
other members of the police party.
Later in the evening, the crowd threw
brick-bats at the Police Station and
also tried to set fire to the Hospital.
Five cases were registered on 9-9-
1973 ip this connection,

3. Inspector Amir Singh and A.SI.
Fateh Singh were placed under arrest
and all the cases were handed over
to the Crime Branch of the Delhi
Police for investigation. The investi-
gation is continuing.

Operation to put down Mizo Rebels

1570, SHRI D. K. PANDA: Will the
Minister of HOME AFFAIRS be
pleased to state:

(a) whether the Indian Security
Forces have Jaunched a big combing
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operation to put down Mizo rebels;
and

(b) if so, the nature thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a) and (b).
While counter-insurgency operations
against hostile activity in Mizoram
contilnue and utmost vigilance is be-
4ing maintained by the Security For-
ces, no special combing operations
have been launched.

Applications for grant of Pension to
Freedom Fighters received after 15th
August, 1978

1571, SHRI INDRAJIT GUPTA:
will the Minister of HOME AFFAIRS
be pleased to state:

(a) the number of applications re-
ceived from the freedom fighters un-
der the scheme for grant of pension to
the freedom fighters after 15th Au-
gust, 1973, State-wise; and

(b) by what time Government
propose to dispose of all these cases
and what additional steps have been
taken to speed up the processing?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a) Informa-
tion is given in the attached state-
ment.

(b) It is not possible to indicate
when all the applications will be dis-
posed of. The disposal will depend
on how far the applications in ques-
tion are complete in all respect and
how soon the applicants furnish the
required information in case of in-
complete applications, To maximise
disposal staff strength has been suit-
ably augmented,
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gy S

the Scheme after 1sth

!9,73 (State-wise) upto :5-1:-1973

State Number

received

b ™ —_—-
Andaman & Nicobar, .
Andhra Pradesh . 1552
Arunachal Pradesh .
Assam 799
Bihar . . . 3828
Chandigarh . . . 5
Delhi 213
Goa " 221
Gujarat , 445
Haryana s 1113
Himachal Pradesh 1646
Jammu & Kashmir 131
Kerala ., ., . 1367
Madhya Pradesh 1038
Maharashtra 1128
Manipur, 190
Meghalaya
Mizoram .
Karnataka 1068
Nagaland .
Orissa . . 4a1
Pondicherry . . 196
Punjab . 414
Rajasthan . N 528
Tamil Nadu 767
Tripura . . . 8
Uttar Pradesh . 4130
West Bengal 1791

TotAL ., . . . 22,999
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Zinc Oxide manufacturing industry

1572. SHRI * INDRAJIT GUPTA:
Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether owing to the continu-
ous increase in the prices in the zinc
for more than a year, the cost in the
zine oxide manufacturing industry has
considerably risen;

(b) whether it has hit the industry;
and

(c) if so, whether Government have
taken steps to bring down the pri-
ces?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI PRANAB KUMAR
MUKHERJEE): (a) Yes, Sir.

(b) No, Sir. It may be mentioned
that Zinc Oxide has been substituted
in many varieties of paints by use of
Titanium-dioxide and other pigments,
As such, as a result of the increase in
the cost of Zinc Oxide, there is no
effect on the cost of these end pro-
ducts. However, in certain other
types of paints such as stiff paints,
use of zinc oxide is stil] continued and
in the case of these products, the cost
of zinc oxide has a direct effect.

(c) There is no control over tue
prices and distribution of these items.

Inquiries against Shareholders of
Maruti Limited for Economic Offences

1573. SHRI MADHU LIMAYE: Will
the PRIME MINISTER be pleased to
refer to the reply given to Unstarred
Question No, 1431 on the 1st August,
1973 regarding the inquiries against
the Shareholders of Maruti Limited
for economic offences and state:

(a) whether the information re-
garding enquiries by C.B.I, Revenue
Intelligence and Enforcement Direc-
torate against the major shareholders
and their Directors of the Maruti
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Limited for alleged tax evasion, black-
marketing, violations of foreign ex-
change regulations and other illegali-
ties has since been collected; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PER-
SONNEL (SHRI RAM NIWAS MIR-
DHA): (a) and (b). The number of
persons, individuals and corporate
bodies, who own shares of a value of
Rs. 10,000 or more in M/s Maruti
Ltd., s not small; and these persons
are from different parts of the coun-
try. The information in regard to
the inquiries if any, against any of
these persons has to be collected by
the three Investigating Agencies re-
ferred to in the question, from the re-
cords of their fleld formations having
jurisdiction over the areas where such
persons reside or have their register-
ed offices. Besides, where such share-
holders are corporate bodies, the
names of their directors and their
addresses, had first to be ascertained,
and the position in respect of them
has to be checked in' the aforesaid
manner with reference to the records
of the concerned fleld formations of
the three Investigating Agencies, The
work involved is, therefore, volumi-
nous and will require time to com-
plete.

As stated in reply to unstarred
Question No. 1431, the information is
being collected and will be laid on
the table of the House, as soon as pos-
sible.

Blackmarkef and shortage of Tyres

1574, SHRI MADHU LIMAYE: Will
the Minister of INDUSTRIAL DEVE-
LOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether Government are aware
that there is an acute shortage of
tyres of all varieties and that there
is a flourishing blackmarket in the
tyre trade;
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(b) whether high priority would
be given to the additional production
of heavy duty tyres used by public
transport undertakings;

(¢) whether the entire additional
production as a result of the expan-
sion of existing units will be requisi-
tioned by the Government for allot-
ment to public undertakings at con-
trolled prices; and

(d) if not, the reasons for not tak-
ing these steps?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI PRANAB KUMAR
MUKHERJEE): (a) There has been a
shortfall in the production of tyres
due to the power cuts and labour
troubles. As a result of this there are
complaints regarding the shortage of
tyres.

(b) Yes, Sir. Some of the existing
units have been permitted substantial
expansion specifically for the manu-
facture of bus and truck tyres only.

(¢) and (d). Automobile tyres have
been declared as an Essential Com-
modity under the Essential Commodi-
ties Act and most of the State Gov-
ernments have promulgated Control
Orders for regulating the distribution
of tyres in their territory. They have
also been requested to issue orders
for the sale of tyres to actual users
after recording the sales in the Regis-
tration Books, to ensure the supply of
tyres to genuine users only. Govern-
ment have also asked the tyre manu-
facturers to work extra shifts as well
as on closed holidays and Sundays to
maximise - the production of tyres,
particularly tyres for Buses and
Trucks. With the restoration of
power and normalisation of labour re-
lations, the eupply position is expect-
ed to improve. In these circumstan-
ces requisition of the production as a
result of expansion for allotment to
public undertakings is not considered
necessary.
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Functioning of Tarapur Atomic
Power Project

1575. SHRI MADHU LIMAYE: Will
the Minister of ATOMIC ENERGY
be pleased to state:

(a) whether the Government have
received any reports on the function-
ing of the Tarapur Atomic Energy
Project in the last 3 months;

(b) whether the frequent failures
have affected the overall annual out-
put of power; and

(¢) the steps which the Government
propose to take to bring about a tho-
rough repair and overhauling of the
plant?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF ELECTRONICS AND MIN-
ISTER OF SPACE (SHRIMATI IN-
DIRA GANDHI): (a) Yes, Sir.

(b) The outages suffered by the
Tarapur Atomic Power Station dur-
ing June and July, 1973 as a result of
repeated failures of the transmission
lines belonging to the Maharashtra
and Gujarat State Electricity Boards
and the subsequent outages during
August-September, 1973, which were
required to rectify the damage caus-
ed by these disturbances, have inevit-
ably reduced the output from the sta-
tion during the current year. Ne-
vertheless, the total output from the
Station so far during this year has
already exceeded the annual output
during 1871-72 and 1972-73,

(c) Necessary repairs to rectify the
damage suffered by the Station dur-
ing June and July, 1873 have already
been carried out. As a result of this,
both the units of the Station have
been operating with nearly 99 per

cent on-line availability since the
completion of these repairs in Septem-
ber, 1973.
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Submission of Periodical Reports to
Government by Rajasthan Atomic
Energy Project

1578. SHRI MADHU LIMAYE: Will
the Minister of ATOMIC ENERGY
be pleased to state:

{a) whether Government have ask-
ed the Rajasthan Atomic Energy Pro-
ject to submit periodical reports to
the Government on the progress of
the Project; and

(b) when will the Project be fully
commissioned?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF ELECTRONICS AND MIN-
ISTER OF SPACE (SHRIMATI IN-
DIRA GANDHI): (a) Reports on the
progress of various projects, includ-
ing the Rajasthan Atomic Power Pro-
ject, are received by Government
every month,

(b) The first unit of the Rajasthan
Atomic Power Project was gynchro-
nised to the grid on 30th November,
1972 and is at present undergoing
commissioning tests. It is expected
to start commercial operation towards
the end of 1873. The second unit of
the Rajasthan Atomic Power Project
is expected to attain criticality in
1976. Full commissioning is expect-
ed some months after criticality,

Murder of Nepali Congress Leader
and a Member of Dissolved Parlia-
ment of Nepal in Madhubani, Bihar

1577, SHRI HARI KISHORE
SINGH: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether any inquiry has been
conducted into the murder of Shri
Saroj Pd. Koirala, Nepali Congress
Leader and a Member of the dissolv-
ed Parliament of Nepal, in Madhu-
bani, Bihar;

(b) if so, the facts thereof; and

(c) if not, the reasons therefor?
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THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a) to (¢).
According to information receiv-
ed from the State Government, a
case under Section 802/114 IPC has
been registered in connection with
the murder of Shr1 Saroj Prasad Koi-
rala. The investigation {8 in pro-
gress. So far seven persons have
been arrested.

Mini Auto-Exchange at Bajpattl,
Rannisaidpur and Sitamarhi

1578. SHRI HARI KISHORE
SINGH: Will the Minister of COM-
MUNICATIONS be pleased to state
whether the progress made towards
establishing mini-auto-exchange at
Bajpatti and Runnisaidpur, Sitamar-
hi (Bihar)?

THE MINISTER OF COMMUNI-
CATIONS AND TOURISM AND CI-
VIL AVIATION (SHRI RAJ BAHA-
DUR): Project Estimates for installa-
tion 25 lines small automatic exchan-
ges at Bajpatti and Runnisaidpur ($1-
tamarhi) have been sanctioned, Both
the telephone exchanges are expect-
ed to be commisgioned by March,
1974,

Formulation of Fifth Plan keeping in
view Developmenta] Plans of EEE.C.
and COMECON Countries

1578. SHRI HARI KISHORE
SINGH: Will the Mimister of PLAN-
NING be pleased to state:

(a) whether there is any proposal
under the consideration of the Gov-
ernment to take into account the de-
velopmental plans of the EE.C. and
COMECON countries while formulat-
ing the Fifth Five Year Plan; and

(b) if so, the outlines thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING
(SHRI MOHAN DHARIA): (a) and
(b), All relevant international deve-
lopments ‘ncluding the development
projections and plans of the EE.C.
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and COMECON countries have been
kept in view while formulating the
Draft Fifth Five Year Plan,

Utilisation of outilay in Small Scale
Industries and Indusirial Estates in
Kerala

1580. SHRIMATI BHARGAVI THAN-
KAPPAN: Will the Minister of
INDUSTRIAL DEVELOPMENT AND
SCIENCE AND TECHNOLOGY be
pleased to state:

(a) whether the entire appproved
outlay for 1973-74 in respect of small
scale Industries and industrial estates
in Kerala State is expected to be
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fully utilized du.rm current/financial
years, and

(b) the progress of the works in res-
pect of small scale industries as well
as industrial estates so far?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI ZIAUR RAHMAN-
ANSARI): (a) Information is being
collected and will be laid on the
Table of the House.

(b) The progress in regard to ex-
penditure incurred on small scale
industries and industrial estates pro-
gramme in regard to Kerala State is
as under;—

(Rs. in lakhs)
Fourth Yearwise Expenditure
(a) Plan
outlay 1969-70 197071  197I-72 1972-T3 1973-74  1974-75
( uegl)- (outlay (outlay
at appro- recoms-
P ved mended)
1. Small B o
Scale
Industries 362-00 87-63 87-75 7086 7104 11055 100° 00
2, Industrial
Estates 100°00 723 14732 22°53 2700 1500 1800

(b) Estimated expenditure on
small scale industries and industrial
estates for the entire Fourth Plan
period-.<Rs. 424.27 lakhs,

The progress of Industrial Estates

programme in Kerala is indicated
below:—
. (Upto Scp-
tember,
1972)

1 No. of Industrial Estates
sponsored . 18

2 Number of sheds mplcted 533
3 No. of sheds allotted. 493
4 No. of sheds oocupicd for

production . 46 4
s No. of sheds worluns . 353
6 No. of units working . . 192
7 . No. of direct employment

pmwded . . . 3770 persons
B

Financial assistance to Kerala for
House Bullding Societles for 8C., 5.T.
and other Backward Classes

1581. SHRIMATI BHARGAVI
THANKAPPAN: Will the Minister of
HOME AFFAIRS be pleased to state:

(a) whether Government of Kerala
have approached the Central Govern-
ment for financial assistance for the
House Building Societies for persuns
belonging to the Scheduled Castes,
Scheduled Tribes and other Backward
communities;

(b) if so, the assistance sought by
the State Govemment and sanctioned
by the Central Government; and

(~) the mode of payment of
assistance?

THE DEPUTY MINISTER IN THE

the

Value of Annual Production. Rs. b © MINISTRY OF HOME AFFAIRS

(SHR! F. H. MOHSIN): (a) to (c). No
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such proposal has been received from
the Government of Kerala. However.
the State Government have proposed
certain scheme {o be taken up through
State Development Corporation for
Scheduled Castes and Scheduled
Tribes. One of the schemes proposed
to be executed through the Corpora-
tion is ‘Housing for Harijans'. A final
decision in the matter has yet to be
taken by the Planning Commission.

Applications for Telephone cunnec-
tions in various districts of Kerala

1582, SHRIMATI BHARGAVI
THANKAPPAN: Will the Minister of
COMMUNICATIONS be pleased to
state:

(a) whether applications for new
Telephone Connections in almost all
Districts of Kerala Stale are pending
for disposal since October, 1973; and

(b) if so, the reasons for delay and
the steps Government are taking in
deciding the cases?

THE MINISTER OF COMMUNICA-
TIONS AND TOURISM AND CIVIL
AVIATIONS (SHRI RAJ BAHADUR):
(a) Yes.

(b) Delay is due To shortage of ex-
change equipment, cable and line
stores. There is an overall shortage of
resources in the country and ag such
time lag in provislon of connections
after receipt of applications is un-
avoidable.

Production of T.V. sets and Magne#ic
Tapes

1583. SHRI KRISHNA CHANDRA
HALDER: Will the Minister of ELEC-
TRONICS be pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to the re-
porta that International Giants in
Electronics like Murphy, Philips and
Polydor in collaboration with Birlas
are trying to corner the production
and market for T.V. and Magnetic
Tapes in the country; and

CIVIL. AVIATION
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(b) whether Government have taken
any steps to counter this mowve?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF ELECTRONICS AND MINIS-
TER OF SPACE (SHRIMATI INDIRA
GANDHI): (a) and (b). None of the
three parties M/s. Murphy, Philips
Polydor has been granted licence for
the production of T.V. sets or Mag-
netic Tapes in the country. The
question of their cornerine produc-
tion of these items does not therefore
arise. Attention of the Government
has been drawn to the advertisement
of one of the Companies to market
Magnetic Tapes produced by another
party. The matter is under examina-
tion of Government.

Sales made by Indian Telephone In-
dustries Limited

1584. SHRI E. V. VIKHE PATIL:
Will the Minisler of COMMUNICA-
T'ONS be pleased to state:

(a) the break-up of the value of
sales made by the Indian Telephone
Industries Limited, Bangalore dur-
ing the period from 1st January to
31st October, 1873 in the Home market
as well as in foreign market, country-
wise, and

(b) the value of total imports made
for manufacturing items sold by the
Indian Telephone Industries either in
the form of equipment or raw material
together with the names of the coun-
tries from which imports were effected?

THE MINISTER OF COMMUNI-
CATIONS AND TOURISM AND
(SHRI RAJ
BAHADUR): (a) The value of sales
made by the Indian Telephone Indus-
tries Ltd., Bangalore, during the period
from 1st January to 31st October, 1973
in India was Rs. 3196 lakhs approxi-
mately, and the value of exports
during the same period was Rs. 20
lakhs approximately. Information re-
garding country-wise exports dur-
ing the perlod is given in the attached
statement,
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(b) The value of imports of raw
materials and components during the
period was approximately Rs. 645
lakhs. The main countries from
which imports are generally made by
the Indlan Telephone Industries Ltd.,
include United Kingdom, West Ger-
many, Sweden, Holland, Japan, US.A,,
France, Hungary and Belgium.
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Statement

d‘m.nny Value of
expors
o e,

1973

o Rs.
1 Australia , 2,68,000
a2 Afghanistan . . 435
3 Egypt 4 . . 1,04,000
4 Belgum . 3,667
s Burma 1,94,000
6 Bhutan . 1,12,000
7 Greece 33,000
B Irag 1,000
9 Iran 1,861
10 Kenya . %,83,000
11 Malaysia , . I,16,000
12 Nepal] . 7,16,000
13 Sikkim R17
14 Singapore 97,000
15 Sri Lanka . . 94,000
16 Tanzania , 55,400
17 Uganda ., . 11,770
18 United Kingdom 2,87,000
19 USSR., " 2,000
1,98,0c0

20 Zambia
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Telephone Instruments Factory at
Naini

1585. SHRI E. V. VIKHE PATIL:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) the progress made in commis-
sioning the factory for the manufac-
ture of Telephone Instruments at
Naini; and

(b) when it is likely to strat manu-
facturing Telephone instruments?

THE M/NISTER OF COMMUNI-
CATIONS AND TOURISM AND
CIVIL AVIATION (SHRI RAJ BAHA-
DUR): (a) and (b). The construction
of buildings and ordernng of machines
for the factory are in progress. Tlow-
ever, the assembly of telephones was
started in March, 1973 in the adjoin-
ing bullding of the Transmission Fac-
tory.

Boundary Dispiites between States

1586. SHRI E, V. VIKHE PATIL:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether any guidelines have
been laid down for settling boundary
disputes which exist among the States;

(b) if so, the outlines thereof; and

(¢) whether Governmenf have con-
sidered the question of amending the
Constitution in order to specifically
lay down therein that the decision
of the Central Government shall be
final in respect of boundry disputes
among the States?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a) and
(b). No such guidelines have been
laid down.

(c) The power to alter the boun-
daries of States, where such a course
is necessary for resolving boundary
disputes, already vests in Parliament
under articles 3 and 4 of the Consti-
tution. There is no proposal to .
amend these provisions.
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Steps to Encourage the use of Hindi
in the Ministry

1587, SHRI E. V, VIKHE PATIL:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) the steps taken in 1873 to en-
courage the use of Hindi in the Minis-
try, while transacting business with
the public; and

(b) whether wadditional instru-
ments for transmitting messages in
Hindi have been installed in the rural
centres of Posts and Telegraphs in
Maharashtra State?

THE MINISTER OF COMMUNI-
CATIONS AND TOURISM AND
CIVIL AVIATION (SHRI RAJ BAHA-
DUR): (a) All possible steps continue
to be taken to encourage the use of
Hindi while transacting business with
public by ensuring compliance of the
provisions of Official Languages
(Amendment) Act, 1967 and wvarious
instructions issued by the Ministry
of Home Affairs from time to time
in this regard. During the year,
Dak-Tar Hindi Salahkar Samiti has
been formed under the Chairmanship
of the Minister of Communications
to advise on the varioug issues relat-
ing to progressive use of Hindi for
official purposes.

(b) Rural centres are invariably
linked to larger telegraph offices by
morse telegraph instruments, which
can be used to transmit telegrams in
either the International Morse Code
or the Devanagari Code without any
difficulty.

Direct Dialling Between Baroda—
Bombay and Baroda—Delhi

1588. SHRI FATEHSINGHRAO
GAEKWAD: Will the Minister of

COMMUNICATIONS be pleased to
state:

(a) whether the schemes for direct
dialling between Baroda-Bombay and
Baroda-Delhi have been sanctioned;
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(b) if so, in which year of the
Fifth Five Year Plan the same is
likely to mature;

(¢) whether STD equipment meant
for Baroda-Bombay is likely to be
diverted to elsewhere; and

(d) if so, the reasons therefor?

THE MINISTER OF COMMUNI-
CATIONS AND TOURISM AND
CIVIL AVIATION (SHRI RAJ
BAHADUR): (a) Schemes for S.T.D.
working between Baroda and Bombay
via a new Trunk Automatic Exchange
at Ahmedavad have been sanctioned
As regards STD facilities between
Baroda and Delhi, this service is like-
ly to be provided when the schemes
for introduction of subscriber trunk
dialling in the country on National
basis are implemented. Proposals
have been made in the Draft Fifth
Five Year Plan for providing S.T.D.
on National basis in the country.

(b) Baroda-Bombay STD is ex-
pected to be introduced in the year
1876-17 with the commissioning of a
new TAX (Trunk Automatic Ex-
change) at Ahmedabad. Baroda-
Delhi S.T.D. may be possible by 1981
by which time proposals in the Fifth
Five Year Plan are likely to be im-
plemented.

(c) No, Sir.

(d) Question does not arise in view
of (c) above.

Import of foreign know-how for
Computerisation programme

1589. SHRI A. K. M. ISHAQUE:
Will the Minister of ELECTRONICS
be pleased to state:

(a) whether in order to accelerate
the growth of the Indian computer

. capability and to free the country

from dependence on the LBM,
Government propose to import foreign
know-how for the computerisation
programme;
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(b) if so, the outlines of the pro-
gramme for development of compu-
terisation under the Fifth Five Year
Plan and the extent of know:how
and equipment proposed to be import-
ed under the programme; and

(c) the countries from which the
equipment and know-how s propos-
ed to be imported?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF ELECTRONICS AND MINISTER
OF SPACE (SHRIMATI INDIRA
GANDHI): (a) and (b). The policy
of the -Government is to encourage
indigenous design and production so
as to achieve self-reliance in the
shortest possible time, For this
purpose, the Electronics Commission
bad approved in May, 1971 a pro-
gramme for the manufacture of small
to medium sized computers at the
Electronics Corporation of Indig
Limited, Hyderabad. This pro-
gramme includes development of
hardware and software for the above
systems. While the know-how for the
Central. Processing Units is avail-
able in the country, Government
proposes to obtain know-how from
abroad for the manufacture of
electro-mechanical peripheralg for the
indigenous computers, During the
Fitth Plan period, an outlay of
approximately over 50 crores is
envisaged on computers and calcula-
tors. This includes setting up manu-
facturing facilities for computer
peripherals, memories and supplies,
setting up of agencies for software

generation and computer maintenance
ete. ) )

(c).A range of computer periphe-
rals has been obtained from countries
such a&s the USSR, GDR,
Czechoslovakia and U.K. for testing
with indigenous systems. It is pro-
posed to negotiate for know-how in
respect of items that are found suit-
able.
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Project report from West Bengal to
start Rural Crafi Development
Project

1590. SHRI A. K. M. ISHAQUE:
Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY be pleased to
state:

(a) whether Government have
received any project report from West
Benga] to start a Rura]l Craft Deve-
lopment Project under the Small
Farmer's Development Agency of
Marginal Farmers Agricultural
Labour Scheme; and

(b) if so, whether the said report
has been accepted by the Central
Government and if so, the outlines
thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL
DEVELOPMENT (SHRI ZIAUR
RAHMAN ANSARI): (a) and (b). No
project report form the Government
of West Bengal for starting a “Rural
Craft Development Project” has been
received by the Government. Pre-
sumably reference is to the Rural
Artisans programme under the “Small
Farmers Development Agency” and
“Marginal Farmers and Agricultural
Labourers” scheme. Five schemes for
West Bengal have been approved.
These projects are basically intended
to generate more self employment and
thereby improve the income of the
small/marginal farmers and agricul-
tural labourers. In each project a
sum of "Rs, 500 lakhs has been
earnmarked for rural artisans pro-
gramme.

Middle-Class families in rural and
Urban Areas

1591. SHRI A. K. M. ISHAQUE:
Will the Minister of PLANNING be
pleased to state:

(a) the definition of a middle-class
family in India in terms of income
range;
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(b) the number of middle-class
families in urban areas in the coun-
‘try and their percentage in the entire
urban population; and

(c) the number of middle-class
“families in rural areas of the country
and their percentage vis-a-vis the
-entire rural population?

THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING
(SHRI MOHAN DHARIA): (a) No
official definition of a middle-class
family in India in terms of income
Tange is available.

(b) and (¢), In view of (a) above
the required information is not avail-
able.

Applications for Telephone Connec-
tions in Calcutta

1592. SHRI A. K. M. ISHAQUE:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) the total number of pending
applications for telephone connections;
and

(b) whether some criteria has been
fixed for sanction of new connections;
and

(c) by when the authorities expect
1o dispose of applications for telephone
connections simultaneously?

THE MINISTER OF COMMUNICA-
TIONS \ND TOURISM AND CIVIL
AVIATION (SHR!I RAJ BAHADUR):
(a) Total number of applications for
telephone connectiong pending on 30th
September, 1973, was 60086.

(b) Yes, spare available capacity for
release is apportioned to OYT/Sepe-
clal/General categorieg in the ratio of
70/15/15 respectively.

(e) All the exchanges are at present
working to full capacity. Additional
equipment for 43,700 lines is expected
to be commissioned by 1975-76. Due
to overall shortage of resources and
ever increasing demand, some time-
lag for provisien of connections is in-
evitable,
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Loan to Small industries in West
Bengal

1593, SHRI A. K. M. ISHAQUE: Will
the Minister of INDUSTRIAL DE-
VELOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state;

(a) the total amount of loan sanc-
tioned by Government to the small In-
dustries in West Bengal during the
years 1871, 1972 and 1973;

(b) the broad criteria for sanction-
ing such loans;

(c) whether the repayment of the
loan is being made regularly by the
loanees, if not, the number of loanees
who have not repaid their joans for
more than six months, and the total
amount involved; and

(d) the steps taken by Government
to recover the outstanding loans?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DE-
VELOPMENT TSHRI ZIAUR RAH-
MAN ANSARI): (a) Amount disburs-
ed to the small scale entrepreurs by the
Government of West Bangal and the
State FPinancial Corporation during the

last four financial years is as
follows:—
(Re. in lakhs)
Amount’ disbursed
by
Gowt, of State
West Financial
Bengal c“ﬁf"
1969-70 , 1577 10400
1970-71 2048 1700
1971-72 | 20°09 2300
1972-73 . . (Not avai- 4400
lable)

(b) Government loans are advanc-
ed to the individual enireprer:urs
under the provisions of the relevant
State Ald to Industries Act. The State
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Governments and the State Financial
Corporations generally cater to the
long term credit needs of small scale
sector for acquiring fixed assets like
land building, plant and machinery
whereas Commercial Banks normally
provide short term loans for catering
to the working capital needs and to a
limited extent for modernisation and
expansion.

(c) and (d). Information is being
collected and will be laid on the Table
of the House.

Development of Chambal Villey

1594. SHRI BHAGIRATH BHAN-
WAR :Will the Minister of HOME
AFFAIRS be peased to state;

(a) whether Government  have
under consideration any schemes for
development of Chambal Valley re-
gion;

(b) if so, the main features of the
Centrally-Sponsored -schemes and the
amount spent so far on each scheme;
and

(c) the nature of collaboration bet-
ween the Centre and the State and
the proportion of expenditure to be
shared between the two?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a) to (c).
The Committee of Joint Secretaries set
up to suggest schemes of comprehen-
sive development of the dacoif infested
area of Chambal Valley Region, form-
ed four Working Groups for drawing
details schemes for development of
this area. Reports of the Working
Groups on (i) Ravine Reclamation.
Irrigation and Cultivation; and (ii)
Roads have been received. The Work-
ing Group on Communications did not
submit a separate report as such, but
recommended a sum of Rs. 72.50 lakhs
for meeting the communicalion re-
quirements in the area. This amount
had been sanctioned as Central loan
to the State Governments of Uttar
Pradesh, Madhya Pradesh and Rajas-
than.
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Copies of the Reports of the two
Working Groups, mentloned above
have already been placed in the Parlia-
ment Library. The schemes suggested
by the Working Groups om Roads
and Ravine Reclamation, Irrigation
and cultivation are under considera-
tion of the Government.

Development of Village Industries

1595. SHRI BHAGIRATH BHAN-
WAR: Will the Minister of INDUS-
TRIAL DEVELOPMENT AND SCIEN-
CE AND TECHNOLOGY be pleased to
state the steps taken to save the ex-
ploitation of the creftsman by mid-
dlemen and help the development of
the willage industries?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DE-
VELOPMENT (SHRI ZIAUR RAH-
MAN ANSARI): With a view to save
the craftsmen and artisans from ex-
ploitation by middle men and to help
in the development of village indus-
tries, Khadi and Village Industries
Commission encourages the artisans to
organise their cooperative and institu-
tions and extend financial assistance
to them in the shape of share capital,
capital formulation loans, grants and
loans for improved tools and equip-
ments, construction of godowns, work-
ing capital facilities for raw material,
production, processing, marketing etc.,
managerial assistance, liberal inter-
rest rates and other concessions, train-
Ing in Improved tools and 'techHigues
of production, etc.

Jobs for ‘Sons of the Sofl’

1506. SHRI P. G. MAVALANKAR:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whetehr in her spcech at Keon-
jhar in Orissa on 17th October, 1973,
the Prime Minister spoke at some
length on the subject of ‘Jobs for local
people’;

(b) if so, whether she ruled out any
legislation to ensure jobs for the
‘Sons of the Soil' but at the same
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time stressed the need for giving them
preference 1n employment in local
enterprises,

(c) how, in the light of above re-
marks, Government propose to legis-
late for the implementation of the six
pouint formula, which 18 founded on
the theory of ‘Sons of the Soil’ in An-
dhra Pradesh; and

(d) whether Government are aware
about the agitated feelings of the
Bihar, Kerala and Mabharashtra in
the above matter, if so, the Govern-
ment's reaction thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a) and (b).
Yes, Sir.

(c) and (d). The six-point formula
evolved by the leaders of Andhra
Pradesh provides inter alia that sub-
ject to the requirements of the State as
a whole local candidates should be
given preference to a specified extent
in the matter of direct recruitment to
certain lower categories of posts in
public services. The {formula also
envisages specification of such local
areas for purposes of such preference
being given in the matter of recruit-
ment. The formula also suggests that
in order that implementation of mes-
sures based on the above approach
does not give rise to litigation and
consequent uncertainty, the Constitu-
tion should be suitably amended to the
extent considered necessary. These
suggestions are under examination. In
regard to other States mo. such special
legislation may be found necessary
for giving effect to the present policy.

IX. in regard to the staffing pattern
of the Scheme including recruitment of
any now staff or imparling any speci-
alised training fo the existing staff to
suit the requirement of the nature of
training in Hindi proposed,

X. In regard to follow up action for
keeping alive the knowledge of Hindi
the trainees and use of Hindi by them
in their official work within the frame
work of the officinl Language Act, 1963.
as amended. and.
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XI. in regard to any other matters
that may be referred to the Committee
in the course of its deliberations.

The Committee may co-opt any other
person as its member or invite, any
person to give evidence before it for
the fulfiment of its functions.

The Headquarters of the Committee
shall be at New Delhi.

4, The Committee shall submit its
report within six months of its con-
stitution.

ORDER

Ordered that a copy of this Resolu-
tion be communicated to all State
Governments, Administrators of Union
Torritories, all the Ministries and
Departments of the Government of
India, President's Secretariat, Cabinet
Secretariat, Prime Minister's Secre-
teriat, Planning Commission, Comp-
troller and Auditor General. Accoun-
tant General, Central Revenue, the
Lok Sabha Secretariat and the Rajya
Sabha Secretariat.

Ordered also that The Resolution
be published in the Gazette of India
for general information.

Sd./- P. N. DHIR,
Dy. Secy.
To the Manager
Govt, of India Press,
Faridabad,

Work dotie by Previous Telephone
Advisory Committee for Bombay

1597. SHRI P. G. MAVALANKAR:
Will the Minister of COMMUNICA-
TIONS be pleased to state as to when
the Telephone Advisory Committee
for the city on Bombay was last con-
stituted and the period and nature of
work done by them?

THE MINISTER OF COMMUNICA-
TIONS AND TOURISM AND CIVIL
AVIATION (SHRI RAJ BAHADUR):
The Telephone Advisory Committee
at Bombay was last constituted in
February, 1971 for a period of two
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years. The Committee assisted the
Department in the opening of new
connections on fair and equitable
basis; invoking co-operation from the
public and betterment of the service
for establishing closer relationship
with the subscribers.

Expenditure Incurred on B.SF. and
the Achievements

1598. SHRI P. G. MAVALANKAR:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) the amount of expenditure in-
curred so far on Border Security Force
during the current year; and

(b) the salient achievements by
Border Seécurity Force since their in-
ception?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a) During
the current financial year, expenditure
jncurred on Border Security Force
upto 31st October, 1873 is approximate-
ly Rs. 21.33 crores.

(b) The Border Security i:o_rce was
raised as a para-military force on 1st
December, 1965 with a view to:—

sense of security
people living in the

(i) promote
amongst the
border areas:

(ii) prevent trans-horder ecrimes,
unauthorised entry into or exit from
the territory of India;

(iii) prevent smuggling and any
other i{llegal activities.

In addition to the successful per-
formance of the above tasks. Border
Security Force has also rendered
asgistance to the civil authorities to
maintain law and order from time to
time. The B.S.F. personnel deployed
on the borders. also render civic help
to the border population.

In Indo-Pak War of 1871, the role
played by B.S.F. both at the Eastern
and the Western front was commend-
able. e
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Check on Increasing Corruption in
Administration

1599. SHRI P. NARASIMHA RED-
DY: Will the PRIME MINISTER be
pleased to state:

(a) whether Government are aware
of the inadequacy of the existing
machinery to check the increasinig
corruption at all levels of administra-
tion; and

(b) it so, the measures proposed to
be taken to effectively deal with this
situation?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
AND IN THE DEPARTMENT OF
PERSONNEL (SHRI RAM NIWAS
MIRDHA): (2) and (b). Government
have been taking such measures as are
found to be necessary from time to
time to combat the evil of corruption.
These measures includes strengthen-
ing of the C.Bd. and the vigilance
organisations in the Ministries/public
undertaking Departments, an annual
programme of vigilance and anti-cor-
ruption work drawn up and imple-
mented by the C.B.I., which envisages.
inter alia, watch on persons of doubt-
ful integrity, surprise checks and in-
tensified action in sensitive Depart-
ments. The Lokpal and Lokaukta
Bill which is presntly before Parlia-
ment is yet another measure in this
direction.

Expenditure on Tours Performed by
Prime Minister

1600. SHRI SAMAR GUHA: Wwill
the Minister of HOME AFFAIRS be
pleased to state:

‘(a) the total amount of expendi-
ture incurred kv the Prime Minister
for her tour (i) inside the country
and (il) abroad during the last six
months:

(b) the amount spent for the same
period for her security purposes:

(¢) whether expenditure made for
Prime Minister's public meetings dur-
ing her tours inside the country and
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outside for the same period are paid
by Government and if so, the facts
thereabout; ang

(d) the austerity measures adopted
in connection with official and non-
official tours and othter outside pro-
grammes followed by the Prime Mims-
ter?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a) and (b)
Information 1s being collected and will
be laid on the Tableol the House.

(c) In the case of public meetings
other than election meetings addres-
sed by the Prime Ministéff during her
tours inside the country, all expendi-
tures on the wvarious arramgements
made on such occasion is borne by the
State Government concerned.

In case of election meetings of the
Prime Minister, the expenditure in-
curred on the decorative arrangements,
public address system and setting up
of rostrum to the extent of 25 per
cent of the cost of construction of ros-
trum or Rs. 2,500 whichever is less is
borne by the political party concerned.
The expenditure on public meetings, if
any, addressed by fhe Prime Minister
abroad is borne by the sponsors.

(d) In the rules relating to the
security of the P¥ime Minister it has
been provided that any extravagance
in expenditure ghould be avoided. In-
structions have also been issued to all
the State Governments recently stres-
sing the need for avoiding unnecessary
expenditure. i

Coatroversy between Chief Executive
Councillor and Lt., Governor Regarding
Allotment of Scooters and Cars

1601. SHR1 K. LAKKAPPA:
SHRI PURUSHOTTAM
KAKODKAR:

Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether there has bfen any con-
troversy between the Chief Executive
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Councillor and the Lt. Governor of
Delhi regarding sllotment of cars and
scooters, if so, the reasons {herefor;

(b) whether the mattér was referred
to the Centre; if so, whether confro-
versy has been solved; and

(c) the decision taken thereon?

THE DEPUTY MINISTER IN° THE
MINISTRY OF HOME AFFAIRS
(SHR]I F. H, MOHSIN): (a) to (c). The
Chief Executive Councillor, Delhi Ad-
ministration sought certaln clarifica-
tions from the Central Government re-
garding the allotment of cars and scoo-
ters. The Lt. Governor, Delhi also
wrote to the Central Government on
the same subject. They were advised
to adhere to the guidelines laid down
by the Central Government and to
have deviations from these guidelines
it any approved by the Executive
Council and the Lt Governor. Some
further clarification has been sought
by the Chief Executive Countrior and
the matter is under consideration.

Increase in prices of coré sector liems

1602. BHRI H. N. MUKHERJEE:
DR. H. P. SHARMA ;

Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether Government had decid-
ed a new formula to increase the
prices of all the core sector Ttemrs like
paper, cement, fertilisers and sugar
etc;

{b) if so, the facts thereof;

(¢) whether the Bureau of Costs and
Priceg had been asked to suggest the
extent of price Increase to be given;

and

(d) their suggestions
ment's decislon thereon?

THE MINISTER OF INDUSTRIAL
DEVELOFMENT AND SCIENCE AND
TECHNOLOGY (SHRI C. SUBRA-
MANIAM): (a) to (d). There is mo

and Govern-
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such proposal. The Bureau of Indus-
trlal Costs and Prices and the Tarift
Commission are asked from time to
time to look into the question of costs
and reasonable prices of variouf items,
and their reports are considered by
Government as and when received.

CORRECTION OF ANSWER TO
UNSTARRED QUESTION NO. 5017
DATED 28TH MARCH, 1973 RE-
GARDING TELEPHONE REVENUE
IN KATIHAR SUB-DIVISION

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI JAGANNATH PAHADIA):
To the reply to the Unstarred Ques-
tion No. 5017 asked by Shri Bhogen-
dra Jha in Lok Sabha on 28th March,
73 regarding telephone revenue in
Katihar Sub-Division, revenue realis-
ed during the 1970-71, 1971-72 and
1972-73 (upto February 73) against
Part (a) and (b) of the Question was
shown ag Rs. 12,84,000, Rs. 12,609,000
and Rs. 12,89,000 instead of Rs. 738891,
Rs. 12,69969 and Rs. 12,890,098 res-
pectively but the same should be
Rs. 738891, 1260069 and 1289098 res-
pectively. The reply to the said ques.
tion should be taken as below:—

(a) No, Sir.

The year-wise telephone re-

venue realised under Katihar Sub-
division is as under:

Year Revenue

Realised

I970-TI , 7,38,891
1971-72 . 12,69,969
1972-73 . . 12,809,008
(upto Feb. ‘73)

(b).and (c). Does not arise.

2. It .is regretted the mistake could
not be detected earlier.
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CORRECTION OF ANSWER TO UN-
STARRED QUESTION NO. 2505
DATED 8TH AUGUST 1873 REGARD-
ING RESERVATION OF MANUFAC.
TURE OF “TOOTH PASTE"” FOR
SMALL SCALE INDUSTRY

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI PRANAB KUMAR
MUKHERJEE): In answer to part
‘C’ of the Unstarred Question No.
2505 in the Lok Sabha on the 8th
August, 1873, it had been stated as
under: —

“(c¢) A statement showing the
items of manufacture and produc-
tion in 1972 in respect of foreign
companies borne in the list of DGTD
is attached".

The statement referred to in the
reply quoted above is given in State-
ment I laid on the Table of the House.
[Placed in Library. See No. LT
5762/73]. The flgures furnished there
in were based on the information
supplied by the Directorate General
of Technical Development. Later it
came to their notice that the figure
of production in respect of tooth paste
of M/s. Hindustan Lever Ltd., Bom-
bay was incorrect due to a mistake
in totalling up the production figures
of this firm in the production register.
It has since been reported by the
DGTD that the correct figure of pro-
duetion of M/s. Hindustan Lever Ltd.
In respect of toothpaste in 1972 is 324
tonnes. A corrected statement is
(Statement II) is laid on the Table
of the House. [Placed in Library.
See, No, LT 5762/73].

Reasons for delay.

The inaccuracy of the figure given
in the answer could not be corrected
in time as this came to the knowledge
of this Ministry while collecting the
material for a similar question in the
Rajya Sabha for 30th August '973.
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12 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED ACUTE SHOBTAGE OF
FERTILIZERS

SHRI P. K. DEO (Kalahandi):
‘Sir, I call the attention of the Minis-
ter of Agriculture to the following
matter of urgent public importance
.and request that he may make a state-
anent thereon:

“The reported acute shortage of
fertilizers in Punjab and other
parts of the country.”

THE MINISTER OF AGRICUL-
‘'TURE (SHRI F. A. AHMED): As the
Honourable Members are aware, the
position in respect of ava:lability of
fertiliser during the current Rabi
.season, has been difficult due to &
variety of reasons like shortafalls in
domestic production resulting from
power cuty, shortage of raw material
-etc, and an acute shortage of fertili-
ser in the world market, coupled
‘with a global shortage of shipping
space. However, all possible efforts
‘have been made by the Government
to step up domestic production, as
well as to procure the maximum
possible fertilisers from the countries
.abroad, as quickly as possible. There
have also been severe operational con.
straints in respect of port handling
and transportation of imported ferti-
lisers. However, with special efforts
and in coordination with the Minis-
‘tries of Transport and Railways, very
high priority has been given to port
handling and rail movement of im-
ported fertiliser in order that quic-
kest possible supplies are made of the
-available fertiliser.

In view of the shortage of chemi-
cal fertilisers, State Governments and
non-Governmental Farmers Organi-
sations have been asked to mobilise
-and utilise organic manures as much
-as possible,
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As far as supplies to Punjab are
concerned, special efforts have been
made to see that maximum supplies
are made to Punjab State, in view of
its contribution to the agricultural
production of the country and to the
Central Pool of foodgrains. In fact,
a review of the supplies by the
Centra] Fertilizer Pool and domestia
Manufacturers, from 1st August, 1973
onwards, shows that a substantial
portion of the supplies due to Punjab
from these two sources have been met.
For other States also, despite the diffi-
culties, efforts are being made to make
the maximum possible supplies.

SHRI P. K. DEO: The Government
fixed the target of food supply of
115 million tonnes for which we
needed 3.8 million tonnes of fertili-
sers. Our total capacity of fertilize»
production is 1.8 million tonnes and
we still need about 2.6 million tonney
from outside. I would like to know
whether it is not a fact that the offi-
cers of the Ministry of Agriculture went
for a purchase mission with Rs. 250
crores worth of foreign exchange and
they came back empty-handed be-
cause even the East European coun-
tries did not stick to their previous
commitment of supplying the ferti-
lizers, because prior booking had al-
ready been made by Soviet Union and
China in this regard. So far as allo-
cation of fertilizers is concerned even
though Punjab is the granery of this
country and the per hectare consump-
tion of fertilisers in that State is 75
Kilo against the national consumption
of 15 Kilo, Punjab is given a raw
deal whereas in certain States like
Uttar Pradesh where there iz the im-
pending election, special quotas are
being released. In a meeting where
the Prime Minister was present, Mr.
Bahuguna, the Chief Minister had the
cheek to say that the promise of im-
mediate large-scale release of ferti-
lisers to U.P. had been made due to
his efforts. All these things go to
prove that even allocation of fertili-
sers which go a long way in fulfilling
the green revolution, is being made
on a political basis
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There has been acute shortage of
*ertilisers, but so far as the distribu«
tion to the various States on a pro
rata basis is concerned, some States
are being given a better deal because
of the coming elections. I would like
to know how far thig is true.

_ 1 would also like to know, so far

as the production of indigenous fer-
tiltsers is concerned, what steps are
being taken to make up the deficit of
2.6 million tonnes. In this regard, I
would like to poilnt out that in my
State of Orissa, the Government had
to put up a fertiliser plant at Para-
dip. Just at the time of the Cuttack
bye-election, Shri Shahnawaz Khan
had been there and he went on lay-
ing the foundation-stones of the
Malangtoli iron ore project, the Sar-
gipalli Jead ore project and the Suk-
hinda nickel project, which projects
never saw the light of the day, is the
Prime Minister also going there to
lay the foundation-stone of this fer-
tiliser project just before the elec-
tions, as an election-stunt?

In view of the fact that Punjab is
the granery, and in view of the state-
ment of the Punjab Director of Agri-
culture, Mr. Pritam Singh Hoshiar-
puri that Punjab is short of 2 million
tonnes of urea and 2 million tonnes of
superphosphate, what special efforts
are being made to give the supply
to Punjab? In the case of the other
surplus States like Orissa and Andhra
Pradesh which also contribute to a
large extent to the rice requirements
of this country and which are also in
need of fertilisers, what special steps
are being taken to supply them with
the fertilisers?

From this statement, I find that
the reply given is not even worth the
paper on which it is written. So, I
request the hon. Minister to give a
categorical answer to my queries.

SHRI F. A. AHMED: The hon
Member raised three specific ques-
tions. The first question is whether a
delegation consisting of representa-
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tives from the Agriculture Ministry
went to foreign countries and came
back without contracting for the sup--
ply of fertilisers. I would like to
correct the impression which the hon.
Member has and say that this dele-
gation did not include the represen-
tatives of the Agriculture Ministry.
The Delegation was led by the Secre.
tary, Ministry of Supply and includea
the representatives of the Finance
Ministry. :

SHRI P. K. DEO: This is absolu-
tely no alibi that some other Minis-
try is concerned. He is replying on
behalf of Government, and it is a
question of collective responsibility.

SHRI F. A. AHMED: Here, the
question has been raised with regard
to the supply of fertiliser for the
coming kharif seagson in our country.
So far as this delegation wag con-
cerned, they had gone there for the
purpose of negotiating the supply of
fertiliser from January, 1974 to June,
1974, that is, for the next year.
Therefore, the impression which the:
hon. Member has that the delegation:
went and came back without making
any contract is not correct, because,
so far as the rabi crop is concerned,
the action was taken last year.

We were told that so far as nitro-
genous fertilisers were concerned
probably 168 lakh tonnes of indigenous
production would be there, but un-
fortunately the production is much
less and on that basis, and on the
basis of the requirements and what
was available in our country, we have
decided to import about 10 lakh ton-
nes of nitrogenous fertilisers from:
outside. Actually, we have been
able to make a contract of 8.90 lakh:
tonnes, and out of this, nearly 7.38
lakh tonneg has come. So, I would
like to correct the impression of the
hon. Member that sufficient quanti-
ties of fertilisers have not been im-
ported from the foreign countries.

It is true that whatever we wanted
we were not able to get from the out-
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side market. The quantity was nearly
9 lakh tonnes as against our import
authorisation of about 104 lakh
tonnes, out of which 7.38 lakh tonnes
have arrived and the rest is in the
course of arrival and will be supplied
to the country as soon as it is
available.

The second question the hon. mem-
ber raised is that the fertiliser is dis-
tributed on political grounds and
not on the basis of requirement of
every State. I have already pointed
out that having regard to the fact
that Punjab is one of our important
States so far as food production is
concerned, we have given priority of
fertiliser supply to Punjab. I will
quote figures to show that the propa-
ganda which is intended to be done
by the hon. member to show that we
are giving more fertiliser to UP be-
cause of coming elections is mischiev-
ous and there is no basis whatsoever
for it.

SHRI P. K. DEO: 1t is all reported
in the papers.

SHRI F. A, AHMED: 1 will give
the facts. Please do not depend on
what appears in the newspapers.

So far as Punjab is concerned, from
the Pool Punjab has been given 71 per
cent nitrogenous and 69 per cent phos.
phatic. So far as supply from indi-
genous manufacture is concerned,
Punjab has been given 83 per cent
nitrogenous and 68 per cent phospha-
tic. The total is 78 per cent nitro-
genous and 69 per cent phosphatic.

So far as UP is concerned, in the
case of nitrogenous it is only 28 per
cent and as for vhosphatic it I8
55 per cent. Supply from indigenous
manufacture is 84 per cent nitrogen-
ous and 83 per cent phosphatic. The
total is 45 per cent nitrogenous and 358
per cent phosphatic. Thus the hon.
member can see from these figures
that no special consideration has been
given to UP. If any special consi-

~ation has been given out of the
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available fertiliser, it has been given

to Punjab and Haryana and then come-

other States.

It is true that we are short so far
as the fertiliser requirement in our
country is concerned. If we take the
whole year, there iz a shortage of’
nearly 9 lakh tonnes. This has been
due to the fact that the expected pro-
duction of 16 lakh tonnes is not like--
ly to materialise, and we are now
dependent on the latest figure given
by the Ministry of Petroleum and
Chemicals of about 11 lakh tonnes.
Also we have not been able to con-
tract for the entire quantity which we
require; even here, out of the con-
tracted quantity, some has mnot yet
arrived because Bulgaria and Rumania
have failed to supply according to the
dates fixed by them. We are making
efforts to see if we can get fertiliser
from other countries also, but because
of the difficult situation, it has not
been possible for us to get the requir.
ed quantity of fertiliser which we-
need in our country.

SHRI P. K. DEO: My last question
regarding the Paradeep fertiliser plant
the foundation stone of which ig go-
ing to be laid by the Prime Minister,
has not been answered.

SHRI F. A. AHMED: | do not know.
This question may be referred to the
Ministry of Petroleum and Chemicals.
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T FEY ), AV FH WA s | qfET
TR QT aft F X A SR N A
wE & | T ) WEISA 4g AG| WA
o gt oF T w7 99 &, S T SEAET
Fa< 53w, fa@e, waras 1% afyo
® £ TN F YT § WK ag WY &t
& JeTET & wwETa "Tar § W1 SF &
WYAT WEE & | gH avg e qfest
&, sraw A sHer ¥ oA W=
afewslt &mre, Selgr W ATE R
¥ a¥ Ggry q¢ dum gEr &
T g YN W Fw
1 & @A qITE A AGPIE
w3 wEgE i | fog @ A
gt & fi farch o 7t @z Y v AT
#1 QU & § &1 §1 dIE ¥ gfg
T FT g AV HT AT I AT
¥ g aeaw gfe vt arfye
IF H g care e FT WY gare A g
forer & wrq #Y Fadeft qar faea & Y
¥ wramE, AT AT qfew FTw
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ST H mr waEr 1 A R el Ay
TTOREITH FT T F1 SATA AT,
=rfgw 1

¥ HdY wged ¥ AFA A §
& w1 SizaARAT FERAT WG
gfear w1 A SegA FeawET FEAHA
£ 37 # ot 57 %1 wweAar faw @ g
A AR Aqgme fe afar ®
FHEY TAET 47 Av 57 #7 Fapric o
Fqr gar ? sar 37 fawrfodt o wwe
Far ? gAY avg wiearge SR
fgq geqrad @AV 97 9% GiEATEAT
FAAT § A/ A SIS C £
g # oY qATEN AT IaWT FIAT
FIL? Wg [ATT wleAEAT W
71-72 ¥ 18 sfawa gamer gam,
dudt @ ot #7138 wfawa g
agi o € mrf 71 37 Shroa oy gATRT
afi gor) a1 TE R AT F AR T
FHER 57 F amy @ e ofdaw
T gar A1 & fag aw w53
@Y 3, 98 T |

wgl a% BledngsT AT A= #r &
T ware §, HE& wudt ww § fr gw W
Tt srafasar ¥ wfge e =
ofss dwT 9@ e dwT, W@
FaReit qoft, 9 NG grIds Fr§ o
&, wleaneaT #1 Jarar F1 AR I AT
o 1 Sgl TF qaTer § 1 Y qraq
ATq F) fA I FT LA FCH IT A
fahTR F FFH &0 T | AW
argfe 98 err wfasw fafwds #r
WEqeTaT FIA gC AV Wik, @ awer 7
0 ATHIT 9L4g W< wEr & fw
fag Ao soea & o1 2 #7 &TH
FT F I AFT ¥ GUTCFT & 412 I
w1 W Gewfea AT B TRT IEY
fear a1 3q ¥ I v & e e A
¥ faaragar &, 1 30 § wag d=1-
e ¥ feadt wdt wmr€, fadefy g

E
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A9 F1 fFadt & FE@ 08, 7 |/
a@t # A€ ww & W arfEw
aEaat Aift Fww A oA oo
W FEHT ST qr AM-
safd e I 7 faded ot
1 WY W7 ¥F & Al Ao
gean wraqa 2§ € W wlzansc
aqT A FY @Y FT A I FATH
¢ va% At & sroa wy€ Aifw 7 &)

wr qg am g @ & oW A
&raw 54 frar T aT war 39 ¥ g7 qrar
mar fE o) wfewmgery g ¥w F ¥
o § dwa |4 # 7g arfaw gov fE
Foufama s fwe ey afaws foarad
g 3@ ¥ §1 oW ¥ dww
af A o faeiy faFrer g g & &
W ITFFATAiFragawg 3 ?

w0 ag W &gl ¢ fs wleamse
faamt & #wmag # & w7 F
i ag gwn v o 9@ sww aqg
g ot =w ¥ ad|r Id a@
wieargsT |t I a3 G901 g7 gl
o Far fF wm w gAW @ @
# orew & W S @, W At S
aaAd g & 1wt wdfy A & AT
# ot Sque Few deArard ¥ art §
oay Fgl & 519 ag1 R agqy
w1 g & 1 gt & e wrelaw wr
ar we F HqE W fawdaor
1 feftam A 4l =@ & frdr
A wa Ffefade 7 v<7 & W<
A% WY ST IS qAE F aET Y
IR QA & faw, IT47 qErar< F1
QA F AT AT T AL FTFE
T AT Art w7 oAy FAr 7T
fafaw Tt v fomsr & & 3o
¥ xyr wged & 97 9 wiewgeT &
HTARR F1 QU ¥ ¥ faw wqr arw
sEL g amE
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[ =g fema)

uvl wq A ¥gy fF gaT aw &
arR ¥ gEardd § Wy &a< ot § ag
o) 7 ¢ | Afe gt A Aol T
FArr ATEy A w1 oAt ot @
WK fafew & ;X § age wmaw g,
Sai TR T & f e e v
F1 Wl gATT agd aqrar @y g |
wTR AT wFAT & o Hie W S
aig H AR H @ ST RN E L
(vrwwe) ... a7 THE FATE AL

W & W g 1 T EU F® W

g wTeX § A @7 IAH WA At >
g2 & 39 N SAETQ IT FT A
H1fg |

ot sawn Wt wgEr o wTe-
taw dra< ¥ ga W A feg §
forr w1 Y Fafaefy & areeps Y & 1
afewr & qaTT <TRET §, 98 AT S
§ for fora g @wwd @ Y StreEw
sg:ﬂq:{@'i{

ot ng fosd . weum w3ET,
gieargmt & w=m@Ar #5 fedt ot
<ot #Y aTa T TR -

werm wgww ;. wio dfsq, ag
aF T

o v forett : 7Y, R E F
O wfaedl ¥ acqs 7 § 1 IT w7
wTq Hawr g |

werw wgtea ;s qear dfsg
& qors Y F< @1 E ) T It
gt ¢, w8 Tdw e Tfegg

ot e welt W W T
o € qEee WAC ) §R S
gfig | & w9 ¥ g8 wE Wgw §
f aga arQr Gt A for o7 w9 A
fas frar § 37 &1 Wy gy & Wk
Ao ) § 1| Ao a5 avw & W
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Ffec e § & fSaar o
wifed wlewme a1 s #7 §
It Srewwe g A ¥ A @Y @
¥ gw & o v T a1 ogw e
gH W1 16 AT & Hfedrswy, wie-
ATAT FTEREA & wfee & i,
oY T% AT gATX 9T URIWE wiar ¢
IWAATw TR fF 11 e ¥
waTeT g &1 AEY fedm argE ¥
yarfears  wadde ¥ owgg & difew
1 & sk Afewr 57 & fow fvq wrd-
afgt & sfeg & o gt ofiafer
o FY #3fqdt @ TG FT F@TAT W7,
a3 fag @wfaem 1 & smfle
w0 g fF o=t @re gw W aoe
ERT R wMY W Tw A & e
wfeamswr g7 #1 e

3T §ATA AT fae AT A Ay
farart fa srewwrs ot g wg> ¥y ST FT
TR FTAT AR 9 1 feg @ ¥
raram 7g) fear | & g #gAT Angar
g f¥ g 8¢ a1 7@ & wfemmra}
&7 gaar w7 § 1 fraer wfesmest
g gew A dur v gg Red § Wi
30 ¥ ax gw ag g Ay § f
fFET g M IR T FAT o | KX
ot o7 fesd org F EwA WY I
# w1 #Y 77 FATn Agar § R fow
AN EW T @I WT T TWH @ 91
Iq T g T GERA ¥ W =W A
¥ o wET wfeAmgw N wEw
gft W e d fao g ¥ gEX et
¥ gz £ sifew #1377 7dffor
g gt fs wrs W@ WTE o = w7
T AT KT qF, aTwr I Arw o
& g Aoty g FT A& | Tg v
57 T v g€ ag wwlwe g g fe
Pt g% ol ¥ s P wfeemea
& Wt wfeamea $ & fedem T
¢ frer g Wi ag 7 e Y wog
FEES QIR Y & T s
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oft ¥ weEra (dAge) ¢ 98
wT Sy &7 fr we fomer &
W FT W § 1 gag W TW A
wH £ A1 T grar g

oft st welt o © WA
¥ ¥ ag w7 s ot dree a7 far
q1 e a1 gfewa & sgl 9%
dma wd F1 s § wnfad W
TR T AT FTA FI, I TAHHE
s gfeear ff s qg A €T
i wlt § W EW W AT €2
TaAdza TitE w1 AR ot I
fas fear & @z waAdzE & AW
& fF wr IRW gAie fear ar
W w1 99 #1 e gar ? A S
fon gaom wixg fear o @ &7

e ama A gEE e A
gt F goflo ¥ w2 g7 @ F
QAT WY WIAT @A §C AG Bie-
g AT AR E A awE
g wgn g e gr e
sYwewr & frgrer & wgr saTar SRewTT
DAt dagt |1 sigh aw godto
AT X qW7 Y FT AWG g WK
fere & wfeg & & & oo #7 Tanar @
fewa & sarr At gr ¥ S A
g, IWF AT AT HFIARITE
Tz godto ¥ w4l fir ¥ e Sregfar
RzEa T W ¥ @ § @™
W FLA W gER 9 wleanal
tag sl afge & 9 I7 Sw
\‘ft&!‘%‘gq N

SHRI SEZHIYAN (Kumbakonam):
Increased fertiliser consumption has
become a very important aspect in
the new strategy for agriculture. The
hon. Minister was referring to the
global conditions. When he speaks
rof the global conditions, he should
r.eahae that the consumption of ferti-
liserg in India is deplorably low com-
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pared to even the world average—
not of advanced countries but even
the world average. The fertiliser
consumption in India is 12.3 kg. per
hectare as against the world average
of 40.11 kg. per hectare of agricultu-
ral land. The entire difficulties have
arisen due to faulty planning non im-
plementation of the targeted produc-
tion, requisite imports not being plen-
ned ahead with a proper assessment
of the gap that is likely to take place
in India and mlso untimely distribu-
tion of the available fertilisers, It is
a very poor consolation if the Minis-
ter says that his Ministry has nothing
to do with production or planning.
My point is that Government as a
whole should accept the responsibility
for this state of affairs.

Even now 40 per cent of our re-
quirement is being imported, and the
Minister of planning has said that by
1978-79 we may have to import as
much as 44 or 45 per cent of our
requirements.

The Minister, in his statement, has
attributed the shortfall in fertiliser
production and availability to drought
conditions, power-cuts, shortage of
raw material, ete. Even in the earlier
years, the production has not gone
well as far as nitrogen and phosphates
are concerned, the public sector pro-
duction of nitrogen fertilisers for the
year 1970-T1 was only 374 per cent
of the installed capacity, and in
1971-72 it was only about 61 per
cent of the installed capacity. Se far
as phosphates are concerned, the
public sector production was 50.5 per
cent of the installed capmcity in
1970-71 and 58.8 per cent in 1871-72.
Thus, the problem of under-utilisa-
tion of the capacity has been &
chronic one. The created capacities
have not been utilised properly and
Government should have a second
look on this. If we take the entire
production, both private and public
sector, in the year 1870-71, of both
nitrogen and phosphates, it was only
81.7 per cent of the created capacity,
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and the figure in res of the ye

1871-72 is 68.5 per c;’:? Thus, ’:tli:
very clear that the capacities have
not been utilised properly in the
country. And that has added to gur
misery. Fertiliser should be given
at the right time; the timely distri-
bution is very important, especially

in respect of hybrid and other nmew
varieties,

Coming to the position in 'Tamil
Nedy, T would like to point out that
this is the right season to give ferti-
lisers for cotton and other crops and,
therefore, we urgently require ferti-
lisers. Already the allotment to
Tamil Nadu from the Central Pool
is very low. Now the Madras Ferti-
lisers have stopped production from
1st November. I do not think that
it will produce anything till the end
of this year. Therefore, I would like
to know what arrangements have
been made to offset the non-produc-
tion in Madras Fertilisers. About
FACT, I understand that the Minis-
try has made a commitment that the
production from FACT will be divert-
ed only to Kerala. I have no ob-
jection to that But what wabout
Tamil Nadu where the Madras Ferti-
lisers have cloged down from 1st
November? I want to know what
arrangements have been made to sup-
ply to Tamil Nadu,

A commitment has already been
made by the Ministry to supply 27,000
toones of urea to Tamil Nadu, but
the major portion of that has not
come. I understand that two shipe
are to touch the port of Madras on
21st November and 25th November,
According to my information, they
contain about 20,000 tonnes of urea. I
suggest that the major supplies could
be made from those ships. I request
the hon. Minister to make the position
very clear., We want fertilisers
urgently for manuring cotton and
other crops in Tamil Nadu. There-
fore, T would request the hon. Minis-
ter to tell us what arrangements he
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is making to compensate failure of
production in Madras Fertilisers,
Will anything be diverted from
FACT? As I have already said, a
commitment hes been made to sup-
Ply 27,000 tonnes of urea to Tamil
Nadu, but the major portion of that
has not yet been delivered. I want
to know whether supplies from those
two ships will be diverted to Tamil
Nadu,
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The viher members have| referred
to political considerations being given
in the supply of fertilisers to U.P, As
far as Tamil Nadu is concerned, if
not for us, at least for the sake of
Mr. Kamaraj, they should supply us
our requirement of fertilisers.

SHRI F. A. AHMED: It is true that
so far as the production programme
of the Fertiliser Corporation is con-
cerned, its performance is not as we
expected. The hon. Member has
given the percentage. But I will
place before him our figures. We
expected in 1870-71 a production of
10.5 lakhs tonnes of nitrogen and 3.2
lakhs tonnes of phosphate but the ac-
tual achievement wag 8.3 lakhs tonnes
in nitrogen and 2.3 lakhs tonnes in
phosphate. In 1971-72, the target was
13.2 lakhs tonnes of nitrogen and
3.3 lakhs tonnes of phosphate but we
actually got 9.52 lakhs ionnes of nitro-
gen and 2.78 lakhs tonnes of phosphate.
In 1972-73 the target was 14 lakhs
tonnes in nitrogen and 4 lakhs tonnes
in phosphate and we actually got 10
lakhs tonnes of nitrogen and 3 lakhs
tonnes of phosphate. In 1873-74 the
expectation was 16 lakhs tonnes of
phosphate but we actually got 11.2
lakhs tonnes of nitrogen and out of
4 lakhs tonnes of phosphate we ac
tually got 3.35 lakhs tonnes.

Ag 1 have said. we are taking steps
to see how we can improve the pe--
formance of the Fertiliser Corporation
so that we may get production of
fertilisers according to their capacity
Various steps have been taken by the
Petroleum & Chemicals Ministry and
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I hope that after the various sleps
they have taken, there will be an im-
provement sometime this year or iu
the course of the next vear.

So far as the case of Tamil Nadu is
concerned, I may inform you that out
of the fertilisers due to them from
the supply of manufacturers, 91 pet
cent has beém supplied in regard %o
nitrogen and 100 per cent of phos-
phate has been supplied from the
manufacturers. Now, so far as the
total supply is concerned both from
the pool as well as from the indi-
genous manufacturers, the supply of
ritrogen comes to about 48 per cent
and phosphate comes to about &5 per
cent. ... (Interruptions). From the
pool, 5o far as nitrogen is concerned
it is only 29 per cent and 67 per cent
in regard to phosphate and I can
sssure him that as and when more
fertilisers are available, we shall keep
in view the reguirements of Tamil
Nadu and we shall see that thery are
also supplied as much as possible.

SHRI H. M. PATEL (Dhandhuka):
At the outset T may point out that
the basis on which the allocation of
available fertilisers is being made to
the different States is clearly unfair.
Who determines? And on what
grounds? No doubt, Punjab is im-
portant. But agricultural production
iz important to this country from
every State and there is no justifica-
tion for giving 95 per cent of the
pool fertilisers to Punjab....

SHRI DARBARA SINGH (Hoshiar-
pur): We are not eating it up.

SHRI H. M. PATEL: I am giving
the facts.

The Minister said just now that out
of the indigenous production, Tamil
Nadu has been given 29 per cent of
its requirements as against 95 per
cent to Punjab. There must be some
proportion. Is Tamil Nadu utterly
useless as an agricultural producer?
I am quite certain that if the same
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treatment is given to Gujarat as is
meted out to Tamil Nadu that would
not be reasonable—I maintain Gujarat
is a very good agriculturally produc-
tive State—it hag raised its producticn
from 9 lakhs to 20 lakhs tonnes.
Therefore, this is something which T
hope the Minister will be good enough’
to consider, Now, I am going to pro-
ceed on the basis of certain basic
facts, The fertiliser shortage is very
considerable and the new oil situaticn
will almost certainly result in further
reduction of our production sand
availability within the country and
therefore our import requirements-
will go up very substantially and thiz
is likely tn be the position for several
years to come. Has Govt. given any.
thought to a long-term {fertiliser
policy and to a short-term fertiliser
policy which will hold good for the
next 5 years? It is not good enough for
you mersly to say that agricultural
production is very vital for the coun-
try’s economic presperity ectc. The
whole Plan will collapse if on this
basis State after State is given somz-
thing like only fifty per cent or less
of its requirement of fertilisers. The
foodgraing production will suffer as-
also such agricultural commodities as
enter into industrial production too:
What I would like to know is this.
Hes Government given any considera-
tion so far to the use of waste mate--
rial, because both are important, or-
ganic as well as inorganie manure?”
Organic manure is necessary even {f
there were adequate availability of
inorganic manure. That being so, in
regard to the fertiliser policy, a proper
proportion should be maintained bet-
ween inorganic and organic manure.

Bearing in mind these particular
aspects of this problem I would like
io put a few questions to the hon.
Minister and I request that he may
be good enough to give detailed and
satisfactory replies to them.

(1) Has the Government evolved
a long-term policy in regard to ferti-
lisers, both organic and inorganic?
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If so, what is it that they have evoly-
-d? You can give a brief reply, if
you like.

(2) Secondly, has the Government
.any short-term policy to meet the
country’'s requirements of fertilisers
both organic and inorgeanic during
‘the next five years or so?

(3) To what extent hag the Gov-
-ernment any policy under implemen-
tation regarding organic manure? To
‘what extent are they utilising water
borne sewage? Tg what extent are
they trying to utilising waste mate-
rials and composts. To wasie organic
manure is a crime in countries like
Chira and Japan not evon a single
ounce of waste material including
human waste is allowed to go waste,
they are used up because they are
most valuable fertilisers. What policy
has been evolved by us 1n rsgard to
organic manures? These are the ques-
tiong which 1 would like to put to
the hon. Minister.

Summing up my points, I would
like to refer briefly to the figureg that
“the Agriculture Minister gave in re-
gard to internal production year after
year. You are proceeding on the
assumption that very large quantities
wil] be available from within the coun-
try when you have no basis whatso-
2ver for expecting that higher pro-
duction, Why do you plan on the
basis of 10 lakhs of tonnes of produc-
tion this year when in the previous
‘three years every year there hag been
shortfall of the order of several lakhs
of tonnes. You could not have rea-
listically expected more than ten or
eleven at most. Therefore there was
no justification for expecting a higher
quantum of producticn.

Certain references were made to
Mithapur. When you ure short of
feriilisers why are Government going
on delavirg in finally clearing the
"Mithapu- project” Of course, the
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main or the original project was be-
fore Government seven years ago.
Does this indicate any anxiety in re-
gard to fertilisers at all? That was
why my first question was whether
Government had got a long-term
policy or mot.

In short, will Government state
what is their fertiliser policy, long-
term and short-term, and if they have
not cared to evolve one, when do
they propose to prepare cne and
proceed to implement it? My ques-
tion is with regard to both organic
and inorganic fertilisers.

SHRI F. A. AHMED: I share the
anxiey of the hon. Member that in
order to meet the situation with
which we are confronted, we should
have a short-term as long as well
as a long-term policy. Government
are aware of this and have taken
necessary steps, so far as the long-
term policy is concerned, first of all,
we are entering into long-term con-
tracts with countries for the purpose
of importing fertilisers for our coun-
try, and I hope that we shall he able
to succeed in our effort and we shall
have contracts entered into for a
period of three to flve years accord-
ing to our necessities,

SHRI H. M. PATEL: That is short-
term policy, because short-term policy
takes care of five years' period or so.

SHRI F, A. AHMED: So far as
availability of fertiliser within our
country is concerned, the present pro-
duction programme is not adequate
to meet our reiquirements in the
future, and it is likely to go up by
the end of the Fifth Five Year
Plan....

SHRI PILOO MODY: But he knew
this five years ago.

SHRI F. A. AHMED: ....to nearly
5.5 or 6 million tonnes. We hope that
in the course of the next few years,
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our capacity to manufacture fertili-
sers will increase by about 26 lakin
tonnes,

SHRI PILOO MODY:
muagic?

How? By

SHRI F. A. AHMED: So far as new
plants are concerned, we are also tak-
ing steps for the purpose of estab-
lishing new plants which will give us
sufficient quantity of fertilisers, but
even then there will be a gap left
of a few lakh tonnes which we shall
have) to import in the future.

As regards the basis on which we
make ullotment of fertilisers, I would
like to point out to the hon. Member
that these matters are discussed in
the zonal conference, and on the basis
of the requirement of every State,
the quantity is fixed. The question
has arisen whether out of the quantity
fixed and out of tha fertiliser which
is available, any priority is given to
any State. We have taken into consi-
deration the fact of productiorn. in a
particular State, the area under high-
yielding variety and also the allot-
ment made by that particular State
so far as the contribution to the Cen-
tral pool is concerned. After taking
into account these factors, we have
certainly decided to give preference,
so far as the rabi crop is concerned,
to Punjab, Haryana and also UP and
Tamil Nadu and so on.

SHRI H. M. PATEL: May I ask
what the allotment for Gujarat is?
May I also say that one of the criteria
is most unfair because it refers to the
contribution by the State to the Cen-
tral pool? How can a deficit State
be in a position to make a contribu-
tion? And yet Government do want
the deficit States to maximise their
agricultural production.

SHRI F. A. AHMED: I said that
that was only one of the considera-
tions.
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Secondly, I would like to point eut
that the hon. Member ig incorrect in
saying that we are giving 95 per cent
to Punjab out of the available ferti-
liser. It is only 71 per cent....

SHRI MADHU LIMAYE: Even so,
it is too much.

SHRI F. A. AHMED: So far as
Gujarat is concerned, I can give the
figures to the hon. Member, if he
wants.

So far as Gujarat is concerned, out
of the supplies from the pool, we have
given it 23 per cent nitrogenous and
38 per cent phosphatic and out of
indigenous production, 81 per cent
nitrogenous and 75 per cent phospha-
tic. The total of the itwo comes to
58 per cent nitrogenous and 63 per
cent phosphatic. So the hon. mem-
ber will realise that we have not been
very inconsiderate so far as Gujarat
is concerned; we have taken into ac-
count their production programme
and so on. If we have given a little
more to Punjab, Haryana and other
States, it is because of other consi-
derations which I have mentioned

SHRI H. M. PATEL: He has mot
explained about organic manures
which is a very vital thing, It would
seem that it has been totally ignored
by Government so far. Let us under-
stand precisely what he proposes to do
in this regard,

SHRI F. A. AHMED: BSo far as
organic manure is concerned, wa have
taken necessary steps. I have per-
sonally addressed letters to all the
Chief Ministers and also discussed
the matter with non-official farmers’
organisations to see that organic
manure is used in our production pro-
gramme as much as possible. Steps in
that direction are being taken.
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ReroRT oF EAG OF Inp1a, 1971-72,
Vors. I anp 1II

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
K. R. GANESH): I beg to lay on
the Table a copy of the Report (Hindi
version) of the Comptroller and Audi-
tor General of India., for the year
1971-72, Union Government (Civil)
Revenues Receipts—Volume I—In-
direct Taxes and Vol. II—Direct Taxes
under article 151 (1) of the Constitu-
tion. [Placed in Library. See No. LT-
5743)/737. -

NOTIFICATIONS UNDER ALL INDIA
SERVICES ACT

THE DEPUTY MfNIS'PER IN' THE
MINI'STRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): On behalf
of Shri Ram Niwas Mirdha, T beg to
lay“on the Tableé & copy each of the
following Notifications’ (Hindi and
Eriglish vérsions) undér sub-section
(2) " of section'3 of the All-India Ser-
vices Adt, 1951:=

(1) 'I-‘he Inchaa Police  Service
- (Fixation ofr Cadre Strength)
Sixth Amendment Regula-
- tions, 1073, published in Noti-
.ﬁcatlon No. . G.S.R. 905 in
_ .-Gazette of India dated -ithe
.- 25th August, 1973,.
"42)" The Indian'  Pélicé = Service
©* (Fization of Cadre Strength)
Fifth Amendmeént 'Regula-
tions, 1973, published in Noti-
fication No. G.S.R. 906 in
7 Gazette of. India ~ dated the
256th. August, 1973.

(3) The Indian Police -Service

(Pay) Second Amendment

 Rules, 1973, published in Noti-

" . fication No. . G.S.R.. 907 in

., Gazette of India . dated the
25th August, 1973.

(4) The All-India Services {Con-
fidential _Rolls) Amendment
Rules, 1973, published in Noti-
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fication- No. G.S.R. 942 in
Gazette of India dated the 8th
September, 1973.

The All-India Services (Cun-
fidential  Rolls) Seccnd
Amendment Rules, 1973, pub-
lished in Notification No.
G.S.R. 425 (E) in Gazette of
India dated the 11th Septem-
ber, 1973.

The Indian Administrative
Service (Recruitment) Fonurth
Amendment Rules, 1973,
publisheg in Notification No.
G.S.R. 427 (E) in Gazette of
India dated the 12th Septem-
ber, 1973.

The' Indian Police  Service
(Recruitment) Third Amend-
ment Rules, 1973, published
in' Notification No. GS.R.
428 (E) in Gazette' of India
dated the 12th September,
1973.

The . Indian Administrative
(Appointment ' by
Promotion) Second Amend-
ment Regulations, 1973, pub-
lished in Notification No.
G.S.R. 429 (E) in Gazette of
India: dated the 12th Septem-
ber, 1973.

The Indian Police Service
(Appointment by Promoticn)
Second Amendment Regula-
tions, 1973, published in Noti-
fication No. G.S.R. 430 (E) in
Gazette of India dated the
12th September, 1973.

The Indian - Administrative
Service (Fixation of Cadre
Strength) Sixth Amendment
Regulations, 1973, published
in  Notification No. G.S.R.
450 (E) in Gazette of India
dated the 22nd September,
1973.

The Indian Police Service
(Fixation of Cadre Strength)
Eighth Amendment Regula-
tions, 1973, published ir Nuoti-
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fication No. G.S.R. 1016. in

Gazette of India dated the

22nd September, 1878.

«12) The Indian Police Service
(Pay)  Fifth Amendment
‘Rules, 1973, published in Noti.
fication No. G.S.R. 1017 in
Gazette of India ‘dated the
22nd September, 1973.

«13) The Indian Administrative
Service (Fixation of Cudre
Strength) Ninth Amendment
Regulations, 1073, published
in Notification No, G.SR.
1089 in Gazette.of '_'dil dated
the m .Qctober,

«I4). The Indhn Adnllmltratlve
tment by
Arm'nd-

415) The xmfrun r&hee Service

(Appoiptment by Promotiea)
in Noti-
ﬂr.'atlon No G.SR. 478 (E) in
Qazette of . India dated the

. 34th Octoher, 173
118). The Indian Forest Berviece
(Pay) Amendment Rules,

“o ¥ 171078; publifed i  Notifiea.

T ticn No. GiS.R. 1107 in Gazette

¥ Lof Sndia dabed the 2th Octo-
7 ek, 1973.

nu':‘) The Indian Po.hee Service
(Pay) Sixth Amendment
Rules, 1973, published in
Notiﬁca't_.ion No. G.S.R. 1181
in Gazette of India dated the
3rd November, 1973.

{18) The Indian Police Service

' (Fixation of Cadre Strength)

' Ninth Amendment Regula-

tions, 1973, published in Noti-

; fication No. GSR. 1182 in

<0l 0 Gamette of Indis  detesd the
© Wl Sod "November, 1073, -
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(19) The Indian Police = Barvice
(Fixation of Cadre Strength)
Tenth Amendment Regula-
tions, 1973, published in
Notifieation No. G.SR. 1183
in Gazette of Indig dated the
3rd November, 1978.°

(20) The Indian Police Service
(Pay) Seventh Amendment
Buyles, 1073, published in
Notification No, G.S.R. 1184
in Gagette of India deted the
3rd November, 1973. [Placed
in Librany. Sea No. LT-5744/
73]

Normrcaans unsas DerEr Smu
GERDWWARAS ACT

SHRI F. H. MOHSIN: I beg to lay

on tiae Table—
(1) A copy each of the following

Netifications under sub-gagtiom (4) of

seitien 30 of the Delki’ Sikhk Gurd«
vans A, 17—

m The Tty Sikh Gurdwara.
. Magnagement Commjttes (Re-
_ﬁ\st;atio f Elgc‘lors) nlﬂes,

hed in Notifica-

.-tiqn Np GSR. 25 (E) in’
Gazette of India dated the
22nd Jamuary, 1973 (English
version) and G.S.R. 284 in
Gazette of India dated the:
24th Mapeh, 1978 (Hindi ver-
gien) apd corrigenda therete:
published in Notifications
Nos. G.5.R. 319 dateg the 31st
March, 1873, G.S.R. 672 dated
the 30th Jumne, 1973 and G.5.R.
911 dated the 25th Aujust,
1973.

(ii) The Delhi Sikh Gurdwara
Management Committee (Re-
gistration of E]ectars)
Amendment Rules, 1978'
(Hindi and English versions)
published in Notification No.
G.B.R. 671 in Gazette of India
dated the 30th June, 1973.

{ifi) The Delhi- Sikh Gurdwarns
" Mandgement Cosinitéee (Row
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gistration of Electors) Amend-
ment Rules, 1973 (Hindi
and English versions) pub-
lished in Notification No.
G.S.R. 981 in Gazette of India
dated the 15th September,

1973.
(iv) The Delhi Sikh Gurdwaras
Rules, 1973 (Hindi and En-

glish versions) published in
Notification No. F, 18 (15) /73-
Judl. in Delhi Gazette dated
the 27th September, 1973.

(2) A statement showing reasons
for delay in laying the above Notifl-
cations. [Placed in Library. See No.
LT-5745/73.]

AnnvuaL ReporTs orF Press Councin
oF INDIA FOR 1872

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHR!I DHARAM
BIR SINHA): I beg to lay on the
Table a copy of Annual Report (Hindi
version) of the Press Council of India
for the year 1872, under section 18 of
the Press Council Act, 1965. (Placed
in Library. See, No, LT-5746/73,]

12.52 hrs.

COMMITTEE ON PRIVATE MEM.
BERS' BILLS AND RESOLUTIONS

THIRTY-THIRD REPORT

SHRI G. G. SWELL (Autonomous
Districts): I present the Thirty-third
Report of the Committee on Private
Members' Bills and Resolutions.

12.53 hrs. see
MOTION OF NO-CONFIDENCE IN
THE COUNCIL OF MINISTERS

MR. SPEAKER: I have to inform
the House that I have received two
motices of Motions of No-Canfldence
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in the Council of Ministers under
Rule 198 from Shri Jyotirmoy Bosu.
and Shri Samar Guha,

Shri Jyotirmoy Bosu's motion, as:
slightly edited, reads as follows:

“That this House expresses its
want of confidence in the Council.
of Ministers”.

The reasons given are:

“Government’s wrong anti-peo-.
ple, anti-democratic policies re-
sulting in high prices and Govern-
ment’s total failure to ensure sup-
ply of food and other essential
commodities to people causing:
starvation,  starvation  deaths,
severe hardship, growing unem-
_ployment, rampant corruption, use-
of official machinery for party
purposes specially for “impending:
elections in UP and Orissa, Wide-
spread repression, misapplication
of MISA and other preventive Acts
and other misdeeds"”.

May I request those hon. mem-
bers who are in favour of A Shri
Bosu's motion to rise in their seats?

The Members who have risen are-
more than 50, and the leave is
granted.

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF ELECTRONICS AND MIN-
ISTER OF SPACE (SHRIMATY
INDIRA GANDHI): I guggest that the-
discussion of the motion can be takem.
up immediately.

MR. SPEAKER: Yes; I agree.

st WY food  (@iwT)  wSmT
qEEa, WA HalT T Y e 2
A g ¥ o & @ 9@

MR. SPEAKER: It is already

1 O'clock; just two minutes less.
Could we take it up at 2 O’ clock?
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iSHRI SHYAMNANDAN MISHRA
(Begusaral) : Yes,

‘'MR. SPEAKER: How much tlime
‘would you like to have?

SHRI JYOTIRMOY BOSE (Diamond
Harbour): 12 hours,

sitwrze: fagrdt xrwddh (mrfea)
“HEGE o[, WT TH ATA HT TAHT FA
% gw wiawars soam o0 a9 $37 o7
31 7Y faern =fgd 1 ot 2w wody
AT FgT W@, §N1 JEwT §a7 &
H|AT AT THIST WX G T Z | A
Stegard (| ¥ warR 74 fFar r awarn

SHRI SHYAMNANDAN MISHRA:
It is coming after more than two

and a half years, and we require
full time to discuss it.
SHRI SAMAR GUHA (Contai):

“This is the first time when you have
admitted a8 no-confldence motion
after several years. Both the House
and the Government must be given
sufficient time. We must be given
sufficient time to convince the Go-
+vernment that they have brought the
country to the brink of total disaster.

MR. SPEAKER: 1 will leave it
to the Business Advisory Committee
which will be called to meet at 3.30
today. We will fix the time there.
The discussion of this motion will
start at 2 O'clock. We may now ad-
journ for lunch.

«it wg fomd : 7 & w7 I faA
fedt o1 ag dwa Y 5 |

SHRI JYOTIRMOY BQSU: Sir,
just one submission. We will all be
precccupled here in tha House dis-
cussing the motion, and so it will be
very difficult for us to attend the
‘meeting of the Business Advisory
Committee at 3.30.

MR. SPEAKER:
your representative.

You can send
If the party
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leaders are not there, they can send
their party representatives.

12.59 hrs.
The Lok Sabha adjourmed for Lunch
till Fourteen of the Clock

—_—

The Lok Sabha re-assembled after
Lunch at three minutes past Four-
teen of the Clock

[Mgr. Depury-SPEAKER in the Chair]

RE-REPORTED POLICE FIRING ON
STUDENTS AT SHAHDARA

oft wzw fagrty wrwdndt (i)
I wEEw, e st me fidy
& s wmgeT # gfer & faafiqat g arra
wwif € | W A wew Zfd &
wofY8z oft wtwm Wgar gferw # Ty &
aruw g § 1 gfere wres & WET
qH TE | IHA WATIH! W FHAC A
LA NER GRS LI L iR IR f
# wrgan g fF 7 ST qgRY ¥4 A
9T g wiy & 1 sfefeafa & farga
& 0% wAr wifeq | faenfugdi wix
gfers #1 69¢ fareft § s w5 o
FT GFATE | WY G HAY & 5§ w5 Az
gz %1 feqia & wama w3 )

MOTION OF NO-CONFIDENCE IN
THE COUNCIL OF MINISTERS—
Contd,

MR. DEPUTY-SPEAKER: The
House will now take up the Motion
of No-Confldence. Shri Jyotirmoy
Bosu.

SHRI JYOTIRMOY BOSU (Diamond
Harbour). Sir, I move:

“That this House expresses its
want of confldence in the Council
of Ministers.”

The reasons are Government’s
wrong anti-people, anti-democratic
policies resulting in high prices and
Government’s total failure to ensure
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supply of food and other es;ep;i._:l
commodities to people causging stir-
vation, starvation desths, severe
hardship, growing wunemployment,
rampant corruption, use of official
machinery for party purposes, spe-
eially for impending elections in UP
and Orissa, widespread repression,
misapplication of MISA and other
preventive Acts and other misdeeds,

__ Sir, this No-Confidence Motion is
long overdue. Today I rise to im-
peach ‘this Governmerit on ‘behalf of
the people of this country, whom
they have let down so badly for the
last three years....(Interruptions)

AN HON. MEMBER: The people
are not behind you.

SHRI JYOTIRMOY BOSU: 1t
this is how you want to protect the
Prime Minister, I think that is only
poor display.

The narration of courses of fact
is only a tip of the iceberg. Here
we cannot defeat them by wvotes.
Look ‘at the magnitude of corrup-
tion and immorality—they are void
of any fair principle—the gap between
promisés dnd performances, sticking
to sheer opportunism. They have no
right to continue in power. They
have the lowest credibility today. In
1970 the Prime Minister dissolved this
Parliament on the pretext of seeking
a fresh mandate from the people.
The time has come for seeking a fresh
mandate again if ‘she is worth the
name of Prime Minister.

Shrimati Indira Gandhi and her
Government are a monument of no-
achlevement. They are isolated from
the people and that should be evi-
dent from a very simple and small
thing ‘as this. This is a statement
showing the number of security
guards provided to Central Minis-
ters, including Ministers of State and
Deputy Ministers. In 1867, they had
a total of Sub-Inspectors 4, Assistant
Sub-Inspectors 3, Head Constables 44

" yoiehitblen ar w8 |

Motion e
and Conftables ‘85. 1h T973 as against
44 Head Constables the rumiber has
gone up to 124; and +he aumber of
Constables has gone up from 85 to-
267. How much money is this costing.
us, dear gentlemen! The expenditure
incurred on secuzity guards im
the year 1967 was Rs. 3,14,620 and
some .paise, and in 1973, -when there

is so much talk of socialism, the

amount has tripled; the expenditure
as on 22nd August 1973 is Rs. 9,17,963.

The proof of the pudding is in the-
eating. The ruling party and the-
Government are so scared of the peo-

ple, they are feeling so isolated, that

they have to look for shelter and pro-

tection from hired machinery. The-
expenditure has gone up three times

in a few years—that is the rise! Wor

one meeting of the Prime Minister

they spend ‘for security alone

Rs. 80,000, and 'for other things about

Rs. 24 lakhs.

« There is .a countrywide crime wave.
Delhi has become a crime city. Look
at the girls’ procession the other day
of the Mirandah House. What about
the Narahg ‘House scandal? Nothing
has happemed. These are vital mat-
ters. They are doing drum-beating
and tom-tomming about Green Re-
volution in agriculture. But what
have they got? Nothing better than
a monsoon-oriented economy. And
the most-fantastic price rise has taken
place. Barring some Latin American
Countries, nowhere in the world 'has
such a price rise been recorded, par-
ticularly for items thdt are required
for the common man....

Shrimati Indira Gandhi .says that,
in a developing economy, it is bound
to happen. But she conveniently for-
‘gets that, in .other countries where
there has been price rise, the wage
rise alsp has simultaneously taken
place to absorb the price rise and to
leave surplus money in the hands of
toiling masses and weaker sections.

Our Planning Minister - described—
I call ' him an.ignorant Planning Min-
ister—this as an invasion on: our
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@rices. What more do.we.expeet from
this Gpvernment who .plead helpless-
ness? It &s -because .it /is. a complete
surrensier to. ;monopelists. 'This ‘has
happened because Shrimati Indira
Gandhi .and her Government have
chosen to surrender completely -at -the
feet of :the .monopoly capital, both
of purse that is required.

The fpodgrajn take-over was an-
other fiasco. .The rice taake-a\rer was
totally given up. Congressmen them.
selves opposed this. Why .blame
others? Of cqurse, the Modies-.of
Delhl and thel.r -wheatghoavdlqg thave
to be ,prptacte_d for .the congsideration
of purse that s reauired.

Precurement is .a.farce. They want
to preotect the I:u_g 1business shouses.
{The U.P. and ﬂ.ﬁhEK‘-aﬂkEChGM ‘have
to be safeguarded. And we are aware
of-the.fact,-and you-alsg know 4t, that
their -major base 4in- the«zpral meeds
is led ;by the rural &zigh., ‘The jotal
quantity proecured -has -also- shewn a
distuypbing frend. The -figuwes- apart,
the -prgetigal disappearance of wheat,
sugar, -edible oil, milk and: other
essentidl -articles -from -the ppen-mar-
ket and-at the same ‘tiriie their -avail~
ability at fantastic prices in the black
market -are facts of daily experience.
Anf~if figures are -required, the
following are relevant. Between
November 1972 and June 1973, pro-
curement of Tice;was abeut-2.5-milljon
fonnes against the target of 4.milien
tonnes. ‘The procuremernt of wheat
during the period, -April to June 1973,
was oaly 4.3 million tonnes against
the original target-of 8 million tenneg
and the scaled-down target of 6 mil-
liop tonpes rand i ggEmparnisoncio 5
million tonnes procured in-1972." And
this-year the-monsoon ;has been fav-
ourable and there is the talk of bum-
per creP. That is ¥our performance.
That :is your socialism.

The .ration Jprices-shave been in-
creased. Statutory -ratiening is only
a token one. That is also on the
verge of -collapse. What they are
sell_iﬁaas ‘abta is a mixture of—what
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exactly they are, -God only khéWs—

- things including soap-stone, tamarind

seed, .groundnut il cakes and hoan.
Bran is .in plentiful .supply rin West
Bengal -at a price -which my shon.
friend opposite will tell you. Modi-
figd ;ratigning is 4 doke. Today, After
25 years of Congress rule, -.in eastern
U.P. you find people plckmg up undi-
gested gram from the cow-.dung,
waghing it, boiling it and eating it. It
is Jknown -as ‘Gobargha’. You are
making all sorts of claims.  Pepple
m-pzqk;ng their fpod dfrem the cow-
dung. I the world comes to know
of if, our heads will hang in shamre.

‘Baby food, coal, kerosene oil and
Dalda, are available in plenty. But
at what price? There is no dearth of
supp]y If there has been real shor-
tage, you coula not have gat it for
n;mney. But they are available in
plenty.

iI-am told that behind the coal sup-
ply, a particular political party’s
yeuth wing -in Raniganj has been
given permits, -and they are -selling
the -permits for Rs. 8/~ per,tomne. If
a boy is given 100 tonnes, he gets
Rs. 800.  He comes to Raniganj bazaar,
sells the permits, collects Rs. 800 and
goes Jback for his party functioning. I
am told that the name of that wing
is “¥yva Congress’ :In Punjab @and
Haryana, ,it -is -Rs. 200 to Rs. 300-per
tonne of coal and eyerything has-eome
to a,standstill. )

Now what has happened .to Mr,
J. P. Goel, the Congress Chief in the
Delhi Administration. His  gddown
was raided and it had to be sealed.
He jis a .senjor Congress leader, and
that is his conduet. And you are all
talking about socialism, rationing
egual .distribution of wealth and faci-
lities: o the people.

-}n the case of edible’oil, they are
pursping a -pro-hoarder poliey. In
bay, arhoarder was. caught hoard-

1ug one lakh:bags.of groundnut. 1Here
.S a.report from the Economic Times:

“One lakh bags of groundaut of
the Kapchi variety, estimated to.
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yleld 3,000 tonnes of scarce ground.
nut oil and sufficient to take care
df Bombay's requirement for two
months lie hoarded in Bombay.”

And what did they do? It is very
nicely described here:

“The loophole is that neither the
Essential Commeodities Act nor the
Defence of India rules which came
into force in the State on August 16
places any restriction on the pos-
session of or trading in groundnuts
as such, though these rules cover
both groundnut oil and refined oil.”

According to sources about 75 per
cent of the stecks were of handpicked
variety meant for export. The stocks
were all financed by banks, that is,
the socialist nationalised banks, It
is also claimed that the party had
in his possession....etc. Contrary to
this claim the market circles allege
that soon after the information was
disclosed by the Economic Times, the
party moved overnight a big chunk of
his stock in Bombay to a place in
Gujarat. Even the stocks left in Bom-
bay were stated to have been stock-
ed in different parts and disposed of
for crushing later. One of the ver-
sions ig that the party went in for
buying on a large scale when the
prices were low and he became the
object of envy when prices of the
groundnuts went on rising.

That is how it is being done. It is
being done with full help and pro-
tection from the Government headed
hy Mrs. Indira Gandhi.

What about Vanaspati? In Vanas-
pati there was a rapid expansion and
much of the profit in the trade comes
from, to put it bluntly, from the skill
to corner supplies of edible oil. It
also says, In fact, the trade in Bom-
bay suspects that the Vanaspati in-
dustry dominated by large houses is
diverting a part of the available
groundnut ofl in acute short supplies

NOVEMBER 21, 1973:
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into' soap-manufacture following the
stoppage of the imports of tallow.’
Most of the Vanaspati manufacturing
units including the larger ones are
also soap-manufacturers. (They are
thus contributing to the edible oil
shortage. They are creating the
shortage for making profits and Mrs.
Gandhi's government is keeping her
eyes shut because thepe is an under-
standing between the two. Then, the
Vanaspati industry is totally dominat-
ed by foreign monpoly, They dictate
the terms and the prices and create
scarcity. I want to ask Mr. Chavan.
whether it is or it is not a fact that
Lever Brothers has declared a divi-
dend of 40 per cent on their equity
capital, whether it is also not a fact
that in 1971-72 their profit was Rs. 5
crores and for 1972-T3 it has jumped
to double that figure, wviz. Rs. 10
crores. Another company, Shaw Wal-
lace dealing in food items, have de-
clared a dividend of 27 per cent on
their equity capital. Can you ima-
gin this when people are starving?
These profiteering people, these mono-
poly friends of Mrs. Gandhi are mak-
ing their hay while the sun is shining
at the cost of people’s stomach. Take
the mustard oil, the poor man's oil and
I think 25 per cent of it is diverted to
Vanaspati production. It used to sell
at Rs. 5 per kg. Now it is selling at
Rs. 10.

The price rise and inflation is in-
separable. A few wecks, the Prime
Minister said, ‘Bear it for a month.’
Soon after the kerosene and petrol
excise rise came which is unbearable
to the comomn man.

Price rise and inflation. The pre-
text ig Banglarlesh refugees. This is
all the tall talk of ‘Garibi Hatao.
Now, the detailed explanation is that
it was because of the events of 1971
and the last year’s drought. This can
satisfy only the most credulous. The
Government praised last year the
economy's resilence...

MR. DEPUTY-SPEAKER: You
would not like to give the impression
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that your speech is a string of news-
paper quotes?

"SHRI JYOTIRMOY BOSU: No
!nrgn.

MR. DEPUTY-SPEAKER: You may
just refer to them.

SHRI JYOTIRMOY BOSU: These
are written by very eminent econo-
mists.. I think, Sir, that may be left
1o me. Extra taxes were collected in
the name of Bangladesh and that
extra money, 1 am told, were not
sperit for the refugees,

Deficit financing and indirect taxes
have become very serious issues so
far as the common man is concerned.
I do not think that Mrs. Gandhi has
tried to understand the implications
of it. The correct proportion between
direct and indirect taxes is necessary
to be known. In 1960-81 the total
revenue was of the order of Rs. 901
crores. The direct taxes were Rs. 205
crores and the indirect taxes were
Rs. 606 crores.

The percentage of direct taxes to
total revenue was 32.63 per cent. The
percentage of indirect taxes to total
tax revenue was 67.37 per cent. In
1973-74, the revenue is of the order
of Rs. 5113-56 crores. Direct taxes
comes to Rs. 1314 crores and indirect
taxes Rs. 3799 crores. The percentage
oy indirect taxes to total tax revenue
has risen to 74.3 per cent. The direct
tax ratio has gone down to 25.7 per
cent. This is the position, Direct
1axes touch the rich people, so it can-
not be enhanced. You have therefore
1o put the burden on the common man.
You have put the excise duties on
many out of the 118 items of daily use
of the common man under the Central
Excises Act. I can give figures year
after year,

Now, with regard to deficit financ-
ing, in the first plan (1951—58) the
deficit financing has been of the order
of Rs. 833 crores. These are figures
combined for the Centre and the
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States. In the second plan (1956—
61) it was Rs. 854 crores. In the third
plan (1961—66) .t wns Re 11:3 crores
In the first four years of the fourth
plant it has come to Rs. 1917 crores but
the target set for the whole of the
Fourth Plan is of the order of Rs. 850
crores. This is how they speak ef
deficit financing! In 1872-73, in one
single year they took to deficit financ-
ing of the tune of Rs. 850 crores. They
have hidden the fact that Rs. 423
crores were given to the States. Now,
Sir, they are trying to regularise it by
ways and means advances, Now they
have imposed an ordinance and im-
posed an extra levy of Rs. 333 crores.
So, this is a question which I went to
ask Mr. Chavan. How much of deficit
financing are you going to resort to?
You have alrecady exceeded Rs. 400
crores. Even by pushing aside social
welfare projects, agriculture, educa-
tion and health, what is it that you
expect? You are printing more and
more notes from Nasik because your
unproductive bogus expenditure should
go on. In 1963 you spent Rs. 77.37
crores on the Administrative Services
and in 1873-74 you have spent
Rs, 279.44 crores. Then, what about
the Central Police Force? The Cen-
tre is not supposed to have a Police
Force. There are so many Central In-
telligence people, Research and Ana-
lysis people, subsidiary intelligence
people!

Your Central Hall, Visitor's gallery
and other places are infested by the
policemen. 1 do not think there is any
other country whose Parliament House
is infested by policemen. (Interrup-
tions)

As regards Central Police, accord-
ing to the Constitution, the Centre is
not supposed to have the police force.
In 1950-51 they have spent Rs. 3 crores
on them but in 1973-74, they had
spent Rs. 135 crores. Why do you
require so much police in the Centre?
Why have an organisation headed by
Shri Kaw, namely, Research and In-
telligence Wing? For killing the Par-
liamentary democracy and doing all
sorts of wrong things?
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Coming to debt services, in 1963-64
you have -provided <for Rs, 278.35
«crores /but in 1973-T4 it has come to
Rs. -834.85 crores. ‘(Imterruptions). 1
wm saying dhat this is a police state.
And i#that is why Mrs. Gandhi requires
4o spend under one single item at the
‘Centre without the proper provision
under the Constitution a sum of
Rs. 135 crores when her late father,
in 1950, thought +that Rs. 3 crores
would 'be good enough. That shows
the character of the present Govern-
ment. We did ‘not hear much about
C.I.A. Now we have been talking a
lot about C.I.LA. ‘Once we were told
that ‘the research Analysis wing deals
only with foreign intelligence. Now
of course, for import, <you ‘have a
‘multi-national Corpeoration using Shri
B. K. Nehru and Shri Jha--Shri Jha is
-great man--who helped in bringing in
devaluation of the country! Now, they
are advising. The only salvation for
this country is to surrender at the
feet of I.T.T. Company, General Mo-
tors etc., etc. Have you not learnt a
lesson from what ‘the ITT had done
in Chile to Mr. Allende? You want
a ‘mulii-national Corporation because
there ‘are stooges like 'these advisers
who had brought in disaster--economic
disaster--by devaluation of this coun-
try. That ds your ultimate “salvation
and solution and for ‘that you want a
multi-national Corporation Let the
people go to hell and let them keep
on starving and let them go on pick-
ing up grams from the cow-dung. But,
thig -multi-national Corporaticn is the
latest.discovery of Mrs. Gandhi.

They have spent Rs. 13 crores for
the importation of 'bugging electronic
equipment in the last  six 'to nine
months. Do they want me to give the

dates of -their arrival etc.? We can
give that. (Interruptions).
I always thought that Mr. Nixon

could come to India. He cannot come
here openly but ‘he can come in dis-
guise -for being -an apprentice under
our Prime Minister to see for himsel!
how to get - things done properly.
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Apart from this, what is this Intelli-
gence Bureau for? If you look ints
the budget papers for 1973-74, under
the Ministry of Fome Affairs, you
will see that for the Inteiligence
Bureau Rs. 8.94 crores is the voted
amount. Coming to discretionary
fund, what is the fund for? I hoge
my colleagues will understand if.
Now we are seeing everyday a water-
gate. ‘Where there is audit, there is
no voucher production and where
there is accounting, there is such a lot
of misappropriation, “misspending and
putting money into the pockets. Here
is an expenditure where you canmrt
demand a voucher, where you cannoct
get audit and where you cannot do
accounting. Here is an item of Rs. 14
crores for one Ministry, namely, the
‘External Affairs Ministry. What da
they 'do with Rs. i4 crores? The House
has a right to kncw this. Why is it
that this amount has doubled in :the
last three years? What has happen-
ed? We want to know these things. -

Then, of course, you have the CRP,
the Central Rokka Peeta, these people
will be hounded bv the people within
a very short time and the time .hos
come for that. What is the expendi-
ture on this? Those who are not in
the know of things may kindly get
educated. Compared to the expendi-
ture of Rs. 6,96,47.221 in 1966-67, In
1972-73, it has nome to--can ycu
guess?—Rs. 37,37,85.297. In six years,
Mrs. Gandbi may kindly hear me, it
has.gone up by 600 per cent. That is
her welfare Stats,

. -And what do.tha States pay for this?
The State Governments were made to
pay Rs. 15,71 crores--fcr maintaining
the CRP, or ‘o b: exact Rs. 15.71,63,
745.4. Out of that of course, 1:y
State, -under their regime tops the
list with ‘Rs. 3.85 crores. For:this
enormous expenditure on _policing,
what do you get? You do not get
food but .you get bullets. Here .is a
statement showing the number of oc-
casion -on which the CRP had resort-
ed to firing -in -each State during the
last five .years; in 1970, they did sc. 63
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times, and in 1271, they did w0 04
times. 1 am quite .sure Mrs, -Gendhi
will recommend «!l the CRP com-
mandamts for President's Wwind. ¥t
is a wonderful job that they have-done,
they bave done the money's werth.
That is what it means.

" Here is Shri Unnikrichnan. -After
his gallant work in Moscow, it is nice
to see him here. It is very nice to see
him. The ooint i; that he cannct
hood wink us. ide has volunteerd to
give a cut of Rs. 50 But do the
people outside kncw tkat Rs 50 .is
even less than a day’s daily allowanc:?
How many times does he come here
for Parliament as well as for commit-
tee meetings? How much has he
sacrificed? Let th: people know about
it. If he is bold rncugh, let him come
forward with tke answer. We do act
believe in gimmirks, ard we do net
go in for it eitl.or

The growth of monpoly is enotner
scandal. I am rot talking of Rama
Goenka's poster of Rs. 14 lakhs fame,
the beautiful photu of Mrs., Gandhbi
brought out by one of the leading
blood- suckers of the jute-growers of
West Hengal, a wonderful plasti:
multi-colour painte” photograph, very
impressive; naturally, they admire her
and they like her. But what is the
position now? Let us gee, .

SHRI SHYAMANANDAN MISHRA:
Why does he deny him of that plea-
sure?

SHRI JYOTIRMOY BOSU: Now,
I shall mention the total growth in a
sets of 20 large houses. Let not Mr.
Chavan go 'o sl*ep; I do not wan! to
be harsh on him. hr~ause he must te
feeling tired. Th= total assets of theiz
20 large house< in 19€3-64 were ‘Rs
178093 crores ‘and now they have
come to Rs. 812877 crores. This ¥
‘the soclalism of Mrs. Gandhi. ‘Mono-
polies are Hwindling. Poor common
‘people are growing, and they are
-growing :in starvation, tut these pmu-
.ple .are rdwindling in poverty. So, that
‘is very simple,

No-confidanse  KARTHRA 30, M5 (54AKA)
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Then perc*itage.u! growth .of aseets.
Can you .imaginc 47 Birlas "vwe
grown hetween 160 and 1068-70 siig-
per cent, ACC 57.3 per cent, Thapacs
761 per cent, Surajmal Nagermiul-
one of the biggwst lax-evaders; T am
told the arreas .are around Rs. 6
crores-have grown 1o .the tune of
87.8 per tent,” Walrhand 64.3 per cent,
Sri Rams 114.1 per zert--Shri Vayala-
Ravi is looking very %wrd at me; pleaze-
hear, Mr. Sociallg!--Mafatlal 2588 vor
cent, Killick 73.7 per cent. ICI—they
are very British; you cannot touch
them; they gave you freedom--204.3:
per cent. ’

SHRI '.CHANDRAJIT YADAV (Aza-
mgarh): People got {*n freedom; they
did not give us freedom.

SHRI .JYOTIBMOY ‘BOSU: That s
what you say.

-SHRI K. .. UNNIKFISHNAN (Ba-
dagard); He was in the British army
then.

SHRI .JYOTIRMGY BOSU: That is
right.
This reminds me of what I saw.

yesterday. VYesterday I saw a phrte-
stat involving a Aujy» Sabha member
who have gone to UP as a personal’
observer., .

MR. DEPUTY:SPEAKER: Do nct
refer to a member of the Rdjya Sabhn.

- SHRI JYO'RMOY BOSU: I nave
not mentioned the vame.

MR. DEPUTy-SPEAKER: Eveu so.

SHRI JOYT[OMOY BOSU: Do not
get alarmed.

MR, DEP'UTY -BPEAKER: It is 'not"
slesirable o do it.

SHRI JYO‘I’IM!OY BOSU: 1 aave:
not mentioned the mame. I saw the
photostat of :a genlleman who was
sent to UP-for the orgahisational elec-
tion of a particulsr ruling party—
1 will not say which party. We have-
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~Seen his photostat, a man who was
-econvicted time and time wgain under
the Essential Fond Act, Bihar, smug-
gling in food, travelling without
sicket and beating up railway em-
Ployees. As for me, 1 was wraring a
‘uniform and dsing the job that was
_Biven to me. I 2ni proud af what
I have done. That gives me courage,
that gives me conviction. That is
‘why I am here tc voice the difficul-
.ties of the penple before these old
people who have rompletely failed
the people.

SHRI K. S. CHAVDA
"What is the namn?

(Patan):

SHRI MADHURVYA HALDAR
-{Mathurapur):. That man is Kesri.

SHRI JYOTIRMOY BOSU: I do
-not want to mention the name. Kesri
-or no Kesri, I do uct want 1o men-
tion the name (Interruptions).

SHR] B. P. MAURYA
“What is going on?

(Hapir):

SHRI JYOTIRMOY BOSU: M.
-Chavan may hear :his. I shall give
-the grand total of advances by finan-
- clal institutions to 1% houses starting
from ACC, then Bangurs, Birlas, ICI.
“Duncan Brother: of Ram Goeaka and
80 on. You have financed through
- six institutions a total of Rs. 34,168.866

lakhs. As for 73 houses, it is a much
' bigger flgure. The whole policy has
been pro-monopoly in character.

Then what about this wonderful
..shere market boom? Do you know
-that the share market equity price
index has recorded the highest price
-rise in the country? In one case, it
touched 138 per cent. Here is a won-
. derful write-up which says:

“General expectation that a dual
price policy would be followcd in
the case of other basic commodi-
tles like cement, cotton textiles, ferti-

- 1iser, chemicals and paper ghares—
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have gone up substantially, Cotton
mills are faring extremely well”——'

Bcbaﬁde the people have to pay
through their nose three times the
price, twenty times the cost of pro-
duction—

“Their profits have increased. In
several cases, dividends have been
raised. There have been instances
where the appreciation \n price has
been much more than 100 per cent.
For instance, while in the case of
Baroda Rayon it is 141 per cent,
New Sherrocks are up by 122 per
cent”,

What is Mrs. Gandhi’s Government
doing? What is Mr. Chavan doing?
We do not know.

When you see there is rocketting
of prices in the share market, you
must understand that there is seme-
thing wrong in your policy, if you
are talking about socialism. But if
you accept socialism and pro-mono-
poly policies, then of course, there
is nothing to say you; you are all
right,

Then there is another write-up. It
says:

“For example, companies like
Hindustan Lever, Brooke Bond,
Pfizer, Union Carbide, Indian Alu-
minjium and Phillips India are com-
panies whose pre-tax profits were
not less than Rs, 4 crores during
1972-73. Correspondingly, the divi-
dends declared by such companies
are on the high side”.

There are numerous instances. I do
not want to go into degails.

Then about foreign companies, what
were the asgets, turnover and profits?
In 1968-60, the @assets were Ra.
1,234,20,85,000. That has increased
now by 30 per cent in three years'
time. The turnover and sales have
increased by 50 per cent. Profit be-
fore tax.has increased by 50 per cent.
Profit after tax has increased by 100
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per cent. That is your socialism and
that is what you are doing.

Take Cadbury; it ijs the mirror.
Their paid-up capital is Rs. i2 36,000
Profit remitted in 1970-71 and 1971-72
1s Rs, 99,06,000. This multi-national
corporation will eat up. They have
already started bleeding the economy
altogether. If on top of that, they
are brought in; we shall be finished.

Then there is the question of Lluck
money. I have produced documents
to prove that Mrs. Indira Gandhi does
not want to suppress black money,
She does not want to curb the circu-
lation of black money, If she had
taken to demonstization in  Novem-
betr, 1970, when the black money was
assessed at about Rs. 7,000 crores, the
prices would have been checked.
Black money stands today at over
Rs. 15,000 qrores. (Interrupbions).
Black wealth? I am telling you, it is
Rs. 15,000 crores. Do you think it is
a healthy sign? It is Rs. 15000
crores. But what can be dome? The
Prime Minister is a product of black
money. I[f the black money were not
there, your elections would not havsi
been fought. Your contributions
would have been none. And you
would not have been here as you
are here today brpause you are a
product of black money and black-
marketing.

In the home front, for the common
man, above 40 per cent—that is the
Government’s figure—are below the
poverty lin¢j; there is the lowest per
capita income in the world here, and
the deterioration had been much
faster during the last four years of
absolute rule of Mrs. Indira Gandhi.
Famine and starvation have come to
stay with us. In Bihar, Fastern Uttar
Pradesh, West Bengal, Maharashtra
and Orissa, the conditions are as bad
as in the pre-French revolution deys
when marn and dog shared the same
dustbin. You are a great glory every
wheref and you belong to a society
of mutual admirers,

KARTIKA 30, 1895 (SAKA)
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Drought is your pretext, because
193' drought-prone areas, whatever
little money that you had allocated—
the last three years figures; have con-

vincingly shown—you have not
bothered to spend it. Now, today,
ycu are blaming drought. Out of

your cultivable land in the country,.
no more than 20 per cent is irrigated..
That is your performance in the past.
27 years. (Interruptions) I will give-
you the figures, Regarding unem-

ployment, the less said the better.

The figure for educated unemploy--
ed has gone up by 100 per cent, and

in 10 years,—] have a rough guess.
after serving on the Unemployment.

Committee—you will find that a third.
of the able-bodied population of the

country is either unemployed or vnder-
employed. There are no human

rights in the country. Trade union

rights have been trampled. Parlia—
mentary democracy and civil libertics
have ceased to exist.

Who has been the upholder? The
Research and Analysis Wing has be-
come the upholder of all this on your
behalf, Their people are thronging
around us. They have committed no-
less than 3,000 secret murders in the
last two years, under differemt ope-
rations. I will name one operation:
which wus finalised when Shri Ajoy
Mukerjee was about to resign the-
Chief Ministership; that is ‘“Opera-
tion Hooghly.” 3,000 secret murders.
have been made a target and even to-
day, we have lost a life in Durgapur,
and there was another man, Nitai-
Sarkar. I wrote a letter to the Prime:
Minister but she has not got the time-
for one single poor individual. You
have rigged the elections and you have
unleashed semi-Fascist rule in West

Bengal, Jammu and Kashmir and’
Tripura. There is police-protected

gangsterism. Although the Mainte-
nence of Internal Security Act has
been struck down, it still continues;
to be applied wherever they want.
In the Aligarh Muslim University the
Muslim students who took part in am
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agitation were not spared. Thqr are
being mude to rot in the jail because
threir cases are not reviewed. Im West
Bengal alone during the period 7-5«11
1o 30-6-73 the number .of people
<detained was 7,604, Fresh detention
in West Bengal was 1,044, The pea-
ple in detention as on 30-§-T3 was
2,030. The latest figures which we
‘have been given are copdradicting
«ach other.

Sinee the 1972 elections the CPM
have lost 90 lives because of rmur-
lers, and these murders’ were com-
mited by hoellgams, gangsters and
policemen. The number of Congress-
men murdered is 25. You have seen
huow the other day one MLA, Bhri
-Chendru Mitra, was hashed to @eath
Py Congressmen in his own house.

The indiscriminate use of power
1o cow down the political opponents
and not to spare even the weaker
sections, the workerd and the mJ.-
dents, is' a deplordble thing. I can
aMure you that whatever you may
#ay about your deing well, thet will
wnount to your living like an ogttich
which 1 hiding its head in sand and
refusing to see what Iis happemng
-outside. The whole world 15 laugh-
iWg at you, your poverty, your mis-
mamegement and, on top of that, your
dichltorml rule,

You havel oocupied with the help
of the CRP and police 300 trade union
offices. In Raniganj the CRP people
will not allow our trade umion offices
10 be opened.

You had a massive mandate. 1In
#pite of that, you had the record
number of President's Rule after the
1971 elections. We were branded as
a microscopic minority. In spite of
that you had the maximum number of
President’s Rule. You have heaped
al the hlame on us. ¥ou want to
demolish and annihilate the oppesition,
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" Wou are new busy designing how
to rig the elections in UP and Orissa
You have no scruples. You are mak-
ig a shameful use of the All Indis
Radio and other mass media hy coer-
sive methods and manipulation of
newsprint allocation. This is shame-
less use of officlal machinery. Onlyv
two days ago Shri Bahuguna =aid
that he is rushing extra quantity of
cement to UP. Their quota was
150,000 tonnes which had besin raisel
to 3 lakh tomnes. Now it is going to

be 5 lakh ‘for UP. This has
appeéared fn yout paper. The States-
mon. Now fertilizers, food, cement,

‘werything s being rushed to UP.
Now Shbri Tripatht ‘will go for tla
opening ceremony of g particular road
in UP-because he i3 the Road Minis-
ter and he'has Yo develop a Stnte
whieh' has been bwckward so long.
Eut- why thiy is @¢rfe only just be-
fore thé elections? T.Hlly the other
day, as a mational Mntegration process,
Strimeti Gendhf - opéned a bridg=
w¥ich conpectd Mansi with Lucknew
The people ‘of Jhanst did not travel
t¢ Lucknow so long and now they
tur do it. Now that the elections
ure cdming, i is a special type of
natiowa] integration which is taking
plece in UP and other States. Sur!
Chavan is smiling, but he Is coming
frorn Meharashtrs. -

Coming to the land refo'm policy
T have gone through some of Lhe
legislations that your party in power
in different States have brought into
ecxistencsy Many lawyers have iloid
m# that the laws that were in exist-
ence infact restricted land-owning
to some extent, but the present laws

have opemed 1he flood-gates. Thev
zte nothing but a joke. The sgme
£} plies to the move for an wurbam

property ceiling.

Coming to diffusion of ownership
of rmewspapers, Shrimatl Gandhi can-
not certamly disturb the mmass meila
vwners. They arq great people who
kelp her by seeing thast what we sa7
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Ivere does rot go to the people ard
what they say here ig magnified and
given to the people. For' that they
£1€¢ given newsprint and Governmeii:
advertisements. On top of ihat, there
is the threat of diffusion of ewnership.
You gentlemen on the opposite kind-
ly educate me what happened to the
diffusion of ownership. It has become
an abandoned commodity on your
shelves since three years ago. Now,
you are talking about another gim-
mick, delinkng of ownership. We
understand these things. We know
yvow much too well. We know Mrs.
Indira Gandhi very well. The whole
thing' is not only class=oriented but
immoral and dishonest. I am very
sorry ‘to say that the present Prime
Minister is fountain-head of all cor-

ruption’ and mal-practices in ' the
counfry
~What. the Santhanam- Committee

had said in 1964 is still difficult for
Mrs.- Indira ~ Gandhi te implement,
Take, for instance, her own' case. Let
us ‘be fair. :In 27 yearg’ time, there
were lots of corruption cases and
Ministers and politicians were put in

doek _But never before a Prime

ster was brought into contro-
versy. Never before a Prime Minis-
ter was put in the dock on charges
of use of official machinery for per-
sonal gains. :

Here is a case of Maruti Why I
am mentioning this is that I have re-
celved a letter from Mr, Mirdha, a
few days ago, dated November 13,
1973 which says:

“As you know, such an allegation
__has already been examined by a
group of four senior Ministers.”

Now, that really provokes me because
I have  got very -thick files on that.
Mn Subramaniam is very unhelpful
to - me. He does not even acknow-
ledge letters. ‘It takes three to four
months to get any reply. He is more
loyal than the:King. He is g commo-
dity like a liquid and he takes: the
shape .0f the vesse] in . which it is
¢ontained—-His - Master’s Voice. The
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American President, Mr. Johnson,
gave him a certificate saying, ‘“We

have got a great friend in the Cabi-
net, Mr. Subramaniam.” Today, he
is a great friend of Mr. Brezhnev
who is coming here. This is a variety
of people’ we have got on the oppo-
site, peither fish nor flesh, a bunch of
characterless opportunists,

This Maruti vis-a-vis small peasants
is a very shameful affair. In 1964,
let Shri Jawaharlal Nehru assured
the local leadership, a very senior
Congress Member who used to be a
close companion of late Wahatma
Gandhi—he told me personally when
I visited Gurgaon—that no land in
that area would be acquired. Now,
the land acquisition is, again, a tale
of tales. The first Notification was
dated 24th February, 1971 under Sec-
tion 4 of the Land Acquisition® Act
to be read with Section 17(a). Mr.
Fakhruddin Ali Ahmed is a lawyer;
Mr. Chavan is a lawyer. Let me see
who else will understand 1. Of
course, they cannot express it here.

Now, to be read with Section 17(a)
means it bars the owners from lodg-
ing an objection. It was challenged
on the ground that there was no
Emerge c¢y. The Advocate-General,

¥ B Tewtia withdrew the ac-
quisition order on 20th March, 1971.
The second Notification under Section
4 was issued on 24th March, 1971
covering villages, Dhundahera, Mulla-
hera, Shahpur and Enayatpur, etc.
There was an objection received from
the Chief of Air Staff, Air Marshal
O. P. Mehra who said that it was a
defence property. I have got a true
copy here. I went to Gurgaon and
Chandigarh. Officially, they did not
give me a copy. I got a copy. They
say that this land is covered by
Defence prohibitory order. That was
ignored. There are other objections.
Filed by whom? By Air Marshal
H. C. Dewan, ~Air  Marshal Y. V.
Madlse, Mrs. Nina Galeria, daughter
of - Air 'Matrshal + Shiv Dev Singh,
Deputy Chief of “Air Staff, Air Com.
A L. Saigal,, and  Air Marshal
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G. B. Singh, Air Officer command-
ing the Western Command. The
important points pointed out are:
“that the potential market value of
the land at present is not less than
Rs. 75,000/- per acre due to the land
being on the roadside....” and ‘“{hat
the present notification also contrave.
nes the provision of the Government
of India, Ministry of Defence letter No.
Air HQ/20851/114/ORG/AF/1106/2/D
(air gtores) dated 13th August, 1956
and also further contravenes the
Government of India Gazette Notifl-
cation No. SRO-6 dated 11th January,
1969 which provides a safety belt of
1000 yards all around Ammunition
Depot located in this Hadbast (copies
attached)”. This is signed by *“Air
Marshal Om Parkash Mehra, son of
Shri Jagat Narain, resident of New
Delhi, through (Rao Surendra Singh)
Advocate, Gurgaon”,

The Chief of the Air Staff says that
there is a prohibitory order on the
land but because it was Prime Min-
ister’s son, for a very priority sector
of Production of small car—no diffi-
culty about petrmoleum products—it
cannot be disallowed.

Mr. Bansi Lal's letter says that “the
land was acquired at the rate of
Rs. 11,776" which includes a surcharge
of 16 per cent on cost of building, hut,
wells, etc. The net price paid to the
peasants was Ri. 9,000 per acre, while
the market value was Rs. 75,000 per
acre. This was what was done.

Why is it that ».r Mirdha's reply
says that the matter is sub-judice? If
they want to go to a court of law, it
is all right. If a letter comes about
an ordinary man, it is alright. A
letter like that cannot come when the
Prime Minister is deeply involved in
it, when it is about her own son.
Why should the Prime Minister take
shelter under the table of a district
judge? What does the Ministry say
about these irregularities? We want
a copy of the report to be placed on
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the Table of the House because it is
a serious charge. For the first time
in the history the Prime Minister is
being charged with adoption of cor-
rupt practices and malpractices of
official machinery.

Did Shrimati Indira Gandhi not say
in Lucknow in a public meeting, ‘I am
now going to institute &n inquiry into
the Maruti affair'? It came out-in
the papers. (Interruptions) She can
get away by saying that everybody
other than she speaks the untruthg
That is her contention. Rather, she
is the only truthful person because
she is the Prime Minister of this coun-
try! Why not have an inquiry? If
there is no skeleton in the cupboard,
she should come forward for a Parlia-
mentary Probe into the whole affair
of Maruti from the time of giving the
letter of intent to the priority sector,
industrial licence, land acquisitien,
giving of cement and coal, collection
of money; all these should be gome-
into. The cupboard is full of skeletons.
Let there be a probe. But she cannot
afford to have that because the UP.
election is coming, the Orissa election

is coming. grer Wz gt WAAT | TAW
wTA ) WA | qg A FET TG
wrfeq

So long they were saying that the
Defence prohibitory order was not

in force. I have quoted from the
Government of India’s order. (Inter-
ruptions).

15 hrs.

We want a thorough probe. This is
the third time the company has been
given extension in licence and if the
Prime Minister chooses to- disapprove
of such a thing, the country will go-
with the impression, the world will
go with the impression that !he Prime-
Minister of India has taken recourse
to means and methods which are not
proper for a person of her stature.
This is the condition of the rising sum
of Asia—my young friend from West
Bengal on that side described hery
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What happened? The objections were
called on 26th May 1871. 200 objec-
tions, I am told, were heard alto-
gether. The Land Acquisition Officer,
Mr. Yadhav, pointed out the availa-
bility of more suitable land, banjara
land, not cultivable on the Mehrauli
Road via Chattarpur—Sikandarpur at
8 very low market price and “that
was not heeded to. Now, the Go-
vernment rejected the report. A
notification was issued, Next day on
24th June, 1971 notice under Sec. § was
received by the advocate who advised
the clients to file objections on or
before 10th July 1971

SHRI B. P. MAURYA:
time is he to take, Sir?
he has already taken.

How much
One hour

SHRI JYOTIRMOY BOSU: Don't
get agitated. Don't feel exposed so
soon.

SHRI B. Pa MAURYA: How much
time is allottad to him?....{Interrup-
tions).

SHRI JYOTIRMOY BOSU: On
10th July 1971 the Land Acquisition
Collector came to Gurgaon at 10 a.m.
to the Zila Parishad office...

SHRI B. P. MAURYA: There is no
limit of time for his speech, Sir?

SHRI DASARATHA DEB (Tripura
East): The Chair is not to be guided
by you. ...(Interruptions).

MR. DEPUTY-SPEAKER: Order,
please. Kindly take your seats. Now,
I am conscious that he has taken one
hour. Even for a short duraticn
discussion the mover is given ordi-
narily about half an hour. Now, in
this case... (Interruptions) Order,
please, In this case no time has been
fixed yet. The Business Advisory
Committee is yet to meet and fix the
time.. . (Interruptions) Order, please,
Bo, unless I know how much time is
fixed and how much time is allotted
to each party... (Interruptions) Or-
der, please, even so, there has to be
2231 1L.S—9
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a lmit. I am working out on the
basis that if the discussion is for 2§
hours and half an hour is given to
the mover of the motion, suppose it
is fixed that time for this debate will
be 12 or 15 hours, what time should
the mover get. This is the handicap.
In any case, I think Mr. Bosu will
now conclude.

SHRI JYOTIRMOY BOSU: Now,
the second thing that is started is this
Maruti Consultancy Service which 18
owned by the Prime Minister's son
and her daughter-in-law. Now,
according to the memorandum that
was sent to her, the Consultancy
Service will receive a consultancy fee
of 3 per cent on overall turn-over.
According to their project report, in
1973-74, the total sales will be about
Rs. 80 lakhs and the total technical
know-how fee for 1973-74 will be
Rs. 16 lakhs and during the period
1974—78 il will go up to Rs. 108 lakhs
and odd. Consultancy service owned
by a family, people who profess to
believe in socialism—Rs. 110 lakhs is
the technical know-how fee. I asked
Mr. Subramaniam as to what are the
other projects. Mr. Subramaniam re-
fused to give it because he cannot
afford to lose his job. I can under-
stand that.

Then, there is this scandal, *The
Safdarjung Fly-over Scandal’, Sir,
Mr. Bhola Paswan Shastri has been
writing to me for the last three
months, saying, “The matter is re-
ceiving my attention.” The contrae-
tor claimed money from the young
boy as this young boy owed the con-
tractor some considerable sum for the
civil works for Maruti. When court
action was threatened, then, the
whole thing was engineered and the
entire Governmental machinery was
geared up and now it has been found
that there is no case and the man
hag gone to the Court for compensa-
tion. Mr. Bhola Paswan Shastri has
so far refused to clarify and tell us,
if it is really a fact or not, that Go-
vernment will be put to considerable
financial loss because the contract
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has been given to somebody else and
that will cost more. Of course, it is
a public sector project. I am glad at
that. But they initially gave it to a
private contractor and during that
time this dispute arose over some-
thing else.

1 do not want to talk about Nagar-
wala. I do mot want to talk about
Jagota. 1 want to talk about some-
body definitely. It is about my dear
friend Nagad Narain. He is not to
be seen here. If you want to know
the ways of making quick money you
must go to my friend Mr. Lalit Nara-
yan Mishra. He did so many things
in the Bharat Sevak Samaj. Then
we know about the Kosi project.
What happened to that Kapur Com-
mittee's Report? Is it still under the
consideration of the Cabinet? What
happened to the Dutff Committes Re-
port of the U.F. Government, in re-
gard to the quick money-making
business of Mr. Nagat Narain and his
family? What happened to the
Stainless Steel deal of Mr. Tulsian?
Mr. Nagat Narain, by changing three
specific conditions with regard to ex-
port entitlement of ferro silicon,
allowed him to make crores of rupees.
Can I call him a V.D. in Indian poli-
ties? Today, this gentleman is so
very indispensable to the Prime Min-
ister of this country that he cannot
be dispensed with. Some 100 M.L.As.
have given a Memorandum against
this man, No country can have a
Minister with that sort of mud on
his face, but he will not be removed,
if it is inconvenient for Mrs. Gandhi,
and it will not take place. In his by-
election, I am told, Rs. 70 to Rs. 80
lakhs were spant. For the unsealing
of Pandey Ministry the amount spent
wag slightly less, Rs. 25 lakhs. For
each district in Bihar, substantial
amounts are allotted, that is
Rs. 26,000 to see that his interests
are looked after. My friends are
looking uncomfortable. ...

SHRI SHYAMNANDAN MISHRA
(Begusaral): They are jubilant,

NOVEMBER 21, 1873

Motion 256

SHRI JYOTIRMOY BOSU: Mv
friends from the Press will forgive
me. I am talking about Lalit Narain
Mishra. Everytime, I am told, he
goes abroad, he gets wrist watches
suit-lengths etc. For getting cove-
rage in newspapers he invites them
for dinner and articles put in special
envelopes are given to them. Some
select people are given special enve-
lopes. Those envelopes contain some-
thing which Mr. Chavan deals with
every day,—Finance. Shri  Mishra
should welcome an engquiry to let the
truth come out.

He tried to do that with me. But
I do not want to do that here.

SHRI B. P. MAURYA: He is al-
ready on the pay roll of Shri Singma.
If it comes to me I can prove that.
There is a limit to each and every-
thing.

SHRI JYOTIRMOY BOSU: Now 1
come to wheat scandals. The Bihar
Estimates Committee has commented
about him in their report. He is now
busy allotting wagons at the rate of
Rs. 2 lakhs and odd a day of course,
here, I am not talking about the dis-
posal of scrap which is being doue
by somebody else.

w feafa fag  (Wdcgy) ¢
IuTEAE o Tig & gigar €5 ¢ &
# wRY faaE ™ 21 9w 1 Iy
Ay T Erd 1T TTT AT R )

SHRI JYOTIRMOY BOSU: I want
to ask one question here. The mat-
ter was also raised by my friend in
the Rajya Sabha, The gentleman
Shri Darbari against whom there are
corruption charges has taken a
licence. .

SHRI K. N. TIWARY (Bettiah):
On a point of order. He is bringing
in so many charges against so many
people but he is not producing amy
proof in the House. He is bringing
all types of allegations of corruption
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@against the Prime Minister, against
her other ministers and against the

party. Is it proper?

SHRI JYOTIRMOY BOSU: Tewary.
ji 1 have got proof with me, I
am talking about Shri Darbari who
used to- be of assistance to my friend
in the Ministry of Foreign Trade who
has taken a licence, I am told, for
150 shoddy spindles. He has follow-
ed him in the Railway Ministry be-
cause money is collected fo: the allott-
ment of wagons. [ want to prove
how corrupt this Government is.
Shri D. P. Dhar, the Planning Minis-
ter about him I have got a photostat
copy. ...

MR. DEPUTY-SPEAKER: Any-
way you will please produce that.

SHRI JYOTIRMOY BOSU: I shall
produce that. There is an agent for
a French engineering firm in Delhi
headed by a man called General
Pinto. There is a telegraphic code in
which Shri D. P. Dhar, Planning Min.
ister has been described ag ‘Pilgrim’
and I have got with me the photostat
copy which says the following. That
is sent to his own firm.

*Boulat confirms programme for
Dhar at Paris on dates proposed.
oK.

Then, there is another interesting
thing. It says:

“Pilgrim of Planning Commission
coming to Paris on purely private
visit mainly for cardiac treatment.
Has expressed wish for informal
contacts with our Principals and
Banks for fertiliser and reflnery
programma.”

*“Has asked if our principals
would kindly book and meet ex-
penses for him at Hotel Intercon-
tinental (Paris) for the 10 and
Wed. 11th July. If possible I sug-
gest you also place car at his
disposal.

“pilgrim and Poacher returning
from holidays Kashmir on 25th
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June. Liaise through Jimmy......
I do not want {c mentioa the name.
It ends:

“you should definitely be back in
Paris for suca meeling.”

I have not known Europe at all for
cardiac treatment. Paris is not lor
this treatment, It is for something
else, If you want I can make this
over {0 you as & public document and
you can have a goodlook at it.

Now I come to wheat bran scandal
in West Bengal. This bran scandal
is a F.CI. project. Former Food
Minister repeatedly demanded in the
Assembly a judicial inguiry not only
in regard to the wheat bran care. The
Chief Minister also wanted it once.
Later on, I think Shri Priya Ranjan
Das Munsi also made a public state-
ment demandiag a judicial 1wquiry,
but then it was found....

SHRI PRIYA RANJAN DAS
MUNSI (Calcutta South): That my
hon. friend is involved there, and, that
was why I stopped it.

SHRI JYOTIRMOY BOSU: that
Mr. Prabhu Dayal Gupta was involv-
ed, and there are lot of documents
and photographs, and I am told photo-
stats of cheques are travelling to-
wards me. It jg all about the clos
friendship that existed between Mr.
Prabhu Dayal Gupta, the main leader
of the bran scandal and Mr.
Siddhartha Shankar Ray. Is it true,
we want to know, that he paid for all
the expenses of the cars that toured
during the two elections? I do not
want to go any further into that.

1 am only saying that their dooms-
day is coming. The Delhi bandh and
the West Bengal bandh have shown
them what the writing on the wall
tor them is. If Mrs. Gandhi believes
in what she says, she should resign
and seek a fresh mandate from the
people, as she did in December, 1970.
Otherwise, people will know what she
is made of. I thank all my hon
friends opposite for shouting at me.
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MR. DEPUTY-SPEAKER: Motion
moved:

‘That this House expresses it

want of Confidence in the Council
of Ministers.”

SHRI B. R. BHAGAT (Shahabad):
For an hour and a quarter, the House
heard an astounding performance, a
phoney performance which lacked
conviction. Although the hon. Mem-
ber who moved the motion made a tall
claim of raising big issues on a motion
like this, he ended in a sad whimper
and only indulged in witch-hunting,
character-assassination, petty issues,
and it seems again that the hon. Mem-
ber who just has come from Bengal
after the big flop of the Bengal bandh
was suffering from utter frustration,
and instead of his usual aplomb or his
marshalling of facts, he indulged in
irrelevant issues. I think this will go
down as the most unusual perfor-
marnce of an hour and a quarter where
he not only inflected a speech on the
House but wasted the time of the
Heuse.

It is difficult to join issues with him
because he brought the debate to such
a low level that one cannot go down
to that level, and I do not propose to
go down to that level. Instead, I want
to take up the issues which he has
mentioned in the motion and join issue
with him on every matter on every
item. It will be my effort in the time
at my disposal to bring. the proper

perspective in this debate. It is a di- -

fAcult task because he has created an
entirely ugly situation by all sorts of
recrimination and by raising wild ac-
cusations, half-truths and so on. I do
not know how to describe the entire
tenor of his speech. The issues that
he has raised in what is the longest
speech of his....

SHRI JYOTIRMOY BOSU: It is not
my longest speech.

SHRI B. R. BHAGAT: I think o
the no-confidence motion this will be
the longest speech which the hon.
Member has delivered. He has sald
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that parhamentary rights and ecivil
rights have ceased to exist. Can there
be a greater travesty of facts? He is
using the uqvlerelg:n and independent
forum of Parliament and is still saying
that parliamentary rights do not exit.

Then, he has said that there is a fas-
cist,

SHRI S. A, SHAMIM (Srinagar):
Semi-fascist.

SHRT B. R BHAGAT:....seml-fas-
cist Government. I think he has used
refined language at least in this res-
pect.

Then he sajd that the expenditure
on security has increased. All this he
said. I do not think anybody, even
he, believes in this. All these phoney
issues are not going to carry convie-
tion with the people,

If you read his earlier performances,
speeches, he has repeated ad nguseum
most of the points he made today in-
cluding the profits made by Hindustan
Lever. Last time he made that point.

Then he indulged in character assas-
sination of my hon. friend, Shri L. N.
Mishra. If you see his speeches in the
past, he has repcated the same thing
over and over again now.

SHRI SAMAR GUHA: What about
your MLAs from Bihar?

SHRI B. R. BHAGAT: I am speak-
ing of the hon. member's speech. Why
are you bringing in irrelevant things?

SHRI ATAL BIHARI VAJPAYEE:
“Hundred Bihar MLAs demand ouster
of Mr. Mishra”. They belong to the
ruling party.

"SHRI B. R. BHAGAT: Lastly, he
came to the well-known obsession of
his, Maruti. He has tried to demand
a parliamentary probe. Whatever the
facts have been stated a number of
times in the House. There were @
number of debates on this House on
this matter. They have been effee-
tively answered, dealt with.
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Then the member goes on. because
he believes in that ignoble dictum that
if you repeat a thing a hundred times
even a half-truth or untruth, it will
carry conviction with the people and
become truth,

SHRI JYOTIRMOY BOSU: Which
one are you talking about?

SHRI B. R. BHAGAT: The hon.
member has claimed that he is speak-
ing on behalf of the people. I think
there cannot be a taller claim than
this. Nowhere has the consideration of
the people been in his mind. He has
nothing but vile and personal accusa-
tions against the members of the Gov-
ernment including the Prime Minister.

We are gware of all these things.
It is a well-known fact in history and
in parliamentary democracies wher-
ever there is freedom of debate and
freedom of expression that when you
run short of issues you desceng 1o
personalities and character assassina-
tion, This has happened in history and
the Opposition, devoid of any basic is-
sues, are not able to raise uny national
jssues. They are not able to galvanise
the popular feeling in the country for
constructive national purposes. Ins-
tead of that, here is an Opposition
which is trying to divide the will of
the people, which is trying to weaken
the will of the people and rasing
wrong and petty issues. Issues which
can be debated in a corporation are
being raised here in the national plat-
torm, This is a very tragic situation.
1 think the people are not going to
forgive this, Because the Opposition
has a legitimate and responsible role
to play; particularly now, we are fae-
ing a very difficult time in the country.
There is a very difficult situatien on
the economic front. What is the role
of the Opposition? Of course, they
have a right to raise basic issues
through a no-confidence motion. But
thie hasx lLecome a sessienal ritual
which the hon. member has indulged
in.

. He has said that this motion is over-
due. He started with a bang that here
is o no-confidence motion which is
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overdue, but he ended, as [ said, jn a
whimper. What are the issues he has
raised?

SHRI JYOTIRMOY BOSU: Doctor,
heel thyself.

SHRI B. R. BHAGAT: He raised the
issue of prices and unemployment. But
he just vaguely mention them. He
said that prices have gone high. He
said that the unemployment situation
is difficult. He merely stated the basic
premises. Has he gone into them?
Has he joined issue on any of these
issues which he raised?

Therefore, 55 I described in (he
beginning. Thig is a phoney perfoim-
ance lacking convi.ction, He has stated
these issues by way of a no-confidence
motion, but he has refused to deal
with them. He refuse to deal with
them. Why? It is the basic ques-
tion. Why? Here is a very difficult
situation. I know the Gowvernment
spokesmen, right from the Prime Min.
ister and other senior merbers of the
Government, have stated that we are
facing a difficult situation not
today but over g number of years.

SHRI SHYAMNANDAN MISHRA:
Who has made it difficult?

SHRI B. R. BHAGAT: When wa
talk of realities, when we talk of ob.
jective conditions, when we talk of
facts, he says they are pretexts; he has
said that they are pretexts; he sald
that drought is a pretext. He said it is
a pretext, when we talk of national
and international forces leading to in-
flationary spirals in the world or in
this country. About the natural and
other difficullties that this country has
faced, he says it is all a pretext. When
we talk of facts, when we analyse the
situation and we are prepared to meet
this situation, this challenge, square-
ly, as- was sald earlier, he says it is all
pretext. I say we will meet the situa-
tion squarely.

1 want to come to the reasons. Let
us take the main issues listed in the
debate. T\ the p: blem of prices.
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It is true that we have been witness-
ing a very hiin level of prices, and
we have not made a secret of it. There
ha been a 21 per cent rise in a period
of z'rs. It is an unprecedented rise.
We accept that.

SHRI JYOTIRMOY BOSU: 21 per
cent at what level?

SHRI B. R. BHAGAT: I do not have
the time, and I do not want to confuse

the issue as you have done. It is 21
per cent.
SHRI JYOTIRMOY BOSU: At

which level? Wholesale or retail?

SHRI B. R. BHAGAT: 12 months
from September. Within 12 months,
it was 21 per cent. Can there be a
clearer statement than that? I think
,the hon. Member should come forward
and realise it. I do pot want to con-
fuse the issues. It is an unprecedent-
ed rise. But what are the factors be-
hind this? We had this big {all in
production of foodgrains. We had an
unprecedented drought over the last
year in the country, and we had also
the international forces; not only in-
flation in the country but the import
-of inflation. You see the world picture
today. Our economy is an open eco-
nomy, where we have a large inter-
national trade which is a growing
trade. All these factors led to a com-
mitment, and a certain commitment by
way of rise in prices and a very large
expenditure to meet the drought situa-
tion and other expenditure. All this
led to a pressure On our economy.

The hon. Member quoted certain fig-
ures to show that deficit financing has
been increasing. It is true that we
undertook certain commitments, which
were inescapable. And, therefore,
there has been an increase in deflcit
financing and there has been an in-
crease in the level of prices; and there

" has been a fall in production of food-
grains, and there has been a very
difficult economic situation.

What did the Government do? The
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Government did not wilt. Whataver
be the pressure, it was a very diffi-
cult situation, but the Government has
met it with confidence. If the Gov-
ernment had not taken the steps wha
could have happened? For example,
we distributed 10.8 million tonnes of
foodgrains from April to June. These
months were very difficult months in
Maharashtra, Gujarat and in some
other parts of the country, Not only
we had to live from hand to mouth but
from train to mouth and from ship to
mouth. It was a very difficult situa-
tion, and in any country such things
would have created a very, very diffi-
cult situation.

I am sorry to say this: 1 charge (he
Opposition partias that in that tim. of
nationa]l calamity which the Govern-
ment was facing, whu: there was &
great difficulty in feeding the people,
they tried to disrupt communications
and tried to disrupt the transport and
tried to create a situation of {food
riots. And they are the people who
talk that they speak on behalf of the
people! These are responsible mem-
bers and parties, national parties re-
pr ted in this H , but they have
forgotten their role by the people and
by the country. Instead of coming to
the help of the people, they wanted to
aggravate the situation, despite these
facts. There was a national problem
in which we could have met the gitua-
tion together, unitedly, to meet the
national emergency, if I may say so,
the like of which we faced in respect
of Bangladesh when we saw the unity
of the people, the unity of all the
Members behind that situation of a
national emergency. Now, we did not
have that national attitude from the
Opposition partles. But in wp'fe of
this, the ruling party faced it alone.
Of course, some of the opposition
members supported us. Instead of
kotowing or submitting to pressures
or wilting under pressures, they took
measures and tried to enforce them.
Whether it ig the distributjon of food-
grains or other essential commodities,
or measures in regard to curbing non-
developmental expenditure, or mop-
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ping up inflationary spiral by taking
monetary, fiscal and other measures,
we took the right measures and im-
rlemented them after mobilising the
support of the people. Despite the
fact that the people have gone through
very difficult times, they have stood
by us, We know the difficulties of the
common man. We have seen the pri-
vations and the difficult conditions
they have gone through the last few
months, Still, when we went to them
and admitted our deficiencies, the de-
ficiencies of the political set up in
which every party was not discharging
its responsibility, the deficiencies of the
bureaueratje system, the deficiencies of
the administration at the district level
and the tremendous pressure under
which this system was working, when
we assured them that we are trying
to do our best and we wanted their
co-operation, they understood our
position and responded. That is the
reason why we have been able to
avert a great calamity in this difficult
period which was one of the most diffi-
cult years. Since the achievement of
independence, during the past 25 years
the latter part of 1972 and the whole
of 1973 will go down as the most diffi-
cult period in our history. If we were
able to survive it without any great
dislocation, without great violence,
without great instability, it is because
the Government not only enunciated

,the right policles but pursued them
and ftried to implement them despite
all the difficulties, We have never
made a secret of the difficulties that
the people had to undergo on the eco-
nomic front, on the production front,
on the industrial front because of the
shortage of essential commeodities and
various other things.

But remember our style of function-
ing. The Prime Minister in meeting
after meeting took lakhs and lakhs of
people into confildence and admitted
our shortcomings. At the same time.
she tried to rouse the conscience of
the people and galvanise them into
constructive channels, We have sue-
ceeded there to a great extent.

%n spite of the fact that we admit
that ther¢ has been failures on crucial
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fronts, critical shortages and stagna-
tion in production we have taken steps
all the time to get over the difficulties,
Take foodgrains for example. We took
a number of steps both for produc-
tion as well as distribution. It is true
that there is shortage in wheat, the
wheat prices are ruling high in spite
of the fact that we had a good khariff
crop. But the prices of other crops,
oilseeds and pulses are falling down.
The other day some hon. Members
took me to task when I said that some
of these prices have fallen. I still
maintain that they have fallen. While
the economic laws are not as exact as
the laws of science or physics, there
are certain inexorable forces which we
havc (o admit, at least for L2 sake
of argument. When the prices of oil-
seeds, vanaspati and scme pulses fall,
wiiii i@ our strategy? Our policy is
to achieve stabilisation of prices.

,;The opposition members are free to
go and mislead the people by saying
that the Government are not able to
bring down the prices. But have they
any solution for bringing down the
prices permanently? They have mno
suggestion to offer. They have only
a negative attitude, What are the mea-
sures that we are taking to stabilise
the prices?

7 Hirstly, take for instance the mea-
sures on the production front. We
have to increase the production of
essential commodities, the commodi-
ties of mass consumption. We are
taking up the programmes, The Cabi-
net is meeting; the Government |is
taking steps. The Departments of the
Government as a whole are taking
slepg to increase production of those
essential commodities of short gesta-
tion period, in a year or two. We have
to increase the production of essential
commodities, like, foodgrains, oilseeds,
pulses, sugar, etc. Then comes the pro-
duction and distribution of coal, etc.
There has been a fall in prices of oil-
seeds by Rs. 200 per tomne.

I maintain in our economy which is
a developing economy, a very crucial
point is the slratagy of growth. A
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erucial point in the analysis of the
economic situation today is that in a
developing economy it is the supply
factor that js important, The price
rise is not due to the demand factor.
It is not that there is a higher income
and there is a rise in income. It is not
that there is an inflationary spiral due
to higher demand and higher income.
It is because we have faced certain
critical shortages as a result of other
things and, therefore, we have to meet
them. Once we increase the produc-
tion of those critical shortages of
essential commeodities, like food,
power, fertiliser, coal, oilseeds, sugar,
etc.,, if we are able to take care of
them—we have taken steps to take
care of them—then, we will be able
to stabilise their prices.

-

What we look forward to, in the
bezinning of the Fifth Plan, from the
next year or from right now, is that
there should not be any run-away
prices, the type of which we faced
this year and the Iast year. We
are taking a number of policy
sleps and co-ordinating them in
various flelds. We are trying to cut
down non-developmenial expenditure
and to bring down the deficit financing.
A very healthy statement has been
made by the Planning Commission and
it has also been stressed by the Fin-
ance Minister, the other day, that there
will be an attempt to raise cur finan-
ces in the first year and the second
year of the Fifth Plan through non-
inflatlonary sources and that there
will not be any deficit financing at
least in the first year and the second
year of the Fifth Plan. 1 do not
know whether they will stick to it. I
want to be very frank and I want to
know whether there will not be any
deficit financing in the next Budget
or in the Budget thereafter. If they
restrict it to the minimum. T think.
they will be able to achieve the ob-
ject. I think, Rs. 50 crores or Rs. 70
crores of defleit financing in a year
with a rate of growth of 5 per cent
is n~* alng to make an impact. If
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they are able to raise resources in a
manner that they do not push ap
prices, if they are able to increase
the production in the first year and
the second year of the Fifth Plan, i.
they are able to cut down deficit finan-
cing to the minimum extent, they will
be able to achieve the object of stabi-
lisation of prices. This is a goal »hich
will be realistically achieved. This ir
the approach of the Government, This
is the approach with which we look to
the situation today.

Similarly, I come 1o other things. I
have dealt with the point raised by
the hon. Member about [ailure to
supply food and other essentia] cum-
modities. In the last 12 months, 10.8
million tonnes of foodgraing were
distributed. We met a very difficult
situation. We were able to take care
of the vulnerable sections of the socie-
ty either in the urban areas or in the
Industrial areas or in the depressed
areas. We have been able fo take
care of it

Then, the hon. mover af the No-Con-
fidence motion says about the failure
to distribute foodgrains. Again, in
the coming year also, if you see the
procurement, the procurement is going
on very happily. We have procured
7 lakh tonnesg so far and, I think, this
year, they will be able to achleve the
target of the procurement. 'We have
been able to import four million tonnes
plus two million tonngs of foodgrains
from the Soviet Union. I think we
can look forward to the monscon, and
In the coming months also we will be
able to manage. Therefore, there is
no need to create an alarm about it
no need tp create an impression in the
country that on the food situation we
have failed, we have not been able to
distribute foodgrains. Can there be
a greater travesty of truth than this?
And I charge the Opposition members
with creating a scare in the country
that the Government has faled #n
distribute foodgrains. Despite the
fact that there had been difficulties.
we have been dble to manage the s'tu-
atlon. It is not correct. it is totally
wrong—and 1 would even call it {rres-
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ponsible’ on the part of Mr. Jyctizmoy
Bosu and others—to -r2ate an impres-
sion in the country that on the food
situation Government is not able to
hold on its own, Government is not
on the top of the situation. I can say
on behall of the Government, I can
say on behalf of our Party, that in
the coming months also. we will be
able to look aiter djstribution of food-
graing with confidence »nd there is
no cause for alarm.

My hon. friend louk wubjection to
U. P. being given more cement, sugur
and other things. 1J, P. is the largest
State of our country; it has one-fifth
of our population; every fifth persun
in the country belongs to UP. It
produces the largest amount of sugar.
But here the hon. Member says that
we are giving more sugar to U.P.,
more cement to U. P. only because
the elections are coming....{Interrup-
tions) UP. is lagging behind in
power generation, in agricultural pro-
duction and in industrial production.
They need to be given much more to
make up for the leeway; any addition-
al amount of these essential commo-
ditles would give them relief. Firstly.
as 1 said, U.P. has one-fifth of the
population of the country. Secondly,
it hag suffered most in the past and.
therefore, it should be looked affer
properly. It is good thal. under the
leadership of the Prime Minister and
the Cemtral Government und the
Chief Minister there, in the last two
years, much has been done in U.P.
compared to what was done in the last
30 years. It ls good that UP. and
other backward States like Bihar are
coming up. Unless the pace of pro-
gress is stepped up In these areas, the
national average will not go up. But
the hon. Member takes objection to
these things. Is this democratic or
anti-democratic? 1 leave it to the
House to ' judge; T leave it to the
people bf UP. to judge. Here the
hon, Member has taken exception 10
what we are trylng to do—we are
trylng to distribute more efficiently
and In larger quantities, thoush ~we
are not able to meet the entire
.demand.
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The main objects behind moving
this no-confidence motion by the Op-
position are two. Only recently they
had an adjournment mnotion and many
of the areas covered in that debute
are being covered now. I um sorry
I have also to cover the same ground
in my reply. One object of the Op-
position in moving the no-confidence
motion is to raise cloud and dust over
small issues, attacking in the process
certain members in a very romantic
or dramatic language—witch-hunting,
character assassination, ete. This
object, they have fulfilled. The second
object is U. P. and Orissa eleztions. 1
was surprised why they have not
added Pondicherry and Manipur.
That is because they know that they

have no policy framework (o face
the ruling party.

SHRI PRIYA RANJAN DAS
MUNSI: How many seats will they

contest in U7 .

SHRI B. R. BHAGAT: They do not
know it themselves,

SHRI B. P. MAURYA: Only one.

SHRI CHANDRAJIT YADAV: Tha»
they are going to lose.

SHRI B. R. BHAGAT: They know
they are going to lose. They have
lost the battle also because here is a
Party which has a big frame-work for
the country, which has an ambitious
target for the country, viz, stability,
growth, social justice and removal of
poverty which they are trying to
attack. We have moved forward In
all directions. Nobody has said that
these targets can be achieved in the
matter of two or three years. The
fact of the matter is that we are on
the right road and we will pursue it.
The people of U.P. and the people of
Orissa are also going to respond to it
because on one side we are rousing
the pedple, their democratic consci-
ousness which will turn their lives
and which will mean a change in their
lives. 1t is a matter of life nand death.
Here i8 the programme of the ruling
Party and the approach. LIt Is a
question of approach.
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‘Now, what is the approach of the

Opposition? It. is revealed in this no-
confldence motion. The approach is:
no issues... (Interruptions). No-
where they have said how to meet tbis
national crisis. Nowhere they have
said. ... (Interruptions) that these are
the failures of the Government, Even
on this issue, even on this policy issue
they have not said thut these are ihe
failures of the Government because
they have no alternative. They have
not said what can be done. They
have no answer. Here is a moment
of history, here is a moment of destiny
in which the people’s energies have to
be galvanised to face the gituation.
Instead of that, they have tried to
divide the people because they have
no policy, they have no programme to
meet the situation and, therefore, as
a substitute, they are indulging in
petty issues, they are indulging in
character assassinations and raising
dust on small and petty issues. These
were the two objectives of this no-
confidence motion. Whether they have
used their privileges as an Opposition
to move a no-confidence motion rightly
or justifiably or only as a stick 1o
beat the Government, I leave it to the
House and the people of the country
to decide. But I want to say that an
all big issues they have tried to
ralse——leave aside mcking ovt a case
for the no-confidence motion, they
have not joined issues with us. My
point is that they have not even joined
issues with us. They bave listed six
or seven of them......

SHRI ATAL BIHARI VAJPAYEE:
Only one speaker has spoken. You
say, ‘Many of them’.

SHRI B. R BHAGAT: 'The hon.
Member who just spoke took am hour
and a half. I am saying that the
momning shows the day. I may se€
the others speaking. He has shown
the day. No issues, no programme,
no sense of national emergency !r:zd

to weaken the will o e
m‘:rf:‘! to attack the Prime Minis-
fer in season and out of season. There-
fore, these tactics are not going to
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pay. It has not paid in the pasl. I
is not going to pay in the future. It
is not going to nuy either in tha (i1
or in the Orissa election or in any
election,

'_I'he hon. Member challenged the
Prime Minister and the ruling Party
to hold elections to-day. He has said
that this ‘Government is auti~dcmo-
cratic. Now, the hangman of demo-
cracy, Mr. Jyotirmoy Bosu, who beli-
eves in violence, who believes in
creating Instability, whose record of
service in West Bengal is well-known,
is asking that. People have complete-
ly rejected them. They have been
rejected for all tim=s to come which
was seen in the secent ‘bandh’ also
which he said was a great success al-
though it was a colossal flop. The
people have rejected them becaure the
people of this country have certain
traditions, have certain traditions of
constructive  politics, have certain
traditions in moving towards stability
and have certaln traditions of taking
the democratic energies in construec-
tive lines. They have rejected for ail
times to come any extremism either
of the right or of the left any fuccism
of any character or pny dictatorial
trend. The fountalnhead for this
movement i85 the Prime Minister.
There cannot be any greater demo-
cratic person than her who has releas-
ed the democratic energies of the
people for social change, for change
in the lives of the people. Once in
our life-time we have created a hope
for the common man and for various
reasons we have met with difficulties
You cannot blur the image of the
people, weaken the confideace of the
people. You cannot weaken those
revolutionary energies of the panple
that has been generat2d. Here s
democratic awakening of the people
or which cannot be halted. You say you
are for the people. But. the peorle
are not with you. The people are not
with the extremists. The people are
not with those people who indulge in
violence. The people are not with
those who try to create food riots and
then gre-a crisis. The people are
not with those who want that economic
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progress should not-take place. 'The
people are with thosg who want to
create a situation by which all the

constructive, organisational, adminis-
trative and political energies of the
people are galvanised for rapid

growth. The people are with those
who try to pursue th's path. The
Prime Minister ag the supreme leader
of the party is trying to follow that
path. Our journey has passed through
very difficult periods. It shuws the
mettle of the leadership provided Ly
the Prime Minister. It shows the
mettle of which the ruling party and
its Prime Minister are mads. It shows
our confidence in the leadership of
the Prime Minister and we will pur-
sue it and we will take the country
towards its cherished goal of sociclism
and prosperity. They talk about the
rights of the people. What can be
the greater right than to provide free-
dom to everyone economic freeilom,
fresdom from hunger, the opportunity
to live a decent life, etc. This is what
we are trying to do. People of the
exreme right or of the extreme left
are trying to divert the constructive
energies of the people. We have a
strong party. We have a strong Gov-
ernmenat. We have a strong leader.
We are going to pursue this policy
with all the strength :+ our command.

/¥ou can Indulge in psity things like
ying that the police expenditure has
been increased by a few lakhs. By
saying that something is of a fascist
trend, you can take some satisfactivn.
That is all.- The fact of the matter is
that the poverty of the people can be
removed only if we move forward
with our plans and programmes. If
you take the Fifth Plan for instance,
instead of a few lakhs of rupees for
the Police force, there are hundreds of
crores of rupees for the welfare of the
common people. Despite the fact that
we have met with a serious financlal
crisis, we know what the Prime Minis-
ter has stated, that in respect of the
programmes intended for the common
people, not a rupee will be cut. All
programmes intended for the back-
ward areas and gubmerged areas will
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be undertaken and not a rupee wiil Lc
cut.

What does this show? Does it show
an anti-democratic trend? Dozg it
show anti-people trend: Who is anti-
people? (Interruptions). Is the Gov-
ernment anti-pzople which pursue: its
policy which streagthens the &aspira-
tion of the common p:ople or those
hon. friends who are taking the uncga-
tive attitude about the polivies of Lhe
Government are anti-people? Hislowy
ol this moment will be written by the
people who follow us. Although Par-
liament is supreme and although Par-
liament exercises its sovereignty the
people will follow the leaders correct-
ly who give them gudance at a very
critical moment. They will not follow
a bunch of people who claim to re-
present the people bul who betray
them in the end. Iastead of raising
big issues instead of galvanising to
meet the challenges they simply short-
en their sight and who cared for ther
petty party gains either for this elecio-
ral victory or that electoral victory.
This is their game at the expense of the
ruling party. But, in a big caravan
or in a big national programme, these
small issues do not matter. The
people are energised by bigger issues.
The Opposition's No Confidence Motion
is devoid of any conviction and it s
nothing more than a ritual. It shows,
if I may be allowed to use that word,
the bankruptey of these people. Tt
{s time that they find out common
solutions to the issues faced by the
ruling party. There was a time when
our country faced a national economie
erisis. Possibly, the country could
have avoided this. After all in &
Parliamentary Government the Oppo-
sition Party is recognited and it should
also be responsible to the country.
There was a time to have a consensus
to solve these big issues—difficult
issues. Instead of doing thet they
have chosen the petty issues and tried
to follow the method of mud-slinging
and character assassination.  They
have not been able to find a solution
to the problems. The people are mnot
going to forget them. The U P. elec-
tions will show how we come up with-
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a big mandate of the people. It s
al_wmrs right to face the people. You
will see that we are going to come
thh their mandate. Let me tell you
again that the people are not guing to
forgive them because it is a moment
In which you have betrayed them, I
only say that the Ciovernment have
done well at this critical situation.
They have faced the difficult situation
with confldence and strength. We
h_ave to ensure in this critical situa-
tion that the distributisn of essential
commodities is done in a more effi-
cient manner; they reach the commun
people in time. In inatters of produc-
tion they also have to see that they
are able to achieve the target. We
are quite conscious that w2 have to
improve our performance and do it
still better. I am quite sure that we
are going to do that in the comirg
months and also in the years ahead.

16 hrs.

['/ There is no reason to doubt that we
will face those difficult duys which will
be ahead of us. We will soon be in
an era in which our economy woulc
be in a good shape. 1t will steadily
achieve its growth. We shall achieve
success in the matler of social justice.
employment, this, that and everything.
Even in the difficult times that we are
baving, when as we all know, the em-
ployment situation is difficult, last
year, we created employment for over
three lakhs of people. Over three
lakhs of people were employed in
1072-73, and this year, we have said
that we shall provide employment to
half a million people, and we have
specified or earmarked Rs. 100 crores
for this purpose, and the programmes

are being implemented. As 1 safd
earller, employment is a function
or a coeficient to the rate of
progress, but it is also a gene-

ral function of the economy and
therefore it has to be Integrat-
ed with it. As the economy pro-
gresses, the rate of growth grows, and
diversifieation of the economy takes
place and the food situalion improves
and more and more people will be em-
ployed. 1 do not want to say that in
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two or three years we shall be able
to break the back of unemployvmient.
but certainly over a period of tive
years we shall be able to make a big
dent on unemployment. I would
however, say that we have to improve
our performance, and we have to Ln-
plement the programmes more vigor-
ously and gear up the Stule adminis-
tration and improve its functioning. 1
shall end with this no that if we have

- done that, all these Cassandras of

gloom who are predicting doom and
devil for this country, who are predict-
ing chaos and instability [for this
country will not only be falaitied but
be rejected by the people with the
utter contempt that they deserve.

SHRI H. N. MUKHERJEE (Cal-
cutta—North-East): Mr. Deputy-
Speaker, Sir, I confess to a certain
allergy to participation in the dis-
cussion this evening particularly be-
cause of a peculiar crudity which has
already been injected into a dis-
cussion which should have been
taken a great deal more seriously
than it has been so far. The two
speeches I have heard have only
deepened my gloom, which of course
is my head-ache, which I should not
inflict on the House but I do have
a feeling that this was an occasion
when the failures of the Govern-
ment could have been brought out
into the light in a more effective and
dignified manner, and then perhaps
I could even remotely have expected
of Government a fortright reply to
the points that had been raised.

It is a matter of public knowledge
that the failures of the administra-
tion are agregious that the ineffi-
ciency and the corruption which has
corroded the vitals of our life in
this country stinks to high heaven,
and that if respensibility is to be
fixed for the condition of the people
which today is as dismal as it is,
then surely one has to point one's
finger at the Government. But I fear
I cannot associate my party and my-
self with the motien as it has been
moved, because I feel that it has been
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dong for motivated narrow political
reasons; I do not mind saying this I
feel that it has been almost a pre-
meditated demonstration, particular-
ly on the eve of the visit of the lead-
ing representative of a friendly coun.
try to our land. I have no manner of
doubt in my mind, it may not impress
my friends, some of my friends with
whom I have a great deal more in
common than with the others, but I
hate to have to see the spectacle in
this country of a party which hag its
links with the people---there is no
getting away from it—like the CPM,
joining hands with other people today
who just cannot face the future, who,
if they have any ideology, cannot put
it across before the public. We are
driven today on account of the pecu-
liar political imperatives of a very
special parliamentary situation where
radical political workers join hands

th other people whose intentions
are obvious to whoever has eyes to
see, and have come forward...

PROF. MADHU DANDAVATE
(Rajapur): When the adjournment
motion by the CPI was supported by
all the Opposition parties, why did
he welcome that support?

SHRI H. N. MUKHERJEE: That
is exmctly my point. My point exact-
ly is that in the parliamentary mecha-
nism, there are many ways of doing
things, and when we have a no-con-
fidence motion of this sort—I do not
want to pick a phrase out of his
mouth, but what he caid was enrreci--
I exnect a certain sense of respon-
ribility to be shown. I would certain-
iy expect this of those who at the
very close of the last session came
forward in *his House and got the
permission of this House to get a mo-
tion of no-confidence, but did not
move it because they said the Prime
Minister was going to leave the coun-
try. They have chosen this moment
for a very particular reason.

I can teill my friends of the Socia-
list Party—I wish we could work to-
gether, the way we did at one time,
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nearly four decades ago; I wish we
could work more or less in that
fashion, but we don't—that there are
ways and means of combining the
progressive-radical movement in this
country so that as a result of it, the
whole people could move together so
that the defaults, defects and deficien.
cies of the leadership of this Govern-
ment could be rectifled and corrected
in the process of that mobilisation of
the people's will and advance,

SHRI DASARATHA DEB: You
joined hands with the ruling party in
UP and West Bengal. You could not
correct this Government.

SHRI H. N. MUKHERJEE: My
former colleague is quite unaware of
dialectic in the logic of life. He does
not understand that you do not go in
a straight line. Revolution is not as
straight a road as the Noumsky Pro-
spect in Leningrad as Lenin himself
gaid. He does not understand that.
I am not going into all that. But
what I object to is the clubbing to-
gether with people in Parliament and
outside with a view to doing some-
thing which goes against the interests
of the country today.

As 1 said earlier, this Government
has a million things to answer for.
Their inefficiency and their incapa-
bilitles stink to hizh heaven—I may
have used that exnression earlier.
What they are doing in the face of
the condition of our pronle having
deteriorated to tha extent it hes. s
something shameful.

My friend, Shri Bhagat, comes for-
ward to say that thev have taken
steps: they have taken steps to sup-
ply food to our meonle, You have
supplied food to our people. Come to
anywhere in this country, not only
to the blighted city of Calcutta, which
is my own, and you would find people
crying for food. He says he has pro-
vided 300,000 jobs for people—he is
making a point of it. If he had any
Idea of the kind of feeling which Ia
abroad in this country todav, he
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would not take shelter behind those
pettyiogging excuses which he is try-
ing to oput forward. I wish this Go-
vernment comes forward openly to
acknowledge before the people its
defects, deficiencies ang failures,

Occasionally thez Prime Minister trics
to do so but may be that is part of
the special style of work which she
has in regard to public meetings. But
1 would like also to point out one
thing, even as I do not associate my-
self with .the no-confidence motion
that because of this no-confidence
motion an opportunity had been given
to this House to be presented, right-
¥y or wrongly, with a whole sche-
dule of accusations. Sometimes the
names of those who are accused were
mentioned; some times obliquely but
quite clearly for all who care to un-
der stand. I would like Government
1o make it a point to ceme forward and
answer charge by charge, and if they
fecl that they need not do so, the mem-
bers of the Government should have
the sense of self-respect to be able to
chalenge allegations against thelr
honour, Umpteen times in this House
1 have heard allegations against Min-
isterg personally and by name, and
they have laughed. They cannot
Jaugh in their sleeves in Parliament.
If they had a clear conscience, if it
1s not a concience of guilt somewhere,
they should throw a challenge to the
accuser and ask him to repeat that
outside this House where privilege
wag not attracted, and then they
could take recourse to the law or
whatever remedy a citizen has in re-
lation to his rights.

But repeatedly I say—I am happy
the Prime Minister is here on one of
her rare visits to this House—that
every time a Minister is accused on
the floor of the House with apparent-
ly documented allegations, about
which a Member like myself iz very
innocent of these goings-on and can
not make up our minds, I do not want
a dent in his name so to speak, and
1 do not want a spek in the character
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of ‘that other man; I do not ecnioy
character assassination. I am not a

drain inspector going about this coun-
try and finding out defects and re-
porting here all the time. It may be
necessary sometimes to inspect a
drain, but I do not do it all the time.
But if some drain inspector’s reports
are made available, rightly, or wrong-
ly the answer must come, and if the
answer is not ready, a challenge must
be put that it should be repeated
glsewhere so that steps could be
taken,

Therefore, 1 say that perhaps the
only justification for this kind of de-
bate is that more or léss uninhibitedly
things could be said as have been
said today, and answers have got to
be forthcoming.

The name of the Railway Minister
was mentioned with a peculiar gloss
put over it. Even earlier so many
things have been said. But nothing
was done. Why is it that this kind
of thing happens? Maruti is mention-
ed all over the place. If we do not
mention it here we do not cover it
up because it was mentioned else-
where, all over the country, perhaps
for motivated reasons by the wrong
sort of people. But I cannot help my
people being what they are, and they
talk about it. Why at all give an
opportunity of talking in the wrong-
headed manner about it. if it is a
wrong-headed manner? Why are not
things clarified in the way they ought
to be? Why do we find in Parliament
answers to the questions in Parlla-
ment that tycoons of this country
have got together under the Maruti
beehive, and as a result of it we find
crores of rupees get into the coffers
of Maruti and all the rest of it? I have
nothing to do with Maruti. T am sick
to death at the sound of that word,
but I am particularly concerned about
the image of my country with which
the image of the Prime Minister is
naturally associated; whether we like
it or not is a different matter. I do
not object to it. Mr. Bosu may object
to it. But the image of my country
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is linked up with the image of the
Prime Minister of this country and
if, against the Prime Minister, all
kinds of accusations are made which
are not cleared up in the proper way,
You tell us the proper way. I do not
know the proper way. At least tell
us clearly and authoritatively that
thig is the proper way; that all these
allegations are not correct. Do it
preperly, and therefore you can get
the other man in the dock. But you
do not do it; you just run away from
the situation, and in the meantime,
character assassination goes on; the
country suffers; the economic situa-
tion goes down; the vprices rise; food
is unavailable; power has almost
vanished. What has happened? The
slide-back in the progressive econo-
mic policles of the Government is
quite clear. The monopoly houses.
they rise in number as well as in
quantum of money that they control;
nothing is done about the taking over
of such blackguards operating in this
eountry as the international oil com-
panies; and the drug corporations, the
multi-national corporations, have the
freedom of the place; all this kind of
thing is happening.

I have already referred to the for-
theoming visit of Mr. Brezhnev to this
country. On the whole, this country’s
fareign policy is a wholesome and
correct policy. Even though we can
find out many things which they are
doing which we cannot approve of—
tn regard to Chile for exambple, about
which in spite of the Prime Minis-
ter's statement, which at one time
appeared to be extremely hopeful of
further development, our country's
policy seems to have got stuck—it is
wholesome in regard to other mat-
ters. Of course, I am not going to
enter into the details of it.

. But having a wholesome foreign
policy does not mean absolute free-
dom from criticism of the domestic
policies. In regard to domestic poli-
cles, there is no doubt about it that it
the condition of the people is a crite-
slon of judgment, and that is the only
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criterion which we can think of as
public figures, then thig country's Go-
vernment is very much to be blamed,
and every parliamentary effort is cer-
tainly justified to that egd.

Our planning is going on. The
Planning Minister does not appear {.
be here and there is no time to go
into the details over it. But I find
there is much substance in what 1
heard about a foreign tourist goinyg
down the Janpath and discovering a
place called Yojana Bhawan. He
asked, is it a place where yoga is
practised?” Possibly, it is a place
where yoga is practised; what kind
of yoga, we do not know. Sometimcs
yoga gets applause from foreign coun-
tries and sometimes they say it is
Mumbo Jumbo. We do not know:
may be some economic yoga is beiug
practised by some people.

The result is that the Fifth Five
Year Plan is still in cold storage. My
friend on my right was also once in
charge of planning. So, he cannot run
away from responsibility becausc it
is a continuing responsibility. We
do not quite know how the jpecple
charged with the planning of this
country operate but we had the mor-
tiflcation to find that the Plan 1emains
on paper, the Plan does not touch the
lives of the people, because the coun-
try’s rulers, the leaders, do not come
down from the high pedestal, they do
not live with the people. In spite nf
whatever credit you may claim for
your Prime Minister as being the sup.
reme-leader of this country. I dn not
know, Sir, they do not come down
from that pedestal; they do not try
really and truly to communicate with
the people. Only one person. name-
ly, the Prime Minister, occasionally
addresses the whole country and then
all her colleagues either go to sleep
or into hibernation or somewhere else.
This is the kind of political life we
have in this country. ‘There is no
mobilisation of the peoples’ support
in the planning processes, because
there i{s no effort at zll in that diree-
tion. From Parliamenf to the pan-
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chayat, if there had been a sort ot
link, we could have understood some.
thing about it. . If there was an effort
genuinely to associate our people in
every level of administration, I could
have understood it.

No-confidence

When in recent times de-hoarding
efforts were made by young people
belonging to our party, as well as to
some sections of the Congress Parcy.
what happéned? The administration
did not help or assist us. In Delh.
which is itself a very difficult place
for any kind of progressive move-
ment, the other day we could get
young people, and they did come for-
ward in order to take part in the de-
hoarding operations. But nothing
happened because the police came
into the picture and stopped all that
operat’on. What kind of socialism is
this? What kinl of people’s demo=
cracy is this supposed to be? It is not
socialist and it is not even a welfarc
State; it is not a popular bourgeoise
democratic State. It is in a state of
flux only because we are a2 very anci-
ent country with memories which go
back to six thousand years; we are
rather dinert and we are allergic to-
wards any kind of dynamic move-
nent. We are inured to patience; we
are accustomed to reconciling our-
selves to whatever God or devil has
given for us, and as a result of it
our country remains in t*~ kind of
particular position that it g in,
That sort of 3 thing has got to change.
This country’s Government has got to
shape itself differently. This country's
administration has to be run entirely
differently in a qualitatively different
manner, not merely by changing a few
persons here and there but by aseociat-
ing the peovle at different levels with
the admjnistration. Where s that
effort? There is no such effort on their
part. i

I do not wish to be personal and 1
do not have the remotest intention of
trying to do anything like an attempt
at character assassination. But when,
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for example, the Prime Minister drives
in a buggy, it is a gimmick, She said
that it was not a publicity stunt. What
else was it? For Heavens' sake, no-
body could understand. The gimmick
led to another gimmick being adwver-
tised by certain other people. Are
we going to feed our people like Ro-
mans by circuses, only a few citizens
to be supplied with spectacles of cir-
cuses? Are we going to keep the
mind of our people away from the
real problems by this kind of exhibi-~
tionism? Are we going to do some-
thing serious about it? The whole
thing appears to be ridiculous on the
face of it that, in any decent democra-
tic country, In any elementary edu-
cated country, they want all political
life to be looked upon as something
which goes against the grain of fit.

This country’'s Government has a
great deal to answer for the glide-
back from policies they have an-
nounced, the economic policies in par-
ticular, the slide-back even in re-
gard to every other department of
policy, even in relation to some ex-
tent to foreign policy. On the whole,
it is a correct and a wholesome for-
eign policy. But on that gccount, we
ar~ not going to accept justification
for what has accumulated in regard
to internal administration.

T do not fee] like saying very much
I do feel allergic to participate in this
discussion when 1t is given a particu-
lar tone. But I do wish to stress one
point that when specific accusations
are made against Ministers, they have
got to be answered. If they cannot
be answered straightway, the answer
must be ready somewhere in the
archives. The challenge should be
given at once without hesitation
which would suggest something
wrong somewhere. The accusations
gshould be answered in which case
they could perhaps take care of them-
selves and their self-respect. ‘But
this Government cannot go on fumo-
tioning the way it has unless it does
come to believe in something of a new
spirit of our people.
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1 know the Prime Minister is aller-
gic to ideologies. Bhe is a pragmatic
person. She has a practical sense. To
that extent, surely, she is aentitled to
all praise for the position which she
has reached. She has gane upto the
top bug the descent can also be rather
qguick unless she really believes that
something has to be done in a more
principled fashion in relation to some
fundamental tenets of understanding.
If you are going to do economic plan-
ning, do it on the hasis of something
basic and, from that paint of view, if
it is calling upon people to make sac-
rifices, do it in a principled manner 80
that the people can understand that
the people at the top are also suffer-
ing and they are sharing in the toi)
and the travail of the entire people
for the building up of a new society.

They talk from time to time about
a sort of moratorium on strikes and
things like that. But they never try,
on the other hand, to bring about a
state of things in this country where
those few who are dominating our
economic life and living the lives of
Babylonian luxury at a point of time
when the peeple are dying of starva-
tion has to be stopped. For that pur-
pose, austerity measurss have to be
adhered to and enforced properly by
the top people. If this is not done,
you will never be able to mobilise the
enthusiasm of our people.

Merely making speeches, merely
building an image, merely accepting
whatever emanates from the image to
catch the imagination of everybody
will not do. If the Congress party
wishes to play its role In conformity
with what it contributed earlier in the
days of the freedom struggle, if it
wighes again to come back into the
heart of the people, and not merely
to remain in power and control the
bodies of the people before them, then
the Congress has to pursue the polcy
which it professes, through in a low key
the policy of secialism to the extent
we can go ahead jn that manner
here and now. For that purpose, the
chances of extending the extent of
our influence over the people, mobi-
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lising the genuine national determi-
natton and dedication in the cons-
truction of a new society will become
possible. But i the Congress chooses
to cling to power and to use money—
money is a factor about which Mr,
Jyolirmoy Bosu in particular should
ba congratulated for at least trying to
point out over and over again—that
money-power is distorting and cor-
rupting and corroding our life in a
manner which would mean the death
of civilisation and the death of the
hopes that we have so long nurtured
in our soul, if the Congress goes on
depending on the power of money, if
Nakat Narain is of their ereation—I
do nat like his name, but his name
has been mentioned—, if they do not
say that all the accusations hurled
against them, against the kind of
people we represent, are wrong, let
them come forward and clear the
decks to some extent. I know that
gometimes if too much dust is thrown,
something will stick,. The cleansing
process will take a certain period, but
do start that cleansing process. Let
not the power of money be allowed
any further to distort our life, not
only our economy but also the spiri-
tual foupdations of human existence,
becguse if that happens, there can be
no hope for a country like ours, root-
ed in misery and backwardness and
static thinking, there is no hope for
our kind of country to make any sort
of achievement. That is the perspec-
tive in which political problems have
got to be approached today. That is
the perspective which is developing
particularly now when in this coun-
try we are waiting for the wisit of
Mr. Brezhnev, because, after all, the
friendship between the two countries
is like a beacon which lights the way
to all the countries like ours; because,
after all, in spite of what Mr. Danda-
vate and other friends might choose
to say, the radical and progressive
movement of our country had, even
in the pre-Independence days, hitch-
ed its wagons to the red flag of the
Soviet Union, and when we talk about
socialism as something that we also
can hope to achieve In the near fu-
ture, it is a phenomenon which has
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been due to the advance af socialism
which today commands the allegi-
ance of one-third of the humanity, So,
if one-sixth of the humanity, which
is India, comes forward on that path,
then the entire light-way of the future
would be illuminated, the entire ap-
proach towards the future would be
made visible to our people; the new
perspectives, -the new vistas of hope
and exhilaration, would be available
to the common man. And then only
would politics be humanised to the
extent that it needs to be in this an-
cient country of ours.

I say, therefore, Sir, that Govern-
ment is under an obligation fo answer
all charges even when crudely for-
mulated, even when done with a mo-
tive, even when done in an exagge-
rated form. You always come to
blame the opposition for getting facts
somewhat wrong. But, after all, they
are subject to correction by those
people who are in authority and who
ought to know. Government has this
opportunity of answering the char-
ges, and if they cannot answer them
here, let them challenge the accusa-
tions so that the accusations may be
healthier and Government may take
steps to safeguard their honour, self-
respect and reputation. If they do
not do that, the moral strength of the
Government, which has been going
down and down all the time during
the last few years, cannot be reco-
vered, In order to recover that moral
strength, it is the duty of the Govern-
ment to answer to the accusations
But even so, it will remain necessary
for Government to help in the pro-
cess of the mobilisation of all radical
elements together. To what extent
they would contribute, I am not sure;
I do not have much hope about it.
There are elements in the Congress
Party with whom, I discover, a great
dea] of things we have in common.
Again there are other elements, pre-
dominant and powerfu] and always
queering the pitch for any kind of
genuine advance. It is on account of
them that this country is going down
and down all the time, I appeal to
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the CPM. They have links with the
people; they do stand on the basis of
an ideology, howsoever interpreted it
may be; maybe, I am wrong or may-
be, be is wrong; that is a different
matter. But they do stand on an
ideclogy. They have links with the
people. It is for them to wrench the
way from the kind of hand-shaking
process which they have resorted to
recently with the utterest representa-
tives of rightist reaction. Let them
go on playing about politics in this
country. (Interruptions;. Let the
right reaction parties perform more of
the clown, .let the right reaction
parties depend upon all the dema-
EORY....(Interruptions) Let not our
parties of the left be taken away from
their ristoric responziGility. Let them
not be lowered into the kind of com-
pany which they ure going to get.
(Interruptions). If we do not stand
together it is only because the social-
ist movement in this country has been
disrupted and divided. (Interruptions)
It is only because the socialist move-
ment in our country is disrupted and
divided that the right-wing elements
inside the Congress are fortifted. When
the socialist movement in our coun-
try stanls together, no force on the
earth can divide us and all the right-
ist elements with all the big money
behind them which are supporting the
administration and the Congress will
never be in the picture, That is the
process which we envisage, that is the
process that will be assisted by the
development of Indo-Soviet friend-
ships and co-operation in the pursull
of socialism and democracy

That is whx I do not associate my-
self with the wmover of this motion.
But I call upon the Government to
give the kind of reply that I have
suggested. (Interrurtions).

MR. DEPUTY-SPEAKER: Order,
please. Before I call the next spea-
ker, the Minister of Parliamentary
Affairs will convey a message to the
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Hcuse about the decision of the Busi-
ness Advisory Committee regarding
the time allotment to this debate.

THE MINISTER OF PARLIAMEN-
‘TARY AFFAIRY (SHRI K. RAGHU
RAHAIAH): With your permission,
Sir, the House is already aware that
today at 6 p.m. we have to adjourn as
we have to attend a meeting to feli-
citate Seth Govind Das. The Busi-
ness Advisory Committee met at 3-30
and after taking this into considera-
tion, took the decision that this de-
tate shall confinue tomorrow also
after Question-Hour and conclude to-
morrow at 8 p.m.

16.33 hrs,
ISk K. N. Tiwary in the Chair]

SHRI N. K. P. SALVE (Betul):
Mr. Chairman, Sir, if I had any sus-
picion and however alight that suspi-
cion might have been because the
country to-day is in the midst..

MR. CHAIRMAN: Those who want
to converse may go to the lobby with-
out creating any noise,

SHRI N. K. P. SALVE: Mr. Chair-
man, Sir, as 1 was submitting I have
a lurking suspicion this time that
since the country happens to be in the
midst of an unprecedented crisis, may-
be this time, wunlike the previous
times, the Opposition was serinus
so far as the censure motion was con-
cerned. But my suspicion of the seri-
ousness of the Opposition was demo-
lished and blown to smithereens when
1 heard the most obnoxious and dia-
bolical utterances of Shri Jyotirmoy
Bosu, the mover of this motion. It
was nothing but saturated and drip-
ping with personal vituperation and
personal assassination. Political may-
hem and an attitude of making wild
allegations against a political oppo-
nent in the wildest and intemperate
language has gone deep into his veins.
The opposition never thought that it
was the duty of the Opposition at this
critical juncture to ensure g better
and a cleaner administration for the
country and if they were motivated
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by consideratiopn of the weal and wel-
fare of the people, something much
above political gimnickry we would
have expected the Mover .5t least
to deal with the wvarlous grounds
that he has raised in the censure mo-
tion a little more seriously. What
seemed to have been contemplated to
my mind is nothing more and nothing
less than most abominable political
rampus and if censure motion is to be
used for creating political rumpus, it
is a tragic day for the Parliamentary
Democracy of any country. I for one
consider the right of censure not only
a very precious right, but an inviol-
able right. An eminent political thin-
ker has stated, speaking about the
right of the Opposition to censure the
Government. I quote:

“Right to censure Government
implies right to ensure good and
clean governance of the country by
the party in power.”

For ensuring good and clean govern-
ance of the country by the party in
power the sine qua naon, the indis-
pensable condition, for discharging the
responsibility is that at least good and
clean language, if not good material,
should be used by the Mover. It is
most unfortunate that very highly vi-
turerative language was used and all
sorts of invectives and adjectives
were used which either did not add
to the dignity of the debate or to the
merit of the case which is sought to
be made out. This is wvery regret-
able. At this very critical time, I for
one do feel that a debate is necessary
in this august House on difficult eco-
nomic situation,—this House of the
elected representatives of the people,
which controls the destinies of the
entire country,” to discuss various
facets of the econamy today. And, if
ever the debate 1is taken seriously,
some contribution would be made and
ideas would be given; suggestion
made, which would enable Govern-
ment to improve its policies, improve
its governance, give a better and clea-
ner Government to the people. But
3f the censure motion is to be used for
character assassination, to use abu-
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sive language against some of the mi-
nisters, agdinst the Prime Minister,
then, the entire purpose of censure
motion, 1 beg to submit, stands hope-
lessly frustrated and 1 really do not
know what is it that we are supposed
to reply to on the censure motion.

I heard Prof. Hiren Mukerjee with
rapt attention, as I always do, He
started very well, by saying, why he
did not want to support the No-confl-
dence Motion. But what he talked
thereafter left me considerably baffl-
ed. I really wished there was more
consistency in what Prof. Mukerjee
had said. He said, it is the duty of
the members of the ruling party and
of the members of the treasury ben-
ches to take care of various allega-
tions and accusations made against
them, they should take them serious-
ly and deal with them. Yes, it is the
responsibility of the members of the
ruling party and the treasury ben=-
ches. But is not the same responsibi-
lity to be shown by the Opposition
members themselves? Our responsi-
bility is directly related to the res-
ponsibility shown by the opposition.
It statistics is to be rattled out right,
left and centre, in season and out of
season,—mostly out of season,—what
are we to do about it, when fifty per
cent of statistics are irrelevant and
the remaining fifty per cent not intel-
ligible?

But I must submit that to-day 50
per cent of the statistics look utterly
irrelevant and another fifty per cent
of the statistics is, to my mind, at
least not intelligible to me. Whether
they are in this House or elsewhere,
that is hardly my point. What exact-
ly has been made out by them I am
unable to understand. I shall refer
to the various points raised by them
and I am ready to answer the various
aspects 6f the matter. 1 am not one
from my party who is going to deny
that to-day we are facing a critical
and unprecedented economic crisis.
The only question to be considered is
this that what is being done to meet
the situation is the best or not the
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best. That is the point. If this is the
question posed, we would like to know
in all seriousness and earnestness
from the Opposition as to where we
have erred. I shall deal with Sho
Shyam Nandanji and I am not going
to leave him. I wish to assure this
House through you, Sir, that we do not
want to shirk the responsibility for
this state of affairg in this country.
1 have no doubt in my mind that if
to-day there is a stable Government
of a most powerful party under the
proper leadership, it is the Govern-
ment which is headed by Shrimati
Indira Gandhi. But for her leader-
ship the country’s democracy would
be in danger. Look at the countries
where the democracy has collnpsed. t
wish be reads a little more of history
of the post-war period of the coun-
tries—the developed countries—where
one after another the democracy col-
lapsed. They lost the democracy be-
cause of tribulations faced by the peo-
ple. Here we have got a stable demo-
cracy which cannot collapse. I am not
at the same time suggesting for a mo-
ment that we are infalliable, that we
have not committed errors ete. We
may have committed errors. In these
things we have to do a deep thinking.
And we have to keep our minds open
and take every possible step to see
that the difficulties of the people are
eradicated. The Prime Minister has
shown her mind. She has got some
constraints about the growth of eco-
nomy of this country because of some
doctrionaire conceptionalism and be-
cause of her faith and not because of
her unwillingness to listen to what
the people have got to say. You are
out to find fault with the Government
and you go on talking about Maruthi.
I do not know how this has come into
the picture when it has already been
debated in Parliament. Regarding
Maruthi I may tell you that I have
studied the balance sheet and have
done a little exercise on this. I sub-
mit on the floar of the House to-day
that whatever is stated about Maru-
thi is nothing but lies and full of dis-
tortions. That is utterly unrelated to
the Motion of No-Confidence which is
now under discussion. The motion
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may be divided into three parts. [
thought that out of this a serious de-
bate would arise and I would pe hav-
ing an opportunity to answer some of
the serious points raised here. The
first part of the motion seeks to cen-
sure the Government and seeks to ex-
press its no-confidence in Government
because of the wrong and anti-people
and anti-democratic pelicies followed
by them resulting in high prices. The
Prime Minister has a massive man-
date and a tremendous majority to
back her in this House which will be
seen tomorrow. I am willing to lis-
ten to everybody who has contribu-
tions to make in the country's eco-
nomy and in evolving an ideology or
in making policies for their implemen-
tation which will solve our economic
problems which are being branded as
policies which are wrong, anti-people
and anti-democratic, by the Opposi-
tion parties. I do not know what is
the concept of a democracy and what
is the concept of the people when
guch statements are made by these
people. The Prime Minister has said
times without number inside and out-
side this House in her party meetings
many things. Thig shows the attitude
of a person who is more democratic
than even the greatest democrats we
have ever known. This is nothing but
an extremely wild allegation made in
.a language which is utterly intempe-
rate, hopelessly vague and js utterly
not supported by facts. This allega-
tion is not worthy of any credence.
“The second part of this Resolution is
most important. I really wish that
the Opposition, while dealing with the
second part of the censure motion, I
wish they had come with a serious
problem and not purely confining them-
selves in using all sorts of expres-
wions such ag ‘Nakad Narain' and
someone else taking money etc.

SHRI SHYAMNANDAN MISHRA:
He also seems to like it immensely.

SHRI N. K. P. BALVE: I have not
iiwed it. ] am built much differently.
1 do not lke people being mocked
at their back. [ would much rather
like to go to him and personally tell
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him if I thought that he was a per-
son who should not indulge in tnat
sort of thing. I am not made that
way. I would never enjoy this type of
thing. This is not a joke that one
should play with somebody's political
career in this manner. It is very high-
ly reprehensible, because, do not
foreget that this is a game which can
be played both ways. Many people
have talked to many things about Shri
Jyotirmoy Bosu to me, and I have said
‘Shut up, do not talk about this. This
is not a matter to be talked about,
namely what his persona]l life is. He
is a friend of mine; and there is one
thing, if he does not mind my saying
it, I have always told him outside the
chamber, that he is the greatest gen-
tleman that I have met, and I am sure
he will forgive me for stating in the
House something which I have always
been telling him outside the House.

But I submit that this is not a fair
way of doing justice to a censure mo-
tion, especially the second part of it
which is a very gerious part, where it
is said that the censure motion is mov-
ed for expressing want of confidence
in the Government because of the fai-
lure of the Government to ensure sup-
pPly of food and other essential com-
modities, causing starvation and star-
vation deaths, severe hardsfiips, dfow-
ing unemployment and rampant cor-
ruption. Once again, I would submit
even at the cost of repetition that we
are passing through, and we are in
the midst or in the throes of a very
calamitous economic situation, an eco-
nomic situation in which spiralling
prices and a perennial shortage, a man-
made shortage made more accute by
the rapacity and greed of the manu-
facturers and traders trading in the
misfortunes of the people have brought
untold miseries to the weaker séctions
of the people and to the middle class
peaple. T have not the slightest hesi-
tation in admitting this bitter reality.

Now, let us come to two aspests of
the matter, namely what Government
have done, how this has come about
dnd what can be done to meet the
situation. It Government are not go-
ing all out to check this and get éut
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of these calamities economic difficul-
ties and circumstances, certainly, Gov-
ernment may be voted here by its
party, but the people are there to
judge. I have no doubt in my mind
that the people do realise that des-
pite the tremendous difficulties in
which people are today, thank God, it
is a stable Government and there |s
a powerful party and a more power-
ful leader in .charge of the country.
It it was something less than that,
God alone knows what might haye
happened to this country. But there
is not the slightest doubt, and any-
body who understands even a wee bit
of macro-economics would know of
the various factors which have play-
ed havoc and created this inflation;
this unprecedented price rise is a uni-
versal phenomenon and it cannot be
said that tolay we can live out of it.

SHRI SHYAMNANDAN MISHRA:
So, it is an improvement; it is a global
phenomenon!

SHRI N. K. P. SALVE: He may bear
with me for two minutes, and I shall
make it clear to him,

No couniry today is self-sufficient.
We are depending on imports in vari-
ous matters. Likewise, we are ex-
porting to many other countries. Es-
pential raw materiasl arel imported
{rom very many countries. But look
at the wholesale price indices in those
countries and compare our figures
with theirs. The wholesale price in-
dex in Japan hag increased by nearly
18 per cent and that of the United
States which once ruled the economy
or the economic destiny of the whole
world increased by 20 per cent and
that ef Jtaly by another 20 per cent,
while that of UK had increased by
about 10 per cent. I am not for a mo-
ment saying that this is any justifica-
tion that our poor people should also
be .subjected to spiralling prices. Let
bhon. Members. kindly not misunder-
gtand my argument. But my argu-
ment is this that all over the world
the prices are going to increase, for
whatever reagons there might be, hut
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one of the biggest reasons is the tre-

_mendous speculation going on in vari-

ous couritries, the reckless speculation
going on in foreign currency, which is
the cause of instability in the mone-
tary conditions, and very many other
factors into which I do not want to:
go at this moment. But if this is &
reality that all over prices are going
up and if we have to deal with those
countries for our manufacturing pro-
cesses, is it expected that prices in our
country will not go up? Ours is an
agro-based economy,

PROF. MADHU DANDAVATE

(Rajpura): Is it not true that though
there is rise in prices in other coun-
tries, their per capita income and pur-
chasing power are very high?

SHRI N. K, P SALVE: I have
absolutely no quarre] with that pro-
position. But kindly understand my
argument. If you are going to buy
something at a higher price, if your
essential raw materials are still being
imported—your food is being import-
ed, your steel is being imported.
cement is being imported, so many
chemicals are being imported, God
alone knows how many items are
being imported—do you think the price
rise in these countries is not going to
affect the cost of production in your
country? (Interruptions).

SHRI SHYAMNANDAN MISHRA:
They also import many things, hut
their prices do not rise to that extent.

SHRI N, K, P. SALVE: Ours is an
agro-based economy. Can you deny
that acute drought conditions played a
very great part in creating condi-
tions of scarcity in regard to food and
other commeodities? Our industries,
by and large, &re agro-based. - If
agriculture fails, everything fails in
the country. Not for a moment do I
say thest this Government has not a
certain share of blame to take. We
became a little too complacent over
the supported green revolution. We
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even started talking glibly about ex-
port of foodgrains a couple of years

ago. not realising what was going
to happen.
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Consider for a moment what hap-
pened in my State. I have been liv-
ing in a State though I am elected
from another State. My State, which
was the worst hit by drought and
acute scarcity conditions, did tackle
that situation. The way in which it
has been tackled is a tribute to those
in power in Maharashtra. ‘The man-
ner in which relief works have been
organised for lakhs and lakhs of
people, so that not a single starvation
death came about is the greatest
tribute to my party which is ruling
that Stae. Has the Centre no credit
to take for the manner in which the
entire thing has come about? If you
are spending Rs. 150-200 crores in
meeting this extraordinary situation,
ig it not going to add to the price
spiral?

There are various economic factors.
I do not have the time to go nto
the details of the various factors, the
transport problems, power shortage,
deteriorating labour-management "re-
lations, black money. These problems
are a reality in this country., Any-
one who says that black money is not
playing havoc with the real ecomomy
does not know what he is talking
about. In fact, if it is not checked in
time, it might become the only econo-
my of the country, which will be
ruinous and disastrous.

The rules of economics are utter-
ly rutheless. They do not yield to
weak-kneéd ' people; they will only
yield to a determined ‘people who are
willing to work hard. That is pre-
cisely what we want to do. That is
precisely what the Prime Minister
wants to do.

1 only want to know what point
shall I meet of Shri .Jyotirmoy Bosu.
So far as Shri H, N. Mukerjee is.cop-
cerned, he has described this motion
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as politically-motivated and he likened
to Shri Bosu’s performance to a drain
inspector’s report; for the rest of the
time, he was making observations so
general that I really do not know
what to reply to them. So far as
Shri Jyotirmoy Basu is concerned,
what shall I reply to? He has made
no point; he has not made any sug-
gestion. I really wish there are bril-
liant men in the Opposition,

SHRI S. A. SHAMIM: Thank you
for the compliment.

SHRI N. K. P, SALVE; There are
exceptions also who are extremely
childish.

SHRI S. A, SHAMIM: You have
grown senile because of old age.

SHRI N. K. P. SALVE: 1 hope in
the course of the debate we will get
suggestions, some contributions made,
by which the Government will be
able to benefit itself,

In the end, I want only one thing
to be mentioned. ©

‘BHRI S, A. SHAMIM:
one dies, (Interruption)

In the end,

SHRI N. K. P. SALVE: Sir, his
jokes are like hermaphrodites some-
times; not even of a child. Whatever
may be the shortcomings of the
country, the indications are that a
determined bid has started yielding
results. [ admit the unemployment
problems exit Shri H. N. Mukerjee
was extremeély rritical of Shri Bhagat
when he asked him, “have you any
idea of the unemploymen: problem?”
No one says that the unemployment
problem has been solved completely
and totally, But see the amount
which is earmarked for unemploy-
ment relief. It has gone up to Rs. 63
crores in the next Plan as compar-
ed to Rs. B crores in the earlier
plans. Look at the food distributions.
Look at the various endeavours and
efforts being made to import food and
oils ta ensure that the people are not
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made the subject of scarcity condi-
tions. But the ireny of this country is
this. Unfortunately, I have to make
this comment, and let me make it clear
that 1 am not against the private
sector only. I do not say that there
is ever a conflict between the private
sector and the public sector. Both to
me are the national sector, They must
co-extensively and conjointly work
for the welfare of the community. I
may submit that if the public sector
does suffer from some degree of ineffi-
ciency—and that is also a great cause
adding to inflationary forces—the
public sector acts speedily. The pri-
vate sector behaves greedily and it
behaves in a manner which amourts
to trading—ag I submitted earlier—ir

human misery.

I must conclude by submitting that
tomorrow, when voting takes place,
when a large majority would have
voted against this motion, the future
historians will record this day in
golden letters as the day when demo-
cracy in this country was stabilised.

oft wzw fagrdt aronet (7rfaaT)
wwTafa of, # qg see W AT AEAT §
f& gart frrwe seam w1 dwg ot
FTAT & gqrawa & feey g T A €
A TTA AR WF ¥ UK WROE
ufafe ¥ s XFwaarm g & w00
¥ wrgan & T aifeqa oo & ane
TR faaar ¥ dag Sre R Iz 21 ) dfwm
Bwr 7 Wt wgar § fr 78 fwaar ol
91X ©F @l ¥ gfr gaeI 1 "w@mr
93 wreTfea gY | g @y % faem & fw
u Hifege &9 o W ¥ 699 I
T 9z Tt § faa =T 9 w@foer
o 7 kg ST T W
w17y qf § s wrea § & vt § A
wTfa® 7T 9T w9 eRE £ gwear
® ure g we awr § ) ofe gfe
¢ giw, fadwt & ow o T, qoa
W forg feralr srgr-arfiver &1y w7 S
B % frarar & ddw sTaw wcEwAT}

NOVEMBER 121, 1078
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ol eteet & g oY 4 § o T ot
ft 3t €t v wati @ T &

awrafy o, w19 AW § favars &
#%e & | giifeg gv witwre &1 vama
qq § 1 g favarg &1 g% g¥fa F
dur far | 7@ ¥ SO WY & Teraw
¥ ¥aer 4 dradt o wfa g€ oy v
EHRTT FT B0 ¢ | A W% w0 AW
¥ gfe & frd wrea ¥ ot gwey A9
Pear 3q w1 o geafoorm 7Y &1 ag
A T 1 ggEs wfaan g 5
oW ¥%2 ¥ fod Sy fegr s @
o axfa oz, w4 fawa &1 afefeaia
qTF¥T fAndT /T 9T 9% w9 §F mg
“ﬂ !ﬂ’oﬂ'{fot‘[e?ﬂ'ﬁ'ﬂm 5
R s sy ?
17 hrs.
oft vamuren fw : =10 wwT TATA
v ot oY "

ot wew fangdt wrwde: @10 70 wAl
#1917 a7 wEEA & | wue wudEy
qaadd £ afafafaqr ga 2w & =5
wdl 7wy 1@ ¥ °9q e wwirer
T gur Aifar-fame aig s
uawifa® WERATT IRFT 79N g%
qrqg 4% 77 ? ag s A d—
¥ wwla, ﬂﬁg 7, gifeerT
wg, q¥T Wi & AN 4@ W §,
I7 Y wfafafea’ & ¢fy o g€ &, fse
oTT & IT & qre H Fwt A

TR IoTey widw & frw afw F
& W aam w@ @ &1 oA
farmardt ¢ oo T ¥ ford agrw
o b & wgr v g e
AT @Y A W T A
& g wTT TgAr g-var f A *
TS URl B
~ “Time will not wait f8r us. The

midlfons who demnand food, shelter
and jobs are pressing for action.”
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g {9 qam g s e § 7 ag
o &Y waT Al e gher Wit
w1 8, FfwT 28 1973 *1 wreor Ay
2,98 1970 ¥ WIS § | WY T A
W & Wy wrer fosar egr & 2w
F A ILA A TR A g1, W
I IE ¥ wRi ¥ g fawer oY
HEAWTAT § IR AT R T 59 G99 qa
Fafi g, e M sqa st ar g —
*It is because we are concerned not
merely with remaining in power hut
using that power to ensure better
life to the vast majority of our peo-
ple and to satisty their aspirations
for a just social order. In the
present situation we feel we cannot
go ahead with our proclaimed pro-
grame and keep our pledges to our
people.”
™ fa7 &% aar &1 ET 14
"R ag gard &1 fagr o, Fqw oAy
wegrafa ava £ faefrfaswr § srar mn
FTAT ¥ T S FT ogwdA w0
9 YOF HAl ¥ q% qAE ¥ a6y
feq w3 amdt w g 7w & WA
ifecg & 7 ot fowrga #1 o oY
& 5 waar fgar 7T W &, &few wam
A ft & exd #) g & foq qwro—
¥ frT 3ga AT e §

“Mrs. Gandhi today warned that
if the prevalling economic and social
inequalities were not reduceq soon,
the people would take recourse to
violence to achieve that.”

oft vree warw fag (waw) @ w7
FTEREAE ?

@ wew fogrrd wwddt : qEe
v gv &, feT wwEW —

“The march of the economic and
social change have a momentum of
their own which could mot be ar-

rested by anybody. On the con-
trary, Mrs. Gandhi said, those who

had come to lose their patience with

KARTIKA 30, 1885 (SAKA)
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the pace of progress had adopted
violence as the only way out.”
T 6 TATAY, 1970 F Ty § whww
wrwiet o d3x F faar T qaw
(sqw@m) . . .I% %y gafa &7 A
@ Y, ©= fad wgr o g7 v v se
stafer 7t g€ oY steva Fgm Y ooy
wre St fgar Y oA < & At siAar
wt gy faar s @ 8, frond @t g%
wteq o o @ & 1 v ¥ i
ghamea ¥ fod Redmed ? weul
aret & faa & a7 war e ot &3 7y
farz & a1 5w 2w ¥ W@ T N aresy
femrd ®a1 &, FHT-ATE FEWE w7 I
zva frawrd dar &, awd ge dwt
aeqr fagart 3 §, VW0 & IsCOH
qH WA HeraT-gar  feawek gav
& Sa o feeerdy & s A o
= gEdl |

avrafa 1, & o SR ae it w
¥ WA T=AT TR |

15 ®TE, 1973—Fag=aar  F¥
st T3 2efaww 97 e & fad
ox fogr &1 wmwfag fear mr, 7
fear Fadr & I vt Qead frat
E—37 &1 amw ¥ o T Agar | W
FRfaa 9737 A9 T Q@
gt &1 37 & qo7 Ty fw Aw A7 feafa &
art & §© wfed | 7O IrAr FRAAT A7
fis & v Y fewfa & dger # Qo
€ AW R A A H 0w
e wg— 0w qaw § 5w Aw
FOE TP AT 81 I - T faw
wT ¥zt o w3 fom o o e
guTe ¢ fean mar, ey arey & svey
aR T o Tar-ug § g ¥w #§ aifaaw
w1 ITE | war o Efafawd & araw
¥ g AYEA W AT AAT ATEA
3 ? wx g@ oot & AN wlgg,
Ffewa o | 34 g ¥ wiw A wf
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[s wEx Pt weddi]
A g FgE wgA T gw T o
2 @ § R Efawa @t T R
¥ g ag & fe QAT e @ @ § foiw
& v 71wy Wi efaae gar  fow
¥ fawry &Y w7 fredl | o@ A=
Ay ol AT HA o A I =T
=R w1 fmiw feut 90 I8 7
4 ¥ famrfon € € f wrer gfvean
e wre Zfafawa afses FTE@AA
¥ wt §R wfgd dfeT geen A
¥ =g ¥ sfwar gf w3 S faoir
farr, ag WA FaT AT &(Q A
Fewafaur ... ..

»ff wqreeeen faw ;W@ AT AT
Trga Wt 7T |

ot vew fagrdt aodt : wa
oF FEA A |19 & |THA TFAT JrEar
F—ug 14 WU, 1972 &1 3% & |
3w € A A AT warg
a1 @ 9 | gy siadr frm faedt
% qv warei F1 qqa et e
§ 136 999 & fqd @ T q¥e3
@ ®7 w%, ww (wd gu-mw @
aTar s faar wa e ww ol
¥ opeyE & AT & F A gy A

oft ool amen - ug facrges Tw
g

oft wew fugry TwadY @ & ¥@
&1 arfaa &3 & fad &arcg )

it worofier o - % T A7 GAKA
dar g-arfaa ®ifd |

oft vaw fagrét wroReht : wwrefe
", ﬁimwmmd’!qgt....q

o werehm @ay ¢ feeelt & amalt
W Fidg & gre wwA & fog qarc g
& gl & g arfa A fid

NOVEMBER 21, 1978
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ot wew fagrét wrodt : Aty
o, @ g § aifearie ¥ o wer
4 (28 SN

g% Wreiie weew S See fasr
T &, W Ty &TfEE @ W d A ¥
gr ?

oft vz fagrdt wreRdht : o a7
dw wwa el o F vy | E
fea darc g 1 it el aTeT €= &1
g wifad w3 1

oft warefier arew ;& w9 & Fawor
¥ wa wifaw w3 & fod Fui g
WY FT Fovw eflF & & fad fure
g1

ot wew fagr@t wwddt @ el
oY, g8 " A UF A EIqFTE |
Al MR g AT SO gIA I F Q!
TG ANY A9 & OF agey «fr FAEE
T TE-EgT R qF § AT 9a-
srage # gg A1 WA ST qwT )
Ffer afz § 59 %1 7 & fad d4
T & A & & wwror 37 F fed gege

& oF drad aefi Iw FAT TIga
g | waAT aqraEd ¥ qET A
9z 9% 7 afess Sl ®Y ave 9T @A
% ag a Frgfer g€ ag wrer e
wr frog o (@Y &, & IFA g oar
g | va frafe & fams g o
¥ arc uatfeoe 3 B waT &
Q% FEAEA HTAT WGl AC-QET
faqua & Swwmt W #h W fag
gore w1 faar &fer e waw
gim 5 & Fregefaqe w1 g
fear w1 TO. IR § T
BT W a7 wE %3 fir I Trere
g3 wrk &, o fis Foerd wrfe s
fs v soee Wk § Wik, SA
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T®E ®) foww waw ¥ fear wam
§ a@ wwA Al €T W%, e
fagrar qaa grow ¥ wedea fear o
97 fafaqi & faam was gt Qo
T AfeT g wE & arc-gaEfage
N TR G AT Gz ¥ ww
T 90|

% qrq ¥ on 97 9T 9 O
vt ¢ e foer 2ol & fagward 2o
grea ¥ wedwa fear qr v fefa st
& of ¥ wr.c7 & fo g A s
waY WY & Wy § whwfas gl aar
37 A1 FY ¥ qIq97E T AT FTHTT
®Y gt ¥ g faend art s afew
frafe &1 awia s § 1 fomg o
amarfasr 1 @l = @y
¥ fay wed § v foww waw ¥ w
FfaT w7 fegr mar @ (waaem)

# oF = A AW wow argEr
g1 24 WA A fooelt & dmw gy
@i ¥ §5 wHArQ afeor feer ¥
gFAT q¢ famraz &1 @ owe &
forg oot avex T 4 gEwAd ¥ 9
frarre & o off &% fedr | AW
%e oE ¥ b g ¥ oawe
& T ) AW G ety & A X
gf w0 & 5 aw A i gfem
w1 0% &9 qgi wrar qfer gfeee ¥ 5e
T 7 AT GF T & s afa @
T A ¥ qH FEARRY ¥ foa
AR AZA GF BT ¥ AT WY warare
¥ w2 wfar | (Wam) gz e
maﬁnmwalﬁ}?wégrm-
fewrd AT & 1 Zo-fwrd & go qao
arfo s
SHRI VAYALAR RAVI (Chirayen-
kel): On a point of order. *Can a

Member bring a tape recorder -into- the
House?

TR OEIR f

KARTIKA 30, 1895 (SAKA)

Motion 306

ot wew fogr e ;- omo
e arz & ffw, ¢ as sy o

awraf wgww : gw wfem ag ¥
Eﬁ,mvfaqﬁfyir:

ot wew fogrét wrddt : g 29-
foert # gfem & wfiedz e fetws,
it Stz wfeow, e g ade ¥
wiee wivedz, =t wgamfe wic
TR fmi W e s &

Wl AENeR W19 YA WHALT
T oy @E AT aa wg vy g E
WU LW AT FTIE W &m ¥ A
w7 & qafas qg® efwe gy w5
wafa & 1 & wok @wA €T
T @E

ot wzw fagrdt aroddt : XY wvE
mrirg g amar &, & a7 daw wada
w g o & e wwa wT
19 g & gwar !

vt afrm - Hfew gw 29
forrde ff aomy & 1
SHRI PRIYA , RANJAN:  DAS
MUNSI: If you give a ruling, we are
not objecting to it. But what Mr.
Vajpayee is doing really encourages
the House to take into cognisance the
faults of the officers, I also demand
that they should be brutally punish-
ed by the Government. There is no
doubt about it.

oft Wfvo dto whE : A7 gw T OF
€t srreqr ¥y st & fir e ¥ A
T gq wEwd € wraws § g o
weftd | o7 Zo9-foendt ¥hew @
g wrrmr A fp g oA ¥ amw
i’rq’uﬁmﬂi‘gﬂ#ﬁ'hl

f—e wivem 7 Zq-foemiT
gz afi xR |
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W g FAY e ¥ oA ¥
AT AL E ) oddy o A B
98i  ®1 fas fear 3, fedt w1 arw ad
faar & 1

wwrafa wgteq : T fog §

it wan W (WRET) I
ot T-fpdtan-eas T @ | §
Ty ?

THE MINISTER OF SUPPLY AND

REHABILITATION (SHRI R. K.
KHADILKAR): It is a fact....

SHRI SAMAR GUHA: On a point of
submission.....(Interruptions). On a
point of order, Sir.... (Interruptions)

MR. CHAIRMAN: Whatever the
Member says will not go on record
as he is speaking without my permis-
sion,

ot na faad : wat 7% I9-fowrde
®r F4A 2, gA0L fAgAl A F1E oA
vy T & A 29 -fmrdx 9T qF AW
2 (emaavr) DT F 3 ww 2

awrefr wive : X A9 F ™
AR IWMTITT e e &
wm & faog w4 w9 foir i
feagr ® | ey aww few are 9T Y oY
) fama ot & N [ E 90 07
waw fmar & 0

SHRI R. K. KHADILKAR: The Hon.
‘Member has referved to an incident
when 1 was holding charge of the
Health Ministry, Whatever has been
referred to upto now is correct. Our
squad went there. Police officials,
instead of helping us, are alleged to
have arrested them and beaten them.
Immediately when the facts came to
my notice, I contacted the Home

*Not recorded.

NOVEMBER 321, 1973
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Minister, Mr, K. C. Pant and the Li
Governor and a magisterial enquiry
has been ordered forthwith and the
concerned officer has been transferred.
So, this is my point of order, It is

sub-judice.

SHRI SHYAMNANDAN MISHRA:
His allegation is proved now....

oft wem fagrdt mawd : e
T X 1 W dew & e Iw e
& 39z g q ¥ wr§ fada 7 F
R A T agH I G § |
(¥=vomw ) | ot qF qAR AT A€ R
it & ag [mr g o

ot viwe waw Tag @9 fowrEc
9T HITFT Ff9T F7 & | FHAST WG
qod o a7 |

wavef mfvew ; wTe oY T AR |
ot # srear fdr 7ff 2 )

ot wew fagrdt ool : wwrafy
wgiaw, ot aroefra g€ A1 O g8 237
frdr i grima g Ind goum faqd&
AT g wwreey w7 o W qar 3,
¥ g3 & wrvd WA 9w § | 99
qu et fe a0 Ay sr g oF &
AW wam & @ #
qaerit ¥ gfew w1 FarEa feaar
e R A 4, 9 TAAT §4T 3
(YaTwger)*

MR. CHAIRMAN: I am not permit-
ting. Nothing will gg on record uniems

I permit it.

wwraf wgrew
' ar =it s @
ft wrw fagr®t wwnht : wfaw
& & wwgr g g | wE €T qR

2q Feerix /i & 7 AT FET R )
wr & o Iyn wfw )



3%

wwwfa agien : W19 @R £=T
ifad | (vecam) | @9 Ut ' ™
s T an A E WA ¥
i ¥ A owT )

oft wew fagrét wrwldeht : wtr @
& ¢ TATEY | XW AW WY W W
&2 ¥ e oo frawi & sl £
oW frow samed oY @ Paw oW
3q fowrdz a3 & Owa §

SHRI VASANT SATHE: He has got
residuary powers to regulate the pro-
ceedings of the House. How do you
say that he hag got no powers?

wwefr e - e
FIAT ¢ AW Ay & ferm

oft wrw ww faw ;e
far s afere A o A e
wa & w1 &Y w77

ot wiw W3 ;T ww A R
A Bigwd  urad ¥ F qw £

wwwfy agwa - o1 gEw WA
YT ¥ IER AT H EH 389 § W1 TH
TR E R

“All matters not specifically pro-
vided for in these rules and all
questions relating to the detailed
working of these rules shall be re-
gulated in such manner as the
Speaker may, from time . to time,
direct.”

it wze Fgrdt wrodeft : ofrewdt
AN w1 ¥ AE § IE w0 w9
qut sqaear & @ § fomed frdi % wry
=€ dnfa & &

et W gAY e Afud
st fer qifwd 1 ¥ fode §,
gEEl @ TEer g dfed

No-confidence KARTIKA 30, 1808 (SAKA)
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ot wew fgt woAR ;o
ger Wi w1

gwwfe mhew : gae g

ot wew fagrdt wodh : ax 29
T | ¥T g8 g7 AT 1 oF fraw
Ay aex & a1 £ WO @ AW
¥ fog arT oY aow # w1 anE
#q Y g€ wra Twd wvE T Y W@l
ar geft § 1 29 foerd &1 847 oy
a% TwTaT AE | WML W wFA qv
¥ gmw asmEm |

wwfa wEwa : SEET WY ger
Ll

it e fagrdt el : g gerar
AgY aroAr, g AT WG WO |

worafe Wi : feema ameT A
REATT ST gy €y @ Ffw 2o fowrde
AT, #7T AT, TFF AR q WO,
famiter S 9§ WA {0 @1 g o
wET TS WY fenT o7 sFmT g

sft dfto o A& : £5H Irew aw
g awar

st wew fogrdt wddt : wiad
3¢ feq 2an fd ofwv nfmg vaa &
Tr o AT WY ¥ | qg T IR
fadw & faelt Y 1| o ferd o
gwdr & | o (T & suwwegr w1 Sw
) JoTT A1 1 W1 R

awnfe i  feg oo &
forq gua1 agi w0 §, femm & fig
W & ?

ot wew fagrd wwddt  sEifalr

wrw § 5 R el & ol R0 A
owT A @ R ¥
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[t oo ey wewagy)
wi e gf gfwe wwww,
¥ dw wr T ¥ wiuwrd
a4qr o wfafsa arofesd fiv Iud
o wm & q39 F aTHA AT F1gar
gV ofire wfaerd ag W ¥
Every S.H.O. expects from his sub-
ordinatey, the police officer like Shri
Jethanand in catching three or four

gambling cases and to enhance his
reputation.

I tell you truly that if I do not find
any case here....”

“fga” w1 wawma g araq faeer

“T may get them trom Sadar
Bazar or any other area, and I must
Iegister some cases o

waR W E9Y anﬁ # w8
wTRE g £, A HE7 ATAIT T wYAAT
Mm3q feeadt 7 qwT dwez fFar wii
gFaT & 1

o% lﬂ'{ v ey

“I am sitting on gaddi and by
swear of God, I tell you that if I
were to do alone. I would have
made Rs. 400/Rs. 500 on that day.
My children would have ‘enjoyed
Diwali.”

gfea wRa 77 @1 & fF s Iw
feareft &t qd-deqr v & s, o &
|TT 97 /Y TAT W A@, A TS
n=e a7y & faarelt 7omd | (vow@Aw)

TF ST WU g eI §

“You know our quarrel with sub-
inspector is always on money, I
do all the work and I will take
eight annas share. He...... "

‘@ * wawa § IAF i
owaT
“has no right to interfere in my

work, as I am posted by DSP and
€HO and he is posted by SP. DSP

NOVEMBER 21, 1973
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and SHO are both pleased with me,
and if they say evén fo’ break ‘some-
body’s leg I will bresyg ™.

ITE wg quT TOT fF wT Aoy
7 93 vY & SR o7 faTwm
foar, se% @y g fear, @&
&1 ¥ g¥r 9T, 3% W7 92 aw gfea
oY ¥ frceare <@ om@r | w7 ag,
wHar 991 & war, a1 gfes mwax
T Figar g 7

“Jethanand understands  the
meaning of arrest and if he....”

(“&", wov gifaT mfse &
forir w5 wr &)

....says to anybedy that ‘You
are under arrest’ then he will put
him in the lock-up and may release
him on bail. Jethanand understands
section 46 and will definitely put in
the Roznamcha that he has been
arrested under section 54. He s
foolish....It is true if he says he is
arrested, he should arrest under
section 54. Now, he ghould think of
getting himself absolved of his ac-
tions under section 54; even Dr.
Radhakrishnan can be arrested.”

39 gfere e ®Y ag i ger At ¥
ot Teafa #1731 ag aawar @ R
o oY ¥ro THTFA & Tty & |
(wrwam)

oft my femd : swmfa wdiea, ag
W I AT § ) 9 39 W4
FET GATGT W (wAwT) |

ot A FWIC W AT FAEE

ﬁ%mqmﬁmﬁnm&mal
HHT gFaw & fagr o
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oft vy fowmelr : Jo1 A W Faw
9T @ WY |

ot wew fagrdt srodnly : 5w gy
¥ w19 78 T ¥ < i o fasmee
¥ faeg % a1 wfvar wrow w7 ol
T idcfodrfsr o §fe
M1 framae F0, IER W @
Y war @ W | Afew 3@ MEme
faQdY w7 few & arao waw ¥
WA 7 G FRRT AN q7 IR,
IFTART AT HA A, gfew qark
smad, gfe gwrerd w1 aTq A
AR HT FRART ) QATAT ¥ T2 FT
M| T HarAw & Wit aF I weE
F s w1 srdaE WA g ot
@ A G W @, wife g
AHAT IA TATE & A FT GwST @I
g & wre gav R faars @,
@ q X foat wndar | & awwar g
f& @ qd@t 95T ¥ @ AwWS w
T AT & g wE /gEA & a9
AT A1, FAT IAAT wrAd g4 Ay gk
E‘(:wm@' Y TfEgd oY, g gy

1

# oF WX T 40 FE@T g
£ | @riT o & oF g ¥ oow aR
fram & 2% ¥ gF g AR A7 &
Tz 52 7% 1 ag g dgre ¥
st %X fear ma 1 AT o &7 g ar,
9§ w1 ¥ FW fawror 91 3@ 7
AT~y faeT 7 78 W war for
& ag T "grg w1 OF w6 g
za fipell & fgra & o & ardr &7 faar
WG | AT T qF AAR A 76 592 faw
wwar a1, M gfgw & s frar @1 W
RUEEN ¥ @r 7@ q1, 7€ ghamm
3 A FraTS & Iqer ¥ T947 AT FIETL
* v gré w0 o fgmm A Ao ¥
X ¥ qETOE Y 0F T w739 fegrmam

No-confidence ~ KARTIKA 30, 1895 (SAKA)
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F el e agt § 1 ¥ fggeae
w1 %W ar few dw vt g T a=R
fornet o=t ¥ g aE & ¢ 4 qE
& foq g w5f1 1 Qv 2d & avd)
& et & fag Fag oy faaqr s
fgg, & wror Al ¥ W §)

W @ § QLA Ky AqA A
Tgr€ &y et § e aved T E |
So¥ AT | 2T AE FET T WA
WEATE ! X @RI A g, A &R
4% wiawaTg AW §19 &7 A€WA
qY | KA w7 agEA g, o 6T T
AT I A TEW QR grarias e
ad 7 ¥41 AgY A1 U @ E !

qUT HAT A 1972 W W gfw-
wivg Hf—

Wi wgwa : 5 AT qEE
T FT IqA H< |

off wew fagrdt avodedt : Faafa
7Eeg, WK IR ¥ N §Wq @ g,
Iq *1 ¥ wAg ¥ 7 AER ) o @
aga @ A wgh £

fsg@wafoamardn & fair
& aTg 3w o AT sraT oY B, wew avare
¥ WT g T FT AT & IWT a1, N
gt st dmiw qT Iame g
oft, 3w wfawr ®r fra & e frar

QT & 71 9T g fawer W
IH X GG FT AN grg X X A
werdl ®Y, fRaT #1 &% W A AT A
#11 ¥ gfam wwra dar € M
quw & i ¥ Afq & g w9 A
wifew gt & dfer ag g W @i
T ¢ wifs fagaw ¥ W #,
&4 &7 § qwed W o % fafg
o & o ¥
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17.38 hrs,

[MR. Srzaxzn in the Chair)

W ¥E & qg AT w A o
fr @ 1 NG w1 =7 Ow feqr ag
WATAR AW R vt ofy & e dwy W
Fearamer Y erar ST o O wEd A
& o w1 Smmaw 30 el T § Wik
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PERSONAL EXPLANATION BY
MINISTER

MR. SPEAKER: Shri L. N. Mighra
wants to make a personal explanation.

THE MINISTER OF RAILWAYS
(SHRI L. N. MISHRA): Mr. Bpeaker,
Sir, in the afternoon today the hon.
Member, Shri Jyotirmoy Bosu, made
certain allegations against me. I would
like to sgy that the allegations are
baseless and false. Bhri Vajpayee had
also referred to those oft-repeated
charges.

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour); Sir, on a point of
order. This is a motion against the
‘Council of Ministers. Therefore, what-
ever he has to say should be replied to
by the Prime Minister.

MR. SPEAKFR: He was referred to
by name. Therefore, he has got the
right to give an explanation.

SHRI L. N. MISHRA: Coming to
the memorandum, I have received a
copy of it. I will be submitting my
comments on each of the points made
in the memorandum, when he will
come to know about it.

Shri Jyotirmoy Bosu then referred to
the Bihar Estimates Committee Re-
port. I have made a statement in the
House about it. If the hon
cares to go through the whole Repoxt,
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my name has been mentioned only
in one place. No allegation has been
made against me in any of the
reports.

" SHRI JYOTIRMOY BOSU: What

about Karnataka Exports and R. K
Sahney?

SHRI L. N. MISHRA: His third
point was about the Datta Commis-
glon. This Commission was appointed
somewhere in 1970, I do not remember
the exact time. I would request Shri
Bosu, if he is fair, to look into the
Government notification gnd the
circumstances of the whole situation.
That Commission was set by Shri
Karpuri Thakur Government three
days before it went out of office, When
a no-confidence motion was tabled by
my party against that Government.
this Commission was set up three
days before that Government fell.

Then it was alleged that in the
Darbhanga elections lakhs of rupees
have been spent. Here I would like
to mention one point. An clection
petition against me is pending in the
Bupreme Court. So, perhaps he
‘should not talk about this case in
that situation. Anyway, I would
like to mention that in the election
petition the question of election
expenses has not been mentioned by
that petitioner or even by the candi-
date who was defeated at my hands.
The points mentioned in the election
petition are entirely different and not
a word about the election expenses has
been mentioned by the petitioner,

Then I come to Shri Darbari's
appointment. This question was
raised in the other House also, He
is not in charge of wagons or scrap-
ping. He is in charge of looking
after or collecting intelligence about
labour. His only job is to collect
information about the labour situa-
tion; he has nothing to do with the
administrative aspect.

by Minister 320
SHRI JYOTIRMOY BOSU:  Why
did you take him?

SHRI L. N. MISHRA: There is a
fixed procedure for appointment in
the railways. In the penal suggested
to us by the Personnel Department
his name was there and he was selec-
ted. But I must say that he has
nothing to do with scrap and wagons.
His job is to collect information about
the labour situation in the rallways.

Then the hon. Member referred to
the toppling of the Kedar Pandey Go-
vernment and said that Rs. 10 lakhs
or 15 lakhe has been spent. Of late
the opposition members are taking a
lot of interest in the internal affairs
of our party. I do not know why
they have been doing it. It must
say that it is totally wrong. Shri
Kedar Pandey was our Jeader and
within the party through the demo-
cratic procedure we could change our
leader.

Through democratic means, the
Bihar Congress party changed its
leader and they had a new leader,
Mr, Gafoor. There is no question of
anything there. It is an internal
affair of our party. He should not
have said anything like that. That
is very unfair.

He also said that I gave Rs. 25000
to each District Congress Committee
in Bihar. It will be a good day for
the District Congress Committee—
perhaps, there are 21 to 23 District
Committees—if they get Rs. 25,000
each, If they go and see the records,
they wil] find that they do not spend
more than Rs, 200 to Rs. 300 a month.

Then, there was a question of giv-
ing favours to M/s, Karnatak Exports
Limited in issuing import licence of
stainless steel. There is no truth in
the allegation that when I was in-
charge of Foreign Trade, I showed
favours to M/s Karnatak Exports
Limited in issuing import licence for
stainless steel. A5 per records avail-
able, the position is that a licence for
a value of Rs, 57.4 lakhs was issued
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to this firm for the import of stainless
steel in the year 1968, Thesc imports
had been allowed under the Barter
against the export of Ferro-Silicon.
This barter proposal was supported
by the Chief Minister of Mysore and
was approved by the then Minister
of Foreign Trade with the concur-
rence of the Ministry of Finance on
25th April, 1969, with the proviso
that the firm would be allowed to
import such raw materials for which
entitled.

ber, 1969 and I came to the Foreign
Trade Ministry in June, 1870. There-
fore, I have hardly anything to do
with it

The unkindest cut of all and, per-
haps, the most improper thing was
when he said that I was trying to
influence the press of this country.
If we are proud of anything, we are
proud of our democracy and free
press in the country. To say a word
about the press, that the press can
be influenced, that they can be
bought over, iz very wvery unfair [
must protest strongly against it. The
press is rendering really a good
service to the country. I have every
respect for the press.

Before I conclude, I would say, for
some time past, a well-organised,
systematic campaign of character
assassination against me is going on.
The Opposition, specially two or
three parties, in the country has been
playing a dominant role in that,
whether it is in Patna or Delhi or in
Calcutta. Everywhere, some kind of a
campalgn is going on. I must say that
Whatever programmes are “eing
carried out by me will be carried out
with_tmt any fear or anything. (Inter
ruptions)
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We adjourn {o reassemble asél.n
tomorrow at 11-00 Am.
18 hrs.
‘Tve Lok Sebha them adjourned till

Eleven of the Clogk on Thursday,
Nouvewmber, 23, 1073/Agrahoyena 1,

1898 (Saks).
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